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LOK SABHA

Weahesday, December 10, 2008 Agvahayana 19, 1930 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MRr. Speaxer m the Chair)

OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members, | hav inform the
House of the said demise of Shri Vishwanath Pratap
Singh, former Prime Minister of India, Shri Munawar
Hassan sitting Member and two of our former colleagues,
Shri Tayyab Hussain and Shri Ajit Kumar Panja.

Shri Vishwanath Pratap Singh, former Prime Minister
of India was a Member of the Fifth Lok Sabha from
1971 to 1977; Seventh Lok Sabha during 1980 and the
Eighth, Ninth and Tenth Lok Sabhas from 1988 to 1896.
He represented the Phulpur parliamentary constituency
of Uttar Pradesh during the Fifth Lok Sabha and the
Allahabad parliamentary constituency of Uttar Pradesh
during the Seventh and in the bye-election to the Eighth
Lok Sabha. He represented the Fatehpur parliamentary
constituency of Uttar Pradesh during the Seventh and in
the bye-election to the Eighth Lok Sabha. He represented
the Fatehpur parliamentary constituency of Uttar Pradesh
during the Ninth and Tenth Lok Sabhas. He was also a
Member of the Rajya Sabha from 1983 to 1988
representing the State of Uttar Pradesh.

Shri Vishwanath Pratap Singh was earlier a Member
of Uttar Pradesh Vidhan Sabha from 1969 to 1971 and
from 1981 to 1983. He was also a Member of Uttar
Pradesh Vidhan Parishad from 1980 to 1981. He held
the office of Chief Minister of Uttar Pradesh from 1980 to
1982.

An able administrator, Shri Vishwanath Pratap Singh
served as the Union Deputy Minister of Commerce from
1974 to 1976 and as the Union Minister of State of
Commerce from 1976 to 1977. During the Seventh Lok
Sabha he served as the Union Minister of Commerce
from 1983 to 1984. During the Eighth Lok Sabha he was
the Union Minister of Finance from December, 1984 to

January, 1987 and Union Minister of Defence from
January to April, 1987.

After the general election to the Ninth Lok Sabha,
Shri Vishwanath Pratap Singh emerged as the Leader of
the coalition enjoying majority in Lok Sabha and had the
distinction to serve as Prime Minister of India from 2nd
December, 1989 to 10th November, 1990. As Prime
Minister, he took several pro-people initiatives which
reflected his idealism, enlightened statosmaﬁshlp and his
vision of an egalitarian society. The implementation of
the recommendations of Mandal Commission Report for
reservation for backward classes in Central Government
jobs was one such step. His emphasis on transparency
and corruption-free governance won him accolades all
over. He had himself set high standards for probity in
public life. Influenced by Acharya Vinobha Bhave, he
donated large tracts of his family land to the landless in
the Bhoodan Movement.

Shri Vishwanath Pratap Singh was among the
country's most respected political leaders. A man with
tremendous courage of conviction he was committed to
his principles, unmindful of the consequences. He aiso
had a flair for painting and poetry, in the pursuit of which,
he excelled.

With the passing away of Shri Vishwanath Pratap
Singh, an eventful era in the political history of the country
has come to an end. In his demise the country has lost
a true friend of the poor and the deprived and a
statesman who stood for secularism and a casteless
society.

Shri Vishwahath Pratap Singh passed away on 27th
November, 2008 at New Delhi at the age of 77, after a
prolonged iliness.

Hon. Members, | am extremely grieved also to report
of the sudden passing away of our young friend, who
has been our very dear colleague, the sitting Member
Ch. Munawar Hassan of this House representing the
Muzaffarnagar parliamentary constituency of Uttar Pradesh.
Earlier, he was a Member of the Eleventh Lok Sabha
from 1996 to 1997 representing the Karana parliamentary
constituency of Uttar Pradesh.

LY

Ch. Hassan was also a Member of the Rajya Sabha
from 1998 to 2003 representing the State of Uttar
Pradesh. He also served as a Member of the Uttar
Pradesh Vidhan Sabha for two terms from 1991 to 1996.
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Ch. Hassan was a Member of the Committee on
Railways; House Committee; Committee on Transport and
Tourism and Committee on Agriculture during the Eleventh
Lok Sabha. He was a Member of the Committee on
Members of Parliament Local Area Development Scheme
and the Committee on Labour during the Fourteenth Lok
Sabha.

A well-known activist and a crusader for the cause
of social justice, Ch. Hassan fought for the rights and
the welfare of the poor, down-trodden and the deprived
section of the society.

Ch. Munawar Hassan passed away today this
morning in tragic circumstances in a road accident at the
young age of 44,

Shri Tayyab Hussain was a Member of the Fifth Lok
Sabha from 1971 to 1977 and the Seventh Lok Sabha
from 1980 to 1984, representing the Gurgaon and
Faridabad parliamentary constituencies of Haryana
respectively.

Earlier, Shri Tayyab Hussain was a Member of the
Punjab Legislative Assembly from 1962 to 1966 and a
Member of the Haryana Legislative Assembly from 1966
to 1967. Shri Hussain also served as the Deputy Minister
for Health and PW.D. in the Government of Punjab from
March, 1962 to December, 1962.

Shri Hussain was a Member of the Public Accounts
Committee; Joint Select Committee on Criminal Procedure
Code; Committee on Subordinate Legislation and
Committee on Tariff and Customs Bills during the Fifth
Lok Sabha. He was a Member of the Committee to review
rate of dividened payable by the Railway Undertaking to
the General Revenues during the Seventh Lok Sabha.

An advocate by profession, Shri Hussain was a
committed social and political worker. He was a member,
Central Advisory Council from 1963 to 1964 and
Chairman, Punjab Wakf Board from 1965 to 1978. He
was a member of the Wakf Act Amendment Committee
of the Central Wakf Councils from 1967 to 1968 and
Central Wakf Advisory Council in 1963. Shri Hussain
played a. prominent role in the work relating to social
and educational uplift of the people, specially the minorities
and was associated with the establishment of various
educational and social organisations and management of
their affairs.
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A widely travelled person, Shrl Hussain was a
member of the Indian Parliamentary Delegations to
Romania and Hungary in 1973.

Shri Tayyab Hussain passed away on 7 October,
2008 at Gurgaon, Haryana at the age of 72.

Shri Ajit Kumar Panja was a Member of the Eight to
Thirteenth Lok Sabhas from 1984 to 2004 representing
the Calcutta North-East pariamentary constituency of West
Bengal.

An able administrator, Shri  Panja held several
important portfolios in the Union Cabinet. He served as
the Union Minister of State for Planning from 1885 to
1986; Union Minister of State for Food and Civil Supplies
in 1986; Union Minister of State for Information and
Broadcasting- (Independent Charge) from 1986 to 1988
and again from 1991 to 1993; Union Minigter of State for
Finance from 1988 to 1989; Union Minister of State, Coal
(Independent Charge) from 1993 to 1995; and Union
Minister of State for External Affairs from 1999 to 2001.

Earlier, Shri Panja was a Member of the West Bengal
Legisiative Assembly from 1971 to 1977 and from 1882
to 1984. Shri Panja also served as a Cabinet Minister,
Judiciary and Parliamentary Affairs (Home) from 1971 to
1972 and Cabinet Minister, Health and Family Planning
and Water Supply, Municipal Affairs and Forests
Development in the Government of West Bengal from
1972 to 1977.

Shri Panja, who was an advocate by profession and
a committed social activist by choice, strove for the
welfare of the poor, needy and physically handicapped
and was associated with several social organizations for
the uplift of the Minorities, Scheduled Castes, Scheduled
Tribes and the downtrodden.

A man of letters, Shri Panja has to his credit several
books in English and Bengali. He was an avid lover of
theatre. As a stage artist he was conferred the best actor
‘Uttam Award in 1999.

A sports enthusiast, Shri Panja was a member of
the prominent football clubs in the country.

A widely traveled person, Shri Panja represented the
country in a number of Conferences at the International
Level.
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Shri Ajit Kumar Panja passed away on 14 November,
2008 at Kolkata at the age of 72.

We deeply mourmn the loss of these friends, and |
am sure the House would join me in conveying our
condolences to the bereaved families.

Hon. Members, as you are aware, the country has
been a victim of several terrorist attacks in recent times.
Serial bomb blasts took place in the districts of Barpeta,
Bongaigaon, Kokrajhar and Guwahati of Assam on
30 October, 2008. Eighty-nine persons died in the bomb
blasts and 477 were injured besides there was immense
loss to property.

Another bomb blast took place in a passenger train
at Diphu railway station in Assam’s Karbi Anglong district
on 02 December, 2008. Two persons died and about 30
were injured in this blast.

On 26th November, 2008, life in Mumbai—the
financial hub of the country—was paralyzed due to most
horrendous terrorist attacks at several crowded places
and prominent hotels of the city. Concerted retaliatory
measures were mounted by the police and security forces,
and the terrorists, who had stationed themselves at three
different places, were finally neutralized after prolonged
encounter lasting over 60 hours. Eighteen brave security
personnel of Mumbai Police including the Head of the
Anti-Terrorist-Squad (ATS) and two commandos of National
Security Guard (NSG) became martyrs while fighting
against terrorists.

The House commends the exemplary role of our
security personnel and other civilian agencies in their fight
against the terrorists. In all, 164 people including 26
foreign nationals lost their lives in these cowardly attacks
besides large-scale destruction of property. In these dark
days the indomitable spirit and courage shown by our
security forces and the people of Mumbai stands apart
and holds out hope for the resurgent Nation to bounce
back.

The House strongly condemns these terrorist attacks
on the country, which are a crime against humanity. | am
sure the House would join me in conveying our heart-felt
condolences to the members of the families who became
victims of these attacks. The House also calls for strict
action and all out efforts to prevent recurrence of such
cowardly and inhuman attacks.

AGRAHAYANA 19, 1930 (Saka)
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| would like to inform the House that some hon.
Members of the Parliamentary Committee on Subordinate
Legislation including its Chairman, Shri Krishnadas and
Officers of the Lok Sabha Secretariat were in the Taj
Mahal Hotel during the dastardly attack, and were
evacuated through the praiseworthy efforts—in the most
difficult circumstance—of the Security Forces, the State
Government and the Hotel employees. On behalf of the
House, | have conveyed our appreciation to them.

It is also extremely tragic that an Official of the
Hindustan Petroleum Corporation, Shri Rajeev Saraswat—
who was working as in-charge of the Control Room for
the Parliamentary Committee—had to give up his life in
the line of duty. On behalf of the House, | have
communicated our deepest condolences, through the
Chairman and Managing Director of Hindustan Petroleum
Corporation, to the bereaved family and assured them of
all help that may be required for their rehabilitation.

The House expresses its profound sorrow on these
tragic incidents which have brought immense pain and
untold suffering to the families of the bereaved and injured.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.14 hrs.

(The Members then sfood in sience
for a short while)

WRITTEN ANSWERS TO QUESTIONS
Coverage Under NFSM

[English]

*121. SHRI L. RAJAGOPAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the salient features of the National Food Security
Mission (NFSM);

(b) the number of districts in the country covered
under the NFSM so far,

(c) the criteria adopted for identifying the districts;

(d) whether the Government proposes to extend the
programme to other districts; and

-
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(e) it so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR!I SHARAD PAWAR): (a) A centrally
sponsored scheme, National Food Security Mission
(NFSM) aims to have an additional production of 20 million
tonnes i.e. 10 million tonnes of Rice, 8 million tonnes of
Wheat and 2 million tonnes of Pulses, respectively by
2011-12. The Mission promotes proven technology and
knowledge inputs packaged to deliver end-to-end
agriculture services to reach out farmers of selected
districts with higher yield potential. The outlay for the
eleventh five year plan is Rs. 4882.48 crores. Under
NFSM, an area of about 13 million hectares of wheat,
20 million hectares of rice and an additional area of 4.047
million hectares under pulses is targeted. There is a
paradigm shift to focus on districts with higher yield
potential with large yield gaps and whose productivity is
below the state average. The main strategy is to enhance
the reach of improved technologies like use of high
yielding variety seeds, hybrids; resource conservation
technologies such as Zero tillage, Rotavators, System of
Rice Intensification; Integrated Pest Management;
Integrated Nutrient Management; water conservation
devices etc. Imparting knowledge regarding the best
agricultural practices through farmers Field Schools and
demonstrations is also an integral part of the Mission.
Timely availability of funds is assured through direct
transfer to the designated Autonomous Agencies at the
State and the District levels through a non treasury route.
In order to augment the administrative capacity, dedicated
manpower in the form of Project Management Teams is
provided for sustaining the focus and attention of the
National, State and District Implementing agencies on the
Mission activities. Districts are provided with 10% of the
mission funds for taking up local initiatives with the help
of Panchayati Raj Institutions to supplement the other
programs as per the felt needs of the area. Pilot projects
have also been provided to promote innovations in
program design and implementation. Cash awards are
planned at the State and the National Levels for
recognizing good performance by the districts based on
pre fixed objective parameters. Efficient monitoring
mechanisms such as National Level Monitoring Teams.
Videoconferences and Information and Communication
Technology based mechanisms are in place. Vigorous
Publicity campaign through print and mass media,
advertisements relevant to different stages of the crop
rowth is made an integral part of the Mission activities.

DECEMBER 10, 2008
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(b) Presently NFSM Is under implementation in 312
districts of 17 states in the country. Of these, 136 districts
are covered under NFSM-Rice, 141 under NFSM-Wheat
and 171 under NFSM-Pulses.

(c) For Rice, those districts were identified which have
more than 50,000 ha area under rice and productivity
less than the State's average productivity; for wheat the
districts whose irrigation coverage under wheat is more
than 50% and productivity is less than State's average
were Identified. The districts for implementation of NFSM-
Pulses have been selected based on existing large area
under puises, potential for area expansion through inter-
cropping and utilization of rice fallows.

(d) and (e) There is no proposal to extend the
programme to other districts.

Application of ICAR Researc.:

*122. SHRI RAM KRIPAL YADAV:
SHRI SUKDEO PASWAN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the total number of research projects currently
being implemented under the Indian Council of Agricultural
Research (ICAR) in the country including those in
partnership with Non-Governmental Organisations (NGOs),
private sector and farmer's organizations, State-wise;

(b) the number of tarmers likely to be benefited from
such projects;

(c) whether the farmers are adequately aware of such
projects;

(d) if not, the reasons therefor and the remedial steps
taken thereon; and

(e) the steps taken to ensure proper utilization of the
technology developed by ICAR for improvements in the
Agricultural Sector?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The
ICAR implements its research programmes through its
95 Institutes, located in different parts of the country,
addressing basic, strategic and applied researchable
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issues in field crops, horticulture, livestock, fish etc.
Besides, the ICAR is also implementing All India
Coordinated Research Projects and Networks numbering
77, support agricultural universities and an extemally aided
‘National Agricultural Innovation Project’ (NAIP) under
which 66 sub-projects are being implemented through
consortia comprising ICAR Institutes and other entities
outside ICAR. A large number of farmers are benefited
by these programmes directly and indirectly. ICAR has
also created a Network of Krishi Vigyan Kendras (KVK)
in 562 rural districts of the country for assessment,
validation and refinement of technologies coming out of
the research system. During 2007-08 the KVKs trained
10.94 lakh farmers and 0.80 lakh extension personnel.
The extension programmes and other activities benefited
49.83 lakh farmers and extension personnel. The State-
wise number of ICAR Institutes and KVKs which are 100
per cent funded by ICAR is given In the enclosed a
statement.

(c) Yes, Sir. The ICAR Headquarters, Institutes and
KVKs give wide publicity of their programmes through
electronic and print media, national dailies, film shows
farmers’ fairs etc. The farm megazines published by ICAR
Headquarters namely /ndian Farming, Kheti, Krish/
Chayanika, Fal Phool/ and /ndian Horticulture, are also
circulated amongst farmers.

s

(d) Does not arise.

(e) The generation of farm worthy technology by the
ICAR Institutes is based on prioritization of research
agenda through 8 (eight) Regional Committees
representing different agro-climatic regions of the country.
The location specificity of these technologies is tested at
regional level by the Institutes, All India Coordinated
Research Projects (AICRPs), and are further disseminated
by the network of 562 KVKs whose activities include on-
farm trials under various farming systems, frontline
demonstrations to establish the production potential of
improved agricultural technologies on the farmers’ fields,
training of farmers to update their knowledge and skills
and training of extension personnel to orient them in the
frontier areas of technology development. A large number
of extension activities are organized by the KVKs to create
awareness of improved technologies among the farmers.
Seeds, planting material and other technology products
produced by the KVKs are also made available to the
farmers.

AGRAHAYANA 19, 1930 (Saka)

to Questions 10
Statement
State-wise Number of ICAR Institutes and
Knshi Vigyan Kendras
Sl.No. State/UTs ICAR KVKs
Institutes
1 2 3 4
1. Andaman and Nicobar Islands 1 1
2. Andhra Pradesh 9 22
3. Arunachal Pradesh 1 12
4. Assam 1 20
5. Bihar 2 38
6. Chhattisgarh - 16
7. Delhi 8 1
8. Goa 1 2
9. Gujarat 2 24
10. Haryana 6 18
11.  Himachal Pradesh 2 12
12.  Jammu and Kashmir 1 14
13.  Jharkhand 1 21
14. Kamataka 5 26
15.  Kerala 5 14
16.  Lakshadweep - 1
17.  Madhya Pradesh 4 47
18.  Maharashtra 8 33
19.  Manipur - 9
20. Meghalaya 1 5
21.  Mizoram —_ 8
22. Nagaland 1 8
23. Orissa 4 9
24.  Pondicherry - 2
25. Punjab 1 17
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1 2 3 4
26. Rajasthan 6 32
27.  Sikkim 1 4
28. Tamil Nadu 3 29
29. Tripura -— 4
30. Uttar Pradesh 14 63
31.  Uttarakhand 4 13
32. West Bengal 3 17

Total 95 562

Drop Iirrigation Scheme

*123. SHRI P.S. GADHAVI:
SHRI RAMDAS ATHAWALE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Union Government is providing

subsidy to farmers for implementation of the Drip Irrigation
Scheme;

(b) if so, the details thereof;
(c) the total area in the country including Gujarat

which is irrigated through Drip Irrigation system, State-
wise;

DECEMBER 10, 2008
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(d) the funds allotted to the States under the Drip

Irrigation Scheme during the last three years and the
current year, State-wise;

(e) whether only the big farmers are being benefited
by this Scheme; and

(f) it so, the details thereof and the remedial steps
taken thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) Yes,
Sir. Under the Centrally Sponsored Scheme of Micro
Irrigation (MI), subsidy is provided for drip irrigation @
50% of the total cost of the system out of which 40% is
borne by the Central Government and 10% by the State
Government. The assistance for drip system is limited to
a maximum area of five hectares per beneficiary family
and all categories of farmers are eligible including small
and marginal farmers. All the crops except tea, coffee,
rubber and oil palm are covered under the scheme.

Under the Centrally Sponsored Scheme of Micro
Irrigation the total area covered so far under drip irrigation
in the country including Gujarat is 3.75 lakh hectares.
The State-wise details of area achieved under drip
irrigation is given as Statement-I.

The details of funds made available to the State
under drip irrigation during the last three years and the
current year are given as Statement-H.

Though the scheme covers all categories of tarmers,
the States have been mandated to ensure that at least

25% of the beneficiaries are small and marginal farmers.

Statement |

Aresa Covered under Drjp Imgatio—State-wise

(Area in ha)
Si.No. State 2005-06 2006-07 2007-08 2008-09 Total
1 2 3 4 5 8 7
1. Andhra Pradesh 5681 60873 30824 38054 1354.32
2. Bihar 0 0 0 55.69 55.69
3. Chattisgarh 0 802 381.74 615.65 1799.69
4, Goa 0 8 78.66 0 86.66
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1 2 3 4 5 6 7
5. Gujarat 4910.06 12048.56 16037.26 9172.74 42168.62
6. Haryana 0 1018.19 815.5 822.9 2656.59
7. Karnataka 0 24972.7 12056.5 5581 42610.2
8. Kerala 0 500 510.29 1030.72 2041.01
9. Madhya Pradesh 0 2705.01 1796.26 18117.56 22618.83
10. Maharashtra 0 65257 28568 15487 99312
1. Origsa 0 278.72 597.85 1085.28 1961.85
12. Punjab 0 1123 2599.25 951.48 4873.73
13. Rajasthan 0 2608 1927 1505.3 6040.3
14. Tamil Nadu 0 0 6221.96 3725 9946.96
15. Uttar Pradesh 0 863 2139 98 3100
Total 10591.06 163057.18 104553.3 96302.32 374503.83
Statement Il
Details of Funds allotted under Drp Imgation for the last three years and current year—Stale-wise
(Rs. in lakh)
Si.No. State 2005-06 2006-07 2007-08 2008-09 Total
1 2 3 4 5 6 7
1. Andhra Pradesh 5380.72 12705.27 1802.05 3421.87 23309.91
2. Bihar 0 2347.83 0 0 2347.83
3.  Chattisgarh 0 1693 282.62 0 1975.62
4. Delhi o 11.48 0 0 11.48
5. Goa 0 6.38 0 1.98 8.36
6. Gujarat 1760.95 3039.82 6582.85 0 11383.42
7. Haryana 0 199.29 239.62 103.42 542.33
8. Jharkhand 0 127.52 0 0 127.52
9. Kamataka 3318.49 985.45 4639.85 2691.14 11634.93 ’
10.  Kerala 2800.00 504.00 0 0 3304
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1 2 3 4 5 6 7

1. Madhya Pradesh 547.89 312.99 487.77 3033.61 4382.26

12. Maharashtra 3772.37 6786.11 10999.33 10025.59 31583.4

13. Orissa 0 310.23 108.4 0 418.63

14. Punjab 513.50 0 360.33 364.58 1238.41

15. Rajasthan 437.12 724.53 634.54 711.93 2508.12

16. Tamil Nadu 4217.60 1188.75 2159.59 0 7565.94

17. Uttar Pradesh 1205.45 0 0 0 1205.45

18. West Bengal 0 119.33 0 0 119.33
Total 23954.09 31061.98 28296.75 20354.12 103666.94

[Translation/ At present, under TPDS, foodgrains are allocated at

Reduction in Food Subsidy

*124. SHRI PUNNU LAL MOHALE: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the norms for providing food subsidy to
the States have been specified;

(b) if so, the details thereof, State-wise;

(c) whether the Union Government has reduced the
food subsidy for some of the States during the last three
years; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d)
Subsidized foodgrains (wheat and rice) are allocated to
the States under-Targeted Public Distribution System
(TPDS) for Below Poverty Line (BPL), Antyodaya Anna
Yojana (AAY) and Above Poverty Line (APL) families.
Food Subsidy for any State depends upon the number of
families eligible, as accepted by Government, allocation
of foodgrains, quantity of foodgrains lifted and distributed
to the beneficiaries under TPDS within that State.

35 kg. per family per month for BPL and AAY families.
This norms is uniform for all the States. However,
allocation for APL families is made to State Governments
depending upon the availability of stock of foodgrains in
the Central Pool.

Wheat and rice allocation for the APL category has
been rationalized w.e.f. June, 2006 and April, 2007
respectively keeping in view the declining stock position
of wheat and rice in the Central Pool. The allocation has
been linked to the offtake figures of the past 3 years i.e.
2003-04, 2004-05 and 2005-08. Further, in view of the
lower availability of rice in Central Pool during 2006-07
and 2007-08 as compared to demand from various States,
the allocation of rice for APL category for 2008-09 has
been made on the basis of their average offtake during
2006-07 and 2007-08. The decision has been made
uniformly applicable for all the States excepting J&K. A&N
Islands, Lakshadweep. HP and NE States excluding
Assam, for which allocation has been retained at last
year's (2007-08) level.

Besides the normal monthly allocation for APL
category, during the current year (upto December, 2008),
adhoc additional allocations of 9,52,500 tonnes of wheat
and 1,18,000 tonnes of rice have been made to various
States/UTs. Further, a quantity of 1,92,000 tonnes of wheat
and 36,000 tonnes of rice has also been allocated to
various States as festival allocation.
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[English]
Allocations of Edible Oils

*125. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI GANESH SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government has allocated
sizebale quantities of edible oils of various States and
Union Territories recently for distribution through the Public
Distribution System (PDS) and the Targeted Public
Distribution System (TPDS);

(b) it 8o, the details thereof, State-wise and Union
Territory-wise; and

(c) the steps taken by the Government to meet any
shortage in supply of edible oils for PDS and TPDS during
the coming month?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The
Government have introduced a Scheme for Distribution
of upto 10 lakh tons of imported edible oils in 2008-09
at a subsidy of Rs. 15/- per kg. through State
Govermmments/UTs @ 1 kg. per ration card per month
through PDS shops/other outlets, as decided by them.
Twenty nine State/UTs which have sought allocation of
edible oil have been allocated edible oil under the Scheme
Statement. However, only 12 States, namely, Andhra
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Pradesh Chhattisgarh, Gujarat, Himachal Pradesh,
Maharashtra, Orissa, Tamilnadu, West Bengal, Karnataka,
Sikkim, Nagaland and Rajasthan have started distribution
of edible oils under the Scheme. So far 3.60 lakh tons
of edible oil have been contracted for import by central
PSUs under the Scheme. Till 20.10.2008, 2.63 lakh tons
of edible oil have already landed in the country and about
1.52 lakh tons have so far been given to various States/
UTs for distribution to ration card holders.

(c) Some of the steps taken by the Government to
increase availability and supply of edible oils are:

(i) The import of edible oils has been placed under
Open General Licence (OGL).

(i) The import duty on Crude and refined Palm Oil/
Paimolein reduced from 20% to Nil and 27.5%
to 7.5% respectively w.e.f. 1.4.2008.

(iv) The import duty on crude and retined forms of
other edible oils reduced to Nil and 7.5%
respectively w.e.f. 1.4.2008.

(v) Tariff values (base price) of palm oils and crude
soyabean oil have been frozen since July 2008
and September, 2006, respectively.

(vi) Export of edible oils has been banned w.e.f.
17.3.2008 (except coconut oil through Cochin
Port and certain oils produced from minor forest
origin).

(vii) State Governments have been allowed to impose
stock limits on edible oils and oilseeds w.e.f.
7.4.2008.

Statement

Si.No. Name of the State/UT

Oil Demanded/Allotted

Monthly Demand/

Allocation (MT)
1 2 3 4
1. Andhra Pradesh RBD Palmolein 20750
2. Andaman and Nicobar Islands RBD Palmolein 100
3. Dadra and Nagar Haveli RBD Paimolein 50
4. Delhi RBD Paimolein/Soyabean Oil 1850
5. Goa RBD Palmolein 350
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1 2 3 4
6. Haryana Soyabean Oil 100
7. Jammu and Kashmir RBD Paimolein 750
8. Karnataka RBD Paimolein 6000
9. Madhya Pradesh RBD Palmolein 6000
10. Maharashtra RBD Palmolein 18200
11. Manipur RBD Palmolein 400
12. Meghalaya RBD Palmolein 450
13. Nagaland RBD Palmolein 300
14, Orissa RBD Palmolein 6800
15. Pondicherry RBD Palmolein 300
16. Sikkim RBD Paimolein 150
17. Tamil Nadu RBD Palmolein 15500
18. Tripura RBD Palmolein 750
19. Uttarakhand RBD Palmoloin/Soyabean Oil 180
20. West Bengal RBD Paimolein 4000
21. Chhattisgarh Soyabean Oil 4500
22. Himachal Pradesh Soyabean Oil 1400
23. Daman & Diu - 50
24, Uttar Pradesh RBD Palmolein 4500
25. Guijarat RBD Palmolein 5950
26. Rajasthan RBD Palmolein 5850
27. Punjab RBD Palmolein 500
28. Mizoram RBD Paimolein 100
29. Chandigarh —_ 35
Total 1,05,835 MT
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[Trans/lation]
Disparity in Minimum Wages

“126. SHR! HARIKEWAL PRASAD:
SHRI MANSUKHBAHI D. VASAVA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Union Government has constituted
five Regional Committees in Order to bring uniformity in
the minimum wages in the country;

(b) it so, the details thereof;.

(c) whether any suggestions or recommendations
have been received from the said committees;

(d) if so, the details thereof alongwith the follow-up
action taken by the Government thereon; and

(e) the concrete steps proposed to be taken by the
Government for reducing disparity in the minimum wages?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (e) The Union Government has set
up five Regional Committees in order to reduce the
regional disparities in the minimum wages of same or
similiar scheduled employments. The regional disparity in
minimum wages is attributed to differences in socio-
economic and agro-climatic conditions, prices of essential
commodities, paying capacity, productivity and local
conditions influencing the wage rate. The composition of
the five Regional Committees is as under:

Region States/UTs covered
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West Bengal, Orissa, Bihar,
Jharkhand, Chhattisgarh and
Andaman and Nicobar Islands.

Eastern Region (6)

North Eastern Region (8) Arunachal Pradesh, Assam,
Manipur, Meghalaya, Mizoram,
Nagaland, Tripura and Sikkim

Andhra Pradesh, Karnataka,
Kerala, Tamil Nadu, Puducherry
and Lakshadweep.

Southern Region (6)

Northern Region (9) Punjab, Rajasthan, Himachal
Pradesh, Jammu & Kashmir,
Haryana, Uttar Pradesh,
Uttrakhand, Delhi and

Chandigarh.

Maharashtra, Gujarat, Goa,
Madhya Pradesh, Dadra and
Nagar Haveli and Daman and
Diu.

Western Region (6)

o Questons 22

The main function of these Committees is to interact
periodically with the State/Union Territory Governments of
the different regions, so as to deliberate on matter of
regional interest as well as bridge the gap in the minimum
wages of the same scheduled employment.

Further, in order to have a uniform wage structure
and to reduce the disparity in minimum wages across
the country, a concept of National Floor Level Minimum
Wage was mooted on the basis of the recommendations
of the National Commission on Rural Labour (NCRL) in
1991. On the basis of increase in the Consumer Price
Index, the Central Government has recently revised the
National Floor Level Minimum Wages from Rs. 66/- to
Rs. 80/- per day with effect from 01.09.2007. Thus, the
State Governments are persuaded to fix minimum wages
such that in none of the scheduled employments, the
minimum wage is less than National Floor Level Minimum
wages. This method has helped in reducing - disparity
among different rates of minimum wages to some extent.

[English]
National Do Not Call Registry

*127. SHRIMATI JAYAPRADA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Department of telecommunications
has laid down guidelines to be followed by Service
Providers of mobile phones regarding services to
subscribers registered with “National Do Not Call Registry”;

(b) if so, the details thereof;

(c) whether the subscribers are tacing continued
inconvenience due to violation of the said norms by the
Service Providers;

(d) it so, the details thereof; and

(e) the remedial action taken/being taken by the
Government in this regard?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
(b) Yes, Sir. In June, 2007 Department of
Telecommunications issued guidelines for Telemarketing
registration. In order to curb the Unsolicited Commercial
Communication (UCC), Telecom Regulatory Authority of
India (TRAI) has also issued “The Telecom Unsolicited
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Commercial Communications Regulations, 2007" 5th June,
2007 and its amendment “The Telecom Unsolicited
Commercial Communications (Amendment) Regulations,
2008" dated 17th March, 2008. The National Do Not Call
(NDNC) Registry came into operation with effect from
12th October, 2007. The subscribers who do not want to
receive UCC can register their telephone numbers at this
Registry. All the registered telemarketers before making
telemarketing calls are required to submit/upload the list
of telephone numbers, which they want to call for
telemarketing purpose to the NDNC. The NDNC deletes
the telephone numbers of the subscribers who are already
registered with the NDNC from this list and returns the
clean list to the telemarketers for calling.

(c) to (e) Sir, during last one year, there has been
a significant reduction in the number of telemarketing calls
to the registered subscribers of NDNC Registry. There
are around 18.68 million telephone subscribers, who have
opted to register in the NDNC Registry. As per the data
provided by TRAI, average number of complaints received
by service providers from the registered subscriber
numbers in NDNC is only 0.44%. Recently on 19th
September, 2008, DoT has further issued instructions to
all the access service licensees to give wide publicity to
the tfacility of NDNC registry and ensure compliance of
existing instructions regarding disconnection of telecom
resources to the unregistered telemarketers.

[Translation]
Contribution of Live Stock Sector

*128. SHRI TUKARAM GANPAT RAO RENGE
PATIL:
SHRI KASHIRAM RANA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the contribution of the livestock sector to the
Gross Domestic Product (GDP) of the country;

(b) whether any specific research work has been
undertaken recently to improve the quality of livestock;

(c) it so, the details thereof;

(d) whether there is any proposal to establish a
separate Livestock Research Unit in the country; and
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(e) it so, the details thereof?

THE MINISTER OF AGRICULTRE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAW?\R): (a) According
to the estimates of the Central Statistical Organisation
(CS0), the contribution of livestock sector to the Gross
Domestic Product (GDP) of the country during the year
2006-07 was 4.36%.

(b) Yes, Sir.

(c) Indian Council of Agricultural Research (ICAR)
has undertaken research work as follows:

1. Buffalo genomics programme to identity specific
gene for economic trains

2. Evaluation of the status of A1/A2 allele in the
beta casein locus among Indian cattle and
buffalo breeds to resolve A1/A2 controversey

regarding the health status of people consuming
milk.

3. Network programme to develop methane
mitigation strategies in livestock mainly through
nutritional manipulation and engineering of rumen
microbial population.

4. Network programme on Blue Tongue disease
for sero surveillance and development of
pentavalent vaccine for effective control of the
disease.

5. Regional Referral FMD laboratory for India and
SAARC countries for molecular and
epidemiological studies of the disease. (FMD)

6. Programme for the improvement of existing and
relevant diagnostic and vaccines against livestock
and new generation vaccines and diagnostics.

7. Animal Disease Monitoring and Surveillance
Programme for better surveillance of various
livestock diseases.

(d) No, Sir.

(e) Question does not arise.
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Deveiopment of Dairy Farming Industry

*129. DR. DHIRENDRA AGARWAL: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Dairy farming has a huge potential for
its development as an important industry in the rural areas
for providing additional employment to the landless
agricultural labourers;

(b) if so, whether the Government has identified the
difficulties in the development of Dairy farming as an
important industry; and

(c) it so, the details thereof alongwith the steps taken
in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) Yes
Sir. Government has identified some constraints in the
development of dairy farming. These are: (i) Small herd
size and poor productivity; (i) Inadequate availability of
quality breeding bulls, both for artificial insemination (Al)
and natural service; (ili) Dwindling feed and fodder
resources and poor resource management; (iv) High rate
of incidences of infectious diseases of dairy animals and
inadequate availability of vaccines and diagnostics at
affordable prices; (v) Inadequate number of farmers
organizations and breeders societies; (vi) Absence of
effective extension network and (vii) Poor access to micro-
finance.

In order to supplement effort of the States to
overcome above mentioned constraints, Government of
India is making several policy reforms like formulation of
National Livestock Policy and implementing various central
and centrally sponsored schemes. These schemes
address issues of improving genetic makeup of the
animals, availability of feed and fodder resources,
strengthening veterinary health services, insuring animals
and estabhishment of milk procurement, processing and
marketing facilities.

[English]
Red Flag Exercise

*130. SHRI NAND KUMAR SAI:
SHRI SUGRIB SINGH:

Will the Minister of DEFENCE be pleased to state:
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(a) whether the Indilan Air Force took part in the Red
Flag Exercise held in the USA in the recent past;

(b) if so, the details thereof;
(c) the expenditure incurred thereon; and

(d) the extent to which the Indian Air Force has
been benefited from this exercise?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) The Indian Air Force (IAF) participated in
Exercise Red Flag 08 at Mt Home and Nellis Air Force
Base in United States of America (USA). Ferry out for
the exercise commenced on 7 July 08 and de-induction
took place with effect from 25 August 08. Eight Su-30
MKI fighter aircraft, two IL-78 Air-to-Air refueling aircraft,
one IL-76 staging aircraft, participated in the exercise,
along with 91 IAF officers and 156 Airmen, which included
a ten member Garuda Squad.

2. An expenditure of Rs. 55.73 crores approximately
was incurred on this account.

3. Patticipation in the exercise allowed the |AF to fly
against multiple types of platform and evaluate their
capability in a realistic scenario. The exercise provided
exposure to realistic, combined and composite training in
mission planning and execution in a simulated high threat
multi emitter combat environment. The exercise was
tailored to expose inexperienced crew members to the
first 10 missions of an air war. It provided realistic training
in a networked environment, which is a significant leap
forward in flying training for IAF. Instrumented exercise
air space ensured that maximum training and leaming
value was derived from each operational mission.

Area under Oilseeds and Puises Cultivation

*131. SHR! PARSURAM MAJHI:
SHRI VIJOY KRISHNA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Govemment proposes to make special
efforts during the Eleventh Plan Period to bring more
areas under cultivation of oilseeds and pulses;

(b) if so, the details thereof and the funds proposed/
sanctioned therefor;
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(c) whether specific areas have been identified in
various States to grow pulses and oilseeds in the said
plan; and

(d) if 8o, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes,
Sir. The Government of India has continued the
implementation of Centrally Sponsored Integrated Scheme
of Oilseeds, Pulses, Oil Paim and Maize (ISOPOM) in
14 major oilseeds and pulses growing States in the
Eleventh Plan. The Government has also launched other
schemes to encourage cultivation of oilseed and pulses
during Eleventh Plan as given below:

1. National Food Security Mission-Pulses launched
in 2007-08 and being implemented in 171
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identified districts of 14 major pulses growing
States in 11th Five Year Plan.

2. Macro Management of Agriculture (MMA)
Scheme (Revised) that provides assistance for
oilseeds and pulses development to the States
not covered under ISOPOM.

3. Rashtriya Krishi Vikas Yojana (RKVY) under
which also the States can undertake oilseeds
and pulses development programme.

The Provisional Estimates of the schemes for 11th
Plan Period are enclosed as statement.

(c) and (d) 14 Major Oilseeds and Pulses growing
States have been identified under ISOPOM. Further, 171
districts of these States have been taken up under
National Food Security Mission-pulses for bringing about
4 million hectare additional area under pulses through
promotion of intercropping and by utilization of rice fallows.

Statement

Provisional Estimates of the Schemes for 11th Plan

(Rs. in crores)

SlI.No. ‘Scheme Provisional Estimates Coverage
for 11th Plan

1. ISOPOM 1500.00 Provision is for the crops covered under ISOPOM-
oilseeds, pulses, maize and oil paim.

2. NFSM-Pulses 1239.88 Pulses

3. Macro Management of Agriculture 5600.00 The revised MMA Scheme Provision is for the entire
programme comprising of 11 components including
oilseeds and pulses development programmes.

4, RKVY 25000.00 The programmes including oilseeds and pulses are
implemented based on the approval of State Level
Sanctioning Committee.

[Transiation/

Creation of Employment In Unorganised Sector

*132. SHRI HARISINH CHAVDA: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has conducted any study/
survey for creation of more employment opportunities in
the unorganised sector;

(b) if so, the outcome thereof alongwith the steps
taken by the Government in this regard;

(c) the safety, medical and other welfare measures
implemented |- the labourers/workers engaged in the
unorganised sector during each of the last three years
and the current year; and
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(d) the number of labourers/workers benefited
therefrom during the said period, State-wise and year-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) According to the survey
conducted by National Sample Survey Organisation
(NSSO) in 1999-2000, total employment in both organised
and unorganised sector in the country was 39.7 crore, of
which 36.9 crore (about 93%) was in the unorganised
sector. As per the NSSO survey in 2004-05, the total
number of workers in the country had risen to 45.9 crore
out of which 43.3 crore were in the unorganised sector
which constitute around 94% of the work force.

Approach to the Eleventh Five Year Plan is to
improve labour productivity in the unorganised sector
besides other objectives. It aims at making employment
generation an integral part of the growth process and
seeks to devise strategies to accelerate not only growth
of employment but also the wages of the poorly paid.

Efforts have been made to identify and implement
systemic reforms in administration of Industrial Training
Institutes (ITls) so as to facilitate closer interaction with
the industry in order to improve quality of training, make
the graduates better employable and help them eam
decent wages.

(c) and (d) The Government is implementing various
social security schemes/proérammes for workers in the
unorganised sector like Swarnjayanti Gram Swarojgar
Yojana; Sampoorna Grameen Rojgar Yojana; Pradhan
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Mantri Gram Sadak Yojana; Handloom Weavers,
Comprehensive Welfare Schemes, Handcraft Artisan's
Comprehensive Welfare Schemes, Junshree Bima Yojana,
etc. through different Ministries/Departments. The allocation
is made separately for the respective schemes under
respective Ministries/Departments. There is no consolidated
allocation of funds for social security schemes for
unorganised sector workers. During 2007-08, the
Government announced three more schemes; The
‘Rashtriya Swasthya Bima Yojana’, formally launched on
01.10.2007, provides for smart card based cashless healith
insurance cover of Rs. 30,000/- to the BPL workers and
their families (a unit of five). The benefits under the
scheme would accrue during 2008-09. The proposals
prepared by the State Governments are sent to the
Central Government for approval. Under the “Aam Admi
Bima Yojana”, launched in October, 2007 Rural Landless
households between the age group of 18 to 59 years
are eligible for death and disability cover under the
scheme. The scheme has a component of awarding
scholarship to two children of the beneficiaries studying
in 9th to 12th standard @ Rs. 300/- per quarter per
child. Indira Gandhi National Old Age pension Scheme
Launched during November, 2007 provides for old age
pension to all citizens above the age of 65 years and
living below the poverty line. The State Governments have
been asked to top up Central Government per capita
grant of Rs. 200/-

Under the Rashtriya Swasthya Bima Yojana, 12 states
have issued 5.11 lakh smart cards taking the health
insurance cover to about 25.55 lakh persons during the
current financial year till 22.10.2008. State-wise information
is given in Statement.

Statement

Rashtriya Swasthya Bima Yojana

SI.No. Name of States" Smart Cards Issued Estimated Persons for Insurance Coverage
1 2 3 4

1. Bihar 20300 101500

2. Delhi 39637 198185

3. Gujarat 143985 719925

4, Haryana 147584 737920

5. Himachal Pradesh 2035 10175
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1 2 3 4
6. Jharkhand 3000 15000
7. Kerala 3128 15640
8. Maharashtra 904 4520
9. Punjab 21031 105155
10. Rajasthan 120123 600615
1. Tamil Nadu 5100 25600
12. Uttar Pradesh 4212 21060
Total 511039 2555195
*States where smart card delivery has commenced.
[English] (d) it so, the details thereof alongwith the funds
' allocated for this purpose during the Eleventh Plan Period?
Safety Measures In Mines
THE MINISTER OF STATE OF THE MINISTRY OF
*133. SHRI FRANCIS FANTHOME: Will the Minister LABOUR AND EMPLOYMENT (SHRI OSCAR
of LABOUR AND EMPLOYMENT be pleased to state: FERNANDES): (a) to (d) State-wise details of the persons
killed and injured in Mine accidents during last 3 years
(a) the detaiis of persons killed and injured in mine are given as statement. Further, there are adequate
accidents during each of the last three years and the provisions for safety persons employed in mines which
current year, State-wise; are contained in the Mines Act, 1952 and the Rules and
Regulations framed thereunder. The provisions compare
(b) whether the safety measures adopted by the favourably with similar provisions in other Countries. The
Union Government are upto the international standards; Directorate General of Mines Safety also keeps on issuing
guidelines in the form of circulars to the management for
(c) # not, whether the Government proposes to take improving safety measures. However, it is the primary
necessary n'tepa for upgrading the existing safety responsibility of the Mine Managements to allocate
measures being adopted in mines; and adequate funds for ensuring safety of mine operations.
Statement

Delanls of No. of persons died and injured in mines accidents during each of the
last three years and the current year, State-wise

State Year Accidents having fatalities and Accidents having
serious injuries serious injuries only
No. of Accidents Fatality S/injured  No. of Accidents  S/injured
1 2 3 4 5 6 7
Andhra Pradesh 2005 16 18 4 797 799
2006 20 26 6 559 561
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1 2 3 4 5 6 7
2007 18 22 ) 570 5§75

2008 13 13 2 279 282

Assam 2005 2 2 1 " 1
2006 3 3 0 10 10

2007 3 3 0 12 12

2008 1 2 0 " 1

Chhattisgarh 2005 8 8 0 72 73
2006 6 7 1 61 61

2007 13 13 2 58 59

2008 8 8 0 24 24

Goa 2005 0 0 0 0 0
2006 4 9 0 0 0

2007 2 2 0 2 2

2008 2 2 0 1 1

" Gujarat 2005 2 2 0 4 4
2006 0 0 0 2 2

2007 2 2 0 3 3

2008 3 3 2 4 4

Himachal Pradesh 2005 1 1 0 0 0
2006 2 3 0 0 0

2007 0 0 0 0 0

2008 0 0 0 0 0

Jharkhand 2005 34 54 10 85 89
2006 28 78 3 63 64

2007 25 27 1 69 7

2008 17 18 2 61 62

Jammu and Kashmir 2005 0 0 0 1 3
2006 1 1 0 0 0

2007 0 0 0 0 0

2008 0 0 0 0 0
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1 2 3 4 5 6 7
Karnataka 2005 3 3 0 21 21
2006 4 4 1 1 1
2007 2 2 0 6 17
2008 3 3 0 4 4
Kerala 2005 0 0 0 1 1
2006 0 0 0 0 0
2007 1 5 2 1 1
2008 4 4 3 0 0
Madhya Pradesh 2005 16 17 4 7 72
2006 16 17 7 47 47
2007 15 16 2 56 57
2008 17 20 0 30 31
Maharashtra 2005 8 8 0 29 30
2006 7 7 2 38 40
2007 . 8 8 0 36 37
2008 12 20 20 18 18
Orissa 2005 22 23 2 20 20
2006 10 10 0 18 26
2007 16 16 5 14 14
2008 1 1 3 7 8
Rajasthan 2005 9 10 1 29 29
2006 17 20 1 16 16
2007 19 21 5 16 16
2008 1 15 6 13 13
Tamil nadu 2005 7 7 0 4 6
2006 13 13 2 1 1
2007 5 6 1 1 1
2008 3 3 0 1 1
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1 2 3 4 5 6 7
Uttaranchal 2005 1 1 0 0 0

2006 0 0 0 0 0
2007 0 0 0 0 0
2008 1 1 0 0 o]
Uttar Pradesh 2005 2 2 0 3 4
2006 0] 0 ) 0 0 0
2007 3 3 0 1 1
2008 1 1 0 2 2
West Bengal 2005 13 13 1 66 66
2006 6 11 1 91 93
2007 5 5 3 107 116
2008 8 8 0 49 50
All India 2005 144 169 23 1214 1228
2006 137 209 24 917 932
2007 137 151 26 952 982
2008 115 132 38 504 511

Note: Figures for years 2006, 2007 and 2008 are provisional. Figures for the year 2008 are upto 30.09.2008

[Trans/lation]
Pending Irrigation Projects

*134. SHRI SHISHUPAL N. PATLE:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has recently evaluated
the completion status of the major and medium projects
under the Accelerated Irrigation Benefits Programme
(AIBP);

(b) if so, the details and outcome thereof indicating
the projects pending beyond their prescribed completion
time during the last three years and the current year,
State-wise;

(c) the reasons identified for delay in the completion
of the projects;

(d) the funds allocated for the purpose during the
said period; and

(e) the steps being taken by the Government for
earlier completion of these Projects?

THE MINISTER OF WATER RESOURCES (PROF.
SAIF-UD-DIN SOZ): (a) Evaluation/Review of the
Accelerated Irrigation Benefits Programme (AIBP) in the
Ministry of Water Resources to assess broad physical
status of the ongoing AIBP projects and take remedial
measures for their timely completion is continuous process.
The Secreatary (Water Resources) has reviewed the
implementation of AIBP with the representatives of the
State Governments during May-July 2008. The Planning
Commission has recently initiated evaiuation study of the
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Programme. Ministry of Statistics and Programme
Implementation has also carried out evaluation of the
Programme considering data up to September 2004.
Further, National Remote Sensing Agency has been
assigned the task of confirmation of irrigation potential
created under AIBP in respect of 53 selected projects.

(b) Out of 257 major/medium irrigation projects
supported under AIBP, 100 projects have been completed
so far. 143 AIBP assisted projects are reported to be
delayed beyond their scheduled completion time. Out of
these, 55 projects have been completed during the last
3 years with persistent efforts by the Ministry of Water
Resources. The state-wise details of pending irrigation
projects are given in Statement.

(c) Apart from project specific problems, broadly, the
delay in-completion of the projects occurs due to shortage
of funds with the State Governments, land acquisition
problems, resettiement and rehabilitation problems,
contractual problems, unforseen technical problems, delay
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in mandatory/statutory clearances, delay in execution of
the works which is required to be carried out by the
agencies other than project execution agency and legal
issues.

(d) The details of the central assistance released
under AIBP to the major/medium irrigation projects are
given in the Statement. For the year 2008-09, budget
allocation of Rs. 4300 crore has been made for AIBP.

(e) Government of India has stepped up the outlay
of central assistance under AIBP. The AIBP procedures
for release of funds have been simplified. Central Water
Commission monitors major/medium irrigation project
bi-annually by paying field visits and issues monitoring
reports which inter-alia contains suggestions for timely
completion of the projects. Ministry of Water Resources
also reviews status of implementation of projects from
time to time to carry out corrective measures for timely
completion of the projects.

Statement
(Rs. Crore)

Si.No. State Total No.  Nos. of No.ol  No.ol  No.ol  Remaining Ceniral Assistance released during Total Central
of piojects  Projects  ongoing  projects  projects of  projects 2005-06 2006-07 200708 200809 Assistance

funded compisled projects delayed col 6  which are (4 date) reloased

under on on boyond compieted  delayed during
AIBP schedule  schedule scheduled til date 200506 to

time time 2008-09

1 2 3 4 5 6 7 8 9 10 1" 12 13

1. Andhra Pradesh R 3 18 1" 8 3 311.3815 8164220  987.7692  398.5200 2514.0927
2. Arunachal Pradesh 0 0 0 0 0 0 0.0000 0.0000 0.0000 0.0000 0.000
3 Assam 11 0 0 1 6 5  12.60000° 0.0000 15.1900 221600 49,9500
4, Bihar 8 1 2 5 2 3 16.2380 3.2300 58.6900 29.6200 107.7780
S Chhdlisgam 7 1 2 4 3 1 1.6645 0.0000 37.3%40 29.5100 74,5685
6. Goa 2 0 0 2 1 1 1.9100 32.4800 15.1100 49.5000
7 Gujarat 15 9 9 0 6 5  339.6000 1218885 5857200  251.9000  1289.1085
8 Haryana 3 0 0 3 2 1 6.0000 3.1700 0.0000 0.0000 9.1700
9 Himacha! Pradesh 3 0 0 3 0 3 16.0565 22200 70,5400 0.0000 86.8165
10. Jammu and Kaghmir 17 0 6 )] 7 4 24.7628 18.2466 94.0400 425500  179.5994
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10 1 12 13

5 5.0370 1.2800 9.244 3.7200 19.214
6 1407759 1603729 349.8000  318.0800  969.1268
1 9.3591 16.6468 0.0000 0.0000 26.0059
7 1680966 258100 3720200  185.7700  751.8968
8 167382 3406913  885.7600  733.9900 2127.8235
3 703035  138.0720 54.1800 57.8000 3204555
1 0.0000 0.0000 0.0000 0.0000 0.0000
0 0.0000 0.0000 0.0000 0.0000 0.0000
0 0.0000 0.0000 0.0000 0.0000 0.0000
11 1470082  133.1146 6094200 269400  1169.0228

3 263166 13.5000 00000  39.8168

2 902952 116000 1565300 1786200  437.0452

0 0.0000 0.0000 0.0000 0.0000 0.0000
3 16.2000 0.9400 0.0000 75300  24.6700
0 0.0000 0.0000 0.0000
5 1331280  81.8954 156900 618700  427.58%4
0 0.0000 0.0000 0.0000 0.0000 0.0000

4 0.0287 6.7000 08300 228100  30.3687
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1 2 3 4 5 6
" Jharkhand 9 0 2 7
12. Kamataka 13 1 -5 7
13 Kerala 3 0 1 2
4. Madhya Pradesh 15 2 3 10
15. Maharashtra 55 " 0 14
16 Manipur 3 0 0 3
17. Meghalaya 1 0 0 1
18. Mizoram 0 0 0 0
19.  Nagaland 0 0 0 0
20 Origsa 17 5 0 12
21. Punjab 6 1 1 4
22 Rajasthan 10 2 0 8
23. Sikkim 0 0 0 0
4. Tipua 3 0 3
Tamil Nadu 1 0 0 1
Uttar Pradesh 18 5 2 9
21. Uttarakhand 0 0 0 0
28, West Bengal 7 1 0 6
Total 257 42 n 143

85 17092253 1884.2201 44839466 2629.9800 10706.4720

Speed Post Service

*135. SHRI PANKAJ CHOWDHARY:
DR. M. JAGANNATH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether delivery of letters sent from one city to
another through speed post service is being considerably
delayed;

(b) if so, the reasons therefor;

{c) whether the Government has formulated any
scheme to improve the delivery of the mail through speed

post service in the country; and
(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOQGY (SHRI A. RAJA): (a) No,
Sir. The delivery of letter sent from one city to another
through speed post service is not being considerably
delayed.

(b) Does not arise in view of (a) above.

(c) and (d) Keeping in view the requirements of
public, the Department of Poets has been taking a number
of steps to improve the quality of speed post service in
the country including improvement of delivery of the mail



43 Written Answers

through speed post service. Some of the steps undertaken
by the Department in this regard are Leasing of freighter
aircraft for transmission of mail including speed post for
North East sector, implementation of the Scheme for
Business Expansion of Speed Post such as expansion of
Speed Post network and upgradation of Speed Post
centres, introduction of speed post one india one rate,
reduction in local speed post charges, extending of credit
facility and collection of Speed Post articles from the
customers premises.

[English]

Re-Introduction of External Market
Assistance Scheme

*136. SHRI BASU DEB ACHARIA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government proposes to re-introduce
the erstwhile External market Assistance Scheme for jute
manufactures in view of the steady rise in production of
jute and its negative growth in exponr;

(b) if so, the details thereof alongwith the time by
which the said scheme is likely to be implemented;

(c) whether the Government is considering to provide
support for diversification of jute industry in other areas;
and

(d) if so, the details thereof and the action taken/
proposed to be taken this regard?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VEGHELA): (a) No, Sir.

(b) Does not arise.

(c) and (d) The Government of India has launched
Jute Technology Mission (JTM) with effect from 2007-08,
spanning a period of five years for overall development
of the Jute industry. JTM is being implemented in a
Mission Mode and Mini Mission-IV with 9 Scheme
components. Out of these 4 Schemes components relate
to promotion of Jute Diversification as given below:

(1) Design and Development of Jute Diversified
Products including Jute Geo Textiles.

(2) Helping the NGOs and Women Self Help Groups
(WSHGs) for developing Jute Diversified
Products.

DECEMBER 10, 2008

to Questions 44

(3) Scheme for Promotion of Jute Diversified
Products..

(4) Scheme for setting up Jute Parks for the
Diversified Sector.

[Translation]
Silk Production

*137. SHRI HANSRAJ G. AHIR:
SHRI M. SHIVANNA:

Will the Minister of TEXTILES be pleased to state:

(a) the total production and demand of various
varieties of silk in the country during each of the last
three years and the current year, State-wise;

(b) the funds allocated, released and spent for silk
production during the said period, State-wise and
year-wise,;

(c) the steps taken by the Government to bridge the
gap between production and demand; and

(d) the measures adopted by the Government for
the production of high quality silk alongwith the funds
allocated for the purpose?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VEGHELA): (a) Present production of Silk in the country
is 18,320 MTs (2007-08) and the demand for silk is
estimated around 26,000 MTs. The details of State-wise
and variety-wise Raw Silk production in the country for
the last three years (2005-06, 2006-07 and 2007-08) and
for the current year (2008-09) are given in the enclosed
statement-I.

(b) The year-wise details of amount allocated/released
and spent by the States under Catalytic Developmental
Progiamme (CDP) during the said period to improve silk
production is given in-the enclosed statement-Il.

(c) The following steps have been taken by the
Government through Central Silkk Board (CSB) to bridge
the gap between production and demand:

* To increase the production of Raw Silk, an
additional area of 26,000 hectares of mulberry
plantations largely for production of BV mulberry
silk is proposed to be raised during Xi Plan.
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* The Sub-Group on sericulture for XI Plan has

recommended a Raw Silk production target of
26,000 MTs (at 8% growth rate for the X| Plan
period) which includes production of 5,000 MTs
of superior quality BV Raw Silk and 3,000 MTs
of Vanya silks.

* In order to achieve the aforesaid targets during

X! Plan, a centrally sponsored Scheme viz.
Catalytic Deveiopmental Programme. (CDP) is
being implemented by the Government through
Central Silk Board in coordination with different
States. Under CDP, support is being provided in
the form of subsidy to the state-holders of silk
industry to develop Seed, Cocoon and Post-
Cocoon sectors. These Schemes aims at
improving quality silk production and productivity
through adoption of improved technology
packages

The above approach will support in achieving the

overall target of 26,000 MTs of Raw Silk production
proposed by end of XI Plan, which can bridge the gap
between the production and demand for silk in India.

(d) Following steps have been taken for production

of high quality silk in the country during the XI Plan

period-

¢ Strengthening the Research and Development
systems to improve the levels of cocoons
production and productivity.

* The Govemment through Central Silkk Board has
evolved new Bivoltine Breeds with assistance
from the Japan International Co-operation Agency
(JICA) Commercial Exploitation of these breeds
has resulted in the production of International
Standard Import Substitute grade of mulberry raw
silk in the country.

¢ Through R&D efforts, the Central Silk Board has
made a break through in tropicalising the
Bivoltine Silkworm and Development of new
varieties of mulberry (Viz V1 S36, AR11, AR12,
S13 and S34). Plants with higher yields
resulting in significant improvement in silk
productivity.
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* The Central Silk Technological Resarch Institute

(CSTR!) under the Central Silk Board has
developed improved devices, New Machines and
equipment which have helped improvement in
Silkk quality and productivity.

The Central Silk Board has established Silk
Conditioning and Testing Houses to undertake
Testing of Raw Silk for its quality.

The CSB has taken-up a separate Project
approved by the Gowvt. of India viz. “Quality
Certification System for Silk” for implementation
in the country during XI Plan. The objectives of
the Project is to ensure quality maintenance at
difterent levels of production process (silkworm
seed, cocoon and raw silk production) which
ultimately resuits in the production of quality silks
of international standards.

Bring down the cost of production of mulberry
raw silk closer to that of imported silk, through
adoption of integrated farming methods.

Focus on quality silkworm seed production in
private sector through required technical and
financial support for the establishment of
Silkworm Seed Production Centers with all
required facilities and adopted seed rearers so
as to ensure self sufficiency in seed requirement.

Facilitate production of quality raw silk in bulk
through setting up of automatic/semi-automatic
reeling machines and multi-end reeling machines
in selected clusters to meet the demand of
domestic powerloom and export sector.

Continuation of Catalytic Developmental
Programmes with certain modifications and
higher levels of central subsidy for transfer of
improved technology in the field. The
Components under CDP are together aimed at
development and expansion of host plantations,
development of farm infrastructure, up-gradation
of reeling and processing technologies in silk,
Enterprise Development Programme etc.

Fund allocation: The Government has approved
an allocation of Rs. 1476.24 crores for
implementation of the CDP during the XI Plan
penod and, out of this CSB's share is Rs. 661.62
crores.
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Statement |

2007-08) and during the current year 2008-09*

State-wise Mulberry and Vanya Raw Sitk Production during the last three years (2005-06 fo

(Raw Silk Prodn. In Metric tonnes)

200506 2006-07 200708 2008-00" (0 Juy8)
Mibory Voo Morbbary) Toal Mobemy _ Vorys (Novdkibon) Toal Mobery  Veys (Monibem) Toml  Mubony _ Varya (Mnakiboa T
Tesar  Ed Muge Tesr Ei Mup Tasar Ed Mug Taset  En Mug

Andhra Pradesh 5375 20 7 5422378 15.5 14 5555.5 4485 7 5 . 4497 1300 5 k] 1308
Assam 8 745 104 857 1 740 107 858 14 837 105 856 5 350 50 405
Arunachel Pradesh 1 neg 10 024 1124 04 nep 5 14 68 1 0 1 0 1 1 - 4 ]
Bihar 3 14 3 2 4 1 13 16.3 5 4 2 4l 2 7 1 10
Chattisgarh 3 80 2 85 403 110 31 - 11713 6 146 2 - 154 3 50 1 54
Himachal Pradesh 16 16 17 17 20 20 10 . . 10
Jammu and Kashmir 95 9 103 1 103 105 105 25 25
Jharkhand 1 9% neg 14 1 120 02 - 1212 1 143 1 145 1 54 1 56
Kamataka 4N - 7471 7883 - 7883 8240 - 8240 2408 2408
Kernla 12 - 12 14 i 14 7 7
Madhya Pradesh a3 16 k] 1] 16 10 58 50 k) 7 87 12 3 . 51
Maharsshira “ 6 80 80 7 87 125 4 129 2 62
Manipw 8 3 235 0.06 286.06 70 3 314 02 4472 80 3 1 29 45 1 105 151
Mizoram 6 neg 32 007 827 6 02 42 02 106 6 0 3 0 9 2 2 4
Meghalaya 3 280 54 2884 125 202 5.8 209.05 2 303 1" 36 i - 15 5 156
Nagaland 1 0t 130 01613128 125 045 15 02 1166 1 0 124 0 125 1 48 49
Orissa 2 21 2 . 2 210 B4 412 3 48 ) 85 2 24 2 ]
Punjab . “ 4 ‘“ 5 5 5 5
Rajesthan 005 005 03 03 0 0 0
Slkim 0 02 0.10 03 0 0 0 0
Tamil Nadu 739 010 738948 1125 125 1368 1368 462 492
Tripura 4 4 5 5 8 8 4 4
Uttar Pradesh 19 3 050 N5 B 4 4 B N 4 6 40 12 2 14
Uttarakhand 14 S neg neg 19 “ 015 - 1415 15 1 1 17 5 1 1 6
West Bengal 1552 M 4 02180068 1596 27 8 0216332 1660 20 10 0 1700 700 42 $ 147
Tolal 15445 308 1442 “/0 17005 16525 350 1485 115 18475 16245 428 1530 117 18320 5127 200 675 55 6057

Source: Department of Sericulture (DOS) of respective States.

Neg-Less than 50 kg.
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Statement Il
Central Sitk Board
Bangalore-560068
Catalytic Development Programme

State-wise amount spentreleased by CSB during last three years i.e. 2005-06 to 2007-08 and current year
2008-09 (upto Sept., 08)

(Rs. in lakhs)
SlI.No. Name of State Amount Spent/released during
Last three years Current year
2005-06 2006-07 2007-08 2008-09 (Provnl.)

1 2 3 4 5 6

1. Karnataka 1212.13 1153.24 1015.22 710.36

2. Tamil Nadu 269.42 594.67 745.2 445.81

3. Jammu and Kashmir 594.79 297.32 181.85 205.36

4. Andhra Pradesh 1658.04 1315.31 979.88 0.00

5. West-Bengal 133.97 164.45 102.04 162.50

6. Maharashtra 48.83 177.92 70.21 82.73

7. Madhya Pradesh 187.04 343.17 172.35 291.27

8. Orissa 154.49 133.26 65.2 22.14

9. Bihar 161.79 14.88 0 32.08
10. Uttar Pradesh 60.24 163.02 321.01 116.96
11. Kerala 34.32 23.94 112.33 124.72
12. Gujarat 0.00 0.00 0.00 26.53
13. Punjab 0.00 17.25 0.00 11.31
14. Haryana 0.00 0.00 0.00 0.00
15. Himachal Pradesh 17.91 49.47 53.93 70.88
16. Rajasthen 0.00 0.00 0.00 0.00
17. Chattisgarh 128.55 154.69 344.07 166.60

18. Jharkhand 100.84 189.08 43.60 51.09
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1 2 3 4 5 6
19. Uttaranchal 178.38 208.84 143.02 29.95
20. Sikkim 25.51 54.00 5§0.04 16.48
21, Assam 922.53 611.95*** 1911.52**" 166.48'""
22. Arunachal Pradesh 54.19 61.58 220.4 47.83
23. Manipur 80.25 62.89 594.59 37.62
24. Meghalaya 183.49 142.88 74.81 82.36
25. Mizoram 367.91 182.71 2491 75.39
26. Nagaland 161.89 127.77 217.11 20.48
27. Tripura 130.43 198.13 414,13 79.33
Total 6856.94 6422.42 8081.61 3076.26

(***) Includes amount spent/released in respect of Bodoland Territorial Council (BTC), Kokrajar (Assam)

[English]
Financial Crisis in NAFED

*138. SHRIMAT! C.S. SUJATHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the National Agricultural Cooperative
Marketing Federation of India Limited (NAFED) is facing
financial crisis;

(b) if so, the details thereof and the reasons theretor;

(c) whether a large amount of loan given to private
companies by NAFED is pending recovery; and

(d) it so, the details thereot and the steps to recover
the amount?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d)
NAFED has reported that it has diversified its business
activities and undertaken new business initiatives in Public
Private Partnership (PPP) mode (Tie-up) business during
2003-04 on the pattern followed by other PSUs like STC,
MMTC and PEC etc. with due approval of its Board of

Directors. Under this arrangement, NAFED had invested
an amount of Rs. 3962.24 crore with 62 parties. As on
date, 29 Tie-up business associates o NAFED defaulted
on repayment of dues to the extent of about Rs. 1429.87
crore comprising principal amount of Rs. 1076.18 crore
and Rs. 353.69 crore towards interest and service charges
as on 31.8.2008. This has resulted in a overall net loss
of Rs. 56.69 crore to NAFED during 2007-08 and has
adversely affected the liquidity position of NAFED as well
as its business programme NAFED has taken steps to
recover the outstanding amount by filing criminal
complaints with CBI/Economic Offences Wing of Crime
Branch of Delhi Police, besides initiating legal cases and
Arbitration proceedings against the defaulting parties and
by pursuing these cases vigorously. The properties/stocks
of the defaulting parties in all possible cases have been
restrained and action for disposal of such properties/stocks
has also been initiated. The cases have also been filed
under Section 138 of Negotiable Instrument Act for
dishonour of all cheques of the defaulting parties.

Siow Growth in BSNL
*139. SHRI UDAY SINGH: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) whether Bharat Sanchar Nigam Limited (BSNL)
has registered a slow growth rate during the current year;

(b) if so, the details thereof alongwith the factors
identified therefor;

(c) whether complaints have been received regarding
the fdilure of BSNL to implement certain policy decisions
of the Department of Telecommunications in time;

(d) if so, the details thereof;

(e) the steps taken to ensure timely implementation
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of the Govemment’s telecom policy decisions by the public
sector company; and

(f) the steps being taken to ensure growth of BSNL
at a reasonable pace?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
(b) Sir, BSNL has added 1.65 million telephone connections
during the current year (April to September, 2008) as
against 1.63 million telephone connections during the
corresponding period last year (April to September, 2007).
The growth rate of BSNL in the last and current year is
given below:

Period Status at the Net telephone Growth rate during
beginning of the connections added the period
period (as on 1st April) during the period
(figures in millions) figures in millions)
April 2007 to September 2007 64.72 1.63 2.52%
April 2008 to September 2008 72.34 1.65 2.28%

The growth rate registered by BSNL in the first half
of the current year is comparable to the growth rate
during the corresponding period last year.

(c) No, Sir.
(d) Not applicable in view of (c) above.

(e) BSNL is signing MoU with DoT every year and
its performance is monitored by DoT on quarterly basis.
As per USOF agreement, BSNL is providing VPTs and
replacing VPTs earlier working on Multi Acess Radio Relay
(MARR) Technology. BSNL is also providing Rural
Household Direct Exchange Lines (RHDELSs).

() Order for 1.9 million lines of Wireless in Local
Loop (WLL) equipment & 30 million lines of GSM Mobile
equipment have been placed to meet the requirement of
Fixed and Mobile telephone connection during 2008-09.
In addition, BSNL has invited tender for procurement of
93 million GSM Mobile lines to ensure future growth in
the next three years.

Collection of Labour Cess

*140. SHRI S.K. KHARVENTHAN: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether some States have collected huge amount
as labour cess but spent negligible amount on the welfare
of labourers;

(b) if so, the details thereof and the reasons therefor
indicating the amount collected and spent as labour cess
so far, State-wise;

(c) whether the Union Government has issued any
instructions to the State Govermments for purposeful
utilisation of the cess for the welfare of labourers alongwith
the incentives proposed to be provided to such States;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (d) The State Govemmments are
responsible for implementation of the Building and Other
Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996 and Building and other
Construction Workers Waelfare Board, notify State Rules,
Constitute State Advisory Committee etc. in this respect.

The State Governments are collecting cess and the
cess is transferred to State Welfare Boards. The State
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Welfare Boards are implementing various welfare schemes
for building and other construction workers. As per
information received from the States, as on 23.10.2008
an amount of Rs. 1145 crore approximately has been
collected as cess and a sum of Rs. 415 crore
approximately has been spent by the States where this
Act is being implemented on various welfare schemes
formulated by them.

The State Governments have to collect the Cess
and formulate and implement various welfare schemes
through Welfare Boards to be constituted for the purpose
under the Building and Other Construction Workers
(Regulation of Employment and Conditions of Service)
Act, 1996. Cess collection is gradually picking up. Region
wise meeting at regular interval are being held under the
Chairpersonship of Union Secretary, Ministry of Labour &
Employment, to persuade the States to make purposeful
utilization of cess and monitor the progress in the
implementation of the Building and Other Construction
Workers (Regulation of Employment and Conditions of
Services) Act, 1996.

No incentive is proposed to be given to States as
this scheme is governed as per the provisions of the Act.

A State-wise Statement on the amount of Cess
collected and spent is enclosed.

Statement

State-wise position of Cass Collection under Buiding &
Other Construction Workers Act, 1996

As on 23.10.2008
(Amount in Rs. Crore)

SI.No.  Name of the Amount of Cess Amount of Cess

States/UTs. collected spent
1 2 3 4
1. Andhra Pradesh 103 0
2 Arunachal Pradesh 0.06 0.03
3 Assam
4, Bihar
5. Chhattisgarh
6. Goa
7 Gujarat 103 0
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1 2 3 4

8.  Haryana 65 0.3
9.  Himachal Pradesh
10. Jammu and Kashmir

1. Jharkhand

12.  Karnataka 74.44 0.34
13.  Kerala 254 227
14,  Madhya Pradesh 185 128.51
15. Maharashtra 0.87

16. Manipur

17. Meghalaya

18.  Mizoram

19. Nagaland

20.  Orissa

21,  Punjab

22.  Rajasthan

23. Sikkim

24.  Tamilnadu 229.27 57.22
25. Tripura 3 0

26. Uttar Pradesh

27.  Uttarakhand
West Bengal 3273 0.02
2. Dehi 80 0.12

30.  Andaman and Nicobar lsland

31.  Chandigarh

32.  Dadra and Nagar Haveli 0.01
33.  Daman and Diu

34.  Lakshadweep
35.  Puducheny 455 1.1
Total 1144.93 414.64

Note: States have not started cess collection where amount is
not indicated.
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infant Mortality Rate

*141. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI K. SUBBARAYAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a high infant mortality rate has been
reported in some parts of the country,

(b) it so, the details thereof, State-wise and the
reasons therefor; and

(c) the steps taken by the Govemmment to check the
infant mortality?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN! RAMADOSS): (a) to (c) As per the
estimates released by the Sample Registration Survey
(SRS) 2007 by the Office of Registrar General of India,
Ministry of Home Affairs, the Infant Mortality Rate (IMR)
for the country is presently 55 per 1000 live births. The
State-wise IMR (SRS. 2007) is given in the enclosed
statement.

The Ministry of Healith and Family Welfare,
Government of India, through its National Rural Health
Mission (NRHM) program, is implementing the following
interventions to address mortality among infants and
children;

Integrated Management of Neonatal and Childhood liness
(IMNCI):

Integrated Management of Neonatal and Childhood
lliness (IMNCI) strategy encompasses a range of
interventions to prevent and manage the commonest major
childhood illnesses which cause death i.e. Neonatal
llinesses, Respiratory Infections, Diarrhoea, Measles,
Malaria and Malnutrition. It focuses on preventive,
promotive and curative aspects, i.e. it gives a holistic
outiook to the programme. The programme is being
introduced throughout the country in a phased manner. It
is expected that with implementation of IMNCI in the
country, there would be a reduction in infant and child
mortality.

Infant and Young Child Feeding (/YCF):

Promotion of early exclusive breast feeding and timely
complementary feeding is being emphasized under the
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NRHM programme. Early and exclusive breast feeding
for the six months of age and continued breast feeding
till 2 years with timely complementary feeding at 6 months
is being advocated as the single most preventive
intervention for child survival and could result in 19%
reduction in infant and child mortality.

Control of Diarrhoea Disease.

Diarrhoea is a common but potentially serious iliness
in early childhood. The GOI has adopted the WHO new
ORS for management of all diarrhoea cases in the
country.

Control of Acute Respiratory Infection (AR):

Acute Respiratory Infection is a serious childhood
ilness. The GOI in order to control Acute Respiratory
Infection is implementing a programme for early detection
and treatment of all AR| cases. Health workers are taught
to detect cases and initiate treatment at the earliest and
refer serious cases to higher centres for treatment. Early
detection and timely treatment of Acute Respiratory
Infections is expected to reduce the mortality among
infants and children.

Essential Newbom Care:

Since 23% of neonatal mortality is birth asphyxia,
resuscitation training of health care workers at Primary
Health Centres and Community Health Centres is being
carried out by the Government of India through Skilled
Birth Attendant (SBA). Resuscitation equipment is supplied
as part of the capacity building of the centres. Field level
workers are trained in essential newborn care i.e. initiation
of breast feeding within half an hour of birth, keeping the
baby warm, prevention of hypothermia, cord care and
infection prevention.

Immunization.

To address the issue of high infant and child mortality,
the Government of India is implementing Immunization
Programme as one of its key interventions for protecting

children from lite threatening diseases. All children are fe

vaccinated for BCG, DPT, OPV and Measles. Hepatitis B
vaccination has been recently included as part of the
immunization scheduled in some States.
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Vitamin A supplementation.

lron Supplementation:

India

Statement

Infant Mortality Rate 2007

Bigger States

1.

2.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

'Andhra Pradesh
Assam

Bihar
Chhattisgarh
Delhi

Gujarat

Haryana

Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab
Rajasthan

Tamil Nadu
Uttar Pradesh

West Bengal

Government of India is implementing Vit A
supplementation programme to address Vit A deficiency.

Iron and Folic Acid supplementation programme is
being implemented to address childhood Anaemia.

55

54

66

58

59

36

52

55

51

48

47

13

72

34

7

43

65

35

69

37

DECEMBER 10, 2008 to Questions 80

Smaller States

1. Arunachal Pradesh 37
2. Goa 13
3. Himachal Pradesh 47
4. Manipur 12
5. Meghalaya 56
6. Mizoram 23
7. Nagaland 21
8.  Sikkim 34
9.  Tripura 39
10. Uttarakhand 48

Union Territories

1. Andaman and Nicobar Island 34
2. Chandigarh 27
3. Dadra and Nagar Haveli 34
4. Daman and Diu 27
5. Lakshadweep 24
6. Puducherry 25

SRS Bulletin October 2008
Sample Registration System
Registrar General, India

Note: Infant mortality rates for smaller States and UTs are based
on three-year period 2005-07

[Translation)
Disposal of Bio-Medical Waste

*142. SHRI SHISHUPAL N. PATLE:
SHRI SUGRIB SINGH:

Will the PRIME MINISTER be pleased to state: :
(a) whether the bio-medical waste generated in the
hospitals in the country pose a serious threat to the

environment and in turn to the health;

(b) it so, the details thereof;
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(c) whether the Government has formulated any
scheme for the disposal of such waste;

(d) it so, the details thereof;

(e) whether the Government provides any assistance
under such scheme;

(f) it so, the details of assistance provided to each
State during 2007-08; and

(g) the extent to which it has been able to obtain
the objectives?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Bio-medical Waste means any waste,
which is generated during the diagnosis, treatment or
immunisation of human beings or animals or in research
activities pertaining thereto or in the production or testing
of biologicals. The bio-medical waste generated from
health care facilities contains human tissues, organs, body
parts, sharps and other infectious materials. The waste is
potentially hazardous, which if not handled properly, may
have adverse effects on human healith by giving rise to
various diseases like AIDS, Hepatitis B and Hepatitis C.
The waste may also pose a threat to environment through
contamination of soil and water, if its disposal into
environment is indiscriminate and unscientific.

(c) and (d) The Government of India has notified the
Bio-Medical (Management and Handling) Rules, 1998 and
amendments thereof under the Environment (Protection)
Act, 1986. This scheme has been formulated for disposal
of bio-medical waste generated by the health care
establishments (HCEs) in the country. These Rules make
it mandatory for every occupier of an institution generating
bio-medical waste to take all necessary steps to ensure
that such waste is handled without any adverse effect to
human health and environment. The Rules specify the
methods of segregation, collection, packaging, labeling,
treatment and disposal of the bio-medical waste.

The Rules have stipulated various treatment systems
like incinerators, autoclave, microwave and standards
thereof for the treatment of the bio-medical waste.

(e) to (g) Under the Bio-Medical Waste Rules, there
is no provision to provide financial assistance to States.
However, the Union Government provides financial
assistance for conducting training and awareness
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programmes to the stakeholders to facilitate proper
implementation of the said Rules.

Tro"ltmcnt of the Poor

*143. SHRI V.K. THUMMAR:
SHRI HARIKEWAL PRASAD:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the details of the schemes being implemented by
the Government for the treatment of the poor people in
the country;

(b) the funds allocated and spent thereform under
these schemes during the last three years and the current
year,

(c) whether the Government is satisfied with the
performance of these schemes; and

(d) it not, the corrective steps taken by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (d) The Government
of India is committed to ensuring access to quality health
care on affordable basis to all citizens of the country.
Towards this goal, the Government has operationalised
National Rural Health Mission (NRHM) since April, 2005.
The NRHM seeks to undertake wide ranging reforms in
public health system to ensure access to quality health
services by poor and needy patients. The NRHM
envisages establishment of a fully functional decentralized
health delivery system with sharp focus on intra and inter-
sector convergence for optimal utilization of resources.

NRHM seeks to ameliorate the difficulty faced by
needy patient is in getting medical facilities and provides
accessible, affordable, accountable, effective and reliable
primary health care facilities, especially to the poor and
vulnerable sections of the population.

NRHM provides overarching umberlia to existing
National programmes of Health and Family Welfare
including RCH I, National Disease Control Programmes
and Integrated disease Surveillance. Further, it addresses
the issue of health in a sector-wide manner addressing
sanitation and hygiene, nutrition and safe drinking water
as basic determinants of good health. The fund allocation
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and released under NRHM during the last three years
and current year are as follows:-

(in Crores)
Year Allocation .Releases
2005-06 6731.16 5862.39
2006-07 9065.00 7361.08
2007-08 11010.00 10189.03
2008-09 12050.00 5905.53

The Government also provides direct financial
assistance to patients who are living below poverty line
and are suffering from major life threatening diseases.
Under the Rastriya Arogya Nidhl, this assistance helps
the patients receive medical treatment at any of the super
specialty hospitals/institutions or other government
hospitals.

[English]
Polio Cases

"144. SHRI UDAY SINGH:
SHRI MAHAVIR BHAGORA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether cases of polio have been reported in the
country during the last three years and the current year,

(b) it so, the details of such cases alongwith the
reasons therefor;

(c) whether a large number of children are still
vulnerable to polio even after administration of the vaccine:;
and
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(d) if so, the strategies adopted to eradicate polio
from the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (c) A statement
indicating number of polio cases reported in States during
last three years is enclosed. A significant progress has
been made in improving the immunity status of children.
Still children in the endemic districts are vulnerable for
polio because:

e Convergence of a number of risk factors that
favors virus transmission and interfere with
effectiveness of oral polio vaccine.

¢ Population immunity threshold needed to stop
transmission and sustain cessation in some of
the endemic districts is very high.

¢ Analysis of data suggests that the immunity to
APVI among young children in some of the
endemic districts of Western UP decline during
the first and second quarter of 2008.

(d) The strategy adopted to eradicate polio from the
country is as given below:

* Undertaking Supplementary Immunization
Activities with monovalent type specific vaccine
in endemic States/districts.

Mop up Immunization activities are being
undertaken in response to detection of polio virus
in polio free areas.

Effective social mobilization is being undertaken
by involving religious leaders, gram panchayats
and community leaders.

Statement

Number of Polio Cases for 2005-08

(upto 24th October, 2008)

Sl.No. Name of the State/UTs Wild Poliovirus

2005 2006 2007 2008
1 2 3 4 5 6
1. Andhra Pradesh 0 0 5 1
2. Andaman & Nicobar Islands 0 0 0 0
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1 2 4 5 6
3. Arunachal Pradesh 0 0 0
4. Assam 2 o 1
5. Bihar 61 503 226
6. Chandigarh 1 0 0
7. Chhattisgarh 0 0 0
8. Dadra and Nagar Haveli 0 0 0
9. Daman and Diu 0 0 0

10. Delhi 7 2 3

1. Goa 0 0 0

12. Guijarat 4 1 0

13. Haryana 19 8 2

14, Himachal Pradesh 1 0 0
15. Jammu and Kashmir 1 0 0
16. Jharkhand 1 0 0
17.  Kamataka 0 1 0
18. Kerala 0 0 0
19. Lakshadweep 0 0 0
20. Madhya Pradesh 3 0 1
21. Maharashtra 5 2 2
22, Manipur 0 0 0
23. Meghalaya 0 0 0
24. Mizoram 0 0 0
25. Nagaland 0 0 0
26. Orissa 0 1 2
27. Pondicherry 0 0 0
28. Punjab 8 1 1
29. Rajasthan 1 3 1
30. Sikkim 0 0 0
31. Tamil Nadu 0 0 0




67 Whritten Answers DECEMBER 10, 2008 to Questions 68
1 2 3 4 5 6
32. Tripura o] 0 0 0
33. Uttarakhand 1 13 6 0
34, Uttar Pradesh 29 548 341 254
35. West Bengal 0 1 2 2
Total 66 676 874 498

lllegal Trading of Native Birds

*145. SHRIMAT! JAYAPRADA: Will the PRIME
MINISTER be pleased to state:

(a) whether illegal trade of the native species of birds
has come to the notice of the Government;

(b) if so, the details thereof;

(c) whether the Government proposes to amend the
existing laws relating to wildlife to prevent illegal trading
of the native birds;

(d) it so, the details thereof; and

(e) the other steps taken or being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI 'S. REGUPATHY):
(a) and (b) Stray cases of illegal trade of native species
of birds have been reported by the State/lUT Governments.
Such cases involved mostly birds such as peafowl, Edible
nest swiftlet, Jungle fowl, etc used in pet trade, feather
collection, meat etc.

(c) and (d) The Wildlife (Protection) Act, 1972 has
stringent provisions against poaching, hunting and illegal
trade of wild animals including native birds. However, to
regulate international trade in wildlife and its derivatives
the Central Government proposes to introduce a Chapter
in the Wildife (Protection) Act, 1972 related to Convention
on Endangered Species in Wild Fauna and Flora (CITES).

(e) Various steps taken by the Central Government
to strengthen wildlife conservation and prevent illegal trade
of native birds are as below:

(i) Threatened species of wildlife including birds are
included in the Schedules of the Wildlife
(Protection), Act, 1972, thereby according them
the highest degree of protection.

(i) The Wildlife (Protection) Act has been amended
from time to time and made more stringent
against wildlife related offences.

(i) A network of Protected Areas has been
established to conserve wildlife and their' habitats.

(iv) Wildlife Crime Control Bureau has been set up
to check illegal trade in wildlife and its products.

(v) The State Governments have been requested
to strengthen the field formations and intensify
patrolling in and around the Protecteéd Areas.

(vi) Financial and technical assistance is extended
to the State/UT Governments under various
Centrally Sponsored Schemes for providing better
protection and conservation of wildiife, including
birds.

Reproductive and Child Health Programme

*146. SHRI PRALHAD JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has implemented the
Reproductive and Child Health programme (RCH);

(b) if so, the details thereof including the total
budgetary allocations made during the last three years
and the current year, State-wise;

(c) whether the Government has also evaluated the
progress of this programme;

(d) it so, the outcome thereof;
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(e) if not, the reasons therefor,

(f) the details of the States where the RCH
programme needs intensive implementation;

(g9) whether the Government proposes to give special
packages for the implementation of the said programme
in these States during the Eleventh Plan; and

(h) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) Yes, Sir.

RCH-I Programme

The Reprouauctive and Child Health Phase- | (RCH-
1) programme was launched by the Government of India
in 1997, covering a wide gamut of issues like safe
motherhood, child health and other reproductive health
issues. The main objectives of the programme were to
improve reproductive and child health outcomes, to
strengthen public investments in health, to improve
program management at district and block levels and to
respond to the unarticulated demand tor basic RCH care
services, especially among women and other vulnerable
groups.

RCH-ll Programme

The RCH-II, a flagship programme of the Government
of India on Reproductive, Child and Maternal health, was
launched by the Government of India in April 2005 under
National Rural Health Mission (NRHM). This programme
has been reoriented and revitalized to give a pro-outcome
and pro-poor focus. It aims at reducing the Maternal
Mortality Ratio, the Infant Mortality Rate and Total Fertility
Rate.

Salient features of the Programme

This programme evolves a shared vision and a
common programme encompassing the entire Family
welfare Sector, lending a strong focus on results,
especially improving the use of RCH services by the
poorest and the underserved population and thereby
contributing to the national and international goals. This
takes into account needs as identified in the district plans
and available capacities. This programme aiso allows
states to have greater flexibility to use the allocated funds
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and enhance accountability to results by allocating a part
of the funds to the achievement of agreed results. At the
same time, use of innovative approaches and enhancing
the participation of the private and the NGO sector are
haflmarks of this programme. The programme is envisaged
as an umbrella program by integrating all the related and
interlinked stand alone schemes into a single composite
programme. The programme has adopted a sectof-wide
approach in the family welfare sector. -

Implementation of the Programme

The RCH Programme is being implemented with
Flexible programming approach with a view to moving
away from prescriptive scheme based micro-planning and
instead allowing States to develop need based work plans
with freedom to decide upon programme inputs; pool
financing strategy is being adopted for donor funding to
simplify and rationalize the process of accessing external
assistance.

The Year-wise and State-wise details of the
Allocations for the last three years and the current year
are given in the enclosed statement.

(c) to (e) Evaluation of RCH-ll Programme: The
regular monitoring and evaluation of the Phase |l by the
Government include bi-annual Joint Review Mission (JRM).
Five bi-annual JRMs have been held so far. These have
shown that considerable progress has been made in
various indicators e.g. increase in institutional deliveries
etc.

(f) to (h) The performance levels of different states
shown variations ranging from very high levels to low
levels of achievement. The reasons for the variations in
performance are based in the deep-rooted socio-cultural
and geographic features that are very peculiar to a country
like India. To take into account the variations, it has been
realized that a one-size fit all strategy may not suffice
and hence a differential approach for a group of states
at homogenous levels of achievements have been taken
in the design of the program.

Under the programme, the States/UTs are allowed to
prepare their need based annual plans in the form of
yearly State Programme Implementation Plans (PIPs)
which are considered in the Ministry by National
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Programme Coordination Committee (NPCC) and
accordingly, approvals are communicated to the States
and funds released. There are 18 high focus states which
receive special attention. Besides this, further special
package in the 11th Plan is considered for implementing
this programme for special States. However, the
programme has adopted a decentralized process by
inviting each State/UT to prepare their own Programme
Implemenation Plans, based upon a situational analysis
of ground realities and requirements. The States are
encouraged to evolve district plans with clear objectives
of each district having its own plans as per schedule to
be laid down by the State/Union Territories themselves.
The above features vest the responsibility for planning,
implementation, monitoring and evaluation of the
programme with the States.

DECEMBER 10, 2008
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Janani Suraksha Yojana (JSY) a component of
RCH-Il. Programme, focuses on the poor pregnant woman
with special dispensation for states having low institiitional
delivery rate. The states of Uttar Pradesh, Uttrakhand,
Bihar, Jharkhand, Madhya Pradesh, Chattisgarh, Assam,
Orissa, Rajastha and Jammu and Kashmir have been
classified as Low Performing States (LPS) and the
remaining states have been named as High performing
States (HPS).

The concept of differential cash assistance with
respect to Low Performing States (LPS) and High
Performing States (HPS) is being followed under JSY.

The scale of Cash Assistance (in Rs) for Institutional
Delivery is as under.—

Category Rural Area Urban Area

Mother's Package ASHA Package Mother's Pakcage ASHA Package
In LPS 1400 600 100 200
In HPS 700 600

Statement
Allocation under RCH Flexible Pool for the year 2005-06 fo 2008-09
(Rs. in Crores)
Si.No. States 2005-06 2006-07 2007-08 2008-09
Allocation Allocation Allocation B.E.

1 2 3 4 5 6
A. High Focus States
1. Bihar 141.82 174.32 62.76 213.84
2. Chattisg.. . 36.64 43.98 39.66 63.58
3. Himachal Pra... o 10.08 10.10 10.98 12.16
4. Jammu and Kashmir 15.18 16.31 13.22 20.09
5. Jharkhand 47.03 56.89 52.33 69.46
6. Madhya Pradesh 107.90 126.88 271.28 155.79
7. Orissa 64.32 77.30 112.25 94.76
8. Rajasthan 98.51 118.70 164.82 145.62
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1 2 3 4 5 6
9. Uttar Pradesh 287.76 349.28 181.80 428.17
10. Uttarakhand 16.17 17.68 16.35 21.83
Sub Total 824.43 991.44 925.42 1215.30
B. NE States
11. Arunachal Pradesh 5.85 4.76 11.97 8.38
12. Assam 112.30 120.08 166.84 204.09
13. Manipur 13.89 10.67 14.24 18.25
14, Meghalaya 10.46 10.61 13.87 17.66
15. Mizoram 14.72 4.13 7.76 6.88
16. Nagaland 8.89 8.90 11.88 15.26
17. Sikkim 2.97 2.38 3.48 4.19
18. Tripura 13.21 14.24 18.53 24.54
Sub Total 182.28 175.77 248.55 299.25
C. Non-High Focus States
19. Andhra Pradesh 103.84 122.66 145.84 160.08
20. Goa 1.83 2.08 1.51 2.73
21. Gujarat 68.71 82.03 64.10 100.47
22. Haryana 29.18 33.99 31.11 41.92
23. Kamataka 72.26 85.43 69.25 104.69
24. Kerala 42.90 51.56 58.77 63.26
2s. Maharashta 128.82 156.54 68.92 191.51
26. Punjab 32.97 39.32 30.60 48.13
27. Tamil Nadu 82.63 100.31 82.46 122.80
28. West Bengal 106.41 129.57 127.38 169.01
Sub Total 669.55 803.49 679.94 984.60
D. Small States/UTs
29. Andaman and Nicobar Islands 0.75 0.66 0.56 0.74
30. Chandigarh 1.10 1.37 0.98 1.74
31. Dadra and Nagar Haveli 0.61 0.61 0.37 0.50
32. Daman 0.60 0.58 0.28 0.40
33. Delhi 17.79 22.34 14.12 27.29
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1 2 3 4 5 6
34.  Lakshadweep 0.57 0.54 0.46 0.20
36. Puducherry 1.48 1.42 1.33 1.98
Others ' 0.00 0.00 0.00 3.00
Sub Total 22.90 27.52 18.08 35.85
Grand Total 1699.16 1998.22 1872.00 2535.00
[Translation/ the CRF during the said period, State-wise and year-

Central Road Fund

“147. DR. LAXMINARAYAN PANDEY:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Government has issued new criteria/
norms regarding the allocation of Central Road Fund
(CRF);

tb) if so, the details thereof;

(c) whether the Government provides funds to the
States in excess of their laid down share under the CRF;

(d) if so, the details of the funds provided to the
State during the last three years and in the current year,
State-wise;

(e) the details of the proposals received by the
Government from various States for release of funds under

wise and alongwith action taken thereon; and

(f) the time by which the pending proposals in this
regard are likely to be cleared?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) No, Sir.

(b) Does not arise.

(c) No, Sir. However, savings if any, due to less
utilization of Central Road Fund (CRF) in any State during
any financial year are allocated to other States where
there is more demand of such fund, subject to the
condition that the excess allocation remains within the
cumulative accrual of unspent balances of such States.

(d) to (f) The details of the CRF proposals approved
by the Government and funds released to the States
during the years 2005-06, 2006-07, 2007-08 and 2008-
09 (till date) are given in the enclosed statement. Approval
of the CRF proposals is a continuous process. The
approval depends upon fulfililment of the prescribed
guidelines, utilization of fund and submission of the
utilization certificates by the State Governments.

Statement

State-wise list of Works Approved Under CRF and Amount Released during the
years 2005-06 to 2007-08 and 2008-09 (Til Date)

SI.No. State 200506 2007-08 200809 (WA date)
No. Amount Released No. Amount Released No. Amount Reloased No. Amount  Released

(Fs. ln Cr) (Rs. o Cr) fRs.in Cr) (Rs. n Cr) (Rs. 0 Ct) (Rs n Cr) {Rs. In Cr) (Rs. I Cr)
1 2 3 ‘ 5 6 8 9 10 1 12 3 "
1. Andhra Pradesh 66 1M w012 3 47.10 81 19727 13561 \ 10 24780 130.54
2 Arunachal Pradesh 0 000 1285 1 10.33 5 263 1813 0 000 000
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1 2 3 4 § 8 7 8 9 10 1 12 13 "
3 Assam 9 98 Un 4 15.96 18.60 7 7100 2613 8 9045 1198
4 Bihar 0 000 2183 8 2534 29 9 6816 1614 0 000 2748
5. Chattisgarh 4 8.2 4.1 10 2454 2.7 2 1003 403 10 10295 0.00
6. Goa 0 0.00 1.70 3 10.59 0.00 0 0.00 417 3 1413 0.00
1. Gujarat 17 17986 97.72 27 5569  96.60 T 18308  97.07 49 21845 5242
8 Haryana 9 mn 3748 1 17.09 56.57 7 8900 5476 8§ 1972 6618
9. Himachal Pradesh 8 5.7 13.16 2 425 12.18 4 1280 1548 0 0.00 0.00
10. Jammu and Kashmir 8 51,64 38.63 0 0.00 30.84 8 8700 5085 0 000 1831

1" Jharkhand 1 34 29 8 8895 10.28 0 0.00 17.02 0 000 2989
12, Kamataka 140 11020 95.13 249 22860  108.81 8 1501 10242 2 3100 103.82
13 Kerala 13 72,58 46.21 4 28.51 30.92 8 6737 2845 8 5818 2690
14 Madhya Pradesh 37 1284 91.34 28 108.00 81.24 18 10799 9385 0 000 2826
15. Mahmm 8 22940 158.00 64 19547 21495 46 1M37 %68 69  301.83 0.00
16. Manipur 1 296 n 2 1.02 32 1 3.08 3.08 0 0.00 0.00
17. Meghalaya 2 8.59 6.60 0 0.00 551 3 1439 4,06 0 0.00 427
18. Mizoram 0 0.00 250 4 1146 4.08 10 1633 474 0 0.00 0.00
19. Nagaland 1 3.60 140 0 0.00 287 2 9.81 442 0 0.00 0.00
20. Orissa 1 5360  29.82 1 4436 5063 14 M4 2168 9 7858 %
21 Purjsb 2 6115 2408 6 4680 8230 0 000 8282 5 3881 268
2 Rajasthan 173 2787 12116 85 16404 13412 5 6392 i32.45 3B 11264 9289
2. Sikkim 0 0.00 1.98 3 1.75 14 0 0.00 207 2 210 1.82
4. Tamil Nadu 19 3636  103.50 28 TIT0 12874 14 3155 6884 11 %7 N2
25. Tripura 0 0.00 3.16 0 0.00 292 3 22040 0.00 0 0.00 0.00
26. Utiarakhand 0 0.00 6.94 0 0.00 1846 0 000 1402 0 0.00 8.37
g Utlar Pradesh 0 000 142,00 17 18383  193.14 0 000 159.34 20 33640 14554
2. West Bengal 19 266.72 56.14 2 4716 8886 0 000 3870 2 951 1847

*Release of funds depends upon receipt of utiisation certificates furnished by the State Governments in addition to providing 1/3rd of
the annua! aliocation of the State as reserve fund.
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[English]
Violation of Wilidlife Laws

*148. SHRI RAVI PRAKASH VERMA:
SHRI MADHU GOUD YASKHI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has set up a Specia.l
Cell to register the cases of violation of laws relating to
wildlife in the country;

(b) it so, the details thereof;

(c) the number of cases of violation of the said laws
in the country reported during the last two years and the
current year, State-wise; and

(d) the steps taken by the Government to deal with
such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR!I S. REGUPATHY):
(a) and (b) Government of India has established the
Wildlife Crime Control Bureau in June 2007 as per the
provisions of the Wildlife (Protection) Act, 1972, amended
in 2006. Consequent upon its creation, the erstwhile
Regional Offices of Wildlife Preservation located at Deilhi,
Chennai, Mumbai, and Kolkata and the Sub Regional
Offices at Cochin, Guwahati and Amritsar have been made
part of the Bureau and a new Regional Office has also
been set up at Jabalpur. The main objectives of the
Bureau are to collect and collate intelligence related to
organized wildlife crime and to disseminate the same to
State/UTs and other enforcement agencies for immediate
action so as to apprehend the criminals, establish a
centralized wildlife crime data bank etc.

(c) The details of the number of cases of violations
of wildiite related laws reported by the Regional Offices
of the Wildlife Crime Control Bureau within their jurisdiction
is given in the enclosed Statement.

(d) The steps taken by the Government to check
wildlife related offences are as follows:

(i) Threatened species of wildlife are included in
the Schedule | of the Wildlife (Protection), Act,
1972, thereby according them the highest degree
of protection.
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(i) The Wildlife (Protection) Act has been amended
from time to time and made more stringent
against wildlife related offences.

(iii) Wildlife Crime Control Bureau has been set up
to check illegal trade in wildlife and its products.

(iv) Regular training courses are conducted for other
concerned departments and enforcement
agencies like Customs, Para military forces etc
for better appreciation of wildlife offences.

(v) The State Governments have been requested
to strengthen the field formations and intensity
patrolling in and around the Protected Areas.

(vi) Financial and technical assistance is extended
to the State/UT Governments under various
Centrally Sponsored Schemes, viz. ‘Development
of National Parks and Sancturies’, ‘Project Tiger’
and ‘Project Elephant’ for providing better
protection and conservation to wildlife.

Statement

Number of Cases of Violation of Wildlife Related Laws
Raported by the Regional Offices of the Wildlife Crime
Control Bureau within their furisdiction dunng the
last two years and current year

Name of the Office No. of cases reported

regarding the violation
of wildlife related laws

Eastem Regional office at Kolkata 86
Northem Regional office at New Delhi 53
Southern Regional office at Chennai 14
Westem Regional office at Mumbai 102

Development of Inland Waterways

*149. SHRI P. RAJENDRAN: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the funds sanctioned and released as Central
assistance to various States including Kerala for
developing inland waterways during the last three years
and the current year,
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(b) the present status of work on the various ongoing
projects including National Waterway No. 3 from
Kottappuram to Kollam and the steps taken by the
Government for early completion of the work; and

(c) the other measures being taken by the
Government to promote inland waterways in the country?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) Details of
projects sanctioned and funds released as Central
Assistance to various states including Kerala for
developing inland waterways under Centrally Sponsored
Schemes are given in the statement.

(b) The navigation channel development work has
been completed in Udyogmandal Canal, Champakara
canal and Kochi-Alappuzha sections of the National
Waterway-3. Out of 205 km of NW-3, only 19.66 km
remains to be developed to the required width and depth
between Alappuzha and Kollam and 4.83 km between
Kochi-Kotapuram. Balance works would be completed by
March 2010 as per action plan drawn by Inland
Waterways Authority of India (IWAl). Aids for 24 hrs.
navigation have been installed in the entire stretch of
205 Km. Terminals at seven locations, at Kottapuram,
Aluva, Maradu (Kochi), Vaikkom, Thanneermukkom,
Thrikkunnappuzha and Kayamkulam have been
constructed. Terminal at Kollam is under construction.

(c) The Government has already declared three
National Waterways namely (i) Ganga from Allahabad to
Haldia (1620 km) (ii) Brahmaputra from Sadiya to Dhubri
(891 km) and (iii) West Coast Canal from Kollam to
Kottapuram along with Champakara and Udyogmandal
canals (205 km). Basic infrastructural facilities for shipping
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and navigation namely navigational channel, navigational
aids, and terminals are being provided on these National
Waterways to make them functional as per action plan to
be completed by 2010.

Demonstrative cargo operation voyages are being
taken up on National Waterway (NW)-1 since last four
years.

For rapid development of IWT sector and to
encourage private sector private sector participation an
IWT policy was announced in 2001. important elements
of this Policy are:

* Vessel building subsidy of 30%-was in operation
during 10th Plan. It is proposed to continue it in
11th Plan also. '

* Tax exemptions similar to National Highways
have been notified.

e Custom duty concessions have been notified.
* Higher depreciation rate has been notified.

¢ IWAI can enter into agreements for Joint Venture
(JV) projects.

Parliament has passed the Bills for declaration of
National Waterways of Kakinda-Puducherry stretch of
Canals and the Kaluvelly Tank, Bhadrachalam-
Rajahmundry stretch of river Godavari and Vazirabad-
Vijayawada stretch of river Krishna (1095 km) and Taicher-
Dharmara stretch of rivers, Geonkhali Charbatia stretch
of East Coast Canal, Charbatia-Dhamra stretch of river
Matia river and Mahanadi Delta rivers (623 km). Bill for
Lakhipur-Bhanga stretch of River Barak (121 km) to be
declared as National Waterway is under process.

Statement

Detalls of projects sanctioned and funds released (as Central Assistance) to vanous states for developing Inland
waterways under Centrally Sponsored Scheme durning 2005-06 fo 2008-08.

(Rs. in Cr.)
Year Names of States Fund sanctioned Fund released
(Sanctioned cost of Projects) (Central Assistance)
1 2 i 4
2005-06 Assam (Rs. 6.12 Cr sanctioned 2.43

during 2003-04 and
Rs. 4.20 Cr sanctioned

during 2004-05)
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1 2 4
Andhra Pradesh 0.75 0.15
Goa 1.09 0.22
Maharashtra 7.25 1.45
Madhya Pradesh 8.02 1.60
Tripura 0.47 0.09
Uttar Pradesh 0.10 0.02
West Bengal 4.07 8.11
Orissa (Rs. 2.15 Cr sanctioned during 2003-04) 0.07
Himachal Pradesh (Rs. 1.17 Cr sanctioned during 2004-05) 0.86
Sub Total 21.75 15.00

2006-07 Assam 4.50 3.75
Andhra Pradesh (Rs. 0.75 Cr. sanctioned during 2005-06) 0.53
Goa (Rs. 1.09 Cr sanctioned during 2005-06) 0.37
Madhya Pradesh (Rs. 0.60 Cr sanctioned during 2004-05) 0.43
Manipur 2.80 1.78
Nagaland 0.76 0.16
West .Bengal 3.82 4.99
Sub total 11.88 12.00

2007-08 (*) NiL

2008-09 (") NIL

“Since Centrally Sponsored Schemes for {WT was discontinued with effect from 1.4.07, no fund (projects) was sanctioned and released
as Central assistance to any States for developing inland waterways during 2007-08 and 2008-09.

[Translation]
Assistance/Subsidy for State Highway Projects

“150. SHRI MOHD. TAHIR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Government proposes to provide
assistance/subsidy for the construction of State Highway
projects in the country;

(b) if so, the details of the assistance/subsidy provided
during the last three years and the current year;

(c) the criteria fixed for allocation of such assistance/
subsidy, and

(d) the extent to which States have been able to
utilise the funds during the said period alongwith the
targets achieved as a result thereof?

THE MINISTER OF SHIPPING, RAOD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d)
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Government of India is responsible for construction and
-.maintenance of National Highways only. All roads other
than National Highways are the responsibility of the
concerned State Government/UTs. However, State
Governments receive funds from the Central Road Fund
for construction and maintenance of State roads including
State Highways according to their share of accruals in
the Central Road Fund Act, 2000. The details of the
funds provided under Central Road Fund Act. 2000 is
given in enclosed Statement I.

The basis of allocation of funds for the improvement
of State Highways and Major district roads are as under:

» 60% weightage is given for the petrol and diesel
consumption in the State.

¢ 40% wightage is given to the geographical area
of the State.
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Funds are also provided under the Centrally
Sponsored Scheme for connecting Inter-State roads and
roads of Economic Importance as per the criteria laid
down in the Central Road Fund (State Roads) Rules,
2007, as under:

* Under the Inter-State Connectivity (ISC)
Schemes, funds are provided to the tune of
100% (i.e. it is fully financed).

* Under the Economic Importance (El) Scheme,
funds are provided to the tune of 50% (i.e fifty
per cent financed) of the total requirement by
the Central Government and balance 50% are
met by the State Governments from their own
resources.

The requisite details of allocation and expenditure of
funds and targets achieved under Economic Importance
and Inter State Connectivity Scheme are given in enclosed
Statement |II.

Statement |

(Rs. in Crore)

Year Central Road Fund Release of fund from %age expenditure

accruals Central Road Fund (target achieved)
2005-06 1635.36 1299.27 84.62
2006-07 1535.46 1462.29 95.23
2007-08 1565.32 1322.19 84.47
2008-09 (upto 30.9.08) 1671.64 358.31 21.43

Statement |l
(Rs. in Crore)

Year Total Allocation under Expenditure %age of expenditure

El & ISC (Target achieved)
2005-06 170.60 86.09 - 50.46
2006-07 170.61 93.10 54.56
2007-08 173.93 131.30 75.49
2008-09 (upto 30.9.2008) 185.74 17.35 9.34
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[English]
Trauma Centres along National Highways

*1561. SHRIMATI MANEKA GANDHI:
SHRI SUKDEO PASWAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a large number of road accident victims
on the National Highways die for want of immediate
medical aid;

(b) if so, the details thereof;

(c) the network of Trauma Centres set up or being
set up in the country along the National Highways, State-
wise and location-wise;

(d) the number of victims treated at these centres
for treatment during the last two years and the current
year,

(e) whether the medical facilities available in these
centres are adequate; and

(f) if not, the steps taken or proposed to be taken in
this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (f) Accidental
trauma is one of the leading causes of mortality and
morbidity in India. About 80,000 persons die every year,
1.2 million are seriously injured.

The Ministry of Health and Family Welfare is
implementing a scheme for establishment of a network of
Trauma Care Centres along the Golden Quadrilateral,
North-South and East-West corridors of the National
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Highways in the 11th Five Year Plan at a total cost of
Rs. 732.75 crores.

The project envisages the availability of the life
support ambulance at every 50 km along the National
Highways. It also provides for three categories of Trauma
Care Centres viz. L-lll, L-il and L-l. L-lll centres would
be available at every 100-150 kms along the National
Highways. L-ll Trauma Centres would be available at
every 300 kms. and there would be one L-I Trauma Care
Centre in the State that would provide the highest level
of definitive and comprehensive care of patients with
complex injuries. The trauma care network has been so
designed that no trauma victims has to be transported
for more than 50 kms and a designated trauma centre is
available at every 100 kms. The financial assistance has
been restricted to a ceiling limit for construction/renovation
of building, equipment, man-power requirement, ambulance
services, communication, legal services and training in
the following manner:-

L=l Rs. 4.80 crores
L-H Rs. 9.65 crores
L-l Rs. 16.00 crores

The scheme was approved by the Cabinet Committee
on Economic Affairs on 13th December, 2007. Financial
assistance has been provided to the earmarked trauma
care centres mostly for construction/renovation of the
buildings. The monitoring and evaluation in terms of
adequacy of facilities and the number of victims treated
in those centres would be possible once the centres are
established and become fully functional.

The detail of the network of trauma care centres
being established in the country during the 11th Five
Year Plan period are given in the statement enclosed.

Statement
ldentified Trauma Centres along the Golden Quadniatera/
Sector: Delhi-Kolkata (approx length-1458 km) “

SI.No.  Name of the Institution District State ‘ Level
1 2 4 5
1. AlIMS/Dr RML Hospital, Delhi Central/South Delhi |

2 District Hospita, Mathura Mathura up n

3 SN Medical College up Il
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4, Shri B.A. District Hospital Etawah up ]
5. LLR Hospital & GSVM Medical College Kanpur uP "
6. Dist. Hospital Fatehpur u.p ]
7. MLN Medical College Allahabad upP I
8. Institute of Medical Sciences, BHU, Varansi upr i
9. Sadar Hospital, Sasaram Rohtas Bihar n

10. AN Magadh Medical College Hospital Gaya Bihar ]

. Distt. Hospital Hazaribagh Jharkhand 1
12. Patiputra Medical College Dhanbad Jharkhand I
13. Sub Divisional Hospital Asansol WB ]
14, Burdwan Medical College & Hospital Burdwan ws i
15. Medical College, Kolkata Kolkata wB |
Provisionally identified Trauma Centers along the Golden Quadriateral
Seactor: Kolkata-Chennai (approx length— 1681 km)
1. Medical College, Kolkata Kolkata wB |
2. Civil Hospital, Kharagpur Medinapur ws ]
3 District Hospital Balasore Origsa ]
4. District Hospital Bhadrak Orissa n
5. SCB Medical College Cuttack Orissa |
6. District Hospital Khurda Orissa 1]
7. MKCG Medical coliege Behrampur Ganjam Origsa ]
8. Taluka Hospital Tekkali AP 1]
9. District Hospital Srikakulam AP [
10. King George Hospital & Andhra Medical College Vighakhapatnam AP i
1. Taluk Hospital, Tuni East Godavan AP "
12, District Hospital, Rajamundn East Godavar AP I
13, District Hospital, Elluru West Godavari AP n
14, Medical College Guntur AP i
15. District Hospital, Ongole Prakasam AP ]
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16. Dist. Hospital Nellore AP [
17. Taluk Hospital, Nayadupet AP n
18. Kiipauk Medical College Chennai Tamil Nadu il

ldentified Trauma Centers along the Golden Quadriateral
Sector: Chennai-Mumbal (8pprox length-1290 km)

1. Kilpauk Medical College Chennai Tamil Nadu i
2 Govemnment Medical College and Civil l-bspitalb Vellore Tamil Nadu 0

3. Krishnagiri Taluk Hospital Dharmapuri Tamil Nadu 1]

4. Bangalore Medical College Bangalore Kamataka [

5. Tumkur Dist. Hospital Tumkur Kamataka m
6. Taluk Hospital, Sira Tumkur Kanataka L]
7. Civil Hospital Chitradurga Kamataka I
8. Civil Hospital Devangere Kamataka ]
9. Kamataka Institute of Medical Sciences, Hubli Dharwad Kamataka I
10. District .Hospital Haveri Kamataka n
", District Hospital Belgaum Kamataka i}
12. Govt. Medical College Hospital Kothapur Maharashtra 1
13. District Hospital Satara Maharashtra n
14, BJ Medical College Pune Maharashtra i
15. Municipal Hospital Vashi Maharashtra 1
16. Grant Medical College Mumbai Maharashtra |

Provisionally identified Trauma Centers along the Golden Quadniateral
Sector: Mumbai-Delhi (approx length— 1422 km)

1 Grant Medical College Mumbai Maharashtra I
2 Sub District Hospital Dahanu Thane Maharashtra i
3 General Hospital Valsad Gujarat [
4 Gowt. Medical Coliege Surat Gujarat I
S. District Hospital Bharuch Gujarat i}
6. SSG Hospital & Medical College Vadodara Gujarat I
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1 2 3 4 5
7. BJ Medical College Ahmedabad Gujarat |
8. District Hospital Himmatnagar Gujarat |
9, Civil Hospital Dungarpur Sabarkantha Rajasthan W

10. RNT Medical College Udaipur Rajasthan o]

1. District Hospital Bhilwara Rajasthan ]

12. JLN Medical College Ajmer Rajasthan Il

13. SMS Medical College Jaipur Rajasthan 1

14. Taluk Hospital, Kotputii Alwar Rajasthan ]

18. District Hospital Rewari Haryana 1]

16. AIIMS/DR. RML Hospital Delhi Delhi |

/dentified Trauma Centers along the North-South Corridor

Sector: Snnagar-Kanyakuman (approx length—<4000 km)
1. Goverment Medical Coliege, Srinagar Srinagar J&K |
2. MMAM District Hospital Anantnag J&K ]
3 Trauma Hospital, Batote Doda J&K m
4. Govemment Medical College Jammu J&K |
5. Civil Hospital Pathankot Gurdaspur Punjab 1]
6. Dist. Hospital Jalandhar Punjab It
7. Dist. Hospital Khanna Punjab ]
8. Civil Hospital Ambala Haryana 1
9. Dist. Hospital Panipat Haryana ]
10. AIIMS/RML Delhi New Dethi Delhi [
1. District Hospital Mathura uP "
12, S N Medical College Agra U.P. "
13. G R Medical College Hospital Gwalior MP I
14, MLB Medical College Jhansi up il
15. Dist. Hospnall Lalitpur upP L[}
16. Dist. Hospital Sagar MP 1
17. Dist. Hospital Narasimhapur MP ]
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18. Indira Gandhi District Hospital Seoni MP I
19, Govt. Medical College & Hospital Nagpur Maharashtra n
20. Sub District Hospital, Hinganghat Wardha Maharashtra ]
21. Rajeev Gandhi Institute of Medical Sciences Adilabad AP |

Medical Sciences
22, Distt. Hqr. Hospital Nizamabad AP ]
2 Area*Hoepital Kamareddy AP "
2. Nizam Institute of Medical Sceinces Secundarabad AP |
25, District Hospital Mehboobnagar AP 1]
26. Govt. General Hospital & Medical College Kurnool AP Il
27. Govt. General Hospital & Medical College Anantpur AP il
28. Community Hospital Penukonda AP 1}
29, General Hospital Chikballapur Kamataka 1]
30. Medical College Bangalore Kamataka i
31 Civil Hospital Krishnagiri Tamil Nadu 1]
32. | Medical College Salem Tamil Nadu |
33. Gowt. District Hqr. Hospital Karur Tamil Nadu 1]
M, Dist Hospital Dindigul Tamil Nadu I
35, Govt. Rajaji Hospital & Medical College Madurai Tamil Nadu I
36. District Hqr. Hospital Kovil patti Tamil Nadu i
37. Govt. Medical College Hospital Tirunelveli Tamil Nadu I
38. Kannyakumari Govt. Medical College Nagarcoil Tamil Nadu I
Hospital, Asaripallam
loentified Trauna Centers along the East-West Comdor Sector:
(Silcher-Porbandhar approx Length—3300 km)

1. Medical College & Hospital Siicher Assam |
2 Civil Hospital, Hatlong Assam n
3. Civil Hospital Diphu Assam 1
4, District Hospital Naogaon Assam I
5. Govement Medical Coliege & Hospital Guwahati Assam [
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6. District Hospital Nalbari Assam ]
7. Civil Hospital Bongaigaon Assam ]
8. District Hospital Koochbihar ws I
9. District Hosptal Jalpaiguri wB "

10. Govt. Hospital Siliguri ws i

1, Civil Hospital Kishanganj Bihar ]

12. District Hospital Pumia Bihar ]

13. Civil Hospital Madhepura Bihar ]
14, Darbhanga Medical College Hospital Darbhanga Bihar Il
15. S.K. Medical College Hospital Muzaffarupur Bihar ]
18. Civil Hospital Gopalgunj Bihar 1
17. Civil Hospital Jhanjarpur Bihar m
18. BRD Medical College Gorakhpur Uttar Pradesh "
19. Distt. Hospital Faizabad Uttar Pradesh ]
20. KGM College Lucknow Uttar Pradesh H
21. LLR Hospital & GSVM Medical College Kanpur Uttar Pradesh ]
22. District Hospital, Jaluan Orai Uttar Pradesh ]
23. MLB Medical College, Jhansi Uttar Pradesh n
24 District Hospital Basti Uttar Pradesh ]
25. Civil Hospital Shivpuri Madhya Pradesh I
26. Gowt. Hospital Baran Rajasthan ]
27. New Medical College Hospital Kota Rajasthan "
28. SS Hospital Chittorgarh Rajasthan m
29, RNT Medical Cotllege Udaipur Rajasthan "
30. General Hospital Palanpur Gujarat "
31. Civil Hospttal Radhanpur Gujarat ]
32 S.A. Hospital Bachau Gujarat "
3. General Hospital Morbi Gujarat I
M, Pt. Deen Dayal Upadhyaya Hospital Rajkot Gujarat n
35. CHC Jetpur Gujarat ]
36. General Hospital Porbandar Cujarat I
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Training to Panchayat Representatives

*152. SHRI KISHANBHAI V. PATEL:
SHRI NAND KUMAR SAL:

Will the Minister of PANCHAYATI RAJ be pleased to
state:

(a) whether the Government proposes to evolve any
mechanism to provide regular training to the Panchayat
representatives in the country;

(b) if so, the details thereof;

(c) the funds allocated by the Government to various
States for the said purpose during the last two years
and the current year, State-wise, Year-wise; and

(d) the number of representatives trained under the
said programme?

THE MINISTER OF PANCHAYATI RAJ AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b)
Ministry of Panchayati Raj had arrived at a consensus
with State Ministers of Panchayati Raj at the Seventh
Round Table Conference held in Jaipur in December 2004
on the training strategy, thematic curriculum and
assessment of training needs of the elected panchayat
representatives. Institution building such as strengthening
of State Institutes of Rural Development (SIRD), Extension
Training Centres (ETCs) at the district, block and below,
linkages between open universities with IGNOU and a
variety of intervention through class room training, distance
training, films, exposure visits and regular handholding
through resource centers from the part of training strategy
agreed at the Seventh Round Table.
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In accordance with the resolutions of the Seventh
Round Table this Ministry has prepared a “National
Capabillity Building Framework (NCBF)", which provides a
blueprint for regular and sustained capability building of
elected representatives and officials and other stakeholders
in Panchayati Raj, series of several training and
handholding activities that include foundation courses,
basic functional courses, sectorally focused training
programmes, annual refresher courses, experiments to
beacon panchayats, formation of PRI elected
representatives networks, setting up of helplines.

This framework is being implemented in the
250 districts of 27 states covered under the Backward
Regions Grant Fund (BRGF) through capacity building
component of Rs. 250 crore per annum. In addition the
elements agreed at the Seventh Round Table have been
incorporated in the Scheme of Rashtriya Gram Swaraj
Yojana (RGSY) through which the Ministry of Panchayati
Raj assists the states in providing training to elected
representatives and functionaries of Panchayati Raj
Institutions (PRIs) in non-BRGF areas. The allocation
under this Scheme for 2008-09 is Rs. 30.00 crore.
Detailed programme guidelines have been issued in
respect of both Backward Regions Grant Fund (BRGF)
and Rashtriya Gram Swaraj Yojana (RGSY). Funds are
released to the states on the basis of their action plans
repreared in accordance with the Programme Guidelines.

(c) The details of funds allocated and released by
the Government for imparting training to various States
under RGSY and BRGF during the last two years and
the current year, State-wise and Year-wise are given in
the enclosed statement.

(d) A total number of 4,33,249 elected representatives
of Panchayati Raj Institutions (PRIs) were trained under
both BRGF & RGSY during 2007-08.

Statement

Release of funds under Capacity Building Component of BRGF/RGSY (2006-07 to 2008-09)

Year

2006-07

2007-08 2008-09
SL.No. State Allocation Amount Released Amount Released Amount Released
under (Rs. in Crore) (Rs. in Crore) (Rs. in Crore)
BRGF _— _— _—
(Rs. in Cr) BRGF RGSY BRGF RGSY BRGF RGSY
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 13.00 13.00 4,00 13.00 0.82 - 4.00
2. Arunachal Pradesh 1.00 0.50 0.47 - - - -
3. Assam 11.00 9.12 0.94 - 3.26 - 3.26




101 Wiritten Answers AGRAHAYANA 19, 1930 (Sats) to Questions 102
1 2 3 4 5 (] 7 8 9
4 Bihar 36.00 14.45 439 - - - -—
5. Chhattisgarh 13.00 9.10 - - - 13.00 -
6. Gujarat 6.00 - - - 3.85 6.04 -
7. Gos* - - - - 0.34 -— -
8. Haryana 2.00 - 1.89 - 0.07 33 -
9 Himachal Pradesh 2.00 - 0.7 2.00 0.79 - -

10. Jharkhand 21.00 - - 21.00 - - -
n. Jammu and Kashmir 3.00 - - - - - -
12, Kamataka 5.00 - 1.82 10.00 - - -
13. Kerala 2.00 - 0.44 2.00 0.58 - -
14. Madhya Pradesh 24.00 14.95 0.62 24.00 0.62 - -
15. Maharashtra 12.00 6.19 - - - - -
16. Manipur 3.00 - - - 0.40 - -
17. Meghalaya 3.00 - - - - 3.9 -
18. Mizoram 2.00 - - - - 200 -—
19. Nagaland 3.00 - - - - 3.00 -
20. Orissa 19.00 - - 19.00 3 - -
21, Punjab 1.00 - - - 443 - -
22. Rajasthan 12.00 7.87 - - 257 - -
23 Sikkim 1.00 0.94 0.41 - - - -
2. Tamil Nadu 6.00 - - - 2.3 16.32 -
25. Tripura 1.00 - 0.45 - - - -
26. Uttar Pradesh 34.00 - 8.99 25.30 - - -
2l Uttarakhand 3.00 - - - - - -
28. West Bengal 11.00 10.50 1.00 5.02 1.00 - 221

Total 250.00 86.62 26.21 121.32 24.33 4752 9.47

Acronyms: BRGF: Backward

Regions Grant Fund, RGSY: Rashtriya Gram Swarj Yojana (") Goa is not covered under BRGF.
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Assistance to HIV Patients

*153. SHRI AJOY CHAKRABORTY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the facilities including financial
assistance being provided to the HIV positive patients in
the country, and

(b) the total number of such patients benefited as a
result thereof during the last three years and the current
year, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) H!V+patients are being
provided services through the following facilities:-

(i) Integrated Counseling and Testing Centres

(i) Prevention of Mother to Child Transmission
through single does nevarpine

(iii) Treatment of Sexually Transmitted Diseases at
STI Clinics.

(iv) Anti-retroviral treatment at ART centres

(v) Community Care Centres for Care, Support and
treatment.

(b) The relevant inlormation is being collected.
[Translation)
Impact of Hazardous Waste on Environment

*154. SHRIMATI SANGEETA KUMARI! SINGH DEO:
SHRI KASHIRAM RANA:

Will the PRIME MINISTER be pleased to state:

(a) whether a large quantity of hazardous waste is
generated in the countiy.

(b) if so, the detal: ti - Hf;
(c) whether some quantiry i these waste gets
recycled,

(d) if so, the details thereof and the manner in which
the remaining waste is disposed of;

(e) the adverse impact of these hazardous waste on
the environment; and
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(f) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Ministry of Environment and
Forests has notified the Hazardous Waste (Management,
Handling and Transboundary Movement) Rules, 2008, for
proper management and handling of hazardous waste.
The industries generating hazardous wastes are required
to be regulated as per these Rules. There are a number
of States which are generating hazardous wastes in the
country.

(c) to (e) Hazardous waste generated by the
industries are of three types, namely, recyclable,
landfillable and incinerable. As per these Rules, only the
actual users who are having environmentally sound
recyling facilities are granted registration by the Central
Pollution Control Board (CPCB) for the purpose of
recycling such waste. Those hazardous wastes which are
unfit for recycling are disposed of in the Treatment,
Storage and Disposal Facilities (TSDF). The functioning
of TSDFs is closely monitored by the concerned State
Pollution Control Boards.

(f) Based on the experience gained in the
implementation of the hazardous waste (Management and
Handling) Rules, 1989 and amendments thereof, the
Ministry has notified Hazardous Waste (Management,
Handling and Transboundary Movement) Rules, 2008
repealing the earlier Rules with a view to ensuring
effective implementation. The Ministry provides financial
assistance for strengthening the State Pollution Control
Boards (SPCBs) for faclitating implementation of the Rules.
Financial assistance has also been provided for setting
up Common Treatment, Storage and Disposal Facilities
for hazardous waste management. In addition, the Ministry
and the CPCB from time to time sponsor training
programmes for creation of awareness about the
provisions laid down in the Rules. The CPCB has also
published guidelines on various aspects of the hazardous
waste management for ensuring compliance of the Rules.

[Enghsh]
Conservation of Mangroves

"165. SHRIMATI C.S. SUJATHA:
SHRI AMITAVA NANDY:

Will the PRIME MINISTER be pleased to state:
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(a) whether the Mangrove areas are depleting in the
country;

(b) if so, the details thereof and the reasons therefor;

(c) the impact of the decreasing mangrove forest on
the environment,;

(d) whether the Government has identified mangrove
areas in the country for intensive conservation and
management of mangrove forest;

(e) if so, the details thereof;

() the details of proposals received from various
States including that of Kerala for conservation of
mangroves; and

(g) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! NAMO NARAIN
MEENA): (a) to (c) As per the State of Forest Report
2005, published by Forest Survey of India, the mangrove
cover which was 4445 km? in 2003, has reduced to
4445 km? in 2005 i.e. there has been a marginal decrease
of 3 sq. km. in mangrove cover of the country. During
the same period, there was increase in the mangrove
areas in Gujarat from 916 sq. km. to 936 sq. km.
However, there was reduction in the area in Andaman
and Nicobar Islands from 658 sq. km. to 637 sq. km.
and in West Bengal from 2120 sq. km. to 2118 sq. km.
This is mainly because of the tsunami that hit Andaman
& Nicobar Islands on 26 December 2004. Gujarat has
shown an increase in mangrove cover mainly because of
plantations and protection measures. Mangrove play a
vital role in protecting the coastal areas from the impact
of tidal waves but the extent of protection is variable &
is a function of several factors.

(d) and (e) Yes, Sir. On a nation-wide basis, 38 sites
have been identified as appropriate for planting of
mangroves, gnd their conservation & management. The
S!ata-wisg list is given in the enclosed Statement |.

Under 4he Scheme on Conservation and Management
of Mangroves, 100% Central Assistance is given to coastal
States and Union Territories for implementing the approved
Management Action Plans in the identified sites for
components like survey & demarcation, mangrove planting,
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restoration & regeneration, livelihood supports for
supplementary and alternate occupations, protection &
surveillance measures, and education & awareness.

(f) and (g) The details of Central Assistance provided
to coastal States including Kerala for Conservation &
Management of Mangroves from 2001-01 to 2008-09 (upto
October, 2008) is given in enclosed Statement Il. In
particular, the Ministry had sanctioned the Management
Action Plan (MAP) for Kannur, Kerala at a total cost of
Rs. 49.21/- lakh and that for Vembanad for Rs. 51.25/-
lakh for implementation by the State Government during
2006-07. Based on the Utilization Certificates submitted
by Government of Kerala, an unspent balance of
Rs. 11.52/- lakh has been carried forward from previous
to the current financial year for completing the balance
works of the MAP of 2006-07 for kannur. Similarly,
a sum of Rs. 10.25/- lakh has been released and
Rs. 1.25/- lakh have been revalidated during current
financial year to enable the Government of Kerala to
complete the balance works of MAP of 2006-07 for
Vembanad.

Statement |

State/Union Territories Mangrove areas

1 2

West Bengal 1. Sunderbans

Orissa 2. Bhaitarkanika
3. Mahanadi

4. Subernarekha
5. Devi
6. Dhamra

7. Mangrove Genetic Resources
Centre

8. Chilka
Andhra Pradesh 9. Coringa
10. East Godavari
11. Krishna
Tamil Nadu 12. Pichavaram

13. Muthupet
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1 2 1 2
14. Ramanad Maharashtra 26. Achra-Ratnagiri
15. Pulicat 27. Devgarh-Vijay Durg
16. Kazhuveli 28. Veldur
29. Kundalika-Revdanda
Andaman & Nicobar 17. North Andamans
30. Mumbra-Diva
18. Nicobar
31. Vikroli
Kerala 19. Vembanad
32. Shreevardhan
. Northern Kerala
20. Kannur (No ) 33. Vaitarna
Karnataka 21. Coondapur 34. Vasai-Manori
22. Dakshin Kannada/Honnavar 35. Malavan
23. Karwar Gujarat 36. Gulf of Kutchh
24. Manglore Forest Division 37. Gulf of Khambhat
Goa 25. Goa 38. Dumas-Ubhrat
Statement Il
Scheme on Conservation and Management of Mangroves
Assistance Granted to States/UTs for Implementation of Approved Management Action Plans
for Conservation & Management of Mangroves
SI.No. Name of State Assistance Granted (Rs. in Lakhs)
2000-01 200102 200203  2003-04 200405 200506  2006-07 200708 2008-09
1. Andaman & Nicobar 11.64 11.10 16.50 10.75 7.00 - - - -
2 Andhra Pradesh 59.87 57.18 60.30 6.50 - - 17.06 34.46 -
3 Goa 12.45 8.63 8.00 19.40 9.88 8.12 3.65 5.19 14.94
4, Gujarat 88.11 - - 91.35 111.05 163.76 170.45 226.45 152.62
5. Karnataka 8.70 10.56 8.70 17.35 40.00 - 130.35 - 27.10
6. Kerala - - - - - - 75.45 14.76 10.25
7. Maharashtra 89.00 - - - - - - - -
8. Orissa 76.61 33.16 58.28 17.00 20.26 4145 25.50 85.70 85.66
9. Tamil Nadu 95.90 78.31 121.99 9572 126518 95.26 64.23 261 125.03
10. West Bengal 45.00 56.75 48.82 58.50 94.44 55.87 1498.00 213.90
Total Rs. in Lakhs 487.28 255.69 322.59 316.57 390.21 393.03 542.56 525.00 629.50
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[Transiation]
Promotion of Naturopathy and Yoga

*1506. PROF. VIJAY KUMAR MALHOTRA:
SHRI TUKARAM GANPAT RAO RENGE
PATEL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to set up
separate colleges to promote Naturopathy and Yoga in
the country;

(b) if so, the details thereof;

(c) the present status of the Council for Naturopathy
and Yoga; and

(d) the other steps taken by the Government to
promote Naturopathy and Yoga in the country?

*THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) Not applicable in view of the reply to (a) above.

(c) The Central Council for Research in Yoga and
Naturopathy, New Delhi is the apex body for research in
the Naturopathy and Yoga systems in the country. The
CCRYN is implementing the following schemes at the
moment:

(i) Clinical research scheme;
(i) Patient Care Scheme (10 bed Hospital);

(iii) Treatment-cum-Propagation Centre scheme (20
bed Hospital);

(iv) Literary Research/Translation/Publication
Schemes;

(v) Seminar/Workshop/Conference;
(vi) Scholarship Scheme to Ph. D. candidates;

(vii) Awards to Yoga and Naturopathy experts.

(d) The details of steps taken by the Government to
promote Naturopathy and Yoga are enclosed as
Statement.
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Statement

Detaills of major steps being taken by the Govemment
of Indka to propagate Naturopathy and Yoga

Sl.No. Description
1 2
1. The Central Council for Research in Yoga

and Naturopathy (CCRYN) publishes a
bilingual quarterly magazine in Hindi and
English (Yogic Prakritik Jeevan Sandesh)

2. The National Institute of Naturopathy (NIN),
Pune published ‘Nisargopchar Varta' a
bilingual monthly magazine in Hindi and
English

3. The NIN sponsors treatments-cum-awareness

camps by Naturopathic hospitals

4, The NIN conducted a special workshop for
women on “Women Empowerment and
Women Health”

S. The NIN promotes Naturopathy by
conducting clinics at its headquarters in Pune
6. The NIN runs a Health Shop and Diet Centre

in its premises in Pune

7. The NIN conducts an Annual Re-orientation
Programme, Continuous Medical Education
programmes and Research Methodology
Workshops for practicing Naturopaths

8. Naturopathy and Yoga features prominently
in the AROGYA exhibitions held in Delhi and
in other places in the country.

9. The CCRYN operates Yoga and Naturopathy
OPDs in 4 tertiary care hospitals and the
Moraji Desai National Institute of Yoga
(MDNIY) operates Yoga Therapy and
Research centres in 4 tertiary care hospitals/
institutes in Delhi.

10. The MDNIY has opened 3 advanced centres
for Research in Yoga in the National Institute
of Mental Health and Neuro Sciences
(NIMHANS), Bangalore, Jawaharial Institute
of Postgraduate Medical Education &
Research (JIPMER), Puducherry and
Defence Institute of Physiology & Allied
Sciences (DIPAS), New Delhi
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1 2

1", The MDNIY conducts short term and diploma
courses in Yoga

12. The MDNIY is organizing Training of Trainers
courses in Yoga for the Air Force and the
BSF in Delhi.

13. A programme to introduce Yoga classes in

CGHS hospitals in Delhi has been approved
and is to be implemented shortly.

[English)
Air and Water Poliution

“157. SHRI FRANCIS FANTHOME:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the PRIME MINISTER be pleased to state:

(a) whether air and water pollution is increasing in
various parts of the country including that of the National
Capital Region (NCR);

(b) it so, the details thereof and the reasons therefor,
and

(c) the steps taken/proposed to be taken by the
Government to control the increasing pollution?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The Central Pollution Control Board (CPCB)
iIs monitoring quality of ambient air and water across the
country. The monitored data for ambient air for the last
03 years reveals that the level of Sulphur Dioxide (SO2)
is within the prescribed air quality norms in residential
area in all the cities and that of Nitrogen Dioxide (NO2)
is within norms in most of the cities. However, the level
of Respirable Suspended Particulate Matter (RSPM)
exceeds the prescribed norms in many cities including
Delhi. The level of RSPM is showing a mixed trend in
Delhi during last three years. The water quality data for
the last 03 years indicates that many rivers and water
bodies in the country including river Yamuna in Delhi are
facing organize pollution and bacterial contamination. A
mixed trend in terms of BOD and total coliform has been
observed in Yamuna in Delhi during last three years.

(b) The RSPM level exceeded the prescribed norms
in residential areas of 82 out of 102 cities monitored
durng 2007 and the annual average ot No, level in
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residential areas exceeded the prescribed norms only at
07 locations in 04 cities. No exceedance is reported for
SO, in the year 2007 across the country. The monitored
ambient air quality data for last 03 years for Delhi
indicates that the level of SO, is showing a decreasing
trend and the level of NO, a fluctuating trend. However,
annual average concentration levels of SO, and NO, for
Delhi are within norms. The level of RSPM in residential
and industrial areas is in eceedance of the norms.

The BOD is reported to be in exceedance of the
norms at 335 out of 910 locations monitored during 2007,
whereas bacterial contamination of water is exceeding
the norms at 179 locations across the country. The water
quality of river Yamuna upstream of Wazirabad barrage
in Delhi generally remains within acceptable norms for
dissolved oxygen and BOD but, has been found in
exceedance for bacterial contamination. Water quality
downstream of the barrage shown exceedance of BOD
and total coliform norms.

The causes of air pollution are industrialization,
vehicular movement, burning of fuel in kitchen, operation
of DG sets etc. The major causes of water pollution are
discharge of untreated sewage from cities and towns
because of increase in population and rapid urbanization,
disposal of industrial effluents, agriculture run-off and non-
availability of fresh water in streams and rivars to maintain
minimum flow.

(c) Various steps have been taken by the Government
to control poliution including notification of ambient and
source specific emission and effluent standards.
implementation of action plan for air quality management
in 16 cities and source apportionment studies (SAS) in 6
cities are being carried out.

Implementation of emission norms for new and in-
use vehicles and fuels quality in accordance with the
Road Map of the Auto Fuel Policy, introduction of cleaner
fuel in public transport and strengthening of mass
transportation is underway. Use of beneficiated/blended
coal in thermal power plants has been introduced.

Monitoring of inter-state river water quality,
implementation of River Action Plans and establishment
of Common Effluent Treatment Plants (CETPs) is being
done. A Charter on Corporate Responsibility for
Environment Protection (CREP) is being implemented in
identified 17 categories of highly poliuting industries. Action
Plans are being executed in identified 24 critically poliuted
areas. Environmental Clearance has been made
mandatory for establishment of certain categories of
poliuting industry, construction and infrastructure projects.
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Pcripheral Development Fund

*168. SHRI PRASANNA ACHARYA: Will the PRIME
MINISTER be pleased to state:

(a) whether there is any directive of the Government
to various companies in the private and public sector
coal companies with regard to their contribution to
Peripheral Development fund (PDF);

(b) if so, the details thereof; and

(c) the action taken by the Government to ensure
compliance of its directives in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA): (a) to (c) There is
a Policy for Community and Peripheral Development in
Coal India Limited and its subsidiaries. As per the Policy
each subsidiary company creates a dedicated fund for
the purpose of Community and Peripheral Development
by setting aside a sum of Re.i/- per tonne of coal
produced by the Company. A Committee consisting of
senior officers of CIL has been set up to monitor and
ensure compliance of the policy by the Government in
this regard.

University for NRIis

*159. SHRI HARIBHAU RATHOD:
SHRI S.K. KHARVENTHAN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the current status of the proposal for establishing
a University for Non-Resident Indians (NRIs) in the country
alongwith the locations identified in this regard;

(b) the details of the fund earmarked for this purpose;
and
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(c) the time by which the proposed University is likely
to be established?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAVI): (a) The task of setting up the proposed
NRI/PIO University at Bagalore as a “Deemed University”
under Section 3 of the UGC Act, has been entrused to
the Manipal Academy of Higher Education Trust, Manipal.
A detailed Project Report (DPR) has been received for
the purpose from them. The DPR will be placed before
an Advisory Board being constituted to examine if the
DPR meets the academic and infrastructurat requirements
of UGC, MCI, AICTE, etc.

(b) Nil.

(c) The University is likely to start functioning from
the academic year 2010-11.

[Translation]
Production of Cokingg and non-Cking Coai

“160. SHRI SUBHASH MAHARIA: Will the Prime
Minister be pleased to state:

(a) whether there has been a decline in the
production of coking-coal and ash non-cking coal in the
country;

(b) it so, the details thersof alongwith the reasons
therefore; and

(c)mestepstd'wnby'meovemmontinmbngud?
THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA): (a) No, Sir. The

details of coking coal and Non-coking coal (Low Ash-
Grade A,B & C) during the last three years are as under:-

(In Million Tonnes)

2005-06 2006-07 2007-08 (Prov.)
Coking Non- Coking Non- Coking Coal Non-
Coal coking Coal coking coking
coal (Low coal (Low coal (Low
ash ash ash .
(Grade A, B &C) (Grade A, B &C) (Grade A, B &C)
31.512 77.042 32.097 78.832 34.456 81.285
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[English]
People Suffering from Mental Disorder

*161. SHRIMATI JAYAPRADA:
SHRI NAVEEN JINDAL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether nearly seven crore people in the country
are suffering from mental disorder as reported in the
Hindustan Times dated 13 October, 2008;

(b) if so, the details thereof;

(c) whether the National Institute of Mental Health
and Neuro Sciences (NIMHANS) has conducted any study
to ascertain the number of people suffering from mental
disorder 'alongwith their status of treatment;

(d) if so, the outcome thereof; and

(e) the action taken by the Government to ensure
comprehensive treatment to the mentally ill patients?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) to (e) According to a
recent survey conducted by the National Institute of Mental
Health & Neuro Sciences (NIMHANS), the prevalence of
mental disorders in the country is about 7% of the
population. Close to 3% of the population need active
treatment. The figures from this last survey indicate that
only 30% of the severely ill were receiving treatment and
30% had never been treated despite having severe mental
disorder of varying period as long as a decade.

Around 30 lakhs patients, i.e., 10-20% of the servere
mental disorders sometime in their life require
hospitalization. However, the number of people requiring
admission at any given time is difficult to predict as
hospitalization is for a short period of time of not more
than three weeks. Unlike in the past, effective medications
have reduced the need for admission and facilitating
patients to get back to their normal schedules fast. Apart
from 43 Government (Central and State) Mental Health
Institutes, Psychiatric Wings of all Medical Colleges and
General Hospitals provide treatment facility for mentally
ill patients.
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Under National Mental Health Programme, efforts are
made to provide mental health services as a part of
general health system. In this regard, Central Government
supplements the State Governments’ efforts through
District Mental Health Programme (DMHP), upgradation
of Psychiatric Wings of Medical Colleges/General Hospitals
and strengthening/modernisation of Mental hospitals to
make them as thereapeutic units. Government of India
has provided funds for 123 districts under DMHP,
upgradation of 84 Medical Colleges/General Hospitals and
modernisation of 27 Mental Hospitals.

The Government has proposed to restrategise the
National Mental Health Programme during the 11th Five
Year Plan to extend DMHP to more districts in the country
with added components of suicide prevention services,
work place stress management, life skills training and
counselling in schools and colleges. To address the acute
shortage of qualified mental health protessionals in the
country, manpower development schemes under the
National Mental Health Programme for setting up of
centres of excellence in mental health and PG training
departments in mental health specialities are under active
consideration., -

Electronic Media Monitoring Centre

*162. SHRI KISHANBHAI V. PATEL:
SHRI RAVI PRAKASH VERMA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Govemment has set up an Electronic
Media Monitoring Centre (EMMC) to keep an eye on TV
contents in the country;

(b) if so, its objectives and the mandate delegated
to the EMMC;

(c) the funds allocated for this purpose;

(d) the extent to which the EMMC would be able to
check the contents of the commercial electronic media in
the country, and

(e) the details of the achievements made by the
EMMC in detecting violation of programme/content codes,
Channel-wise, since its inception?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
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(SHRI ANAND SHARMA): (a) The Government has set
up an Electronic Media Monitoring Centre (EMMC).

(b) The objective of setting up Electrohic Media
Monitoring Centre (EMMC) is to monitor the content of
(i) TV Channels down linked in India for violations of the
Programme and Advertisement Codes enshrined in the
Cable Television Networks (Regulation) Act, 1995 and
rules framed threunder with which the broadcasters are
bound to abide by under the provisions of the Uplinking
and Downlinking Guidelines (ii) Private FM Radio channels
and (i) Any other such work relating to monitoring of
content of the Broadcasting Sector as may be assigned
to it by the Government from time to time. The EMMC
is only a reporting body and has not been delegated any
powers to check the violation.

(c) As per Sanctioned Budget Grant (SBG) 2008-09,
Plan and Non-Plan allocation for EMMC are as follows:

Annual Plan 2008-09 Rs. 7.50 crore

Non-Plan 2008-09 Rs. 3.00 crore
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As per the approved minutes of the Standing Finance
Committee (SFC), the total cost of the project is Rs.
19.65 crore out of which Rs. 11.65 crore is earmarked
for setting up the project and the rest of the amount is
earmarked for annual maintenance, upgradation etc. during
the 11th Five Year Plan.

(d) and (e) Although there is no provision of pre-
censorship of the contents telecast on Private TV
Channels, all the Private TV Channels are required to
adhere to the Programme and Advertising Code prescribed
under the Cable TV Networks (Regulation) Act, 1995 and
rules framed thereunder. The Electronic Media Monitoring
Centre (EMMC) was established mainly to monitor content
on TV Channels and to report to the Government if any
prima-tacie violation of Programme or Advertising Code
is noticed and as such it is only a reporting body. Since
its inception in June 2008, on the basis of complaints
received against the TV Channels, examination of the
footage was done at EMMC and action was taken as
has been given in the enclosed statement.

Statement

SI.No. Name of Channel

Violation noticed

Action Taken

Show Cause notice issued to the

1. Star Movies Advertising of Virgin
Channel Mobile Channel
2. Discovery Channel -do- -do-
3. India TV 1. News item on -do-
Sant Shri Asha Ram Bapu
2. Live phone-in -do-
with terrorists during
Mumbai terror attack
4. Aaj Tak News on spreading -do-
rumors that terrorists were
still roaming in Mumbai
and firing even after the
Commando operation was over.
5. Hungama TV Shin Chan Cartoon Show cause notice issued to the

Programme

issued to the channel along with
an advisory not to telecast the
programme in the current form.

Note: Apart from the above, on the basis of footage collected from EMMC, a Directive dated 27.11.2008 and an Advisory dated
03.12.2008 were also issued to all the news and current affairs channels to abide by the Uplinking and Downlinking Guidelines
as well as the Programme and Advertising Codes in view of the media coverage of the recent terror attacks in Mumbai.



119 Whitten Answers

National Sports Development Fund

*163. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether the Government has constituted a
National Sports Development Fund for specialized training/
coaching and development of Indian sports;

(b) if so, the details thereof;

(c) the details of contributions received from the
Government as well as from various sources during the
last three years and the current year; and

(d) the extent to which promotion of sports and
games has been benefited in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to
(d) National Sports Development Fund was instituted by
the Central Government in the year 1998 with a view to
mobilizing resources from the Government as well as
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non-governmental sources, including the private/corporate
sector and non-resident Indians, for promotion of sports
and games in the country. In order to make contributions
to the Fund attractive, 100% exemption from income tax
is available on all contributions. To begin with, the
Government made a contribution of Rs. 2.00 crores.
Further Govemment contribution is on matching basis to
the contributions received from other sources. The corpus
of the Fund is being used for providing direct assistance
for elite and meritorious sportspersons for specialized
training within the country and abroad backed up with
requisite scientific support and equipment.

Details of contributions received from various sources
to NSDF during the last three years and the current year
are given in the enclosed Statement.

There has been an overall improvement in the
standard of sports in the country. The assistance provided
to the players for undertaking specialized training has
resulted in improvement in their performance levels thus
leading to an improved medals tally for the country at
international sports competitions including one gold and
two bronze medals won at Beijing Olympics, 2008.

Statement

Details of Funds received from different Organization and Matching Contribution from Govemment
aunng 2005-06, 2007-08 and the current year (2008-09)

Year Name of Source Amount Matching
Through which Funds donated Government
Have been Raised Contribution
(Name of the Donor)
1 2 3 4
2005-06 Jindal Steel & Power Ltd. Rs. 25,00,000 Rs. 25,00,000
Funds Collected through Rs. 3,79,027 Rs. 3,79,027
Flag distribution on )
National Sports Day
2006-07 Funds collected through Rs. 83,545
Flag distribution on
National Sports Day.
2007-08 Funds collected through Rs. 83,545
Flag distribution on
National Sports Day.
(Matching contribution)
Steel Authority of India Ltd. Rs. 1,00,00,000 Rs. 1,00,00,000
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1 2 3 4
The Board of control for Cricket in Rs. 15,00,00,000 Rs. 3,99,16,455
India (BCCI)

2008-09 Matching Contributions Rs. 4,25,00,000
from Gowvt. to BCCl's
contribution.
Total Rs. 16,29,62,572 Rs. 9,53,79,027

Air Pollution

*164. SHRI L. RAJAGOPAL:
SHR!I FRANCIS FANTHOME:

Will the PRIME MINISTER be pleased to state:

(a) whether any survey has been conducted by the
Government to study the outcome of the measures
undertaken to control air poliution in the country;

(b) if so, the details thereof;

(c) the details of standards/norms fixed by the World
Health QOrganization (WHO) with regard to air quality;

(d) whether the Government propose to initiate any
programme to achieve WHO standards/norms;

(e) if so, the details thereof; and

(f) the time by which the said norms/: .andards are
likely to be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORSTS (SHRI S. REGUPATHY):
(a) and (b) As such, no specific survey has been
conducted to study the outcome of the measures
undertaken to control air poliution in the country. However,
ambient air quality is regularly being monitored as one of
ongoing programme known as National Air Monitoring
programme (NAMP) by the Central Poliution Control Board
(CPCB) alongwith State Poliution Control Boards (SPCBs)
and Pollution Control committees (PCCs). This ongoing
programme aims to find out existing air quality and its
comparison: with the previous air quality. The monitoring
of ambient air quality and interpretation of data therein
helps in determining broadly the out come of various
measures adopted by the Government to control air
pollution in the country. Ambient air quality data has

revealed that air quality monitored at all the locations is
within the ambient air quality standards with respect to
SO, and barring few locations, aiso with respect to NO,.
However, the levels of RSPM are exceeding the ambient
air quality standards.

(c) The mandate of the World Health Organisation
(WHO) includes prescribing guidelines in respect of
ambient air quality which have been igssued from time to
time, the latest being in 2005. The recommended revised
limits for the concentration of selected air pollutant are
given in the enclosed statement. WHO Guidselines are
global in nature and do not take an account of local
conditions.

(d) and (e) The Government has taken various
measures to control air pollution which inter alia includes
implementation of notified emission standards for industries
and generator sets. Implementation of action plan for air
quality management in 16 cities and source apportionment
studies (SAS) in 6 cities are being carried out.

Implementation of emission norms for new and In-
use vehicles and fueis quality in accordance with the
Road Map of the Auto Fuel Policy, introduction of cleaner
fuel in public transport and strengthening of mass
transportation is underway. Use of beneficiated/blended
coal in thermal power plants has been introduced.

A Charter on Corporate Responsibility for Environment
Protection (CREP) is being implemented in identified
17 categories of highly polluting industries. Action Plans
are being executed in identified 24 critically polluted areas.
Environmental Clearance has been made mandatory for
establishment of certain categories of polluting industry,
construction and infrastructure projects.

(f) 1t is difficult to allocate a time line for the
achievement of said WHO Air Quality Guidelines, but
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Government will make all efforts In :?thls regard since
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improving air quality is an ongoing activity.

Statement

WHO Air Quality Guidelines (AQG) values

(a) to ()

Poliutant Averaging time AQG value
Particulate matter 1 year 10 ug/m?
(PM, ) 24 hour (99" percentile) 25ug/m?
Particulate matter 1 year 20 ug/m?3
(PM,,) 24 hour (99" percentile) 50 ug/m?
Ozone (O,) 8 hour, daily maximum 100 ug/mr®
Nitrogen dioxide (NO,) 1 year 40 ug/m?

1 hour 200 ug/m?
Sulphur dioxide (SO,) 24 hour 20 ug/mr®
10 minute 500 ug/m3

Source: WHO air quality guidelines global update 2005 Report on a working meeting. Bonn Germany, World health organization, 2005.

Abbreviation: ug/m3-microgramme per cubic metre.

Maternal Mortality and Neo-Natal Deaths

“165. DR. K.S. MANOJ:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the percentage increase in the maternal mortality
rate in rural and urban areas in the country, separately
during the last three years and the current year;

(b) whether the number of neo-natal deaths in India
is very high;

(c) it so, the details thereof, State-wise and the
reasons therefor; and

(d) the concrete steps taken by the Govemment to
bring down the maternal mortality rate and neo-natal
deaths in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) The Registrar General

of India (RGI), Ministry of Home Affairs, brings out
estimates of maternal and neo-natal monrtality. The last
Report titled “Maternal Mortality in India: 1997-2003-
Trends, Causes and Risk Factors” released &y RGI in
the year 2006, provides estimates on matemal mortality
ratios (MMR) for India and major States. Such reports
are released by RGI from time to time and the previous
report relates to 1998-99. The latest report indcates that
the MMR for India has shown a deciline from 398 per
100,000 live births in 1997-98 to 301 per 100,000 live
births during 2001-03. The MMR of India and the Major
states is given in the enclosed Statement |.

(b) and (c) As per the estimates released through
the Sample Registration System 2006 by the Registrar
General of India, the neo-natal mortality rate (NMR) at
the national level is 37 per 1000 live births. The NMR
for India and the Major states is given in the enclosed
Statement |i.

(d) With a view to promoting maternal and child
health, the Govemment implemented the Reproductive and
Child Health programme, Phase | (RCH-I) for a period of
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five years, since 1997-98. The programme has been
extended further in Phase Il for another period of five
years from 2004-05. The RCH programme was Iintegrated
under the National Rural Health Mission (NRHM),
launched in April 2005. The National Rural Health Mission
seeks to provide accessible, affordable and quality health
care to the rural population, especially the vuinerable
‘section. It also seeks to reduce maternal mortality ratio
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to 100 per 100,000 live births and infant mortality to 30
within the Mission period ending in 2012. NRHM has
pro-poor focus and Integrates all the stand-alone
programmes into a single composite Programme. In order
to bring about a reduction in maternal mortality, neonatal
and infant mortality, the Government of India is
implementing several key strategies and interventions as
listed in the enclosed Statement lil.

Statement |

Maternal Mortality Ratio
(Matemal deaths per 1,00,000 live births)

1997-98 1999-01 2001-03
India 398 327 301
Andhra Pradesh 197 220 185
Assam 568 398 490
Bihar 5§31 400 371
Gujarat 46 202 172
Haryana 136 176 ' 162
Karnataka 245 266 228
Kerala 150 149 110
Madhya pradesh’ 441 407 379
Maharashtra 166 169 149
Orissa 346 424 358
Punjab 280 177 178
Rajasthan 508 501 445
Tamil Nadu 131 167 134
Uttar Pradesh 606 539 517
West Bengal 303 218 194

Source: Registrar General of India, Ministry of Home Affairs.
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Statement |
Neo-natal montality rate by residence, India and bigger states, 2006
SI.No. India/Major States Neo-Natal Mortality Rates
Total Rural Urban
India 37 41 23
1. Andhra Pradesh 33 41 10
2. Assam 35 36 19
3. Bihar 32 34 15
4. Chhattisgarh 43 45 35
5. Delhi 22 20 23
6. Gujarat 38 41 31
7. Haryana 34 38 25
8. Himachal Pradesh 30 31 21
9. Jammu and Kashmir 39 a4 30
10. Jharkhand 29 31 14
1. Kamataka 28 33 15
12 Kerala 10 12 7
13. Madhya pradesh 51 54 37
14, Maharashtra 27 33 18
15. Orissa 52 54 32
16. Punjab 30 34 24
17. Rajasthan 45 50 24
18. Tamil Nadu 24 29 17
19. Uttar Pradesh 46 49 33
20. West Bengal 28 30 20

Source: Registrar General of India, Ministry of Home Affairs.
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Statement I
Koy Stategies and Interventions

* Integrated management of Neonatal and
Childhood llinesses (IMNCI);

e Home Based Newborn care (HBNC);

¢ Promotion of Breastfeeding and compiementary
feeding;

e Control of deaths due to acute respiratory
infections (ARI) and Control of deaths due to
diarrhoeal diseases;

* Supplementation with micronutrients: Vitamin A
and lron

¢ Universal Immunization Programme (UIP);

* Janani Suraksha Yojana (JSY), a cash benefit
scheme to promote Institutional Delivery with a
special focus on Below Poverty Line (BPL) and
SC/ST pregnant women;

e Operationalizing Community Health Centers as
First Referral Units (FRUs) and Primary Health
Centers for 24X7 services;

e Augmenting the availability of skilled manpower
by means of different skill-based trainings such
as Skilled Birth Attendance; training of MBBS
Doctors in Life Saving Anesthetic Skills and
Emergency Obstetric Care including Caesarian
Section;

¢ Provision of Ante-natal and Post Natal Care
services;

e Prevention and treatment of Anemia by
supplementation with Iron and Folic Acid tablets
during pregnancy and lactation;

« Organizing Village Health & Nutrition Day at
Anganwadi Centers;

e Supplementary nutrition is provided to pregnant
and lactating women under the Integrated Child
Development Scheme (ICDS) of the Ministry of
Women and Child development;

* Appointment of an Accredited Social health
Activist (ASHA) to facilitate accessing of health
care services by the community including
pregnant women;
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¢ implementation of india Public Heaith Standards
(IPHS) for Primary Health Care tacilities,
including District Hospitals, CHCs and PHCs to
improve quality of services by . providing
infrastructure, equipment and specialist
manpower;

» Strengthening of Health Facilities, that is, District
Hospitals, Community Health Centres (CHCs),
Primary Health Centres (PHCs) and Sub Centres
(SCs), by providing them with funds including
untied grants, Annual Maintenance Grants (AMG)
and Corpus Funds to improve service delivery.

» Setting up of Village Health and Sanitation
committees at village level.

[Trans/ation/
Forest Land in Metropolitan Cities

*166. SHRI KASHIRAM RANA:
SHRIMATI SANGEETA KUMARI SINGH
DEO:

Will the PRIME MINISTER be pleased to state:

(a) the names of metropolitan cities wherein forest
land exist as per the provisions of forest laws alongwith
the area of such land, city-wise;

(b) whether the forests land in these metropolilans is
shrinking;

(c) if so, the reaction of the Government thereto;
and

(d) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) The data on forest land, Metropolitan wise. for the
35 Metropolitan cities (cities above 1 million population
as per 2001 census) is not readily available. However,
estimates of forest cover in the districts in which these
Metropolitan cities lie are made by the Forest Survey of
India (FSI). The change in the forest cover in the districts
related to 35 Metropolitan cities is given in the enclosed
statement.

(b) No, Sir. There has been no de-notification of the
forest lands falling in any of the districts in which the
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35 Metropolitan cities of the country lie. As evident from
the data in the enclosed statement, the forest cover in
the districts: of Metropolitan cities has marginally increased
from 28055 sq. km. to 28431 sq. km. as per the
assessments done by FSI in 2003 and 2005, respectively.
As per this assessment, out of the 35 Metropolitans, the
forest cover has increased in 18, decreased in 10 and
remained unchanged in 7 Metropolitans.

(c) and (d) The diversion of any forest land for non
forestry purposes attracts the provisions of the Forest

DECEMBER 10, 2008

to Questions 132

Conservation Act, 1980. Activities to promote greenery
through afforestation and tree planting are undertaken by
the State and UT Governments though their programmes
of social forestry, urban forestry and other special
plantations drives. In addition, the Urban Development
Plans Formulation and Implementatian (UDPFI) Guidelines,
1996 of the Ministry of Urban Development have specified
proposed land use structure of -urban centres in both
plain areas and hill towns. The percentage of land to be
devoted to recreational/greenery/forest use is 20-25 in
respect of metropolitan cities in plains and 16-20 in
respect of large cities in the hill areas.

Statement

Forest Cover in Metropolitan Cilies

Metropolitan Districts Forest Cover (Sq Km)
SFR-2003 SFR-2005
1 2 3 4
Delhi Central Delhi 6.2 5
East Delhi 2.94 . 3
New Delhi 14.54 16
North Delhi 4.7 5
NE Delhi 27 3
NW Delhi 15.47 16
South Delhi 78.95 79
SW Delhi 40.61 42
West Delhi 5.06 6
Total 170.17 175
Chennai Chennai | 6 6
Thiruvaliur 222 231
Kancheepuram 377 379
Total 605 616
Kolkata Kolkata 0 0
North 24 parganas 127 122

South 24 Parganas

2285 2283
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1 2 3 4
Howrah 80 80
Hoogly 70 69
Nadia 105 95
Total 2667 2649
Mumbai Mumbai City 1 2
Mumbai Subrub 86 11
Thane 2729 2857
Raigad 2314 2436
Total 5130 5406
Bangalore Bangalore Rural 858 828
Bangalore Urban 168 164
Total 1026 982
Hyderabad Hyderabad & Rangareddy 392 389
Ahmedabad Ahmedabad 177 144
Pune Pune 1333 1361
Surat Surat 1354 1339
Kanpur Kanpur Dehat & Nagar 113 113
Jaipur Jaipur 622 623
Lucknow Lucknow 298 208
Nagpur Nagpur 1984 1980
Patna Patna 15 25
Indore indore 664 587
Vadodara Vadodara 628 621
Bhopal Bhopal 312 324
Coimbatore Coimbatore 1804 1806
Ludhiana Ludhiana 41 45
Kochi Emakulam 465 469
Visakhapatnam Visakhapatnam 3378 3380
Agra Agra 273 273
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1 ) 2 3 4

Varanasi Varanasi 12 12
Madurai Madurai 531 544
Meerut Meerut 62 62
Nashik Nashik 1073 1115
Jabalpur Jabalpur 1078 1077
Jameshedpur Purbi Singhbhum 923 945
Asansol Bardhwan 225 239
Dhanbad Dhanbad 208 208
Faridabad Faridabad 79 92
Allahabad Allahabad 97 97
Amritsar Amritsar 27 28
Vijaywada Krishna 251 250
Rajkot Rajkot 148 147
Grand Total 28055 28431

SFR: States of Forest Report
[English]
Piracy in High Seas

*167. DR. M. JAGANNATH:
SHRI MADHU GOUD YASKHI:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether a japansese Ship M.T. Stolt Valor with
some Indian sailors on board was hijacked recently by
pirates;

(b) if so, the details thereof;

(c) the action taken by the Government to secure
the release of the Indian sailors;

(d) whether the Government proposes to formulate
any strategy to deal with the piracy threat in high seas;
and

(e) if so, the details thereof?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The
vessel M.T. Stolt Valor with 18 Indian seafarers on board
was hijacked by Somali pirates in the Gult of Aden on
15th September, 2008. The ship is owned by a Japansese
firm and has Hong Kong flag. A series of meetings at
various levels were held with associations representing
ship owners and seafarers.

A delegation was deputed to Japan to contact the
Japanese owner of the vessel to presuade him to make
efforts for the early release of the vessel. The negotiations
carried out by the Japanese ship owner with the pirates
enabled the release of the vessel and the crew.

(d) and (e) Indian Navy warship has been deployed
in the Gulf of Aden along the normal route followed by
Indian Flagships during passage between Salalah (Oman)
and Aden (Yemen). Presently INS Mysore is carrying out
the patrol. The presence of indian navy warship in this
area is significant as Gulf of Aden is a major choke point
in the Indian Ocean region and provides access to the
Suez Canal through which the sizeable portion of India's
trade flows. The presence of Indian Navy in the area is
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helping to protect Indian sea borne trade and instill
confidence in the sea faring community, as well as act
as deterrent for pirates. India's position is that greater
coordination is needed under the umbreilla of the United
Nations so that countries and organizations contributing
warships such as North Atlantic Treaty Organistion
(NATQO), Operation Atlanta of the European Union and
warships of individual nations, including India, could
coordinate efforts aimed at enhancing the security of these
sea lanes. Further, the international community, having
recognized this problem brought this issue up in the
Security Council of the United Nations which adopted
four resolutions in 2008. India has contacted several
countries to support this approach.

Commonwealth Games, 2010

*168. SHRI HANNAN MOLLAH:
SHRI ANANDRAO VITHOBA ADSUL.

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the present status of the preparations for the
Commonwealth Games, 2010 in Delhi, project-wise;

(b) whether the work related to the construction/
development of sports infrastructure projects for these
Games is progressing as per schedule;

(c) if not, the reasons therefor and the steps taken
by the Government in this regard,

(d) details of the schemes for providing training/
coaching to the players for the Games;

(e) whether some voluntary associations working in
the field have been engaged in this regard;, and

(f) if so, the details of the associations engaged
alongwith the funds allocated for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a)
The work on all the major stadia for the Commonwealth
Games has commenced and is progressing as per
schedule.

The work at the Games Village, after obtaining all
necessary clearances, is also proceeding as per schedule.
The High Court had delivered a judgement on 3rd
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November, 2008, on a public interest litigation filed by
Shri Rajendra Singh & Others raising certain environmental
issues related to the site of the Games Village. In this
judgement, the Court had directed for constitution of a
Committee to undertake study about the construction from
the point of view of its impact on the ecology and
protection of Yamuna river and submit its report to the
Court to enable the Court to pass further orders. This
judgement has created an uncertainty among the
developer and various stakeholders in the project. On a
petition filed by the DDA stakeholders in the project. On
a petition filed by the DDA against this judgement, the
Supreme Court on S5th December, 2008 has stayed the
operation of the judgement of the High Court.

A scheme for preparation for the Indian Teams for
Commonwealth Games has been approved, with the
objective of maximizing the medal tally in the Games.
This scheme is now under implementation.

The Cabinet has recently constituted a Group of
Ministers to review the programme for augmentation of
hotel accommodation in the context of the Commonwealth
Games and also to deliberate on the modalities for the
organisation of the opening and closing ceremonies of
the Commonwealth Games so that they showcase
appropriately India's great civilization, its history, cuitural
diversity, varied art forms, music and dance.

(b) and (c) Yes, Sir. After obtaining the necessary
regulatory clearances, the work on the Competition venues
and most of the Training venues has commenced and is
continuing apace. Time Lines, against monitorable
parameters are being monitored, on a web-based
monitoring system developed by the Ministry of Youth
Affairs and Sports. The work on the major stadia is
progressing as per schedule and will be completed well
in time for the Games.

(d) The Government has approved a scheme titled
“Scheme for Preparation of Indian Teams for
Commonwealth Games, 2010", costing Rs. 678 crore
specifically designed to prepare Indian sportspersons for
maximizing the medals tally in the CWG, 2010. Under
this Scheme comprehensive and intensive training and
exposure both in India and abroad will be provided to
1286 elite sportspersons (medal probables) of 18 sports
disciplines with full scientific and medical back up facilities.
The coaching/training camps for the selected athlets have
commenced at the various Centres of Sports Authority of
India (SAIl). Minister of State, Youth Affairs and Sports is
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himselt visiting these Centres to review the training/
coaching programmes.

(e) No, Sir.
() Does not arise.
Vector Borne Diseases

“169. SHRI P.C. THOMAS:
SHRI N.S.V. CHITTHAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has conducted any study/
research regarding the increasing number of deaths due
to Dengue and Chikungunya in various parts of the
country, including Kerala;

(b) if so, the outcome thersof and the action taken
by the Government thereto;

(c) the funds and other aids given to the States in
this regard during the last three years and the current
year, year-wise and State-wise;

(d) whether any vaccination has been deyeloped to
prevent these disease; and
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(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) No specific
research in respect of Dengue and Chikungunya has been
conducted so far by Govemment of India. However, indian
Council of Medical Research (ICMR) has established one
filed unit of National Institute of Virology (NIV), Pune, at
Alappuzha district of kerala on 20th February, 2008, to
carry out research activities related to mosquito transmitted
viral diseases like Dengue and Chikungunya in Kerala.

(c) Funds specific to Dengue and Chikungunya have
been provided to the State from 2007-08 onwards.
However during 2006-07 and 2007-08, funds under
emergency package were also.released to Chikungunya
endemic States. Details of the funds provided under
regular budget and as emergency package are given in
the enclosed Statement.

In addition, Dengue and Chikungunya test kits are
provided to the States and the cost is reimbursed by
Govemment of india. Larvicides are also procured centrally
and provided to the States as per their requirement.

(d) and (e) Till date, no vaccine against Dengue and
Chikungunya has been developed.

Statement

Details of the Funds released/allocated to Dengue and Chikungunya Endemic Stales

(in Rs. Lakhs)

SlL.No. Name of the Regular Budget Emergency package for
endemic 2006-07 2007-08 2008-09 2006-07 2007-08 2008-09
States
1 2 3 5 6 7 8
1. Andhra Pradesh No funds 27.50 98.20 220.50 181.26
. specific to
2. Andaman Nicobar Islands dengue and 0.00 11.10 95.46 0.00
3. Assam chikungunya 16.00 11.00 0.00 0.00
released
4, Bihar* during the 1.00 13.80 0.00 0.00 Nil
year
5. Chandigarh 16.00 19.80 0.00 0.00

6. Delhi*

16.50 49.40 170.50 0.00
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1 2 3 4 5 6 7 8
7. Gujarat 25.00 97.60 220.50 0.00
8. Goa"" 1.00 13.10 0.00 75.00
9. Haryana* 1.50 54.30 0.00 0.00
10. Jammu and Kashmir 0.00 11.00 0.00 0.00
1. Karnataka 20.50 102.90 220.50 0.00
12. Kerala® 27.00 71.20 220.50 403.90 Nil
13. Lakshadeep 0.00 11.50 0.00 0.00
14. Maharashtra 19.50 91.30 220.50 15.15
1S. Madhya Pradesh 2.50 33.90 220.50 0.00
16. Manipur 0.00 8.30 0.00 0.00
17. Orissa 0.00 561.70 0.00 0.00
18. Punjab 0.50 33.50 0.00 0.00
19. Puduchery** 0.00 18.70 130.50 0.00
20. Rajasthan 4.00 82.00 220.50 0.00
21. Tamil Nadu® 30.00 114.10 220.50 200.00
22. Uttar Pradesh 24.50 110.40 0.00 0.00
23. West Bengal 17.00 63.80 0.00 0.00
Total 250.00 1172.60 2160.46 875.31

*Audited reports awaited required for release of funds

**Having sufficient unspent balance hence no release will be made during 2008-08.

[Translation]
Pending Passport Applications

*170. SHRIMATI KIRAN MAHESHWARI:
SHR! GIRDHARI LAL BHARGAVA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the number of applications pending in each
Regional passport Office (RPO) as on date, State-wise;

(b) the steps being taken to clear the pending
applications expeditiously;

(c) the number of passport offices in various States
inspected during the last three years and the current
year;

(d) the details of lapses/irregularities noticed therein,
RPO-wise;

(e) whether proposals have been received from States
for opening of new passport offices; and

(f) it so, the details thereof, State-wise?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) The information is given in
the enclosed Statement.
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(b) The Government has taken several steps from
time to time including:

(®
(i)

(iii)

(v)

special drives to eliminate pendencies;

expediting police verification process by
coordinating with Police authorities;

expanding the number of applicants who can
get passports on the basis of post issuance
police verification;

renewal of passports without police verification
of those applicants who have clear police reports
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in respect of existing passports and nothing
adverse against them passport records.

issue of passports to senior citizens, Government
servants and minors without police verification
subject to completion of certain formalities; and

holding of Passport Adalats/camps at regulaf
intervals by Passport oftices to dispose of old
passport cases expeditiously.

(c) The number of Passport offices inspected year-
wise is given below:

2005 2006 2007 Upto Nov. 2008
6 Inspections 38 Inspections of 25 Inspections 25 Inspections
of 6 Passport 23 Passport of 22 Passport of 22

offices offices offices Passport offices

(d) During the inspections of Passport offices,
shortcomings falling in the following major categories have
been noticed in respect of all Passport offices:

@i

(it)

(iti)

(iv)

not conducting proper scrutiny of applications at
the time of receipt of the same;

not making special arrangements for Tatkal
cases,;

delays in dispatch of Personal particular form to
Police authorities;

instance of delays in the granting and issue of

v)

(vi)
(vi)

(viii)

passports after receipt of clear Police verification
reports;

wrong “Emigration Clearance Required” (ECR)
endorsements;

delays in dispatch of passports;

absence of prompt re-dressal of grievances of
passport seeking public;

absence of requisite amenities for passport
applicants.

(e) and (f) No proposals have been received from
States for opening of new Passport offices.

Statement

Passport Data Upto 21st November 2008

S|.No. Name of Passport Total Passpot  Total Passports Total Number State coversd by respective
office icat issued from of Applications Passport Offices
received 01.01.08 to pending &s on
01.01.08 to 21.11.08 21.11.08
21.11.08
1 2 3 4 5 6
1. Hyderabad 327125 305834 82983 Andhra Pradesh
2. Vishakhapatnam 74225 72310 14275 Andhra Pradesh
3 Guwahati 28754 31863 8759 Assam, Manipur, Mizoram, Nagaland,

Arunachal Pradesh & Meghalaya.
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1 2 3 4 5 6
4. Patna 174917 130243 92712 Bihar
5. Chandigarh 269583 251962 67086 Haryana (12 Distrcts) and Punjab (12
Districts)
6. Raipur 19958 17050 4185 Chattisgarh
7. Delhi 242483 255011 27367 Dethi & Haryana (9 Districts)
8. Panaji 27781 27497 1692 Goa
9. Ahmedabad 248327 253668 3599 Gujarat
10. Surat 79276 80847 7695 Gujarat
1. Shimia 23407 22927 515 Himachal Pradesh
12. Jammu 14056 15024 4688 Jammu and Kashmir
13. Srinagar 11167 13452 12417 Jammu and Kashmir
14, Ranchi 38531 33346 13863 Jharkhand
15. Bangalore 264829 263109 49364 Kamataka
16. Cochin 207062 219924 27540 Kerala
17. Kozhikode 169868 170532 13903 Kerala
18. Trivandrum 147216 143306 17659 Kerala
19. Malappuram 140435 136015 15756 Kerala
20. Bhopa! 63281 60734 23606 Madhya Pradesh
21. Mumbai 272332 268781 16791 Maharashtra
22. Thane 135736 133156 14919 Maharashtra
23. Pune 100887 106729 23771 Maharashtra
24. Nagpur 50778 52648 7180 Maharashtra
25, Bhubaneswar 42194 43590 17547 Origsa
26. Jalandhar 182642 165158 47958 Punjab
27. Amritsar 41785 22298 17279 Punjab
28. Jaipur 164362 160271 31531 Rajasthan
29. Madural 110902 115485 17678 Tamil Nadu
30. Coimbatore 11613 6934 5465 Tamil Nadu
31. Trichy 125937 172602 748 Tamil Nadu




147 written Answers DECEMBER 10, 2008 lo Questions 148
1 2 3 4 5 6
32. Chennai 267393 272929 36907 Tamil Nadu & Puducherry
33. Lucknow 206457 282363 75411 Uttar Pradesh
3. Ghaziabad 84800 82882 6011 Uttar Pradesh
35. Barellly ‘65164 59542 19943 Uttar Pradesh
36. Dehradun 16424 10470 5694 Uttarakhand
a7. Kolkata 167194 170359 53442 West Bengal, Tripura & Sikkim
Total 4708761 4630851 887936
[English] THE MINISTER OF STATE IN THE MINISTRY OF

Special Package for Protection of
Forests and Wildiite

171. SHRI CHENGARA SURENDRAN:
SHRI AJOY CHAKRABORTY:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government is providing any special
package including financial assistance to various State
Government for the protection of forests and wild life;

(b) it so, the details thereof, State-wise;

(c) whether the Government has received proposals
from various State Governments in this regard during the

last three vears and the current year;

(d) if so, the details thereof, State-wise and year-
wise; and

(e) the action taken by the Government in this
regard?

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) and (b) No Sir. The Ministry is not providing any
special package to any State Government. However,
financial assitance through on-going plan schemes is being
provided to various State and Union Territory Governments
for protection of Forests and Wildlife. These schemes
include:

-

. Integrated Forest Protection Scheme
Project Elephant

Project Tiger

L

Assistance for Development of National Parks
and Sanctuaries.

(c) to (e) The State/Union Territory Govemments
submit proposals for their Annual Plan of Operation under
various plan schemes and depending upon the availability
of funds, financial assistance is provided to the Slate
and Union Territory Governments. The detaile of financial
assistance provided to the State and Union Territory
Governments during the last three years and the current
year is given in the enclosed Statement | to IV.

Statement |
Integrated Forest Protection Scheme
(Rs. in lakhs)
Si.No. States 2005-06 2006-07 2007-08 2008-09
1 2 3 4 5 6
Other States
1. Andhra Pradesh 175.00 Nil 179.772 270.00
2. Bihar 128.88 132.53 83.736 93.614
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1 2 3 4 5 6
.3' Chhattisgarh 104.31 371.40 613.012 367.70
4. Goa Nil Nil* (29.01) 18.63 -
5. Gujarat 192.00 400.00 568.825 367.53
6. Haryana 75.00 167.50 96.04 -
7. Himachal Pradesh 180.186 Nil 124.068 260.96
8. Jammu & Kashmir Nil Nil Nit —
9. Jharkhand 75.00 12.263 © 221.875 217.872
10. Karnataka 119.63 122.88 169.60 264.90
1. Kerala 125.00 167.597 283.72 487.00
12 Madhya Pradesh 125.00 325.00 665.02 452.00
13. Maharashtra Nil Nil* (103.46) 232.84 232,00
14, Orissa 110.00 76.38 180.61 234.00
15 Punjab Nil Nil* (100.00) Nil* (100.00) 134.28
16. Rajasthan 100.00 100.07 99.692 150.408
17. Tamil Nadu 150.00 168.40 431.5775 Nil* (191.73)
18. Uttar Pradesh 49.25 135.04 2356.73 208.89
19. Uttarakhand 150.00 508.85 283.41 305.26
20. West Bengal 140.00 218.10 1 87.;125 270.60
Total 1999.256 2996.01 4665.4405 4297.014
NE & Sikkim
1. Assam 400.00 190.26 496.00 400.00
2. Arunachal Pradesh 274.66 191.68 308.42 225.22
3. Manipur 128.80 395.18 143.55 165.00
4. Meghalaya 80.00 150.00 86.00 189.00
5. Mizoram 300.00 229.71 414.37 328.00
6. Nagaland 54.00 337.72 365.4264 178.00
7. Sikkim Nil 141.70 120.6648 220.68
8. Tripura 16.00 162.915 98.593 156.00
Total 1253.46 1799.165 2033.0242 1861.90
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1 2 3 4 5 6
Union Territories
1. Andaman and Nicobar Islands Nil Nit Nil Nil
2. Chandigarh Nil Nit Nil Nil
3. Dadra and Nagar Haveli 8.26 3.8552 Nil Nil
4, Daman & Diu Nil Nil Nil 18.1464
5. Lakhsadweep Nil Nil Nil Nil
6. New Delhi Nil Nil Nil Nil
7. Pondicherry Nil Nil Nil Nil
Total 8.26 3.8552 Nil 18.1464
Grand Total 3260.976 4799.0302 6698.4647 6177.0604

*indicates that funds were sanctioned but actual release was Nii as the earier unspent funds were adjusted, against current year's
release. These amounts are given in brackets.

Statement |l

Profect Elephant

(In Rs. Lakh)

States 2005-06 2006-07 2007-08 2008-09
1 2 3 4 5

Andhra Pradesh 60.00 64.774 60.00 25.00
Arunachal Pradesh 71.50 61.00 54.50 65.00
Assam 40.00 75.00 144.00 130.00
Chhattisgarh /80.00 83.77 -
Haryana 50.00 _ —_
Jharkhand 75.00 74.446 132.17 80.00
Karnataka 168.00 167.82 212.65 150.00
Kerala 170.00 169.40 147.70 100.00
Maharashtra 25.00 56.86 50.00
Meghalaya 30.00 61.55 68.39 50.00
Mizoram -— —_ 1.33 -
Nagaland 48.00 52.45 26.60 12.00
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1 2 3 4 5
Orissa 114.00 153.94 148.50 110.00
Tamil Nadu 112.00 153.41 124.978 160.00
Tripura — —_ 12.00 15.00
Uttar Pradesh —_ 6.20 65.33 30.00
Uttarakhand 137.70 153.12 126.46 157.20
West Bengal 181.00 160.89 185.725 102.00
Total 1207.20 1509.00 1640.963 1236.20
)
Statement Il
Project Tiger
(Rs. in Lakhs)
Sl.No. Name of Tiger 2005-06 2006-07 2007-08 2008-09
Reserve Range (including All
State India Estimation)
1 2 3 4 5 6
1. Andhra Pradesh 68.7926 46.675 73.9175 26.0830
2. Arunachal Pradesh 172.418 237.3725 110.2542 54.7805
3. Assam 86.4896 87.431 95.614 221.2690
4. Bihar 6.4918 69.9554 98.3205 -
5. Chattisgarh 24.3343 10.00 35,235 92.1296
6. Karnataka 453.2246 286.277 1159.71491 235.7748
7. Kerala 116.1708 109.00 153.2449 86.6000
8. Jharkhand 164.1784 155.967 45.16 48.2165
9. Madhya Pradesh 777.2676 879.942 2975.94113 2083.6589
10. Maharashtra 334.19 238.56 295.71907 233.1276
1. Mizoram 65.156 115.16 82.90 80.0000
12. Orissa 107.0024 183.8717 43.28 388.760
13. Rajasthan 281.2458 176.541 410.68 2477.3026
14. Tamil Nadu 136.9528 108.535 45.40 .208.8360
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1 2 3 4 5 6
15. Tripura 0.50 - - -
16. Uttaranchal 159.9212 192.78 202.005 136.5500
17. Uttar Pradesh 162.8782 183.265 134.89 157.5100
18. West Bengal 228.29358 190.5283 308.67414 111.5693
Total 3345.5076 3289.8609 6270.94035 6652.1678

Statement IV
Assistance for Development of National Park Sanctuares
Si.No. Name of State/UT Amount Released (Rs. in lakhs)
2005-06 2006-07 2007-08 2008-09
(upto 3.12.2008)

1 2 3 4 5 6
1. Andaman and Nicobar Island 63.55 567.75 82.86 73.48
2. Andhra Pradesh 104.245 143.238 168.0553 92.378
3. Bihar — 10.50 4.00 37.558
4. Chhattisgarh 359.817 377.863 379.197 243.86
5. Dadra & Nagar Haveli 20.00 14.50 11.78 15.62
6. Daman and Diu — — 4.721 6.12
7. Goa 14.40 5.00 31.59 41.94
8. Gujarat 275.93 328.675 332.084 263.48
9. Haryana 24.20 60.45 70.03 48.02
10. Himachal Pradesh 283.83806 261.55922 233.319 228.09
11', Jammu and Kashmir 113.50 173.68 221.54 169.70
12. Jharkhand 124.90 98.54 98.128 88.42
13. Karnataka 474.9931 490.582 630.643 408.56
14, Kerala 284.5412 362.15 493.574 322.73
15. Madhya Pradesh 613.553 759.46 800.915 428.48
16. Maharashtra 241.68 340.855 331.32564 317.08
17. Orissa 325.649 223.855 357.081 379.00
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1 2 3 4 5 6
18. Rajasthan 192.32 207.665 347.24 237.48
19. Tamil Nadu 197.20 205.24 274.64 258.10
20. Uttar Pradesh 345.63 290.38 332.362 253.67
21. Uttarakhand 85.65 100.12 76.671 109.68
22. West Bengal 313.9437 357.225 356.215 250.00
23. Delhi 19.50 - -—_ -
24. Punjab - 3.00 —_— 19.28
North—Eastern States
25. Arunachal Pradesh 144.845 78.602 125.05 168.17
26. Assam 193.205 161.79 81.775 138.10
27. Manipur 101.03 96.986 105.89483 82.85
28. Meghalaya 5§9.30 38.20 64.88 58.01
29. Mizoram 221.28 136.066 169.46 162.70
30. Nagaland 1.0 16.38 19.11 23.50
31. Sikkim 118.84 140.376 1569.22 139.38
32. Tripura Nil 31.60 36.00 -_—
Total 6319.34 5572.252 6399.36077 5057.226
[Trans/ation/ (e) the details of fund earmarked and spent thereform

Pollution In Rivers

“172. SHRI HEMLAL MURMU:
SHRI HARIKEWAL PRASAD:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has issued any
guidelines to States for controlling river pollution;

(b) if so, the details thereof;

(c) whether the level of pollution in various rivers
flowing across the country has increased over the years;

(d) it so, the details thereof, river-along with reasons
therefor;

during each of the last three years and the current year
towards cleaning of these rivers, river-wise; and

(1) the effective steps taken by the Government to
de-poliute these rivers and also to prevent poliutants
coming into these rivers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! NAMO NARAIN
MEENA): (a) and (b) The launching of the Ganga Action
Plan (GAP) Phase | as a centrally funded scheme in
1985 was the beginning of the river cleaning prgram with
the objective of improving the water quality of the Ganga
to acceptable standards by intercepting, diverting and
treating the sewage. GAP Phase | was extended to GAP
Phase Il, which was approved in various stages during
1993-96. GAP Phase || was merged in late 1996 with
the National River Conservation Plan (NRCP), a Centrally
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Sponsored Scheme for pollution abatement in rivers. The
major rivers are Ganga along with Yamuna, its major
tributary, besides others, Pollution abatement works under
NRCP are implemented on a cost sharing basis between
Centre and States through Implementing Agencies
nominated by the States and functioning under the control.
Regular interactions are held with the States during review
and monitoring of progress of works.

(c) and (d) Based on an independent monitoring
undertaken by reputed institutions on some of the major
rivers under NRCP, the water quality in terms of BOD
(Bio-chemical Oxygeen Demand) values is reported to
have improved as compared to the water quality before
taking up poliution abatement works.

For example, in respect of water quality of the river
Ganga, the BOD values in the year 2008 range between
1.2 to 4.8 mg./litre in major monitoring locations as
compared to BOD values ranging between 1.7 to 15.5
mg./litre in 1986.

The water quality of the river Yamuna is .within the
prescribed limits except in the stretch of Delhi and parts
of Uttar Pradesh. The deviation in water quality in Delhi
and Uttar Pradesh is mainly because of large scale
abstraction of tresh water for drinking and other purposes.

(e) Central assistance is released from time to time
in the form of recurring grants for the works taken up in
the State. Details of the funds released to States and
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expenditure incurred by them during the last three financial
years and the current financial year are given in the
enclosed statement.

(f) The poliution abatement works undertaken under
NRCP include interception and diversion works to capture
the raw sewage flowing into the river through open drains
and divert them for treatment in Sewage Treatment Plants;
low cost sanitation works on river banks; electric and/or
improved wood crematoria for proper cremation of bodies;
river front development works, public participation and
awareness programmes etc.

River conservation is a mammoth task requiring
involvement of all the stakeholders. The Central
Government supplements the efforts of the State
Governments in creation of civic infrastructure tor sewage
management and disposal by providing grant for capital
works in the identified poliuted stretches. The Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) is
another Central programme presently in operation under
the Union Ministry of Urban Development for
supplementing the efforts of the State Governments and
Urban Local Bodies by provision of Additionai Central
Assistance (ACA) for urban infrastructure as per guidelines
of the programme. Sewerage and sewage treatment (i.e.
domestic wastewater treatment) are among the admissible
components under this programme. The Government has
also initiated an exercise for revamping the river
conservation strategy to promote a holistic and integrated
approach. *

Statement

State-wise and Year-wise delails of funds released by the Central Government along with expenditure”
reported by States duning the last three financial years and the current financial year
under the National River Conservation Plan

(Rs. in crore)

State River 2005-06 2006-07 2007-08 2008-09
Funds Expenditure  Funds  Expenditure  Funds  Expenditwe  Funds  Expenditure
Released Released Released Releasad
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh Godavari & Musi 5200 7860 4785 6524 67.96 79.20 26.87 35.21
Bihar Ganga 0.34 0.00 0.07 0.00 0.00 0.00 0.00 0.00
Dehi Yamuna 1.00 000 2650 0.00 1487 2478 3110 0.00
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1 2 3 4 5 6 7 8 9 10
Goa Mandovi 1.00 0.00 0.00 0.00 0.70 0.00 0.00 0.00
Gujarat Sabarmati 0.00 5.22 0.00 0.00 0.25 0.00 0.00 0.00
Haryana Yamuna 424 5.09 v 453 3.15 9.95 13.60 5.66
Jharkhand Damodar, 0.00 0.03 0.00 0.00 0.00 0.27 0.00 0.00
Ganga &
Subranarkha
Kamataka Badra, 6.80 11.91 0.00 2,96 275 0.00 225 0.00
Tungabhadra,
Cauvery
Tunga & Pennar
Kerala Pamba 0.00 0.00 0.00 1.37 1.00 0.09 1.00 0.00
Madhya Pradesh Betwa, Tapti, 2,00 5.61 4.15 2.57 6.75 0.54 338 1.24
Wainganga,
Khan, Narmada,
Kshipra, Beehar
& Chambal
Maharashtra Krishna & 10.70 8.54 10.09 13.46 6.21 5.24 0.00 0.00
Godavari
Nagaland Diphu & 4.50 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Dhansiri
Orissa Brahmini & 8.25 10.41 11.04 14.28 7.06 7.80 5.02 712
Mahanadi
Punjab Satluj 12.74 26.63 15.356 2.n 44.30 34.70 0.00 8.77
Rajasthan Chambal 0.18 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Sikkin Rani Chu 1.66 0.04 5.05 8.05 4.79 0.00 263 6.54
Tamil Nadu Cauvery, Adyar, 103.07 238.25 82.72 102.93 18.40 27.78 6.75 0.00
Cooum, Vennar,
Vaigai &
Tambarani
Uttar Pradesh Yamuna, Ganga 16.78 2557 38.65 §0.05 37.66 56.64 74.75 78.54
& Gomti
Uttranchal Ganga 4.50 1.59 8.25 1.72 3.37 3684 1.00 1.89
West Bengal Ganga, Damodar 48.48 37.03 18.00 23.38 .70 21,06 19.60 10.14
& Mahananda
Total 271.24 452.52 275.49 32325 241.92 271.99 187.92 18311 °

‘Expenditure incurred by States (including State Share).

¢
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Collection of Toll Tax

*173.  SHRI MANSUKHBHAI D. VASAVA:
SHRI JASUBHAI DHANABHAI BARAD:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the number of private agencies engaged by the
Government to collect toll tax on National Highways (NHs);

(b) whether the Road Safety Forum has
recommended for removing frequent toll gates on the
National Highways;

(c) if so, the details thereof and action taken to
reduce the delay at toll gates;

(d) whether the Government has received complaints
of irregularities by the toli collecting agencies;

(e) it so, the details thereof, agency-wise; and
(f) the action taken against such defaulting agencies?

THE MINISTER OF SHIPPING ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) Eleven (11)
private contractors were engaged for toll collection on
Public Funded projects by National Highways Authority of
India (NHAI) on the basis of competitive bidding.

(b) and (c) President of an organization called Road
Safety Forum of West Godavari District had requested to
withdraw all toll booths on NH-5 in Andhra Pradesh. Action
taken to reduce the delay at toll gates is given below:

(i) For public funded toll plaza and Special Purpose
Vehicle (SPV) projects regular training is
imparted to toll staff for speedy handling of
commuters.

(i) Provision has been made in the contract
document that the waiting time of a vehicle at
toll gate should not be more than 30 seconds.

(i) Most of the plazas are computerized and user
fee receipts are being issued through the
computerized systems which take less time than
the issuance of manual tickets.

(d) Out of the 11 private contractors engaged,
Government had received complaints of irregularities
against two agencies.

DECEMBER 10, 2008

to Questions 164

(e) The complaints were received against M/s AS
Motors engaged for Chaundha Toll Plaza on Agra-Gwalior
section of NH-3 and M/s Shiva Tractors engaged for fee
collection at Baretha Toll Plaza on Agra-Dholpur section
of NH-3. In both the cases, the complaints were about
over charging and harassment to the commuters crossing
the plaza.

(f) On receipt of complaints from commuters, two
independent empanelled security agencies carried out
decoy customer check at each of the plazas and
thereafter (action for termination of the agreement with
the agencies was taken) as per the provisions of the
contract, both the contracts have been terminated.

[English)

Relocation of Human Settiements from
Wildlife Sanctuaries

“174. SHRI P. RAJENDRAN:
SHRIMATI MANEKA GANDHL:

Will the PRIME MINISTER be pleased to state:

(a) whether there is any scheme for relocation of
human settlements from wildlife sanctuaries;

(b) it so, the details thereof;

(c) whether the Government has allocated any funds
for the relocation of families from wildlife sanctuaries
during the last three years and the current year; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) and (b) Yes, Sir. Under the Centrally Sponsored
Schemes- “Development of National Parks and
Sanctuaries”, “Project Tiger" and “Project Elephant”,
Central Government provides financial assistance to State/
UT Governments for various activities aimed at wildlife
conservation including relocation of villages from Tiger
Reserves, Elephant Reserves, National Parks and Wildlife
Sanctuaries. Such proposals of the State/UT Govemments
are processed by the Ministry subject to the availability
of funds and fulfiliment of necessary procedural
requirements. Currently the package for relocation under
these Schemes is upto Rs. 10.00 lakh per tamily.
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(c) and (d) The details of financial assistance released
by the Central Government for relocation of families from
Tiger Reserves, Elephant Reserves, National Parks and
Wildlife Sanctuaries during the last three years and the
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current financial year under the Centrally Sponsored
Schemes-“Development of National Parks and Sanctuaries”
Project Tiger" and “Project Elephant” is given in the
enclosed statement.

Statement
(Rs. in lakhs)
SI.No Name of the Name of the 2005-06 2006-07 2007-08 2008-09
Sanctuary/National Centrally
Park/Tiger Reserve Sponsored
Scheme

1. Kuno Palpur Wildlife Development 175.00 200.00 108.68 134.444

Sanctuary, Madhya Pradesh of National (Revalidation

Parks and (on of unspent

Sanctuaries balance of

previous years)

2, Panna Tiger Reserve, Project 00 00 1577.53 300.00
Madhya Pradesh Tiger

3. Satpura Tiger Reserve, Project 00 30.00 76.00 1024.49
Madhya Pradesh Tiger

4.  Bandhavagarh Tiger Reserve Project 00 00 277.3668 00
Madhya pradesh Tiger

5. Ranthambhore Tiger Project 10.00 00 §0.00 500.00
Reserve, Rajasthan Tiger

6. Sariska Tiger Reserve, Project 70.00 00 50.00 1912.00
Rajasthan Tiger

7. Similipal Tiger Project 00 00 00 350.00
Reserve, Orissa Tiger

8. Bandipur Tiger Project 77.00 00 220.19 00
Reserve, Kamataka Tiger

9. Nagarhole Tiger Project 00 58.80 760.00 00
Reserve, Karnataka Tiger

10.  Corbet Tiger Reserve, Project 00 00 10.00 00
Uttarakhand Tiger

n. Melghat Tiger Project 17.00 00 00 00
Reserve, Maharashtra Tiger

12, Rajaji National Park, Project 82.00 44.00 00 00

Uttarakhand

Elephant
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Implementation of NHDP Projects

*175. SHRI REWAT!I RAMAN SINGH:

SHRI NIKHIL KUMAR:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India
(NHAI) has achieved the target of completion of projects
under the National Highways Development Programme
(NHDP);

(b) if so, the details thereof;

(c) whether any assessment has been made by NHAI
in this regard;

(d) if so, the details thereof;

(e) the details of funds allocated and spent therefrom
for construction and development works of the National
Highways during the last three years and the current
year,

(f) the overall cost escalation as a result of delay in
completion of these projects; and

(g) the steps taken by the Government to complete
the projects without any further delay?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) The
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phase wise progress of implementation of National
Highways Development Project (NHDP) being implemented
by the National Highways Authority of India (NHAI) is
indicated in the enclosed statement |.

(e) The funds allocated and spent during last three
years and current year are tabulated below:

Rs. in Crore

Year Allocation of funds Expenditure

(includes Pwt.
Sector

investment)
2005-06 8208.74 6305.15
2006-07 9995.45 9090.23
2007-08 9228.50 15973.02
2008-09* 5447.26 10238.98

*Upto Nov. 2008.

(f) Escalations are paid as per the contract. According
to the contract in case the project is delayed due to fault
on the part of the contractor, liquidated damages are
imposed and no escalation is paid. Escalations are paid
only in case the delay is beyond the control of the
contractor. The overall cost escalation, it any, is known
after completion of the project.

(g) Steps to expedite completion of projects are given
in the enclosed statement II.

Statement |

FPhase-wise delalls of progress of NHOP

NHDP Total length Awarded length Completed 4/6 lane Scheduled
Phase (Km) (Km) length (Km) completion date
NHDP-| 7498 7498 7160 Dec. 2004
NHDP-II 6647 5806 2314 Dec. 2009
NHDP-I 12109 2075 584 Dec. 2013
NHDP-V 68500 1030 38 Dec. 2012
NHDP-VI 100 - - Dec. 2015
NHDP-VHI 700 - —_ Dec. 2014
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Statement Il

Sleps Taken for Eanly Completion of the Projects

1.

The Contracts are regularly monitored at various
levels such as by Supervision Consultant, Project
Directors, Senior officers of National Highways
Authority of India (NHAI). Periodically reviews
are also held at the level of Chairman, NHAI,
as well as in the Department of Road Transport
& Highways.

State Governments have appointed Senior
officers as nodal officers for resolving problems
associated with implementation of the NHDP
such as land acquisition, removal of utilities,
forest/poliution/environment clearances etc. These
nodal officers hold periodic meetings to review
the projects and take action to resoive the
problems.

A Committee of Secretaries has been constituted
under Cabinet Secretary to address inter-
ministerial and Centre-State issues such as land
acquisition, utility shifting, environment approvals,
clearance ot Rail Over Bridge (ROBs).

The procedure of issue of Land Acquisition
notification has now been simplified. Earlier all
the notifications under National Highway Act.
1956 were vetted by the Ministry of Law. An
amendment has already been made in the
Allocation of Business Rules, 1961 by which
these notifications are not required to be sent
to the Ministry of Law who has approved the
standard formats of various notifications keeping
in view the similar nature of the notifications of
Land Acquisition.

To expedite the construction of Rail Over Bridges
(ROBs) an officer of the Railways has been
posted to NHAI to coordinate with Ministry of
Railways. Memorandum of Understanding has
been signed with M/s. Indian Railway
Construction Cooperation (IRCON) for
construction of some of the ROBs.

Action has been taken against non performing
contractors and they are not allowed to bid for
future projects unless they improve the
performance in existing contracts.
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7. Steps have been taken to improve cash flow
problems of contractors by granting interest
bearing discretionary advance at the request of
contractor, release of retention money against
bank guarantee of equal amount, deferment of
recovery of advances (on interest basis) etc.

[Transiation]
Powers to Panchayati Raj institutions

SHRI HARISINH CHAVDA:
PROF. VIJAY KUMAR MALHOTRA:

*176.

Will the Minister of PANCHAYATI RAJ be pleased to
state:

(a) whether all the States in the country have not
delegated power to Panchayati Raj Institutions in their
States for govermnance;

(b) if so, the details thereof alongwith the names of
such States and the reasons therefor;

(c) whether the Government proposes to amend the
Panchayati Raj Act in this regard;

(d) if so, the details thereof, and

(e) the steps taken by the Government to strengthen
the Panchayati Raj Institutions?

THE MINISTER OF PANCHAYATI RAJ AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) All
States to which the provisions of Part I1X of the
Constitution apply have their respective Panchayati Raj
legislation.

The Panchayati Raj legisiation of the States provide
for devolution of powers and responsibility upon the
Panchayats at various levels. However, the extent of
actual devolution varies among the States.

(c) and (d) The Ministry of Panchayati Raj has no
proposal to more amendments to the Constitutional
provisions relating to Panchayati Raj. The State
legislatures are competent to amend their respective
Panchayati Raj Act and they do sofrom time to time.

(e) As Panchayati Raj is a State subject, the Minislry'
has worked closely with States to develop and
operationalize a national consensus on the measures to
be taken to strengthen Panchayati Raj Insitutions (PRIs).
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The Ministry is also continuously and closely engaging
with the Central Ministers administering the Centrally
Sponsored Schemes to ensure that definite roles are
assigned to Panchayats at all levels in planning and
implementing these schemes. Participative plans prepared
from the grass roots level upwards by the Panchayats
and the Municipalities constitute the sine que non of the
Backward Regions Grant Fund (BRGF). The Ministry also
operates a modest Panchayat Empowerment and
Accountability Incentive Scheme, which the Ministry hopes
to widen and deepen.

[English)]
International Size Shipyards

*177. SHRI MADHUSUDAN MISTRY:
SHRI HARIN PATHAK:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the sites for setting up of two shipyards
of international size on the west and east coasts have
been identified;

(b) it so, the details thereof?

(c) whether the nodal agencies namely the Mumbai
Port Trust and the Ennore Port Limited have prepared
detailed project reports on the setting up of these
shipyards;

(d) if so, the details thereof, and

(e) the time by which the work on these projects is
likely to commence?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) National
Maritime Development Programme envisages setting up
of two international size shipyards, one on the East Coast
and another on the West Coast of India. Maritime States
were requested by this Ministry to identify suitable location
for setting up of international size shipyards, one each
on the East Coast and West Coast of India respectively.
Certain locations have been suggested by some of the
Maritime States.

The nodal agencies viz. Ennore Port Limited and
Mumbai Port Trust have been authorized to appoint
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Consulants who, inter alia, who, inter alia, would identify
3 or 4 alternative sites each for setting’up of shipyard on
West Coast and East Coast of India respectively and
also suggest optimal locations with detailed justification.
The process for appointment of Consultants has already
been initated and commencement of the project depends
on the outcome of the recommendations of the
Consultants.

Complaints from CGHS Beneficiaries

*178. SHRI G.M. SIDDESWARA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a large number of complaints have been
received from the beneficiaries about the functioning of
the Central Government Health Scheme (CGHS) during
the last three years and the current year,;

(b) if so, the details thereof the reasons therefor;
and

(c) the steps taken by the Government to improve
the services of CGHS dispensaries?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) Some
complaints have been received from time to time.

(c) As an improvement in services of the CGHS,
following steps have been taken:

(i) Modernisation of CGHS through Computerised
network of dispensaries and Authorised Local
Chemists in Delhi, which has also been decided
to be replicated in other CGHS covered cities.

(li) Approval of contractual appointment of retired
General Duty Medical Officers of the CGHS to
tide over the vacancies of Medical Officers in
the CGHS.

(iii) Participation of beneficiaries in management of
affairs of dispensary through Local Advisory
Committees.

(iv) Continuous empanelment Scheme for
empaneiment of Private Hospitals and diagnostic
centres.

(v) Making available all orders and data regarding
empanelled Hospitals/diagnostic centres on
CGHS webpage.
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(vi) Appointment of Authorized Local Chemists for
easy availability of indented medicines and online
indenting of medicines.

(vii) Periodic convening of Claim Adalats for early
settiement of Medical reimbursement Claims of
pensioners.

(viii) A comprehensive combined new drug formulary
for CGHS/MSO has been formulated comprising
626 generic and 504 propriety drugs.

[Translation/
Eradication of Polio

*179. SHRI MITRASEN YADAV: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the World Health Organisation (WHO)
has fixed any time-frame for eradication of polio from the
country;

(b) if so, the details thereof; and

(c) the measures taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) No, Sir.

(b) Does not arise.

(c) For achieving the goal of polio eradication, the
following programme is being implemented:

* In Endemic States and districts, several
Supplementary Immunization rounds are being
implemented every year.

* In response to detection of polio cases in polio
free areas, Mop Up Immunization activities are
being implemented.

e To combat type 1 & type 3 cireulations, type
specific monovalent polio vaccines are being
used in endemic States/districts.

e Two National Immunization rounds are being
implemented every year all over the country.

* Intensive Surveillance of AFP (Acute Flacid
Paralysis) cases is done and cases of wild polio
virus are followed up through sero typing to
determine how the infection spreads from
endemic areas.
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[English]
National Rural Health Mission

“180. SHRI GURUDAS DASGUPTA:
SHRI C.K. CHANDRAPPAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the targets fixed under the National Rural Health
Mission (NRHM) for the year 2008-09; and

(b) the steps taken/being taken by the Government
to achieve these targets alongwith the achievements made
so far as a result thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): (a) and (b) NRHM is an
initiative for sector wide rejuvenation of Public health
delivery system in all states in accelerated mode over
the period 2005-2012.

The goals of NRHM are as follows:

¢ IMR reduced to 30/1000 live births by 2012.

* Maternal Mortality reduced to 100/100,000 live
births by 2012.

e TFR reduced to 2.1 by 2012.

e Malaria Mortality Reduction Rate-50% up to
2010, additional 20% by 2012.

e Kala Azar Mortality Reduction Rate-100% by
2010 and sustaining elimination until 2012.

* Filaria/Microfilaria Reduction Rate-70% by 2010,
80% by 2012 and elimination by 2015.

* Dengue Mortality Reduction Rate-50% by 2010
and- sustaining at that level until 2012.

« Cataract operations-inscreasing to 46 lakhs until
2012.

e Leprosy Prevalence Rate-reduce from 1.8 per
10,000 in 2005 to less that 1 per 10,000
thereafter.

¢ Tuberculosis DOTS series-maintain 85% cure
rate through entire Mission Period and aiso
sustain planned case detection rate.
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« Engaging 6,00,000 female Accredited Social
Health Activists (ASHAs) etc.

The NRHM does not lay down yearly targets since
the reform agenda is based on decentralised planning
and is not seeking to implement one size fit all strategies
in country wide manner. Th.- Framework for
implementation of NRHM does, however, lay down broad
time lines for various years of the mission.

Since the launch of NRHM, all the states have
operationalised the strategies which are detailed in the
Framework for Implementation of NRHM. The interventions
which are supported in each state are contained in the
detailed, State Programme Implementation Plan (PIP)
which is prepared by each state on the basis of the
Integrated District Health Action Plans prepared in its
districts. The State PIP is appraised and approved by
the National Programme Coordination Committee (NPCC)
and funds are released to the states for the activities
approved by the NPCC.

During the period 2005-06 to 2008-09, large number
of fundamental reforms have been carried out under
NRHM to address the issues of infrastructure, human
resources, logistics, programme support, financial
accounting and reporting etc. All constituent initiatives of
NRHM including Reproductive and Child Health (Phase
1), various National Disease Control Programmes of
Control of Vector Borne Diseaseg, Control of Tuberculosis,

DECEMBER 10, 2008

1o Queslions 176

Eradication of Leprosy, Control of lodine Defeciency and
Blindness and integrated Disease Surveillance are able
to show better performance because of overall
rejuvenation of the Public health delivery system through
NRHM. Health institutions at all levels have been
strengthened with greater inflow of state funds as well as
support to local innovation trough united funds and Annual
maintenance Grants under NRHM. The ownership of the
community has been ensured through establishment of
Rogi Kalyan Samitis (RKSs) at health facilities. The RKSs
are empowered and funded to manage the facility and
bridge the service delivery gaps noted at respective
facilities. Path breaking steps have been taken to improve
availability of critical skills at all levels through engagement
of contractual human resources. The service delivery has
also been augmented by various states through innovative
pro poor partnerships with non government service
providers. The positioning of locally selected and trained
community health worker in the form of Accredited Social
Health Activists (ASHA), has facilitated preceptible
improvement in the accessibility of health services by the
community. The overall improvement in capacity of the
Public Health delivery system is rekindling the faith of
community in public systems and helping the Mission
achieve the time lines and goals mandated in the
Framework for Implementation.

As per reports received from States upto August,
2008, the following has been added by NRHM so far:

What Has NRHM Added

547 DHs, 4038 CHCs, 662 other than CHC Hospitals, 1635 PHCs have their
own Rogi Kalyan Samitis with united funds for improving quality of health

6.25 lakhs ASHAs/Link Workers selected, 5.40 lakh trained and 2.43 lakh
with Drug kits in their respective villages.

2.98 lakh villages (neraly 50%) have their own Village Health & Sanitation
Committees. 2.10 lakh have also received the Rs. 10,000/- united grant

1. Rogi Kalyan Samitis
services

2. ASHASs/Link

Workers
3. Village Health &

Sanitation

Committees for local action.
4, Village Health &

Nutrition Days

5. 24x7 Health
Fac'lities in Rural Areas

30.48 lakh in 2006-07, 44.76 lakh in 2007-08 and 13.53 lakh so far:in
2008-09. Village Health & Nutrition Days organized at ICDS centre to reach
basic health services.

A total of 11,135 APHCs, PHCs, CHCs and other Sub Districts facilities
are functional 24x7.
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6. Addition of Human
Resources
7. Programme

Management units

2231 Specialists, 10,489 MBBS Doctors, 17979
Staff Nurses, 32,321 ANMs, 7590 Para Medics added under NRHM

398 District Programme Managers, 434 District
Accounts Managers, 433, District Data Managers,

523 DPMUs, 34 SPMUs, 1261 Block Managers,
1413 Accountants, 2550 Block PMUs added under NRHM.

8. Janani Suraksha
Yojana Beneficiaries

9. Mobile Medical Units

10. AYUSH

Over | crore women covered under JSY so far.

212 MMUs functional so far.

4853 health facilities have co-located AYUSH services. 3933 AYUSH Doctors

and 831 AYUSH paramedics added to the system.

Growth in Textile Exports

1229. SHRI DALPAT SINGH PARSTE: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government has conducted any study/
survey to ascertain the growth in textile exports and
competitiveness of Indian textile industry in the
international market after the dismanting the quota regime;

(b) if so, the details and outcome thereof;

(c) the factors identified for slow growth in textile
exports as compared to other countries like China; and

(d) the efforts made by the Government to improve
textile exports and competitiveness of Indian textile
industry in the international market?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The
Government has conducted a number of studies in the
post quota period i.e. after 2004. The objectives for such
studies include an investigation into the Post-MFA
response of the Indian textile and apparel industry to the
world after quotas, mapping for World Imports of textiles
article & identification of potential markets & potential
products for India’'s Export. In addition, the textile Export
Promotion Councils were also provided fund by the
Government to commission studies specific to their
respective sectors viz. cotton, Man-made Fabric etc. The
Councils have been requested to implement the
recommendations in these reports or utilize the data
generated in these reports for optimum benefits.

(c) Although exports of textiles from India has risen
from less than US$ 15 billion in 2004-05 to over US$ 21
billion in 2007-08, denoting an increase of 50% in three
years, the volume of exports, as compared to certain
other countries, could not register a faster growth due to
various reasons like constraints of world class
infrastructure, high power and transaction cost, state level
cess and duties, lack of state-of-the-art technology etc.

(d) The Government has taken a number of steps to
improve the textile export and competitiveness of Indian
textile industry in the international market, which include
the following:-

() The Technology Upgradation Fund Scheme
(TUFS) was launched to facilitate the
modernisation and upgradation of the textile
industry both in the organised and unorganized
sector. The Scheme has been further fine tuned
to increase the rapid investments in the targeted

" sub-sactors of the textile industry. The cost of
machinery has been further brought down by
reducing the customs duty on imports.

(i) To provide the textile industry with worid-class
intrastructure facilities for setting up their textile
units meeting intemational environmental and
social standards, a Public-Private Partnership
(PPP) based Scheme known as the “Scheme
for Integrated Textile Park (SITP)" has been
_introduced in August 2005.

(ili) In 2004-05 Budget, the entire texiile sector,
except for man-made fibre and filament yam was
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provided optional exemption from excise duty.
In 2005-06 Budget, Central Value-added Tax
(CENVAT) on Polyester Filament Yamn has been
reduced from 24% to 16%. These modifications
in fiscal levies aim at attracting more investments
for modernization of textile sector.

To facilitate import of state of the art machinery
to make our products internationally competitive
in post quota regime, in 2005-06 Budget, the
customs duty on textile machinery has been
brought down to 10% except 23 machinery
appearing in List 49 which attracts Basic
Customs Duty (BCD) of 15%. The concessional
duty of 5% continues to be at 5% on most of
the machinery items. '

Government has launched the Debt Restructuring
Scheme w.e.f. Sept., 2003 with the principal
objective to permit banks to lend to the textile
sector at 8-9% rate of interest.

Government has allowed 100% Foreign Direct
Investment in the textile sector under- automatic
route.

Government has de-reserved the readymade
garments, hosiery and knitwear from SSI sector
so that large scale investments may be
encouraged in these sectors.

National Institute of Fashion Technology (NIFT)
has been set up to provide the leadership role
in sensitizing the Industry to concept of value
addition by including trained professionals to
manage the industry. This has resulted in an
increased demand for trained professionals in
various sectors servicing the industry.

A series of relief measures to textiles exporters
such as enhanced DEPB & Duty drawback rates,
reduced ECGC premium, subvention on credit
rates, refund of service tax paid by exporters
on various services.

Apparel Export Promotion Council (AEPC) has
established Apparel Training Design Centres
(ATDCs) through out the country to cope up the
requirement of skilled/semi-skilled manpower for
the textile industry.
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[Transiation]
Village Grain Banks Scheme

1230. SHRIMATI KARUNA SHUKLA:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government is running Village Grain
Banks Scheme for the people living below the poverty
line in the areas where there is a chronic shortage of
foodgrains;

(b) if so, the details thereot;

(c) the States where the said scheme is already
being implemented alongwith the reasons for not
implementing the scheme in other States; and

(d) the steps being taken by the Government for
implementation of the said scheme in all the States?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (d) The Government is implementing the
Village Grain Bank scheme in chronically food scarce
and vuinerable areas for all willing Below Poverty Line/
Antyodaya Anna Yojana families to provide safeguard
against starvation during the period of natural calamity or
during lean season. So far 14,683 Village Grain Banks
have been sanctioned by the Department of Food and
Public Distribution in 20 States. A statement showing the
number of Village Grain Banks sanctioned is enclosed
Rest of the State/Union Territories have yet not
implemented the Village Grain Banks Scheme. 12 States/
Union Territories have informed that they are not interested
in sefting up of Vilage Grain Banks in their States.

Government has been pursuing with the States/Union
Territories Governments for setting up of more Village
Grain Banks, and proposals have been requested from
them.
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Statement

Slatemment showing Village Grain Banks sanctioned by the Department of Food & Public Distribution
aunng the years 2005-06, 2006-07, 2007-08 & 2008-09 (upto September 2008).

Year
Name of State 2005-06 2006-07 2007-08 2008-09 Total VGB's -
Sanctioned
Maharashtra — 1377 - - 1377
Andhra Pradesh 1214 3743 -— - 4957
Woest Bengal —_ 170 250 _ 420
Bihar —_ —_ 415 - 415
Gujarat —_ 226 128 -_ 354
Madhya Pradesh 926 _— 359 —_ 1285
Orissa 240 - 260 -—_ 500
Tripura 13 —_ —_ 26 39
Rajasthan - - 650 _ 650
Kerala - _ 387 - 387
Chhattisgarh 262 1642 —_ —_ 1904
Jharkhand 583 - —_— —-— 6583
Moghalaya. 44 - - - . 44
Uttar Pradesh - 500 - 560 1080
Assam - 100 -_ —_ 100
Sikkim -_ 80 - -_ 80
Himachal Pradesh _ 55 -_ -— 55
Nagaland _ 150 150 _ 300
Uttarakhand -— 55 - - 1
Manipur — 93 99 26 218
1-’-otal 8191 2598 612 14683

3282

Rice Export by Private Companies

1231. PROF. VIJAY KUMAR MALHOTRA:

SHRI KIREN RWWU:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the quantum of rice exported by private
companies exceeded the quantum of rice they were
permitted to procure during the year 2007-08,

(b) it so, the details thereof indicating the quantum
of rice they were permitted to procure and the quantum
they actually exported during the said period company-
wise; and
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(c) the action taken against such defaulting
companies?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) There is no ceiling or restriction
imposed on the quantum of rice purchased by private
traders. Therefore, the quantum of rice exported by private
companies exceeding the quantum of rice procured by
them does not arise.

(c) Does not arise.
[English]
Iimpact of Climate Change

1232. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Govemment propose to provide
computer simulation models which can help farmers to
adopt attractive cropping strategies in tune with the likely
changes in tempreature and precipitation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) and (b) Yes, Sir. The simulation models have been
developed and validated for few locations in the country
to estimate the crops yields based on certain input
parameters, viz., weather, crops, irrigation and soils. The
success of these models would depend upon the
availability of location specific input parameters on crops
and soil etc.

[Translation]
.
Procurement Policy of Foodgrains

1233. SHRI ANURAG SINGH THAKUR: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the policy of export of foodgrains on
cheaper rates and import on higher rates and permission
to private companies for procurement of foodgrains have
heen major causes of the recent food crisis in the country;
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(b) if so, whether the Government proposes to change
the existing procurement policy to check recurrence of
similar crisis; and

(c) if so, the details thereof and the time by which
it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir. In order to increase the domestic
availability of food grains, the export of wheat was banned
on 9.2.2007. The export of non-basmati rice was also
banned from 1.4.2008. However, the import of wheat and
rice at zero duty was allowed to increase the availability
in domestic market so as to maintain the price level of
wheat and rice.

(b) and (c) As per the existing policy, the Central
Government extends price support to paddy and wheat
through the Government agencies (Food Corporation of
India (FCI) and State Agencies). All foodgrains conforming
to the prescribed specifications offered for sale at specified
centres is bought by the procuring agencies. The farmers
have the option to sell their paddy/wheat either to FCV/
State Agencies at Minimum Support Price, or to the private
parties, as is advantageous to them. Foodgrains: procured
by the FCl/States Governments and their agencies are
distributed through State Government under Targetted
Public Distribution System (TPDS) and other Welfare
Schemes. No change in the policy of procurement of
food grains is envisaged at present.

Remunerative Prices to Cotton Farmers

1234. SHRI SHRIPAD YESSO NAIK:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether cotton farmers are adversely affected by
the abolition of import duty on cotton;

(b) if so, the details thereof including details of cotton
imported after the abolition of import duty;

(c) whether the Government proposes to formulate a
scheme to make the purchase of homegrown/indigenous
cotton mandatory by companies to ensure remunerative
prices to cotton farmers for their produce; and
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(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No, Sir.

(b) The textile mills are importing mostly Extra Long
Staple length cotton. For the year 2007-08, the imports
of raw cotton is about 6.50 lakh bales and total mill
consumption of about 203 lakh bales as per the estimates
of Cotton Advisory Board.

(¢) No, Sir.

(d) Does not arise in view of (c) above. However, to
ensure remunerative prices to cotton farmers, Government
of India has approved higher Minimum Support Prices for
cotton for year 2008-09.

Import Duty on Raw Cotton

1235. SHRI SANJAY DHOTRE: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has received any
representation from the workers and management of yam
units for imposition of ban on export and removal of
import duty on raw cotton in view of rising prices of raw
material and cotton; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes,
Sir. To curb the rise in cotton price in domestic market,
the Government of India have abolished import duty and
withdrawn duty draw back incentives of 1% hitherto
available on export of cotton.

installation of Mobile Jammers

1236. SHRI AVINASH RAI KHANNA: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Government proposes to install mobile
jammers on the Indian borders to prevent information
going across the borders through mobile phones; and

(b) if so, the details thereof and the time by which
they are liely to be installed?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) and (b) No such proposal is under consideration of
the Government.

Pending Claims under NAIS

1237. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of AGRICULTURE be pleased to state:

(a) the details of the accepted, rejected and pending
claims of the farmers under the National Agricultural
Insurance Scheme (NAIS) during the last three years and
the current year, State-wise;

(b) whether any demand/suggestion have been
received for the improvement of NAIS; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Details of the claims reported/accepted, paid and pending
under National Agricultural Insurance Scheme (NAIS)
during last three years are given below:-

(Rs. in lakhs)
Year Claims Claims Paid Claims
Reported/ Pending
Accepted
2005-06 139824.62 139694.24 130.08
2006-07 228769.09 226977.80 1791.29
2007-08 145272.10 72468.86 72803.24

(b) and (c) Yes, Sir. Some suggestions like reduction
in unit area of insurance, change in method of calculation
of threshold yield, coverage of perennial/horticultural crops,
timely settliement of claims etc. have been received from
time to time various State Governments.

[English]
Assistance for Water Storage

1238. SHRI G.M. SIDDESWARA: Will the Minister
WATER RESOURCES be pleased to state:
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(a) the funds allocated and released for the
construction of dams, tanks, canals and other infrastructure
for water storage and supply to States including. Kamataka
during the last three years and the current year, State-
wise and year-wise; and

(b) the funds allocated and released for rehabilitation
of displaced persons on account of construction of dams
during the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
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YADAV): (a) The details of the Central Assistance released
under the Accelerated Irrigation Benefits Programme to
the States including Karnatka during the last three years
and current year are given in Statement.

(b) Irrigation is a State’s subject and planning,
execution and funding of the irrigation project is within
the purview of the concerned State Government. Central
Assistance under the Accelerated Irrigation Benefits
Programme is provided for the expeditious completion of
the selected projects which may also include resettlement
and rehabilitation works of the project affected people.

Statement

State-wise details of Central assistance released under the AIBP duning 2005-06 to 2008-09

Sl.No. State Amount
2005-06 2006-07 2007-08 2008-09
Grant Grant Grant Grant
1 2 3 4 5 6
1. Andhra Pradesh 311.3815 843.4220 987.7692 422.8200
2. Arunachal Pradesh 18.0000 27.0000 47.1800 7.5700
3. Assam 34.933 30.2685 77.3380 193.7450
4. Bihar 16.2380 3.2300 62.2400 29.6200
5. Chhattisgarh 7.6645 10.7050 96.9640 51.1900
6. Goa 1.9100 32.4800 15.1100
7. Gujarat 339.6000 121.8885 585.7200 251.8000
8. Haryana 6.0000 3.1700 0.0000 0.0000
9. Himachal Pradesh 30.0785 3.9300 114.0500 0.0000
10. Jammu & Kashmir 36.6878 37.7716 199.2251 196.2300
1. Jharkhand 5.0370 1.2900 9.2244 3.7200
12 Karnataka 140.7759 160.3729 349.9000 318.0800
13. Kerala 9.3591 16.6468 0.0000 0.0000
14. Madhya Pradesh 168.0966 48.3100 500.3450 92.8516
15. Maharashtra 167.3822 465.5213 972.2500 851.5000
16. Manipur 75.7035 156.3042 103.9870 97.4600
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1 2 3 4 5 6
17. Meghalaya 1.5750 0.7500 1.1600 1.2500
18 Mizoram 9.3150 14.2354 34.3434 28.1600
19. Nagaland 7.9987 10.5995 40.5100 0.0000
20. Orissa 151.3742 133.8846 624.3590 269.4200
21. Punjab 26.3166 13.5000 0.0000
22. Rajasthan 90.2952 11.6000 156.5300 178.6200
23. Sikkim 0.9113 3.3236 3.2400 0.0000
24. Tripura . 31.9950 22.5131 8.1000 16.1600
26. Tamil Nadu 0.0000 0.0000
26. Uttar Pradesh 133.1280 81.8954 150.6900 61.8700
27. Uttarakahnd 80.4387 84.7298 265.6500 300.7700
28. West Bengal 0.0287 6.7000 8.9500 22.8100
Total 1900.3142 2301.9722 5445.7051 3510.8566

[Transiation]
Conservation of Land In Bihar

1239. SHRI GIRIDHARI YADAV: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the ongoing schemes for
conservation of land in Bihar;

(b) the funds provided to Bihar for land conservation
during the last three years and the current year; and

(c) the success achieved by the Government in this
regard during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) The Government of India, Ministry of Agriculture is
implementing two Centrally Sponsored Programmes of
Watershed Development; namely (i) National Watershed
Development Project for Rainfed Areas (NWDPRA) and
(i) Soil Conservation in the Catchments of River Valley
Project and Flood Prone River (RVP & FPR) in the

country, including Bihar. Under these programmes, all
types of land viz. agricultural land, forest land and
wastelands are treated with suitable soil and water
conservation measures on watershed approach basis.

Under NWDPRA, during the last three years (2005-
06 to 2007-08) an area of 30413 ha. has been developed
in Bihar with an expenditure of Rs, 1370.50 lakh. For the
current year (2008-09), an amount of Rs. 4G0.00 iakh
has been allocated for development of 7667 ha. area.

Under RVP & FPR, an area of 375 ha. has been
treated in the watershed of ongoing catchments in Bihar
with an expenditure of Rs. 27.40 lakh in the last three
years and Rs. 40.00 lakh has been allocated for treatment
of 910 ha. area during the current year.

(English]
Simulators for Air Force Personnel

1240. SHRI M.K. SUBBA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government proposes to install
simulators for improvement in weapon handling techniques
and marksmanship of Air Force personnel;
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(b) if so, the details thereof, including the expenditure
likely to be incurred thereon; and

(c) the time schedule contemplated in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) Drona Simulators for weapons training of Air
Force personnel were installed at 5 Air Force Stations
during 2002-03 and subsequently Interactive Fire Arm
Training Simulator (IFATS) were installed at 12 Air Force
Stations during 2003-04. A contract for procurement of
additional IFATS to be installed in another 15 Air Force
Stations was concluded in September 2008. These IFATS
are expected to be delivered by May 2009.

Exemption of Licence Fee

1241. SHRI E.G. SUGAVANAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has any proposal to
exempt Land Line Telephone from Licence Fee;

(b) if so, the benefits likely to be accrued to both
BSNL and MTNL as a result thereof;

(c) whether the BSNL and MTNL have any proposal
to further expand their networks in the rural areas of the
country, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! JYOTIRADITYA M. SCINDIA): (a) Sir, at present,
no proposal to exempt land line telephones in the country
from licence fee is under consideration of the Department
of Telecommunications. However, licence fee on fixed wire-
line service is rural areas have been waived with effect
from 01.10.2008. In addition, it has been decided that
annual licence fee shall be reduced w.e.f. 01.04.2009 to
extent of reduction in continuation towards USOF from
5% to 3% subject to coverage of more than 95% of
Development blocks in the service area by the
Licensee(s).

(b) MTNL provides wire-line services in Delhi and
Mumbai service areas where no rural fixed wire-line exists
and as such no benefit on account of waiver of licence
fee on fixed wire-line service in rural areas will accrue to
MTNL. For BSNL, it is estimated that a benefit ot
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approximately Rs. 200 crores per annum will accrue on
account of waiver of licence fee in rural areas as
mentioned above.

(c) and (d) Since MTNL does not provide wire-line
service-line service in rural areas, they have no plans to
expand their network in rural areas. As on 30.09.2008,
BSNL has covered 2588 SDCAs (Short Distance Charging
Areas) out of 2642 SDCAs in the country using Wireless
in Local Loop (WLL) equipment. Rest of the SDCAs have
been planned to be covered progressively subjoct to
techno-commercially viability. For providing fixed telephone
practically on demand in rural areas, BSNL has placed
order for procurement of 19.2 lakh lines of WLL equipment
during 2008-09. In addition BSNL has planned to cover
village having population more than 1000 by mobile
services progressively and has placed order for
procurement of 30 million lines of GSM (Global System
for Mobile Communication) equipment to expand its mobile
network.

Use of Harmful Chemicals in Vegetables

1242. SHRI M. APPADURAI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether complaints regarding use of harmful
chemicals and injections being used in cultivation of
vegetables have been received by the Govermnment in
the recent past,;

(b) if so, the details thereof; and

(c) the action taken by the Government to prevent
the use of such chemicals and injections?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) No, Sir. The Department of Agriculture &
Cooperation has not received any complaint regarding
use of harmful chemicals and injections being used in
cultivation of vegetables so far.

[Translation]
Loss of Crops due to Natural Calamities

1243. SHRI SUBHASH MAHARIA: Will the Minister
of AGRICULTURE be pleased to refer to the reply given
to the Unstarred Question No. 789 on March 3, 2008
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regarding loss of Crops due to Natural Calamities and
state:

(a) whether the said information has been collected;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) and (b) The information is being collected and will be
laid on the Table of House.

[English]
Restructuring of Brahmaputr: Board

1244. DR. ARUN KUMAR SARMA: Will the Minister
of WATER RESOURCES be pleased to refer to the reply
given to Unstarred Question No. 4355 dated 07, May
2007 regarding restructuring of Brahmaputra Board and
state:

(a) whether the Brahmputra Board has since been
restructured,;

(b) it so, the details thereof;

(c) the manpower and institutional break-up finalised
as well as additional power of autonomy granted to
upgrade the board to an effective functional entity; and

(d) if not, the reasons for the delay and when it is
targeted for execution?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) No, Sir.

(b) and (c) Do not arise.

(d) Proposal for restructuring of Brahmputra Board is
being finalized in constitution with the concemed Central
Government Ministries/Departments and the State
Governments which is a time consuming process. After
finalization of the proposal, a bill seeking amendment of
the Act will be brought up before the Parliament.
Subsequently, the amended Act will be notified in the
ofticital Gazette and the Board will be restructured
accordingly. The target for execution of the provisions of
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the amended Act will depsnd on the final passing of the
Bill by the Parliament.

Merger of ITI with BSNL

1245. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to stata:

(a) whether the Government has proposed to merge
India Telephone Industries Limited (ITl) with Bharat
Sanchar Nigam Limited (BSNL);

(b) if so, the details thereof; and
(c) the time by which is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) No, Sir.

(b) and (c) Do not arise in view of (a) above.
Contract to BEML for Waste Rock Removal

1246. SHRI CHANDRA SHEKHAR REDDY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Manganese Ore India Limited (MOIL)
had awarded a contract to Bharat Earth Movers Limited
(BEML) for waste rock removal contract mining;

(b) if so, whether BEML failed to complete the work
and formed a Joint Venture with M/s Midwest Granite for
completion of the works at higher rates; and

(c) if so, the details thereof and the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) Yes, Sir.

(b) Formation of M/s BEML Midwest Limited, a Joint
Venture Company with M/s Midwest Granite (P) Ltd. was
initiated in 2005 whereas the contract from Managnese
Ore India Limited was received in October, 2006. The
formation of Joint Venture Company was for the long
term plan of contract Mining business and not for.
executing a single contract. The outsourcing to the joint
venture was done at the rate at which BEML got the
order.

(c) Does not arise.
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New Unit of HAL

1247. SHRI P. KARUNAKARAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government proposes to set up a
new unit of Hindustan Aeronautics Limited in the State of
Kerala;

(b) if so, the details thereof, alongwith the likely date
of its commissioning; and

(c) the Provision of reservation proposed in the jobs
for the local people?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) to (c) HAL Board
has decided to set up a manufacturing unit for mission
computers at Village Sitangoli in Kasargod District in the
State of Kerala. The unit at Kasargod is likely to be
commissioned by 2010. The manning for the unit will be
made as per the recruitment policy of HAL.

[Translation/
Missile Development Programmes

1248. SHRI CHANDRA MANI TRIPATHL:
SHRIMATI KARUNA SHUKLA:
SHRI MITRASEN YADAV:
SHRI NAVEEN JINDAL:

Will the Minister of DEFENCE be pleased to state:

(a) the number of missile development programmes
currently being run in the country;

(b) the latest status of all the said programmes;

(c) whether some countries have offered joint venture
in missile development prgrammes;

(d) if so, the details thereof;

(e) whether the Government proposes to accept the
condition of Missile Technology Control Regime; and

DECEMBER 10, 2008

to Questions 196

(f) if so, the details of the missile programmes and

development of other equipment likely to be affected by
it?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) The Defence Research and Development Organisation
(DRDO) is currently developing various missile sysiems
under its missile development programmes, namely Prithvi
and its variants; Akash; Nag; Agni and its variants;
Supersonic Cruise Missile, BrahMos; Air-to-Air Missile,
Astra; and Long Range Surface-to-Air Missile (LR-SAM).

(b) Agni-l and Agni-ll; Army and Naval versions of
BrahMos; Prithvi-l and Prithvi-ll; Naval version of Prithvi,
Dhanush; and Akash missile systems are under induction.
Development work of Nag missile is completed and it is
under User’'s Trial Phase. Design and development work
on Agni-lll, LR-SAM, Astra and Air Force version of
BrahMos missile are progressing as per plan.

(c) and (d) No, Sir. However, a joint development
programme for LR-SAM with Israel Aerospace Industry
(1Al), Israel is in progress.

(e) and (f) No, Sir. No missile development
programme is likely to be affected as Gowvt. has already
taken steps in 80’s to overcome the Missile Technology
Control Regime by developing strategic systems, sub-
systems and components by adopting consortium
approach, however, it would require additional efforts in
terms of cost and time.

Investment in IT Sector

1249. SHRI CHANDRABHAN SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether several States including Madhya Pradesh
are lagging behind in the field of investment in the
Information Technology Sector;

(b) it so, the details thereof;, and

(c) the action taken/being taken by the Government
in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Investment in the Information Technology sector has not
been uniformly distributed across the States. Statement
on State wise break up for Industrial Entrepreneurs
Memorandum (IEM) filed during August 1991 to August
2008, for item of manufacture like computer software
computer hardware and electronic is enclosed as
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statement | to Ill and FDI inflow for the period from April,
2003 to March 2008 is given as statement IV.

(c) The policy for investment including foreign direct
investment is quite liberal in the IT Sector. However, the
decision regarding investment including its location is
determined by the investor based on the techno-sconomic
considerations.

Statement |

Statement on State-wise Break-Up for Industrial Entreprenures Memorandum (IEM) ouning August 1997
to August 2008 iterm of Manufacture Like computer software

(Investment in Rs. Crore)

SI.No. Name of the State Number % to total Investment % to total Employment % to total
Number Investment Employment
1. Andhra Pradesh 5 3.07 10 0.59 492 1.31
2. Guijarat 9 56.52 25 1.47 965 2.57
3. Haryana 15 9.20 270 156.85 7586 20.20
4. Himachal Pradesh 1 0.51 9 0.53 140 0.37
5. Karnataka 18 11.04 105 6.16 2083 5.55
6. Kerala 2 1.23 7 0.41 725 1.93
7. Madhya Pradesh 1 0.61 1 0.08 200 0.53
8. Maharashtra 41 25.15 516 30.28 11603 30.00
9. Rajasthan 3 1.84 8 0.47 1535 4.09
10. Tamil Nadu 14 8.59 119 6.98 1385 3.69
1. Uttar Pradesh 13 7.98 194 11.38 3178 8.48
12. West Bengal 13 7.98 69 4.05 4156 11.07
13. Dadra & Nagar Haveli 5 3.07 8 0.47 129 0.34
14, Delhi 16 9.82 351 20.60 2976 7983
15. Goa 7 4.29 12 0.70 397 1.06
Grand Total 163 1704 37550
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Statement I
Statement on State-wise Break-Up for Inadustrial Entrespreneurs Memorandum (IEM)
aunng August 1991 to August 2008 item of Manufacture Like Computer Software
(Investment in Rs. Crore)
Sl.No. Name of the State Number % to total Investment % to total Employment % to total
Number Investment .Employment
1. Karnataka 3 75.00 1 25.00 65 57.52
2. Maharashtra 1 25.00 3 75.00 48 42.48
Grand Total 4 4 113
Statement il
Staterment on State-wise Break-Up for Industrial Entreprenuers Memorandum (IEM)
auring August 1991 to August 2008 item of Manufacture Like Computer Software
(Investment in Rs. Crore)
SI.No. Name of the State Number % to total Investment % to total Employment % to total
Number Investment Employment
1.  Andhra Pradesh 2 2.90 4 0.03 160 1.43
2.  Gujarat 7 10.14 9 0.07 461 413
3. Haryana 9 13.04 129 1.04 732 6.55
4.  Himachal Pradesh 2 - 2.90 55 0.44 650 5.82
5. Jammu and Kashmir 1 1.45 2 0.02 28 0.25
6. Karnataka 9 13.04 29 0.23 2247 20.12
7. Madhya Pradesh 1 1.45 7 0.06 0 0.00
8.  Maharashtra 13 18.84 72 0.58 1132 10.14
9. Punjab 2 2.90 11914 95.73 55 0.49
10. Rajasthan 2 2.90 1 0.09 420 3.76
1. Tamil Nadu 4 5.80 125 1.00 1695 15.18
12. Uttar Pradesh 1 15.94 66 0.53 2592 22.67
13. West Bengal 2 2.90 1 0.01 524 4.69
14 Dadra and Nagar Haveli 1 1.45 1 0.01 121 1.08
15. Delhi 1 1.45 1 0.01 100 0.90
16. Pondicherry 2 2.90 19 0.15 an 2.78
Grand Total 69 12445 11168
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Statement IV

Statement on Region-wise FD/ Inflows from Apnl 2003 to March 2008 (As Reported to Regional Offices of RB/)
Sector: Computer Software and Haraware & Electronics

(Amount in million)

SI.No. Regional Offices States Covered Amount of FDI Inflows % age with total

of RBI (In Rs.) (In USS) FDI Inflows)
1. Hyderabad Andhra Pradesh 8,411,82 194.08 2.87
2. Ahmedabad Gujarat 1,008.29 23.84 0.34
3. Bangalore Karmataka 23,655.17 547.98 8.07
4, Kochi Kerala, 802.51 17.91 0.27
Lakshadweep
5. Bhopal Madhya Pradesh, 108.72 2.74 0.04
Chattisgarh
6. Mumbai Maharashtra, 55,822.07 1,277.16 19.04
Dadra and Nagar Haveli,
Daman and Diu
7. Bhubaneshwar Orissa 1.49 0.03 0.00
8. Jaipur Rajasthan 3.17 0.08 0.00
9. Chennai Tamil Nadu, 8,462.63 192.47 2.89
Pondicherry
10. Kolkata West Bengal 311.96 6.97 0.1
Sikkim, Andaman and
Nicobar Islands
1. Chandigarh Chandigarh, 602.97 13.11 0.21
Punjab, Haryana,
Himachal Pradesh
12. New Dethi Delhi, Part of UP 29,469.19 673.52 10.05
and Haryana
13. Panaiji Goa 142.58 3.20 0.05
14. Region not indicated Goa 164,335.98 3,718.72 56.06
Grand total 293,138.54 6.671.85
Note:

1. Includes equity capital component only.

2. The above State-wise inflows are classified as per RBl's

Region-wise inflows furnished by RBI, Mumbai.
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[English]
Bird Flu

1250. SHRIMAT!I MANEKA GANDHI: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the poor hygenic conditions in privately
managed poultry farms has been identified as a major
cause for spread of bird flu;

(b) it so, the details thereof; and

(c) the stnps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No,
Sir.

(b) Does not arise.

(c) An advisory with respect to bio-security measures
in both organized and backyard farms has been circulated
to all States/Union Territories. The Ministry of Health and
Family Welfare and the Department of Animal Husbandry,
Dairying and Fisheries have launched a joint Information,
Education and Communication (IEC) compaign in print
and electronic media which focuses on safe poultry
practices.

Theft of Foodgrains

1251. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the annual loss suffered by the Food Corporation
of India due to theft of foodgrains during loading and
unloading by the railways; and

(b) the steps proposed to be taken to prevent such
losses in tuture?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) As reported by FCI, the details of the transit
losses suffered by them during last three years are as
under:
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Transit Losses

(Quantity in lakh tonnes/Value in Rs. Crore)

Year Loss of Qty Value of loss
2005-06 1.51 143.00
2006-07 1.26 130.09
2007-08 1.16 135.79

(b) The steps taken by FCI to reduce transit lossas
are given in the enclosed Statement.

Statement
Steps taken to Reduce Transit Losses

1. Security staff of FCl as well as other Agencies
like Home Guards, Special police Olficers are
deployed for safety of the stocks.

2. Deployment of Central Industrial Security Force
and State Armed Police has been done at some
depots/godowns, which are vulnerable.

3. Security Inspections as well as surprise checks
of the Depots are also conducted from time to
time at various levels to detect and plug the
security lapses.

4. Adoption of 50 kg packing in a phased manner
to avoid use of hooks.

5. Double line machine stitching of bags.

6. Periodical prophyactic and curative treatment of
stocks, as prescribed.

7. Streamlining of procedure and documentation for
transparency and accountability in operations at
each level.

8. Special Squad checking at selected rail-heads.
transhipment and destination/dispatch centres.

9. Identification of vulnerable points.

10. Inspection of Depots by Senior Officers of the
HQs, Executive Directors (Zone)/General
Managers (Region)/Area managers.

11. Inspection and monitoring of calibration of weigh-
bridges.
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12. Proper weighment and accounting at the time
of receipt and issue.

13. Movement of foodgrains from one place to
another by safe means i.e. normally covered
wagons etc.

14. For controlling transit losses in movement of
foodgrains by rail, there is involvement of third
private party (Insurance Agency) whose
representatives checks the quantity of stocks
before dispatch by Rail and also after unloading
from the wagons upto weighment of stocks at
the time of taking over of such stocks by
receiving ends. Therefore, the chances of
pilferage during transit have been reduced.

15. Transfer of officials whose integrity is found
doubtful as per existing instructions.

16. Transit Insurance of Stocks.

17. Loading of standardized bags as far as possible
and leaving 18 inches space near the flap doors.

[Translation]
Consumer Price index

*1252. SHRI RAMJI LAL SUMAN:
SHRI RAJIV RANJAN SINGH “LALAN™:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Consumer Price Index in the country
is determined separately in respect of urban, rural and
agricultural labourers;

(b) if so, the details thereof alongwith the base year
taken for determination thereof;

(c) whether different base years are being used for
determination of Consumer Price Index (CPl) and
Wholesale Price Index; and

(d) it so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) The Consumer Price Index
Number Series for Industrial Workers and Rural/Agricultural
Labourers with base 2001=100 and 1986-87=100
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respectively are being compiled by Labour Bureau.
According to information received from the Central
Statistical Organisation, Ministry of Statistics and
Programme implementation, the Consumer Price Index
number Series for Urban Non-Manual Employees with
base year 1884-85, being compiled by them, has been
discontinued with effect from April, 2008. The market
survey for compilation of new series of consumer Price
Index (Urban) has been completed and monthly price
data are being collected with effect from April, 2008 for
finalization of the base year.

(c) and (d) The base year for compilation of
Wholesale Price Index Numbers at present pertains to
the year 1993-94. The reasons for different base years
for determination of Consumer Price Index and Wholesale
Price Index are mainly attributed to the period of conduct
of survey for the purpose of drawing weighting diagram
and the availability of price data essential for compilation
of any Index series.

Crop Insurance Scheme

1253. SHRI MAHAVIR BHAGORA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the actual beneficiaries under the Crop
Insurance Scheme constitute only a small percentage of
the farmers covered under the said Scheme;

(b) if so, the details thereof and the reasons therefor;

(c) whether the fallure of the Union Government to
release the funds in time has caused the farmers to
commit suicide;

(d) if so, the details thereof and the reasons therefor;
and

(e) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) As per provisions of the scheme farmers are
paid compensation only when there is crop loss due to
natural calamities. Out of 1,79,12,004 farmers covered in
2006-07, 45,20,918 farmers i.e. 25.24% are actually paid
the compensation and are benefited.
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{c) No, Sir.
(d) Does not apply.

(e) The Union Government makes adequate provision
in the budget and releases it in-advance to the
implementing agency.

[English]
National Participatory Research Network

1254. SHRI SARVEY SATYANARAYANA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government proposes to constitute a
National Participatory Research Network involving all
stakeholders including farmers for tackling the crisis faced
by the Agricultural sector;

(b) it so, the details thereof; and

(c) the time by which such proposal is likely to come
into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTIALAL BHURIA): (a)
No, Sir. There is no proposal to constitute a National
participatory Research Network. However, the participatory
mode of research is being followed for prioritization of
research agenda by the ICAR Institutes. The perceptions
and perspectives of stake holders including farmers are
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incorporated in the research priorities addressed through
basic, strategic, anticipatory and applied research.

(b) and (c) Does not arise.
Low Cost Mobile Services by BSNL

1255. SHRI DUSHYANT SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited
(BSNL) proposes to provide low cost mobile services in
the country;

(b) if so, the details thereof, and

(c) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Sir, the tariff
offered by BSNL are either cheaper or competitive to the
tariff offered by private operations. In addition to above,
field units are aiso authorized to offer different promotional
rates taking into account the local market conditions.

(b) The details of mobile tariff are as per Statement
I, It and MI.

(c) Tariff offered by BSNL are reviewed from time to
time on the basis of needs of the customers and
prevailing market conditions.

Statement |

Post Paid cellular tanff as on 30.09.2008

Particulars Plan-99 Plan-198 Plan-225 Plan-299 Plan-325 Plan-490/ Plan-525 Plan-725 Plan-999
550°

1 2 3 4 5 6 7 8 9 10

Plan serial 1 2 4 5 687 8 9 10

Fixed Monithly Charges (Rs.) 29 198 25 299 325 490/550 525 725 999

Free call worth Rs/Month 0 0 60 0 125 0 300 0 700

Pulse rate (in seconds) 60 60 60 60 15 60 15 80 15
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1 2 3 4 5 6 7 8 9 10
A, Intea Circle Calss (Re/Min)

To GSM (Own) 1 1 0.6 04 0.5 0.4 04 0 0.6
To GSM/CDMA-10 Digit (Others) 1 1 0.9 0.6 0.8 0.6 04 04 1
To Fixed/WLL (Own) 1 1 0.9 0.6 0.5 0.6 05 04 0.6
To Fixed/WLL (Others) 1 1 0.9 0.6 0.8 0.6 0.8 0.4 1
Reduced call charges to Two BSNL 0.2 0.2 0.2 0.2 0.2 0.2 0.2 0.2 0.2
numbers (Refer note)

B. Inter Circle Calis (Rs/Min)

To GSM (Own) 1.2 1.2 1.2 1 1 1 1 0.4 1
To GSM/CDMA-10 Digit (Others) 14 1.4 12 1 1.2 1 1 1 1
To Fixed/WLL (Own) 1.2 1.2 1.2 1 1 1 1 0.4 1
To Fixed/WLL (Others) 14 14 1.2 1 12 1 1 1 1
Reduced call charges to One BSNL

Fixad/WLL number (Refer note) 0.6 0.6 0.6 0.6 0.6 0.6 0.6 0.2 0.6
Pulse rate for ISD calls (in sec) 60 60 60 60 15 60 15 60 15
C. ISD calls (Rs.Min)

USA, Canada, UK 7.2 72 12 1.2 12 72 7.2 6 72
Srilanka 7.2 7.2 7.2 7.2 7.2 7.2 12 6 1.2
Nepal 9 9 9 9 9 9 9 98 9
Europe (other than UK) Singapore,

Thailand, Malayisa, indonesia, Honkong 9.6 9.6 9.6 9.6 9.6 9.6 9.6 8 9.6
Kuwait, Bahrain, UAE Oman & Qatar 9.6 9.6 9.6 9.6 9.6 9.6 9.6 8 9.6
Rest of the World 12 12 12 12 12 12 12 10 12
E. P2P SMS Charges (Rs/SMS)

(a) Local (within LSA)

() Own network 05 04 0.4 04 04 0.4 0.4 0.00/0.40# 0.5
(i) Other network 05 04 04 04 04 0.4 0.4 0.00/0.40% 05
(b) National {outside LSA)

(i) Own Network 1 04 08 0.8 0.8 08 08 0.4 05
(ii) Other Network 1 0.4 0.8 0.8 08 08 08 0.4 0.5
(c) International 5 5 5 5 5 5 5 5 3
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1 2 3 4 5 6 7 8 9 10

F. Free SMS

(a) SMS free within own network 100* 2000 0 0 0 0 0 0 o
in Nos./Month

(b) Free SMS worth Rs. 0 0 30 0 40 0 40 0 0

G. Non-P2P SMS (Rs./SMS) 2 2 2 2 2 2 2 2 2

SMS Delivery Report (Rs.) 0.10 0.10 0.10 0.10 0.10 0.10 0.10 0.10 0.10

D. Roaming call charges (Rs/Min)

O/G within visited LSA 1 1 1 1 1 1 1 1 1

O/G Beyond visited LSA 1.5 1.5 1.5 15 1.5 1 1.5 1 1.5

Incoming call charges beyond free call 1 1 1 1 1 1 1 0.65 1

Outgoing SMS (max 160 x characters) 1.00 0.80 0.80 0.80 0.80 0.80 0.80 0.80 0.80

International outbound roamers

a. Fixed Monthly charges (Rs.) 99 99 99 99 99 99 9 99 99

b. Call charges

H. GPRS Usage Free/Month Nil Nil Nil Nil Nil Nil 5MB 5MB Nil

7. GPRS charges:

A. Option |

(i) Activation Charges (Rs.) 0 0 0 0 ] 0 0 0 0

(ii) Monthly subscription (Rs.) 49 49 49 49 49 49 49 49 49

(iii) Download charges (Rs./KB 0.01 0.1 0.01 0.01 0.01 0.01 0.01 0.01 0.01
beyond free usage

(iv) Free usage in MB 5MB 5MB 5MB 5MB SMB 5MB SMB 5MB SMB

(v) USage charges on roaming (Rs.) 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02

B. Option Il

(i) Activation Charges (Rs.) 0 0 0 0 0 0 0 0 0

(i) Monthly subscription (Rs.) 199 199 199 199 199 199 199 199 199

(i) Download charges (Rs./KB 0 0 0 0 0 0 0 0 0

beyond free usage
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1 2 ‘3 4 ) 6 7 8 9 10
() Free usage in MB Unlimited  Unlimited  Unlimited  Unlimited  Unlimited  Unlimited  Unlimited  Unlimited  Unlimited

(v) Usage charges on roaming (Rs) 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02

C. Option It

(i) Activation Charges (Rs.) 0 0 0 0 0 ] 0 0 0

(1) Monthly subscription (Rs.) 0 0 0 0 0 0 0 0

(i) Free usage in MB 0 0 0 0 0 0 0 0

(iv) Volume based usage charges in 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0702 0.02

normal as well as in roaming
occasions (Rs./KB)

*300 Minutes of free incoming calls while roaming.
*++2000 SMS free (1500 in own network & 500 in other network).

# Own network/Other network

Reduced call charges—An optional facility at reduced
STD rate on calls made to one BSNL Fixed/WLL number

@ Rs. 0.20Min under Plan-725 and Rs. 0.60/Min in all

other post paid plans is being introduced. Accordingly, a
customer can either opt two BSNL (Fixed/WLL/Cellular)
numbers one BSNL (Fixed/WLL/Cellular) number for intra

mandatory.

Statement Il

Pre-paid Tanff Plans as on 30.08.2008

circle call and one BSNL FixedWLL number for inter
circle call any where in India.

In case both the numbers are opted for intra
circle under reduced call rate, one landline number is

Particular General Plan Saral Anant  Super One
Plan India Pian
Option | Option 1l Option il
(a) MRP of SIM in Rs. 67 67 67 67 67
(b) Free talk value with SIM in Rs. 0 0 0 0 0
(c) First recharge with activation Voucher of Rs. 121 221 321 199 299
Service tax+edu cess@12.35% 14.96 27.32 36.98 24.8 36.96
Processing fee in Rs. 91 171 261 189 249
MRP of activation voucher in Rs. 136 248 361 224 336
MRP of Starter Pack in Rs. 203 315 428 291 403
Talk value in Rs. 30 50 60 10 50
Validity in days 90 180 365 18C 30
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Details of recharges coupons

As per Annexure-A

As per Annexure-A  As per Annexurs-A

1 2 3 4

Call Charges per Minute in rupees

Local (Intra Circle)

Own Network 0.90 1.00 0.50
Other Network 0.90 1.00 0.80
Reduced call charges to two BSNL

Fixed/WLL/Cell numbers (Refer note) 0.20 0.50 0.20
STD calls (inter Circle)

Own Network 1.20 1.50 1.00
Other Network 1.50 1.50 1.00
Reduced call charges to BSNL Fixed/WLL

number (Refer note) 0.60 1.00 0.60
ISD calls (with 60 sec pulses) Rs. per Minute Rs. per Minute Re. per Minute
(a) USA, Canada, UK, Srilanka 7.20 7.20 7.20
(b) Nepal 9.00 9.00 9.00

(c) Europe [other than UK] Singapore, Thailand,

Malaysia, Indonesia and Hong Kong, Kuwait,

Bahrain, UAE, Oman & Qatar 9.60 9.60 9.60
(d) Rest of the world 12.00 12.00 12.00
Charges for optional services

(a) Roaming

(i) National

Rental/Subscription Nil Nil Nil
Call Charges

1. Outgoing Calls

(i) Within visted LSA (Local) 1.00 1.00 1.00

(i) Beyond visited LSA (STD) 1.50 1.50 1.50

2. Incoming Calls 1.00 1.00 1.00

3. Pulse 60 seconds 60 seconds 60 seconds
4. ISD Calls As per plan As per plan As per plan
Particulars General Plan Seral Anant Plan Super One india Plan
SMS (O/G) per message 1.00 2.00 1.00
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1 2 3 4
SMS (I/C) Free Free Free
{ii) International Not Available Not Available Not Available
(b) SMs*

P2P SMS:

Fixed monthly charges Nil Nil Nil
F'}hte per SMS in Rs.

(i) Local 0.80 1.00 0.60
(ii) National 1.20 1.50 1.00
(ili) International 5.00 5.00 5.00
(iv) Delivery Report 0.10 0.10 0.10
(v) Delivery Report Free Free Frae
(v) Missed call alert SMS 2.00 2.00 2.00
Non-P2P SMS

(c) GPRS Service

(i) Actiation Charges (One time) Free Free Froe
(i) Volume based usage charges per KB in Rs. 0.02 0.02 0.02
(iii) Monthly subscription Nil Nil Nil
(d) MMS Service

(i) P2P (Rate/MMS in Rs)

(a) Local/National MMS 3.00 3.00 3.00
(b) Intemational MMS 8.00 8.00 8.00
(i) M2P (Downloader to pay) As per rate fixed by As per rate fixed As per rate fixed

content provider by content provider

(e) Miscellaneous

(i) Voice mail facility (no upfront charges) Free Free
Recording Free Free
Retrival O/G charges O/G charges

() cLe Free Free

(i)  Call Forwarding (only within same LSA) in Rs. Normal call charges Normal call charges

(iv) SIM Replacement in Rs. 100.00 100.00

(v)  Replacement of defective SIM (BSNL fault) Nil Nil

by content provider

Free
Free
O/G charges
Free
Normal call charges
100.00
Nil

Note:
—Free 200 SMS (within LSA) for new connection for two months from the date of activation.
—Recharge and Top-UP coupons are in Annexure A.

An optional reduced STD rate facility on calls made to one BSNL FixedWLL number @ Rs. 0.60/Min under prepaid general/Super
One India plan and Rs. 1.00Min. under Saral Anant is introduced. The customar can either opt two BSNL Fixed/WLL/Cellular number
for intra circle calls @ Rs. 0.20/Min or opt one BSNL Fixed/WLL/Cellular number for intra circle call and one BSNL Fixed/WLL

number for inter circle call anywhere in India.
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Statement Il
As on 30.09.2008:
Recharge Vouchers, Top-up cards & Flexi Top-up:
(A) Recharge Vouchers:
Card value in Rs. Service Education Secondary  Service MRP in Rs. Processing Bonus Tak  Talk value Validity in
Tax Cess@ & Higher Tax+Education Fee in Rs.  Vele in Rs.  in Rs. Days
€ 1200 2% of  Education  cess@
% in Rs. Service cess @1%  12.36%
Tax in Rs. of Service
Tax in Rs.
5000 600 12 6 618.00 5618 NIL 1700 6700 450
3000 360 7.2 36 370.80 3371 NIL NIL 3000 365
2500 300 -6 3  309.00 2809 NIL NIL 2500 300
2000 240 4.8 24  247.20 2247 NIL 400 2400 180
1000 120 2.4 1.2 123.60 1124 100 NIL 900 120
500 60 1.2 0.6 61.80 562 NiL NIL 500 50
300 36 0.72 0.36 37.08 337 NIL NIL 300 30
200 24 0.48 0.24 24.72 225 70 NIL 130 30
100 12 0.24 0.12 12.36 112 70 NIL 30 30
70 8.4 0.168 0.084 8.65 79 40 NIL 30 15
50 6 0.12 0.06 6.18 56 25 NIL 25 10
Note:
QGrace period for carry forward of unutiised talk value is 7 days.
Additional grace period of 30 days beyond grace period of 7 days for recharge.
(B) Top-up cards:
Card value in Rs. Service Education Secondary  Service MRP in Rs. Processing Bonus Talk  Talk valve  Valdity in
Tax Cess@ & Higher Tax+Education Fee in Rs.  Velue in Rs.  in Rs. Days
@ 1200 2% of - Education  cess@
% in Rs. Service cess @1%  12.36%
Tax in Rs. of Service
Tax in Rs.
500 60.00 1.20 0.60 61.80 562 0 0 500 NIL
200 24.00 0.48 0.24 24.72 225 0 0 200 NIL
100 12.00 0.24 0.12 12.36 12 0 0 100 NIL
50 6.00 0.12 0.06 6.18 56 0 0 50 NIL
20 2.40 0.08 0.02 2.47 22 2 0 18 NIL
10 1.20 0.02 0.01 1.24 1" 2 0 8 NIL
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C. Super One India recharge voucher:
Card value in Rs. Service Education Secondary  Service MRP in Rs. Processing  Bonus Talk  Talk value  Validity in
Tax Cess@ & Higher TYax+Education Fee in Rs.  Value in Rs.  in Rs. Days
@12.00% 2% of  Educaion  cess@
in Rs. Service  cess @ 12.36%
Tax in Rs. 1% of Service
Tax in Rs.
299 3588 0.7176  0.3588 36.96 336 249 NIL 50 30

D Fiexi Top-up/C-Top-up:

Now with Flexi Top-up/C-Top-up you have got complete freedom to choose any denomination of your choice any

time, any where.

The top up denomination ranges from as low as Rs. 10 up to Rs. 10,000. You can also avail bonus talk value with

higher denomination top-ups.

Basic Price in Rs. Processing Bonus Talk
Fee in Rs. Value in %age
on Basic Price
> Rs. 50 Nil Nil
Rs. 10 to Rs. 49 Rs. 2 Nil
Note: Basic price=(MRP-Service tax)
(E) Validity vouchers:
Card value in Rs. Service Tax Edn. cess @ Secondary MRP in Rs. Talk value Processing Validity in
01200% 2% of ST in Rs.  and Higher in Rs. Fee in Rs. days
Education
cess @1%
of S.T. in Rs.
150 (Existing) 18 0.36 0.18 169 50 100 90
250 (New) 30 0.60 0.30 281 60 190 180
350 (New) 42 0.84 0.42 393 70 280 365

“Setting up Industrial Training Institutes”

1256. SHRI P. RAJENDRAN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the current status of the proposal for setting up
new industrial training Institute in the Country under the
National Skill Development Mission, State-wise:

(b) the funds sanctioned and released by the Union
Government to the State Governments for the purpose;
and

(c) the time frame fixed for completion of the said

projects?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (c) In compliance of announcement
made by Hon'ble Prime Minister for setting up of 1500
iTls in Public Private Partnership mode, the Planning
Commission has given “in-principle” approval of scheme.
Detailed Project Report is under preparation including
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funding pattern, time frame and roles and responsibilities
of various stakeholders.

[Transiation]
Payment to Contract Labourers/Workers

1257. SHRI SHAILENDRA KUMAR: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether there is any legal provisions for direct
payment of salaries to contract labourers/workers after
deduction of commission due to the contractors;

(b) it not, whether the Government proposes to make
relevant legal change in this regard;

(c) if so, the details thereof;

(d) whether the deduction for contribution towards
Provident Fund, medical facilities and insurance benefits
are made from the salary of contract labourers/workers;

(e) if so, whether any acknowledgement is given to
the said labourers/workers for availing these facilities; and

(f) if not, the action taken against the contractors
falling to provide such acknowledgement?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) No, Sir.

(b) No, Sir.
(c) Does not arise.
(d) Yes, Sir.

(e) The Employees Provident Fund (EPF) Statements
and Employees State Insurance (ESI) Cards are issued
to the workers.

(f) Does not arise.
[English]
Financial Assistance for Agricultural infrastructure

1258. SHRI HARIBHAU RATHOD:
SHRI SUKHDEV SINGH DHINDSA:
DR. RATTAN SINGH AJNALA:

Will the Minister of AGRICULTURE be pleased to
state:

DECEMBER 10, 2008
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(a) whether the Union Government has provided
financial assistance to States including Punjab and
Maharashtra for the development and upgradation of
agricultural infrastructure; and

(b) if so, the details thereof during the last three
years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA):
(a) Yes, Sir.

(b) The Ministry of Agriculture has provided financlal
assistance to the State Governments of Punjab and
Maharashtra for the development and upgradation of
agricultural infrastructure under the following schemes. The
details of the financial assistance released to the States
including the State Governments of Punjab and
Maharasthra during the last three years and the current
year is given in the enclosed statement | to V.

(i) Marketing infrastructure aiso includes
infrastructure created for development of market
information system in the country. The Ministry
of Agriculture is implementing a Central Sector
Scheme of Marketing Research and information
Network (AGMARKNET). The aim of the scheme
is to collect and disseminate price and market
related information in respect of different
agricultural commodities to the farmers and to
provide funds for taking up various market led
extension activities. Under the scheme, the funds
are released to the States implementing agencies
for undertaking market-led extension activities
based on the proposals received from them.

(i) The Ministry of Agriculture is also implementing
a Central Sector Scheme for “Development/
Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization”.
Under the scheme, investment subsidy is
provided @ 25% on the capital cost of the
marketing infrastructure development project for
each project in all States and @ 33.3% of capital
cost for each project in case of North Eastern
States, hilly areas and to Scheduled Castes/
scheduled Tribes entrepreneurs. In respect bf
infrastructure project of State Governments/State
Agencies, there is no upper ceiling on subsidy
to be provided unde: the scheme. The scheme
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is reform linked, to be implemented in those For the production of fruits and vegetables,
States/Union Territories wherein the law dealing assistance is provided to farmers only and not
with agriculture markets (Agricultural Produce to the corporate sector. For the development of
Marketing Regulation Act) allows setting up of Post Harvest Management and Marketing
competitive agricultural markets in private and Infrastructure, subsidy @ 25% of capital cost of
cooperatives sectors, direct marketing and the project is available to both public and private
contract farming. sector enterprises. The subsidy for the private

o ) sector is credit linked and back-ended. Under
(i) The Ministry is also implementing Central Sector NHM, assistance is available for establishment
Scheme, "Developnjnont and Strengthening of of Rural Primary Markets, Whole Sale Markets
Infrastructure facilities for production and and Terminal Markets.
distribution of quality seeds on all India basis
including the States of Punjab and Maharashtra. (v) The Ministry of Agriculture has also launched
The objective of the scheme is to develop and the Centrally Sponsored Scheme on Technology
strengthen the existing infrastructure for the Mission for Integrated Development of
production and distribution of quality seeds. Horticulture in North Eastern States, Sikkim,
iv) Under the Centrally S d Sch Jammu and Kashmir, Himachal Pradesh and
(iv) Nnt.er | : m:n"ra y Mipo.nsoreNHMc ?me °n| Uttranchal. Technology Mission on Horticulture
a !o‘na 9 ul ur; y sfsnont '(‘ ' ) iﬂaﬂc'a is being implemented in a mission mode with
assng'gnce I:s' :rotv' : ’ Ofn aking l":_ va:logs an end-to-end approach which includes
aCcl‘Vl 1es tret:e oh orticu ‘:;e 'fncu 'mg| r:us development and introduction of high yielding
an \{elgea 68 such as prQ ue :c:\nr; plant:ng varieties and technologies, expansion of area,
rr;atem:. are: :overagte, l;e(;’uve;‘a ': ':epana:ig post harvest handling and management,
ol senilé orchards, profaciec oufivation, org marketing, value addition and processing of
farming, promotion of Integrated Nutrient .
horticultural produce with following four Mini
Management/Integrated Pest Management, ] .
Mission on Research, Production and
Development of Post Harvest Management and )
Marketing Infrastructure etc Productivity, Post-harvest Management and
s ' Marketing and Processing Coordination.
Statement |
Status of release of funds for market led extension activities under MRIN Scheme fo
different States during 2005-06 to 2008-09 (upto Sepl 2008)
(Rupees in lakhs)
State 2005-06 2006-07 2007-08 2008-09 (upto
Sept. 2008)

1 2 3 4 5
Andhra Pradesh —_ 31.05 24.92 26.64
Assam 28.28 - —
Gujarat 41.75 —_ —_
Karnataka — 12.24 30.70
Madhya Pradesh 34.42 7.68 -

12.70 -_ -

Nagaland
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1 2 3 4 5
Orissa 15.00 144 3.24

Rajasthan 12.00 3.42 53.49

Tripura 6.81° _— _

West Bengal 30.00 0.36 - 45.15
Uttarkahand 24.97 2.24 5.00

Punjab — 1.80 —

Jammu and Kashmir - 3.96 -

Maharashtra —_ 4.16 -_

Jharkhand - -— 1.92

Haryana - —_ 0.72

Tamil Nadu —_ — 14.55

Kerala _ — 3.34

Delhi 1.70
Total 205.93 68.35 137.89 73.49

Statement Il

State-wise amount of subsidy released to slate agency projects under the scheme for Development/
Strengthening of Agriculture Marketing Infrastructure, Grading & Standardization

(Rs. in lakhs)
SI.No. Name of the  No. of Project Name of the TFO Total Eligible Subsidy Released ‘
State Project Project Subsidy First Second Total
installment  instaliment

1 2 3 4 5 6 7 8 9

Year 2006-07

1. Himachal Pradesh 02 Modemization of APMCs 744,22 248.04 124.00 - 124.00

2. Madhya Pradesh KX] Modernization of APMCs 8010.93 2002.70 1001.28 - 1001.28

3. Chattisgarh 09 Modemization of APMCs 4620.72 1189.21 594.59 - 594.59

4, Rajasthan 01 Modernization ot APMC 7411 18.53 9.26 - 9.26

Total 45 1344998 3458.48 1729.13 1729.13
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1 2 3 4 5 6 7 8 9
Year 2007-06
1. Maharashtra 12 Modemization of APMCs 3007.12 .77 375.87 - 375.87
2, Nagaland 02 Modemization of APMCs/ 389.42 129.79 64.89 - 64.89
Spices Curing Units
3. Himachal Pradesh 05 Modemization of APMCs §75.19 191.68 95.84 - 85.84
4 Madhya Pradesh " Modemization of APMCs 7344.012 1848.55 §23.25 - 923.25
5. Rajasthan 4 Modemization of APMCs/ 12183.47 3090.02 1544.96 - 1544.96
Construction of Kisan Bhavan
6. Tamil Nadu 10 Direct Purchase Centres 100.00 25.00 12.50 - 12.50
7. Kerala 49 Development: of agricutural 423.73 108.18 54.09 - 54.09
mkig. infrastructure support to
Swasraya krashak Samities
(SKS)
8. Punjab 59 Modemization of APMCs 20896.17 5248.81 2624.40 2624.40
Total 182 45028.112 11391.81 5695.80 6695.80
Year 2008-09 (upto 30.09.2008)
1, Himachal Pradesh 04 Expansion of Market Yards 770.21 256.69 128.33 - 128.33
2. Rajasthan 07 Modemization of APCs 2686.82 671.67 335.83 - 335.83
3. Maharashtra 02 Moderization of A°PMCs 95.80 21.07 13.53 - 13.53
Total 13 3552.83 955.43 477.69 477.69

Statement il

Grants-in-aid released for the last three years and current year under the Scheme Development and Strengthening
of Infrastructure Facilities for Proouction and Distribution of Quality Seeds

(Rs. in lakh)
SI.No. Name of State 2005-06 2006-07 2007-08 2008-09 (till 22.10.2008)
1 2 3 4 5 6
1. Andhra Pradesh 439.01 6356.23 23822.97 36.85
2. Arunachal Pradesh - 20.50 . 1.83
3 Assam 91.56 4221 1498.24 226.07
4, Bihar 60.92 102.87 45127 561.52
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1 2 3 4 5 ]
5. Chhattisgarh 595.09 24,60 43214 -
6. Delhi 1548.10 2766.07 §519.36 5163.03
(Rs. 2546.00 lakh (Rs. 5072.00 lakh (Rs. 4500.00 lakh
released to released to released to National
National Seeds National Seeds ~ Seeds Corporation for
Corporation for Corporation for implementation of
implementation implementation PM's package in
of PM's package of PM's package Maharashtra)
in Maharashtra) in Maharashtra)
7. Gujarat 154.63 54.82 219.33 316.61
8. Haryana 111.59 93.67 18.14 78.28
9. Himachal Pradesh 4.27 92.37 79.80 -
10. Jammu and Kashmir 7.00 101.38 207.28 231.60
1. Jharkhand 85.32 193.00 76.00 -
12. Karnataka 259.91 275.59 3189.83 778.89
13. Kerala 31.45 -— 152.31 60.00
14 Madhya Pradesh 582.58 229.02 88.65 384.85
15. Maharashtra 387.85 420.35 185.88 106.22
16. Manipur - 2747 390.79 -
17. Mizoram - 62.53 101.80 -
18. Nagaland 3.92
19. Orissa 135.75 245.11 565.88 622.04
20. Punjab 96.89 75.54 528.92 240.05
21, Rajasthan 4392 136.17 288.51 1000.00
22 Sikkim 1457 91.53 - 122.90
23. Tamil Nadu 280.01 414.23 571.34 89.34
24 Trigura 4750 2519 200.00 -—
25. Uttar Pradesh 780.67 621.94 1171.60 1584 .40
26. Uttarakhand 82.94 475.68 29.08 52.03
217. West Bengal 111.58 125.64 158.36 0.23
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Statemnent IV

Infrastructure Development under NHM during the perioc 2005-08

State Nursery Seed  Crestion of  Hrtech Normal  Dissase fore  Bio- Pant  Leei/Tissue  Vermi PHM (No)  Markets
(No)  inirestruclure  warter Green Green casting  control heatth analyss  compost
(No)  resources  House House unilts labs clinics labs units

sources (No)  (Ha) (Ha) (No) (No) (No) (no) (No)
Andhra Pradesh 83 0 0 5 1012 3 7 5 1 2250 402 9
Bihar 140 0 78 5 44 2 1 4 4 11085 0 0
Chhattisgarh 8 0 1152 0 0 0 0 0 0 698 0 0
Goa 8 0 0 0 0 0 0 0 0 12 0 0
Guijarat 36 0 72 1705 0 0 1 3 0 481 5 1
Haryana 39 ] 420 7 1 1 0 0 1 1129 ] 0
Jharkhand 122 2 150 36.6 1 3 0 1 1 212 0 0
Kamataka 283 4 1916 31.014 48 17 13 19 4 4926 67 2
Kerala 140 2 0 1659 4.94 1 2 3 2 8569 1 8
Madhya Pradesh 152 109 1M 0 0 4 0 0 2 1099 53 4
Maharashtra 39 10 2418 38 M5 0 12 10 24 6152 347 5
Orissa 76 1775 21 0 0 1 0 0 1 1380 0 0
Punjab 0 0 15 2418 4 0 0 0 0 511 3 44
Rajasthan 89 4 358 0 839 12 0 8 0 694 ] 17
Tamilnadu 88 14 215 52653 3.91 3 6 0 4 321 150 (]
Uttar Pradesh 57 9 0 0 15833 0 3 5 3 1286 19 4
West Bengal 329 0 15 0 0 5 1 1] 3 1520 0 0
Total 1699 1929 8001 19598 203.835 52 | 46 84 §0 40305 1058 10

Slate-wise rolease of funds under NHM

(Rs. in lakh)
Si.No. States 2005-06 2006-07 2007-08 2008-09
(as on 20.10.2008)
1 2 3 4 5 6
1. Andhra Pradesh 4420.96 7500.00 7836.94 104688.39

2. Bihar 3100.00 3500.00 260.72 1122.48
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1 2 3 4 5 6
3. Chattisgarh 2367.83 §500.00 6252.41
4. Goa 315.20 200.00 3.19 50.45
5. Guijarat 3239.28 2577.03 1954.24 2131.83
6. Haryana 1050.00 3480.00 6476.49 2551.86
7. Jharkhand 3030.00 4000.00 781.00 3000.00
8. Karnataka 4455.17 8448.25 8571.05 12536.88
9. Kerala 3533.98 7959.53 6147.73 7517.29
10.  Madhya Pradesh 2839.77 4291.75 5537.49
1. Maharashtra 8260.28 14492.65 13224.94 13021.70
12. Orissa 3611.91 4450.00 3812.16
13. Punjab 2868.82 1150.00 2409.99 12.48
14, Rajasthan 2259.57 3837.93 5673.19 2897.71
185. Tamil Nadu 3891.67 6450.00 8536.82 7688.00
16. Uttar Pradesh 5340.25 1500.00 9425.90 1079.27
17. West Bengal 4035.31 4600.00 681.82 607.20
18. Delhi 300.00
19. Lakshdweep 63.00 29.90
20. Andaman and Nicobar Islands 85.00
Total 58620.00 84385.14 87625.01 64685.54
Statement V

Staterment showing the details of release of funds under Technology Mission of Integrated Deveiopment of Horticullire

in North Eastem states, Jammu and Kashmir, Himachal Pradesh and Uttarakhand from 2005-06 to 2007-08

(Rs. in lakhs)
2005-06 2006-07 2007-08
Release Releases Releases
1 2 3
A. Mini Mission |
1. NE states including Sikkim - — 440.00
2. Jammu and Kashmir 250.00 87.50 296.99
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1 2 3

3. Himachal Pradesh 250.00 87.50 150.00
4 Uttaranchal 250.00 100.00 365.00
B. Mini Mission Il
1. Arunachal Pradesh 1300.00 1612.90 2830.00
2. Assam 1300.00 1400.00 2680.00
3. Manipur 1500.00 1700.00 2228.00
4. Meghalaya 1700.00 2000.00 2700.00
5. Mizoram 1800.00 3200.00 3095.00
6. Nagaland 1700.00 2356.00 2500.00
7. Sikkim 1800.00 2331.00 3110.00
8. Tripura 1500.00 1400.00 2400.00
9. Jammu and Kashmir 1550.00 2933.00 2000.00
10.  Himachal Pradesh 1100.00 4000.00 2400.00
1. Uttaranchal 1100.00 4000.00 2839.94
Service charges & project 89.21 114.00 266.35
proposals etc.
C. Mini Mission-iil
1. NE states including Sikkim 600.00 400.00 550.00
2. Jammu and Kashmir, 750.00 450.00 625.00

Himachal Pradesh and

Uttaranchal
D. Mini Mission-lV
1. NE states including Sikkim - -
2. Jammu and Kashmir, 200.00 300.00 700.00

Himachal Pradesh and

Uttaranchal

Grand Total 18739.21 28471.90 32176.28
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Details of allocation, refease and utiization under Tachnology Mission for Integrated Development of Horticulure in NE
states including Sikkim, Jammu and Kashmi, Himachal Pradesh and Ultaranchal during 2008-09

(Rs. in lakhs)

Mini Mission/State In-principle Allocation Releases

approval of 2008-09 2008-09

Action Plan

(2008-09)*
1 2 3 4
Mini Mission |
NE states 1200.00 600.00 150.00
Jammu and kashmir 1278.00 200.00 50.00
Himachal Pradesh 286.00 100.00 25.00
Uttaranchal 277.82 200.00 50.00
Minl Mission Il
Arunachal Pradesh 2600.00 2400.00 1200.00
Assam 3952.00 3300.00 2475.00
Manipur 2500.00 2300.00 1150.00
Meghalaya 3248.00 2750.00 1312.50
Mizoram 2825.00 2500.00 1875.00
Nagealand 2700.00 2500.00 1875.00
Sikkim 2675.00 2450.00 1777.50
Tripura 2200.00 2000.00 1000.00
Jammu and Kashmir 2800.00 2100.00 1050.00
Himachal Pradesh 3000.00 2100.00 1050.00
Uttaranchal 2800.00 2100.00 1550.00
Technical support etc.
—NE State 200.00 200.00 73.024
—HS 200.00 200.00 19.30
Mini Mission il
NE states including Sikkim

— SFAC 500.00 77.00

— NHB 500.00 104.95
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1 2 3 4

Jammu and Kashmir, Himachal Pradesh and Uttaranchal

— SFAC 300.00

— NHB 300.00
Mini Mission IV
NE states including Sikkim 0.00
Jammu and Kashmir, Himachal Pradesh and 300.00 160.00
Uttaranchal (SFAC)
Grand Total 34741.82 29900.00 17014.27
[Transiation] (b) it so, the details thereof;

Single Delivery System for Blackberry
Telecom Operator

1259. SHRI DANVE RAOSAHEB PATIL: Wil the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to implement
a single delivery system for services of the Blackberry
telecom operators in the country;

(b) it so, the details thereof, and

(c) the time by which the Government is likely to
implement the system in the whole country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) No proposal is
under consideration of the Govemment to implement a
single delivery system for services of the Blackberry
telecom operators in the country.

(b) and (c) Not applicable in view of (a) above.
Problems of Organised Sector Workers

1260. SHRI MOHAN SINGH: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to evolve any
effective mechanism to address the unrest and the
reasonable demands of the workers of the organised
sector in the country;

(c) whether the Government also proposes to enact
any separate labour law to address the problems of the
workers working in the multinational companies; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) The provisions of Industrial
Disputes Act, 1947 provides framework for investigation
and settlement of industrial disputes and provides
sajeguards to the workers by way of authorities provided
under this Act like Works Comemities, Conciliation Officers,
Labour Courts, Tribunals, Courts of Inquiries, Board etc.
The Act also regulates ilegal strikers and lockouts and
provides protection to the worimen in case of lay-off,
retrenchment and closure of establishments.

(c) and (d) There is no proposal to enact a separate
lsbour law for muitinational companies as labour laws
enacted in the country are applicable to multi-national
companies working in India as well.

[English]
Procurement of Helicopters for Armed Forces

1261. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government proposes to procure

indigenously manutactured helicopters for the Army, Navy
and Air Forcs;
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(b) it so, the details thereof;

(c) the details of funds provided to Hindustan
Aeronautics Limited (HAL) for the said purpose so far;
and

(d) The time by which the orders are likely to be
fulfiled by HAL?

THE MINISTER OF DEFENCE (SHRI! A.K. ANTONY):
(a) to (d) Government constantly review the security
environment and accordingly decide to induct appropriate
equipment including helicopters for adequate defence
preparedness. Procurement for such induction is made
from various indigenous as well as foreign sources.
Presently, joint projects of Army and Air Force for
indigenous design and development and procurement of
various types of helicopters from Hindustan Aeronautics
Limited (HAL) are underway. Funds as required are
provided to HAL from time to time. Some of the
helicopters are likely to be delivered between 2008 to
2010. Others are in the design and development stage.

Recommendations of Wadhwa Committee

1262. SHRI PRABHUNATH SINGH: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the final report of Wadhwa Committee
on various aspects of Public Distribution System (PDS)
and Targeted Public Distribution System (TPDS) has been
received by the Government;

(b) if so, the details thereof and the action taken
thereon indicating the main recommendations of the
Committee;

(c) the details of raids conducted against Fair Price
Shops Kerosene Oil Depots in Dethi during 2008 alongwith
the details of quantum and value of goods sized from
them; and

(d) the remedial action taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Central Vigilance Committee (CVC)
with Justice (retd.) D.P. Wadhwa as Chairman was set
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up by the Supreme Court to study functioning of Public
Distribution System (PDS) and suggest remedial
measures. The Supreme Court's direction to CVC was to
conduct this study initially for the TPDS in Delhi, to be
followed up on all india basis. The Committee submitted
its report on TPDS in Delhi in August, 2007 to the
Supreme Cournt. The Supreme Court in its order dated
10.01.2008 has ordered that similar exercise be
undertaken by the CVC for the entire country and
thereafter the Supreme Court would consider the
suggestions of the CVC and shortcomings noticed. Final
report of CVC is awaited.

(c) and (d) During the year 2008, 135 shops were
inspected and 121 raids were conducted. Based on them
252 persons were arrested, FPS licences of 125 shops
were suspended/cancelled/showcause notices issued/FIR
lodged and 769 Qtls of wheat and 5650 Qtls of rice
were seized.

In addition, the Government, of NCT, Delhi is
implementing 9 point action plan for strengthening the
TPDS, which mainly includes review of lists of ration
card holders, ensuring leakage free and timely distribution
of foodgrains, display of allocation of foodgrains on
website and computerization of data of TPDS.

Complaints Against Performance of
Telecom Operators

1263. SHRI KIRIP CHALIHA:
SHRI JASUBHAI DHANABHAI BARAD:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has received complaints
regarding the poor telecom services provided by the
Government/Private telecom operators both in the fields
of Landline and Mobile telephone services, leading to
harassment of subscribers in the country;

(b) if so, the number of complaints received alongwith
the number of complaints out of them disposed of during
the last three years and the current year, and

(c) the action taken/being taken by the Government
in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.
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(b) The number of complaints received and the
number of complaints disposed of during the last three
tinancial years in Deptt. of Telecom are 5,10,813 and
5,07,786 respectively. The number of complaints received
from 01.04.2008 to 30.09.2008 is 120153 and 120063
complaints out of them have been disposed of. These
include individual complaints as well.

(c) With a view to improve quality of service Gowt. is
promoting the extensive use of wireless technologies in
access network.

TRAI has notified the following Directions/Regulations
to the service providers to address the major issues
related to consumers;

e Quality of Service (time period of resolution of
billing complaints, refund of dues/security
deposits to consumers, rectification of calis,
rebate in rent for delayed rectification of faults
etc. of Basic and Cellular Mobile Telephone
Services, Regulations on 1st July, 2005.

¢ Quality of Service (code of practice on metering
and billing accuracy) Regulation, 2006 on 21st
March 2006.

e Telecom consumers Protection and Redressal of
Grievances Regulation, 2007 on 4th May, 2007
which provides for speedy, effective and
inexpensive redressal of grievances of
consumers by the services provider.

[Translation/
Waiting List for Telephone Connections

1264. SHRI MITRASEN YADAV: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the people of rural areas in the country
including Uttar Pradesh have to wait for two years for
telephone connections;

(b) if so, the number of waitlisted subscribers during
the current year, and

(c) the steps takernvbeing taken by the ‘Government
to clear the waiting list?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) There is
no waiting list in the case of mobile phones in the rural
areas of the country. However, in case of wireline and
Wireliness in Local Loop (WLL), there is a wait list of
more than two years in rural areas in some of the States
of the country and this wait list does not include the
State of Uttar Pradesh. As on 30.09.2008, the total
number of waitiisted subscribers consisting of wireline and
Wireless in Local Loop (WLL) in the rural areas of the
country is 2,46,886.

(c) The steps taken by the Government to clear the
waiting list are given below:

(i) Bharat Sanchar Nigam Limited (BSNL) is
procuring 19.2 lakh lines of WLL equipment
during 2008-09. On commissioning of these
equipment, rural areas in the country are
expected to be covered by WLL for providing
fixed telephone on demand.

(i) Universal Service Obligation Fu..d (USOF) has
entered into an agreement with BSNL and other
Private Service Providers for provision of Rural
Household Direct Exchange Lines (RDELs) in
1685 commercially unviable SDCAs in the
country including in the State of Uttar Pradesh.

import of Used Garments

1265. SHRIMAT! KIRAN MAHESHWARI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the domestic textiles industry has suffered
huge losses due to import of used garments from abroad,

(b) if so, whether this has resulted in huge loss of
foreign exchange also;

(c) if so, whether the Government proposes to impose
rgstrictions on the import of used garments; and

(d) it so, the details thereof alongwith the action being
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) The
import of used garments affects the domestic garment
industry. Ganitary and Phyto-sanitary issues are also
involved. Therefore, the Government has imposed
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restrictions on the import of used garments by bringing
them under the ‘Restricted list of Imports’ vide Notification
No. 7/2004-09 dated the 27th October, 2004. The import
of used garments has declined sharply from Rs. 278.62
crore in 2003-04 to Rs. 74.69 crore in 2007-08.

[English]
Funds for Border Roads

1266. SHRI REWATI RAMAN SINGH:
SHRI RAVI PRAKASH VERMA:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of DEFENCE be pleased to state:
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(a) the funds allocated by the Government for
construction, maintenance and upgradation of roads in
the border areas of the country during the last three
years and the current year, State-wise and border-wise;

(b) the funds released and utilized under the said
allocation, State-wise; and

(c) the details of roads constructed, maintained and
upgraded during the above period, State-wise and border-
wise?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) Details are given in the Statement | & II.

Statement |

(a) and (b) Position of funds aliocated/utilised for construction, maintenance and upgradation of roads Organisation
State-wise and Border-wise last three years and the current year is as under.

Si.No. State Border Funds allocated & utilized for construction,
upgradation & maintenance (Rs. in Cr)

2005-06 2006-07 2007-08 2008-09

1 2 3 4 5 6 7
1. Rajasthan Indo-Pakistan 60.06 64.09 4712 76.88
2. Punjab Indo-Pakistan 13.79 18.13 14.94 12.66
3. Jammu and Kashmir Indo-Pakistan 274.82 285.03 235.93 420.71
Indo-China §1.27 52.92 40.59 7210
4, Himachal Pradesh indo-China 38.17 43.16 32.62 76.38
5 Uttarakhand Indo-China 43.49 52.86 4297 125.717
6. Sikkim Indo-China 60.16 54.33 40.50 87.72
7 *Assam Indo-China 52.62 37.87 21.09 33.39
Indo-China 5.21 5.26 12.30 56.50
8. West Bengal Indo-Bhutan 3.31 353 8.19 1020
9. Arunachal Pradesh Indo-China 153.00 137.82 105.20 275.40
10. Meghalaya Indo-Bengladesh 8.57 369 572 8.97
" Tripura Indo-Bengaladesh 8.26 10.15 5.83 5,62
12. Manipur Indo-Myanmar 534 15.36 10.37 10.60
13. Nagaland Indo-Myanmar 44.44 2394 24 41.58
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1 2 3 4 5 6 7
194, Mizoram Indo-Bangladesh 224 32.34 16.63 12.05
Indo-Myanmar 293 31.40 31.16 51.00
Total 887.68 881.98 693.59 1386.52

*Note: Funds for roads pertaining to indo-China Border originating through State of Assam.

State-wise and border-wise are as under:

Statement |l

(c) Details of roads constructed/upgraded and maintained by Border Roads Organisation during last three years

St.No. State Border Roads constructed/ Roads maimained in Kms
Upgraded in Kms

2005-06 2006-07 2007-08 2005-08 200807 200708
1. Rajasthan Indo-Pakistan 65.00 144.00 120.00 3312.00 3312.00 3312.00
2 Punjab Indo-Pakistan 10.00 16.00 19.00 333.00 333.00 333.00
3 Jammu and Kashmir Indo-Pakistan 208.00 228.00 270.00 4467.00 4467.00 4467.00
Indo-China 50.00 40.00 40.00 960.00 960.00 960.00
4. Himachal Pradesh Indo-China 19.00 27.00 38.00 588.00 588.00 588.00
5. Uttarakhand Indo-China 30.00 40.00 60.00 §10.00 §10.00 510.00
6. Sikkim Indo-China 66.00 30.00 6.00 773.00 773.00 773.00
7. “Assam Indo-China 5§5.00 40.00 19.00 188.00 188.00 188.00
indo-Bhutan 5.00 5.00 4.00 48.00 49.00 49.00
8. West Bengal Indo-Bhutan 3.00 4.00 2.00 18.00 18.00 18.00
9. Arunachal Pradesh Indo-China 126.00 93.00 90.00 2352.00 2362.00 2352.00
10. Meghalaya Indo-Bengladesh 5.00 1.70 2.00 124.00 124.00 124.00
1. Tripura | Indo-Bengaladesh 26.00 3.00 2,00 259.00 259.00 259.00
12 Manipur Indo-Myanmar 30.00 8.00 30.00 64.00 64.00 64.00
13. Nagaland Indo-Myanmar 62.00 9.00 34.00 703.00 703.00 703.00
14, Mizoram Indo-Bangladesh 20.00 3.00 13.00 417.00 417.00 417.00
Indo-Myanmar 20.00 30.00 26.00 543.00 543.00 543.00
Tota! 795.00 721.70 77400 1566000 15660.00  15660.00
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[Trans/ation]
Technology Upgradation Fund Scheme

1267. SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Technology Upgradation Fund
Scheme was deferred for some time; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The
scheme was operationally in abeyance for fresh sanction
in Xith five year plan from April to October 2007. However
the Government approved the continuance of Technology
Upgradation Fund Scheme (TUFS) in Xith plan
retrospectively w.e.f. 01.07.2008.

[English]
Broadcasting Companies under the Ambit of TRAI

1268. SHRI AJOY CHAKRABORTY: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether various broadcasting companies have
been brought under the ambit of Telecom Regulatory
Authority of India (TRAI),

(b) if so, the details thereof, and

(c) the benefit accruing to the Union Government as
a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.
Broadcasting companies are under Telecom Regulatory
Authority of India (TRAI) with respect to carriage and
pricing only.

(b) The Government of India notified Broadcasting
services to be telecommunication services under Section
2(1) (k) of Telecom Regulatory Authority of India (TRAI)
Act, 1997. Therefore, all broadcasting and cable services
are now being regulated by TRAI as per the provisions
of TRAI Act, 1997.
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(c) TRAI as statutory body under the TRAI Act
regulate carriage & pricing issues related to broadcasting
services and protects the interests of service providers
and consumers of the broadcasting sector to promote
and ensure orderly growth of the broadcasting sector.
TRAI has created a conducive regulatory framework in
the broadcasting sector. TRAI has created a conducive
regulatory framework in the broadcasting sector by issuing
tariff orders, interconnection regulations and Quality of
Service regulations. TRAI has given its recommendations
on Headed in the Sky (HITS), internet Protocol Television
(IPTV), Mobile TV, Direct-to-home services, CAS specific
regulations for Cable TV services eic. As a result of
these regulatory measures/initiativas of TRAI the
consumers have benefited by getting services at affordable
price without compromising the quality of service.

[Trans/ation/
Shortage of Skilled Staff

1269. SHRIMAT!I SANGEETA KUMARI SINGH DEO:
SHRI KASHIRAM RANA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the working of Post Offices in the country
has been severely affected owning to the shortage of
skilled staff;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken/being taken by the Government
to remove the said shortage and modernise the Post
Offices in view of the increasing workload and changing
work scenario alongwith the success achieved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The changing work scenario and work load in
post offices is being managed through induction of
technology and updating staff skills by focused training
programmes in various training centres. Computerisation
and modernization of post offices has resulted in reduction
in transaction time at the counters, facilitated introduction
of technology base products and services and increased
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staff productivity and customer satisfaction. As on
31.03.2008, there are 9639 post offices which have been
computerized.

[English]
Rejuvenation of Irrigation System

1270. SHRI SUKHDEV SINGH DHINDSA:
DR. RATTAN SINGH AJNALA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the State Government of Punjab has
requested the Centre to invest the money saved on wheat
imports for rejuvenating its irrigation system in view of
the State’s significant contribution towards wheat
procurement; and

(b) if 'so, the detéils thereof and the steps taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir. The Chief Minister of Punjab has requested that
the money saved on wheat imports should be used for
rejuvenating the irrigation system of the State in view of
its significant contribution towards wheat procurement.

(b) The Chief Minister of Punjab has requested the
Centre to provide more substantial budgetary support to
the State's agricultural infrastructure especially the irrigation
system. As far as the lining of Sirhind Feeder and
Rajasthan Canal and other anti-water logging measures
proposed by the Chief Minister are concerned, these were
examined and funding of the proposal through Accelerated
irrigation Benefit Programme (AIBP) was not considered
feasible. Subsequently the Chief Minister of Punjab has
taken up the issue of 100% Central assistance for
Rajasthan Feeder and Sirhind Feeder Canals with the
Ministry of Water Resources. However, there is no scheme
with Ministry of Water Resources for 100% funding of
irmigation projects. Funding under AIBP is processed after
receiving investment clearance from the Planning
Commission as per guidelines of the Programme it force.
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Special package for Tea Labourers/Workers

1271. SHRI SARBANANDA SONOWAL: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has decided to offer
any special package for all round development of tea

. labourers/workers for their education, health and pure

drinking water facllities;
(b) if so, the details thereof;

(c) whether the Government has issued directives to
States for raising minimum wages of the tea labourers/
workers; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) As per the information provided
by the Ministry of Commerce & Industry, there is no
proposal for a special package for tea labourers/workers
for their education, health and pure drinking water facilities.

(c) and (d) Under the provisions of the Minimum
Wages Act, 1948, both central & State Governments are
the appropriate Governments to fix/revise minimum rates
of wages for scheduled employments in Central and
States sphere respectively. Since tea workers fall under
the purview of State sphere, the State Governments, as
appropriate Governments to fix/revise minimum rates of
wages for such scheduled employments. Further, in order
to have a uniform wage structure and to reduce the
disparity in minimum wages across the country, a concept
of National Fioor Level Minimum Wages was mooted on
the basis of the recommendations of the National
Commission on Rural Labour (NCRL) in 1991. On the
basis of increase in the Consumer Price index, the Central
Government has recently revised the National Floor Level
Minimum Wages from Rs. 66/- to Rs. 80/- per day with
effect from 01.09.2007. It is further stated that National
Floor Level Minimum Wage, is a non-statutory measure
to promote upward revision of minimum wages in different
in States/Union Territories.

Amendments in Plantation Labour Act, 1951

1272. SHRI ADHIR CHOWDHURY:
SHRI NIKHIL KUMAR:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:
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(a) whether the condition of plantation workersflabours
is pitiable in the country;

(b) if so, whether the Government proposes to make
suitable amendments in the Plantation Labour Act, 1951
to help workers/labours engaged in plantation job;

(c) it so, the details thereof alongwith the time by
which such amendments are likely to be made;

(d) whether any consultations have been held with
the State Governments in this regard, and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (e) Plantations Labour Act, 1951
provides for welfare of labour and regulates the conditions
of work in plantations. The Government had been
considering amendment proposals to the Plantations
Labour Act, 1951. The proposals have been finalized after
extensive consultations with the social partners, and the
State Governments concerned. The Plantations Labour
(Amendment) Bill, 2008 has been introduced in Rajya
Sabha on 21.10.2008.

New Plan and Programme for Eradication
of Child Labour

1273. SHRI B. MAHTAB: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether the Government has formulated any new
plan and programme for eradication of child labour
completely from the country;

(b) it so, the details thereof alongwith the funds
allocated for the purpose; and

(c) the time by which the said plan and programme
are likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (c) No, Sir. Government is already
implementing the National Child Labour project Scheme
for the elimination of child labour in 250 districts of 20
States of the country. Under the Scheme, children working
in notified hazardous occupations and processes are
withdrawn from work and put in special schools where
they are provided with accelerated education, vocational
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training, mid-day meal, stipend, health care facilities etc.,
before they are mainstreamed to regular education.
Considering the magnitude of the problem, govemnment
is following a sequential approach of focusing on children
working in hazardous occupations first and then covering
children working in non-hazardous occupations.

For the 11th Plan, Government has proposed
additional components such as provision of residential
schools for migrant child labour, tracking and monitoring
system, vocational training for adolescents, award
schemes, more intensive awareness generation campalign
etc.

Water Level of Rivers

1274. SHRIMAT! JHANSI LAKSHMI BOTCHA: Will
the Minister of WATER RESOURCES be pleased to state:

(a) whether the water level of various rivers including
Ganga is gradually decreasing over a period of time;

(b) if so, the details thereof and reasons therefor,
river-wise; and

(c) the manner in which the Government propose to
tackle the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (c) The analysis of average annual flow
data does not indicate falling trend in the water level of
the rivers.

[Translation]
Instaliation of Moblie Towers

1275. SHRI MOHD. MUKEEM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Kamataka Government has sent any
proposal to the Union Government regarding installation
of mobile towers in Chitradurga Telecom District in
Karnataka;

(b) if so, the details thereof;

(c) whether the Union Government has considered
the proposal;
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(d) if so, the details thereof;

(e) the time by which a final decision is likely to be
taken in this regard; and

(f) the location-wise number of mobile towers installed
in Ultar Pradesh alongwith the number of towers proposed
to be installed during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR!I JYOTIRADITYA M. SCINDIA): (a) Sir, BSNL has
not received any proposal form karnataka Government
regarding installation of mobile towers in Chitradurga
Telecom District in Karnataka. However, presently there
are 72 Base Transceiver Stations (BTSs) commissioned
in Chitradurga/Davangere Telecom District, out of which
38 BTSs are in Chitradurga Revenue District.

(b) to (e) Do not arise in view of (a) above.

(f) The SSA-wise no. of mobile towers installed in
Uttar Pradesh as on 30.09.08 are 4339, the details of
which are given in Statement | and Statement Il.

BSNL has planned to install 2372 additional towers
in the State of Uttar Pradesh during the current financial
year 2008-09.

Statement |

Detalls of SSA-wise Numbers of Mobile Towers
Installed in Uttar Pradesh (E) Te/ocp({z Circle,
BSNL as on 30.9.08

SI.No. Name of SSA No. of GSM
Mobile Towers
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1 2 3
1. Allahabad 210
2. Azamgarh 109
3. Barabanki 100
4. Bahraich 54

5. Bal'lia 59

1 2 3
6. Banda 79
7. Basti 98
8. Deoria 100
9. Farrukhabad 75

10. Fatehpur 49

1. Faizabad 100

12. Gonda 109

13. Gorakhpur 132 °

14. Ghazipur 73

15. Hardoi 72

16. Hamirpur 49

17. Jhansi 77

18. Jaunpur 78

19. Kanpur 230

20. Lakhimpur 56

21. Lucknow 270

22. Mau 57

23. Mirzapur 107

24. Orai 35

25. Pratapgarh 61

26. Raibareli 86

27. Shahjahanpur 58

28. Sitapur 86

29. Sultanpur 74

30.  Unnao 7

31. Varanasi 238

Total 3050
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Details of SSA-wise Numbers of Mobile Towers
Installed in Uttar Pradesh (W) Telecom Circle

Statement |l

DECEMBER 10, 2008

BSNL as on 30.9.08

Si.No. Name of SSA No. of GSM
Mobile Towers
1. Agra 139
2. Aligarh 91
3. Badaun 48 -
4. Bareilly 90
S. Bijnore 87
6. Bulandshahar 61
7. Etah 56
8. Etawah 66
9. Ghaziabad 46
10. Manipuri 51
1. Mathura 65
12. Meerut 124
13. Moradabad 113
14. Muzatfamagar 75
15. Noida 26
16. Pilibhit 54
17. Rampur 31
18. Saharanpur 66
Total 1289

Bonded Labourers

1276. SHRI HEMLAL MURMU:
SHRI MAHAVIR BHAGORA:

Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state: .

(a) the total number of bonded labourers at present

in the country including tribal areas, State-wise;
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(b) the number of bonded labourers and bonded child
labourers freed and rehabilitated by the Union Government
and Non-Govemmental Organisations including tribal areas
of the country during each of the last three years and
the current year, separately, State-wise, and

(c) the funds allocated, released and ulilised by the
Union and State Governments for the purpose during the
said period, separately, State-wise and year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (c) The Bonded Labour System
(Abolition) Act, 1976 does not differentiate between child
bondage and adult bondage or bondage in Urban, Rural
or Tribal area. Under the Centrally Sponsored Scheme
for rehabilitation of Bonded Labour, Central assistance is
provided to the state on 50:50 basis for rehabilitation of
identified and released bonded labourers. During the year
2008-09 a Budget provision of Rs. 180.00 lahs has been
made. The number of Bonded Labourers including the
child bonded labourers and the bonded labourers in tribal
areas released and rehabilitated during each of the last
three years and thereafter, State-wise are as under:-

Year Name of the State No. of bonded  Amount
labourers  Released (in
released and lakhs)
rehabiltated
2005-06 Bihar 141 14.1
Haryana 31 3.1
Madhya Pradesh 38 38
Maharashtra 06 0.6
Uttar pradesh 149 14.9
West Bengal 32 3.2
2006-07 Uttar Pradesh 104 104
West Bengal 93 9.3
2007-08 West Bengal 88 88
Uttar Pradesh 21 217
Bihar 150 15
Madhya Pradesh 192 19.2
Haryana 09 0.9
2008-09 (upto  Bihar 409 36"
10.10.2008)

Note: Rs. 4.90 lakhs withheld due to non receipt of Utilization
Certificate.
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[English]
Exemption from ESI Act, 1948

1277. SHRI S. AJAYA KUMAR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether many hospitals in the private sectors
have requested to the Union Government to exempt them
from Employees State Insurance (ESI) Act, 1948 as their
employees are already provided with medical facilities;
and

(b) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) 29 hospitals have requested
the Government for exemption from the ESI, Act, 1948.

Four hospitals have already been exempted by the
State Governments. In respect of others, the State
Governments have sought the comments of Employees’
State Insurance Corporation which are being processed
for onward transmission to the State Governments.

Sea and River Erosion in West Bengal

1278. SHRI PRASANTA PRADHAN: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether sea and river erosion are threatening
the ecological balance in many areas of West Bengal;

(b) if so, the steps the Government proposes to take
to prevent the same; and

(c) the total amount spent during the last three years
and the current year in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes, Sir.

(b) Flood Management being State subject, the fiood
management and erosion control schemes are planned,
investigated and implemented by the State Governments
with their own funds. The assistance rendered by the
Central Government is mainly technical, catalytical and
promotional in nature.

AGRAHAYANA 19, 1930 (Saka)
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The State Government of West Bengal is taking up
anti erosion works from tunds available under state plan
and additional central assistance provided by Union
Government through Planning Commission, Ministry of
Water Resources and Finance Commission. The state
government is also taking up anti-erosion works by
arranging loan from NABARD. In order to provide financial
assistance to the state governments during X! Pfan, a
state sector scheme, namely, “Flood Management
Programme™ amounting to Rs. 8,000 Cr has been
approved ‘in principle’ by the Cabinet on 02.11.2007. The
scheme aims to provide central assistance to the state
governments for river management, flood control, anti-
erosion works, anti-sea erosion works, drainage
development, flood proofing, flood prone area development
programme, restoration of damaged flood management
works, etc. in critical reaches, which have secured all
mandatory clearances.

(¢) As per the information provided by the
Government of West Bengal, the total amount spent in
the last three years and in the current year for execution
of anti-erosion schemes from different sources of funding
are as under:

Financial Year Amount (Rs. in Crore)

()  2005-06 36.54
(i)  2008-07 41.35
(i)  2007-08 98.03
(v) 2008-09 (til date) 32.78

Production of Arecanut

1279. SHRI P.C. THOMAS: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Kerala for improving
the production and productivity of Areacanut;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the steps taken by the Government to encourage
use of modern techniques for increasing the production
of Arecanut?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes, Sir. The Department of Agricultire &
Cooperation had received a proposal for replantation/
rejuvenation of arecanut gardens affected by yellow leaf
disease. An assistance of Rs. 1170.83 lakhs for a period
of three years has been approved under National
Horticulture Mission to cover an area of 9542 ha. affected
by the disease.

(c) With a view to encourage use of modern
techniques for increasing the production of Arecanut, the
Directorate ot Arecanut and Spices Development, Calicut
is implementing a programme called “Technology
dissemination through front line demonstration of multi
species cropping systems in the existing arecanut gardens”
with assistance from National Horticulture Mission.

Special Industrial Dispute Cells

1280. SHRI NIKHIL KUMAR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Industrial disputes are on the rise in
the country;

(b) it so, the details thereof;

(c) whether the Union Government has directed the
States to s3t up Special Industrial Dispute Cells to resolve
such issues; and

(d) it so, the reaction of the State Governments
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) As per available information, the
number of Industrial disputes in Central sphere from
2004-05 do not show rising trend. The figures of industrial
disputes in State sphere are not centrally maintained.

(b) Does not arise.

(c) The Mimistry of Labour & Employment has not
directed the States to set up Special Industrial Dispute
Caells.

(d) Does not arise.
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[Translation]
Regularisation of Casual and Contract Workers

1281. SHRI BAPU HARI CHAURE:
SHRI SWADESH CHAKRABORTY:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the number of non-muster-roll and casual workers
appointed in the Central Government, Public Sector
Undertakings during each of the Last three years and
the current year, separately, State-wise;

(b) the details of minimum wages paid to them,

(c) the mechanism put in place to ensure payment
of minimum wages to the contract and casual workers
through the labour contractors;

(d) whether the Government has formulated any policy
for regularisation of above workers including contract
workers, and

(e) it so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (e) The information is being collected
and will be laid on the Table of the House.

[English]
Discontinuation of indus Project

1282. SHRI GIRDHARI LAL BHARGAVA: Wil the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has decided to
discontinue the INDUS project being jointly run by .india
and the United States of America (USA) for eradication
of child labour due to adverse publicity regarding child
labour issues in the USA,

(b) it so, whether there is a proposal for curtailing
the project to the extent of domestic funding instead of
scrapping the same; and
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(c) if so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) No, Sir. The INDUS Project
was for a period of three years only from September,
2004 upto August 2007. The project was extended upto
March, 2008 and again for a period of six months upto
30th September, 2008. Thus, the project has now ended
as per the extended term on 30.09.2008.

(c) Does not arise.
Wheat Procurement

1283. SHRI ASADUDDIN OWAISI:
SHRI N. JANARDHANA REDDY:
SHRI M.K. SUBBA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there has been a record production and
procurement of wheat during the current year;

(b) if so, the details thereof;

(c) whether the Government has made suitable
arrangements for the safe storage of this wheat;

(d) it so, the details thereof;

(e) whether the price of wheat continue to be high
despite record procurement;
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(f) it so, the details thereof and the reasons therefor
indicating the manner in which the Govemment proposes
to pass the benefits to the consumers;

(g) whether there is also a proposal to export the
excess quality of wheat procured by the Govemment;
and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Yes, Sir. As per the 4th Advance
Estimates of Department of Agriculture & Cooperation,
the production of wheat in crop year 2007-08 was 784
lakh tones. In the corresponding Rabi Marketing Season
2008-09. 226.82 lakh tonnes of wheat has been procured
by the Government agencies (Food Corporation of India
and State agencies) for the Central Pool.

(c) and (d) Wheat procured for the central pool has
been kept in covered and Covered at Plinth godowns
(CAP) to ensure its proper storage.

(e) and (f) In 2008-09, the wheat prices have
remained stable. Month end wholesale price of wheat
major centres are enclosed is statement.

(g) Presently, there is no proposal to export of wheat.

(h) Does not arise.

Statement

Month end Wholesale Prices of Wheat

(Rs. per qtl.)

Centres Delhi Mumbai Chennai  Bhubaneshwar Thiruvanthapur Hyderabad
Month Wheat Wheat Wheat Wheat Wheat Wheat
1 2 3 4 5 6 7
April, 2007 955 1250 1400 1320 1500 1030
May, 2007 915 1250 1400 1300 1400 1030
June, 2007 950 1250 1450 1260 1480 1030

1450 1330 1480 1030

July, 2007 1020 1300
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1 2 3 4 5 ] 7

August, 2007 1020 1300 1450 1340 1480 1030
September, 2007 1020 1350 1450 1360 1520 1030
October, 2007 1030 1375 1650 1400 1520 1030
November, 2007 1030 1375 1600 1400 1720 1030
December, 2007 1030 1400 1600 1400 1570 1030
January, 2008 110 1450 1620 1400 1570 1030
February, 2008 1120 1425 1550 1450 1520 1030
March, 2008 115§ 1425 1600 1450 1520 1130
April, 2008 1085 1425 1650 14500 1600 1130
May, 2008 1075 1425 1620 1150 1600 1130
June, 2008 1085 1425 1600 1250 NR 1130
July, 2008 1100 1350 1650 1300 NR 1250
August, 2008 1100 1300 1650 1300 1735 1250
September, 2008 1090 1300 1650 1200 1680 1250
October, 2008° 1090 1300 1650 1200 1680 1250

*Position as on 08.10.2008

[Trans/ation/
Law for Brick-Kiln Labourers

1284. SHRI RAMDAS ATHAWALE: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to take steps
for formulation of a separate law for Brick-Kiin labourers;

(b) if so, the details thereof;

(c) whether the Union Government has received any
request from All India Brick and Tile Manufacturers
Federation, New Delhi and public representatives in this
regard; '

(d) if so, the details thereof, and

(e) the action taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) No, Sir, there is no proposal
at present to take steps for formulation of a separate law
for Brick-Kiin labourers.

(c) Yes, Sir.

(d) In the representation, a request was made to set
up a Committee to examine enactment of a separate law
for brick-kiln labourers.

(e) The Government has already introduced a Bill in
the Parliament to evolve schemes for unorganized
workers. The Bill also envisages setting up of Advisory
Boards. As the majority of brick kiln workers will fall in
the category of ‘unorganized workers', the Issues relating
to such workers will also be considered then by Advisory
Boards.



269 Written Answers

STD/PCONSD Telephone Booths to Poor Persons

1285. SHRI KAMLA PRASAD RAWAT: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Govemment has provided STD, PCO
and ISD telephone booths to the poor and handicapped
persons as a source of livelihood in the country including
Uttar Pradesh; and

(b) if so, the details thereof, State-wise and location-
wise at present?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! JYOTIRADITYA M. SCINDIA): (a) Yes, .Sir.

PCOs allotted to general eligible applicant by BSNL/
MTNL include poor and handicapped persons also.

(b) The data of Public Call Offices (PCOs) excluding
Village Panchayat Telephones is maintained circle-wise
and not State-wise by BSNL/MTNL. The SSA-wise list of
number of PCOs allotted to handicapped persons is given
in the Statement. No data is maintained by BSNL/MTNL
tor the PCOs operated by poor.

Statement

Detalls of PCOs working for handicapped

AGRAHAYANA 19, 1930 (Sa4a)

as on 30.8.08
Circle SN Name of SSA No. of
PCOs
1 2 3 4

Andaman and Nicobar 1. Andaman and Nicobar 0

Andhra Pradesh 1. Adilabad 0
2. Ananthapur 6
3. Chittoor 7
4. Cuddapah 5
5. East Godavari 5
6. Guntur 8
7 Hyderabad 2246

to Questions 270
1 2 3 4
8. Karimnagar 5
9. Khammam 6
10. Krishna 78
n Kumool 7
12. Mahabubnagar 20
13. Medak 29
14.  Nalgonda 56
15. Nellore (]
16. Nizamabad 0
17. Prakasam 13
18. Srikakulam 0
19. Visakhapatnam 5
0. Vijyanagram 5
21 Warangal 68
2. West Godavary -]
Total 3020
Assam 1. Bongaigaon 1
2. Dibrugarh 0
3. Guwahati (Kamrup) 1
4. Jorhat 0
5. Nagaon 1
6. Sichar 14
1 Tezpur 0
Total 17
Bihar 1. Ara 14
2. Bagusarai 0
3. Chhapra 8
4 Darbhanga 53
5  Gaya 0
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1 2 3 4 1 2 3 4
6. Katihar 0 8. Jamnagar 134
T Madhubani 0 9. Junagadh 4
8. Motihari 2 10. Mehsana 0
8. Muzaffarpur 4 1. Neded 1
10. Munger 2 12. Palanpur 1
12. Sasaram 0 14, Surat 28
13. Saharsa 7 15 Sutend 0
. Hazpur 0 16.  Vadodara 2
15.  Khagaria 0 7 "
16. Betia
6 0 Total 1265
17. KSNG 2
Haryara 1. Ambaia 4

18. SAM 17
2 Faridabad 9
19. Bhagalpur 1 3 i 120

Total 181
4 Jind 7

Jharkhand 1 Ranchi 9
5 Kamal 0

2 Dhanbad 47
6 Rewari 10

3. Jamshedpur 0
7 Rohtak 0

4 Hazaribagh 18
8 Sonepat ]

5 Daltonganj 0
9 Gurgoan 0

6. Dumka 5
Total 150

Total 79 2

Gujarat 1. Ahmedabad 918 Himachal Pradash ! Dharamshala 2
2. Ammei 16 2 Hamirpur 4
3. Bharuch 8 3. Kullu 0
4 Bhavnagar m 4 Mandi 2
6.  Godhra 0 6. Solan 9




273 written Answers AGRAMAYANA 19, 1930 (Sata) 2o Quastions 274

1 2 3 4 1 2 3 4
Jammu and Kashmir 1. Jammu 1 4 Kannur 56
2 Lsh 0 5. ¥ollam 47

3 Rajouri 0 6. Kottayam 205

4. Srinagar 2 7. Paighat 0

5 Udhampur 0 8 Pathanamthitia 0

Total 21 9. Thrichur 170

Kamataka 1 Bangalore 108 10. Teivandeam 114
2 Hubli 445 " Maleppucam 182

3 Madikeri 0 Tote! 1527

4 Mandya 0 Madhya Pradesh 1. Balaghat 2

5. Mangalore 54 2 Betul 0

6 Mysore 2 3 Bhopal 385

7. Shimoga 9 4. Chiratazpur 3

8 Kolar 0 ) Chhindewara 0

9 Bellary 2 6.  Damoh 6

10. Bidar 15 7. Dewas 0

1. Biapur % 8.  Dhar 1

12, Chikmagalur 0 9. Guna 0

13.  Davangere 0 10.  Gwalior 50

14.  Guibarga 20 1. Hoshengabed 0

15. Hassan 24 12. indore 17

16. Raichur 0 13. Jabsipur 87

17. Tumkur 0 4. Jhabus A4

18. Kanwar 135 15. Khandwe 0

19. Belgaum 0 16. Khargone 4

Total 1040 17. Mandia 0

Kerala 1. Alieppey 0 18. Mandsaur 17
2 Calicut 817 19 Morena 0
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1 2 3 4 1 2 3 4
21, Panna 2 8. Chandrapur ]
22. Raisen 0 9. Dhule 658
23.  Rajgarh 3 10.  Gadchiroli 0
24, Ratlam 7 1. Goa 9
2, Rewa 0 12. Jalgaon 1
2. Sagar 3 13. Jaina 3254
27, Saina 0 14.  Kalyan 913
2, Seoni 9 15. Kothapur 252
2. Shahdol 0 16 Latr s
17. Na 6
3.  Shajapur 0 opur
o 18.  Nanded 5
31. Shivpuri 0
19. Nasik 198
32. Sidhi 2
20. Osmanabad "
33 Ujjain 34
21. Parbhani 31
M. Vidisha 0
2. Pune 1626
Total 701
2. Raigad 201
Chhatisgarh 1. Bastar {Jagdalpur) 10
24.  Ratnagir 1
2. Bilaspur 1
25.  Sangli 247
3. Durg 4
26. Satara 43
4 Surguj 0
s 21, Sindhdurg 0
5. Raigarh 0 % Solapur 0
6. Raipur 1 2. Ward! 38
Total 16 3. Yavatmal 10
Maharashtra 1. Ahmednagar 252 Total 8157
2. Akola 9 North-Eastem-| 1. Meghaiaya 0
3. Amravat 5 2. Mizoram 0
4 Aurangabad 26 3 Tripura 0
5. Beed 300 Total 0
6. Bhandara 0 North-Eastemn-il 1. ARP 0
7. Buldhana 40 2 MNP 1
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1 2 3 4 1 2 3 4
3. NLD 0 3 Banswara 4
Total 1 4, Barmer 0
Orissa 1. Balasore 5 5. Bharatpur 1
2 Baripada (Mayurbhanj) 0 6. Bhilwara 25
3 Berhampur (Ganjam) 0 7. Bikaner 10
4 Bhawanipatna (Kalahandi) 0 8. Bundi 0
S Bhubaneswar (Puri) X] 9. Chittorgarh 0
6. Bolangir 0 10. Churu 18
X h
8 Dhenkanal 0 12. Jaisalmer 0
9. Kora 3
put 3. Jhalawar 4
10. Rourkela (Sundergarh) 3 .
14, Jhunjhunu 0
1. Sambalpur 0
15, Jodhpur 8
12. Phulbani 0
16. Kota 2
13. Keonjhar 0
17. Nagaur 13
Total 54
18. Pali. Marwar 17
Punjab 1. Amritsar 6
19, Sawai Madhopur 7
2 Bhatinda 0
20. Sikar 10
3 Chandigarh 10
21, Sirohi 0
4 Ferozepur 0
5 Hoshiarmur ! 2. Sri Ganganagar 0
6. Jalandhar 10 3 Tonk ?
7. Ludhiana 1 2. ' °
8 Palia 2 Tota il
0. Pathankot 0 Tamil Nadu 1. Coimbatore 35
10. Ropar 0 2 Cuddelors 8
1. Sangrur 17 3 Dharmapuri 9
Total 87 4, Erode 40
Rajasthan 1. Ajmer 0 5. Karailudi 1
2 Alwar 28 6. Kumbakonam 104
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1 2 3 4 1 2 3 4
7. Madurai 145 18. Jhansi 0
8.  Nagercol 1 19.  Kanpur 0
9. Nilgris 1 20. Lakhimpur 12
10.  Pondicherry 17 21, Lucknow 201
1. Salem 278 22. Mainpuri 36
12. Thanjavur 42 2. Mau )
13, Tiruneiveli 27 24, Mirzapur 48
14, Trichy 407 % Onmi . ]
15.  Tuticorin 8 2.  Pratapgarh 0
16. Veliore 7 2. Raibareli 0
17. Virudhunagar 13 28. Shahjahanpur 5
Total 1198 2. Sitapur 0
Uttar Pradesh (East) 1. Allahabad 2 30. Suttanpur 315
2. Azamgarh 0 31. Unnao 8
3. Bahraich 3 32. Varanasi 540
4  Bala 0 3. Deoria 0
5. Banda 0 Total 1462
6. Barabanki 0 Uttar Pradesh (West) 1. Agra 218
7.  Basti 2 2. Aigarh 0
8. Etawah 0 3 Bareilly 3
9.  Faizabad 0 4. Binore 0
10. Farrukhabad 6 5. Bulandshahar 28
" Fatehpur 10 6. Ghaziabad 709
12. Ghazipur 9 7. Mathura 3
13. Gonda 0 8. Meerut 823
4. Gorakhpur 5 9. Moradabad 56
15. Hamirpur 155 10. Muzaffamagar 47
16. Hardoi 32 1. Noida 162
1. Jaunpur 0 12. Saharanpur 2
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1 2 3 4 1 2 3 4
13. Badaun 0 Calcutta Telephones Calcutta 3268
14, Etah 0 Total 3268
15. Pilibhit 1 Delhi (MTNL) 1 Dethi 5724
16. Rampur 9 Total 5724

Total 2161 Mumbai (MTNL) 1. Mumbai 11969
Uttaranchal 1. Almora 0 Total 11869
2 Dehradun ] [English]
3. Nainital 0 Poor Signals of Mobile Phones
4. Sdneger Gw 0 1286. SHRI SUNIL KHAN:
5. New Tehri 6 SHR! PRALHAD JOSHI:
SHRI TUKARAM GANPAT RAO RENGE
6. Haridwar 16 PATIL:
Total 2 Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
West Bengal 1, Asansol 10
(a) whether the quality of the mobile signais of MTNL/
2 Banum 3 BSNL is unsatisfactory and there is frequent breakdown
3, Berhampore 5 in mobile communication system in the country;
4 Calcutta 3 (b) if so, the detalls thereof, State-wise and location-
wise and the reasons therefor, and
5. Coochbehar 10
(c) the corrective steps taken/being taken by the
6. Gangtok 1 Government in this regard?
7. Jalpaiguri 3 THE MINISTER OF STATE IN THE MINISTRY OF
8 Kha 4 COMMUNICATIONS AND INFORMATION TECHNOLOGY
) agpur (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Sir, BSNL
9. Krishnagar 2 has met the benchmarks of all the networlf related
parameters (as notified by TRAI) in all the service areas
10. Malda 2 except for the parameter “Traffic Control Channel (TCH)
congestion® in Andhra Pradesh and Kerala. MTNL Mumbai
1 Purulia 3 is meeting the benchmark for all the network related
L parameters. However, MTNL Delhi is not meeting the
12, Raiganj 2 benchmark for the parameters “Call Set-up Success Rate”
13 Sligur 4 and “TCH congestion™. Performance of BSNL in respect
' of coverage are comparable to performance of the private
14, Suri 3 mobile companies. There is no frequent breakdown in
BSNL and MTNL mobile communication system in the
Total 15 country.
Chennai Telephones 1. Chennai 403 (c) TRAI has been monitoring the performance of
Totl 3 Cellular mobile service providers in meeting the Quality

of Service (QoS) benchmarks including BSNL and MTNL.
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TRAI has been taking up with BSNL and MTNL, wherever..

deficiencies in meeting the QoS benchmark are noticed.
Meetings are held with BSNL and MTNL for addressing
the deficiencies in achieving the QoS benchmarks in a
time bound manner.

National Agricultural Insurance Scheme

1287. SHRI ANANTA NAYAK:
SHRI DUSHYANT SINGH:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the salient features of the National Agricultural
Insurance Scheme (NAIS);

(b) whether the Government proposes to increase
the coverage of NAIS during the Eleventh Five Year Plan;

(c) if so, the crops proposed to be covered therein;
and

(d) the number of farmers benefited and proposed to
be benefited under NAIS during the last three years and
the current year, State-wise? '

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Main features of National Agricultural Insurance Scheme
(NAIS) is at Statement |.

(b) and (c) Yes, Sir. The working Group on Risk
Management in Agriculture for XI Five Year Plan have
recommended for coverage of group of crops pertaining
to vegetables and perennial horticultural/fruit crops under
separate insurance schemes.

(d) Details of number of farmers benefited under the
scheme during last three years (i.e. 2005-06 to 2007-08)
is at Statement Il

The number of farmers proposed to be benefited in
the current year (i.e. 2008-09) can not be made available
during the year as claims settlement is made at the end
of crop season (i.e. after March, 2009) on the basis of
current yield data for the insured crops.
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Statement |

Main Features of National Agricultural Insurance

Scheme (NAIS)

Scheme is available to all farmers-loanee and
non-loanee both-irrespective of their size of
holding.

NAIS is an area based scheme. Implementing
States notfiy any unit area of insurance i.e.
district, tehsil, taluka/block, phirka, mandal, gram
panchayat etc. keeping in view the capacity to
undertake requisite number of Crop Cutting
Experiments for making assessment of yield.

Compulsory for loanee farmers and optional for
non-loanee farmers.

The scheme is voluntary for the States/UTs.

Sum-insured may extend to the value of
threshold yield of the area insured.

Coverage of all food crops (cereals, millets &
pulses), oilseeds and annual commercial/
horticultural crops in respect of which past yield
data is available for adequate number of years.

Among the annual commercialfhorticultural crops,
fourteen crops namely cotton, sugarcane, potato,
chillies, ginger, onion, turmeric, jute, tapioca,
annual banana, pineapple, coriander, cumin and
garlic are presently covered.

Basically all-risk insurance scheme covering all
yield losses due to natural, non-preventable risks.

Premium rates are 3.5 for bajra and oilseeds,
and 2.5% for other Kharif crops; 1.5% for wheat,
and 2% for other rabi crops. In case the rates
worked out on the basis of actuarial data are
less than the prescribed premium rate, the lower
rate will be applicable.

In case of annual commercial/horticultural crops,
actuarial rates are charged.

Small and marginal farmers were originally
provided subsidy of 50% of the premium charged
from them which is now at present is 10%.



285 Written Answers AGRAHAYANA 18, 1930 (Saks) fo Questions 286
Statement Il
Statement of Farmers benefitied in the NA/S
Si.No. State Farmers Benvfited

2005-06 2006-07 2007-08°
1. Andhra Pradesh 672044 679361 24824
2. Assam 4737 4373 2804
3. Bihar 228887 145968 374622
4, Chhattisgarh 2184 22217 7503
5. Goa 0 1 0
6. Gujarat 14715 453743 39449
7. Haryana 32007 9392 54700
8. Himachal Pradesh 4705 0 9
9. Jharkhand 617226 57885 21493
10. Kamataka 130789 615558 66466
1. Kerala 10477 237 8793
12. Madhya Pradesh 128239 221595 160861
13. Maharashtra 270862 620605 262024
14. Meghalaya 0 1" 177
16. Orissa 26391 88073 66849
16. Rajasthan 776142 665817 510723
17. Sikkim 0 0 0
18. Tamilnadu 49656 22918 299886
19. Tripura 1621 9 203
20. Uttar Pradesh 389820 559763 641827
21. Uttarakhand 7062 1366 7660
22, Waest Bengal 277425 349368 172359
23. Andaman Nicobar Islands 0 0 3
24, Pondicherry 780 0 791
25, Jammu and Kashmir 863 524 0
Total 3646732 4520918 2724026

*The claims in respect of Kharif 2007-08 are interim figures as the yield data in respect of some crops from some of the States are
yet to be received and the claims payable, if any, would be ascertained only thereatfter.
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[Trans/ation]
Assistance to Voluntary Organisations

1288. SHRI AJIT JOGI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the number of voluntary organisations working in
the field of consumer welfare at present in the country
including Chhattisgarh, State-wise,

(b) whether the Government has granted assistance
to the said organisation during each of the last three
years and the current year;

(c) if so, the details thereof alongwith the criteria
being followed for allocation of funds to such organisations
separately;

(d) whether the Government has received any
complaints about misuse of funds by the said
organisations during the said period;

(e) if so, the details thereof, and
(f) the action taken by the Government in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f)
Information is being collected. As and when it is received,
it will be laid on the Table of the House.
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[English]
Base Depots of FCI

1289. SHRI CHANDRAKANT KHAIRE: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the number of Base Depots with the Food
Corporation of india (FCI) for the distribution of food under
the Targeted Public Distribution System, State-wise;

(b) whether the said depots are sufficient for meeting
the needs of the States;

(¢) it so, the details thereof, State-wise;

(d) the names of the districts without any base depots
in various States; and

(e) the action being taken by the Government for
opening base depots in these districts?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c) FCI had 1613 number of owned/hired
depots as on 30.06.2008, which are presently sufficient
for meeting the needs of the States and State-wise details
are given in statements enclosed at Statement I.

(d) Details of revenue district with base depots and
without base depots are given in the statement enclosed
at Statement Il.

(e) The Revenue Distr;cts where FCl's depot is not
available, are attached to a base depot in adjoining
Revenue District.

Statement |

Statement showing the State-wise Number of Depot (Owned & Hired/Covered & Cap)
Available with Food Corporation of India

(As on 30.06.2008)

Covered CAP (Open)

Name of the Region/.T. FCl  State Hired from Total Total Cap (Open)

Region/U.T. Owned Gov. CWC. SWC. Hired Covered Owned Hired Totd  Grand
Total

1 2 3 4 5 7 8 9 10 1 12

Bihar 14 1 8 16 35 49 0 0 0 49

Jharkhand 6 0 2 8 12 18 0 0 0 18




289 Whtten Answers AGRAHAYANA 19, 1930 (Sa4a) o Questions

1 2 3 4 5 6 7 8 9 10 1 12
Orissa 23 0 10 42 1 53 76 0 0 0 76
West Bengal 23 2 7 0 8 17 40 0 0 0 40
Sikkim 1 1 0 0 0 1 2 0 0 0 2
Total of E. Zone 67 4 27 66 21 118 185 0 0 0 188
Assam 17 0 2 2 1" 16 32 0 0 0 32
Arunachal Pradesh 4 4 0 0 0 4 8 0 0 0 8
Maghalaya 3 0 1 2 0 3 6 0 ()} 0 6
Mizoram 5 1 0 0 0 1 6 0 0 0 6
Tripura 4 2 1 0 0 3 7 0 0 0 7
Manipur 3 0 0 0 0 0 3 0 0 0 3
Nagaland 4 0 1 0 0 1 5 0 0 0 5
Total of NE Zone 40 7 5 4 1 27 67 0 0 0 67
Delhi 6 0 0 0 0 0 6 4 0 4 10
Haryana 35 30 9 28 7 74 109 25 2 27 136
Himachal Pradesh 6 8 3 0 0 " 17 0 0 0 17
Jammu and Kashmir 16 2 0 0 6 8 24 0 0 0 24
Punjab 13 2 10 98 17 127 240 93 1 94 334
Chandigarh 4 0 5 2 0 7 1 4 1 5 16
Rajasthan 35 0 13 45 2 60 95 15 7 22 17
Uttar Pradesh 51 3 21 45 3 72 123 28 1 30 153
Uttranchal 5 3 4 6 1 14 19 2 2 4 23
Total of N. Zone 71 48 65 224 3 373 644 172 14 186 830
Andhra Pradesh 34 0 17 74 0 91 125 5 0 5 130
Andman Nikobar 1 0 0 0 0 0 1 0 ] [ 1
Kerala 23 0 0 0 0 0 23 6 0 6 29
Kamataka 21 0 4 14 0 18 39 ] 0 9 48
Tamil Nadu n 0 6 7 0 13 24 4 0 4 28
Pondicherry 4 0 0 1 0 1 5 3 0 3 8

Total of S. Zone 94 0 27 96 0 123 217 27 0 27 244
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1 2 3 4 5 6 7 8 9 10 ] 12
Gujarat 15 4 7 2 6 19 34 10 0 10 44
Maharashtra 17 1 14 18 7 40 57 5 0 5 62
Goa 1 0 0 0 0 0 1 0 0 0 1
Madhya Pradesh 23 30 16 48 " 105 128 7 1 8 136
Chhattisgarh 20 1 3 16 1 21 41 1 2 3 4“4
Total of W. Zone 76 36 40 84 25 185 261 23 3 28 287
Grand Total 548 95 164 474 93 826 1374 222 17 239 ‘1613
Summary
Agency Covered CAP (Open) Total
FCI Owned 548 222 770
Hired From
State Gowt. 95 9 104
C.W.C. 164 0 164 .
S.wW.C. 474 7 481
Pwt.
Parties 1 94
Total 1374 239 1613
Statement I
Details of Revemue District with Base Depols and Without Base Depols

Sli.No. State Number of Revenue District

With Bage Without Base Depot Yotal

Depot
1 2 3 4 5
1. Bihar 3 7—Banka, Kaimur, Jahanabad, 38
Knagaria, Sekhpura, Arwal, Gopalgan;.

2 Jharkhand 20 3—Deogarh, Pakur & Jamatra. 23
3 Onssa 29 1—Purn K
4. West Bengal 19 3—Kolkata (South & West) o 22

Hooghly
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1 2 3 4 5
5. Sikkim 2 2—North and East Districts. 4
6. Assam 23 4—Morigaon, Chirang, Bahka, 27
Darrang, Kamrup (Sadar)

7. Arunachal Pradesh n §-Anajaw, Lower Dibang Veliey, 16
Tiran, West Siang, Kurum Kumey.

8. Manipur 3 6—Imphal East, Chandal, 9
Tamanglong, Churachandpur,
Thobal & Bishnupur.

9 Nagaland 4 7—Kohima, Kiphire, Longiand, 10
Wokha, Peren, Zunhebota & Phek

10. Mizoram 4 4—Champhal, Sirchip, Mamit & 8
Saiha.

n. Tripura 3 1—Dhalai District 4

12. Meghalaya 5 2—Wes! Khasi Hills & South Garo Hills 7

13. Delhi 7 2—New Delhi and Central District 9

14, Haryana*'* 14 5—Gurgaon, Panchkula, Jhaijar, 19
Mewat & Narnaul.

15, Himachal Pradesh 1" 1—Lahul & Spiti 12

16. Jammu & Kashmir 15 — 15

17. Punjab** 16 - 16

18. Chandigarh 2 - 2

19. Rajasthan 30 3—Karauli, Rajasmand & Partapgarh. 3

20. Uttar Pradesh 52 18 Balrampur, Bagpat, Chitrakut, 70

Kannauj, Kausambi, Bhadoi,

Maharajganj, Chandauli, Ambedkar

Ngr., Hamirpur, Farrukhabad, Auriya,

Kanpur Dehat & Behraich.
21 Uttrakhand 8 6—Almora, Bageshwar, Rudrapur, 14

Tehri Garhwal, Uttarkashi & Champawat.
22, Andhra Pradesh 23 - 23
2. Andaman & Nicobar Islands 1 - 1
24 Kerala 13 Paathanamthitta 14
25. Kamatka 4—Bangalpet, Haveri, Chikmangalorei 27

& Pandavnagar.
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1 2 3 4 5
26. Lakshadweep
27. Tamil Nadu 18 12—Nagapattinam, Sivagangai 27
Namakkal, Theni, Perambalur,
Ariyalur, Thiruvarur, Eride T.V.
Malai, Nilgiris, Pudukottai,
Karur & Krishnagiri.
28. Pondicherry 2 - 3
29. Gujarat 16 9—Dahod, Narmda, Navasari, Dangs, Amereli, Porbandar, 25
Patan, Sabarkantha & Gandhinagar
30. Dadra and Nagar Haveli
31. Daman & Diu
32. Maharashtra 32 8—Sindhudurg, Nandurbar, Hingoli, 35
Washim, Gadchiroli, Bhandara,
Yeotmal & Osmanabad.
3. Goa 1 1—South Goa 2
34, Madhya Pradesh 3 12—Sehore, Harda, Barwani, 45
" Burhanpur, Raisen, Panna, Mandsur,
Neemach, Rajgarh, Bhind, Umaria & Anuppur
35. Chattisgarh 12 5—Kawardha, Dantewada, Korba, 17

Koren & Sarguja

Note:- (**) Supplies under TPDS are being made by State Agencies from their own godowns.

Meghlaya—SWC has been requested to construct godown for hire by FCI in both districts.

Tripura—State Govt. has been requested for providing suitable land for construction of FCI godowns in Dhalal District.
Maharashtra—Hqtrs. approval received for construction of 10,000 MT godowns at Bhandara.

National Skill Development Policy
1290. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government proposes to bring a
National Skill Development Policy;

(b) if so, the details thereof; and
(c) the time by which it is likely to be done?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR

FERNANDES): (a) and (b) Yes, Sir. A brief on the
proposed National Skill Development Policy is enclosed
at Statement.

(c) The proposal has been circulated to all cancerned
Ministries/ Departments of the Government for seeking
their comments. After getting their comments, it will be
put up for approval of cabinet.

Statement
National Policy on Skill Development

Due to Rapid economic growth, mismatch between
demand & supply large labor force and lack of employable
skill, the need for framing National Policy on Skill
Development was feit with the following mission:-
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“National Skills Development Policy is aimed at
empowering all individuals through improved skills,
knowledge and internationally recognized qualifications
to enable them access to decent employment, to
promote inclusive national growth and to ensure
India's competitiveness in the global market.”

National Policy on Skill Development envisages
covering various modes of training and leaming including
Institution based training, formal & informal apprenticeship/
workplace learning, training for Self-employment &
entrepreneurial development, e-learning & distance
learning. The policy is to be implemented through the
following Institutional arrangements.

e Prime minister’'s National Council on Skill
Development

* National Skill Development Coordination Board.
* National Skill Development Corporation.

* National Council for Vocational Training.

¢ Sector Skills Councils

¢ Labour Market Intormation System.
(State level bodies corresponding to Central level)

The policy aims to enhance the capacity to 15 million
per annum during X! Plan covering all the sectors, using
innovative approaches, inter-alia having modular and short
term courses. The policy also aims to improve physical
infrastructure; quality & quantity of trainers; quality of
teaching/learning process; establishing Competency Based
learning assessment & certification system. On
implementation this policy, it will make training will equally
accessible to Women, through expansion of Women
training programmes of institutions, people from rural,
border, hilly and difficult areas, disadvantaged groups
minorities, people with disabilities, school drop outs &
child labour, persons below poverty line, so it employed.
through Skill Development for self employment.

Policy has taken care of the skill development
certification of 95% of work force in unorganised sector,
strengthening informal apprentices, recognition of Pror
Learning; provide literacy and basic education and use
mobile training vans for larger out reach.

The policy envisages main funding by Gowvt. 0.5 to
1.5% of budget every year and to set up National Skill
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Development Corporation set up with a corpus of Rs.
1000 cr.

The policy is a dynamic document which recommends
regular review, research into national and international
developments to gear itself to meet the requirement of
large number of highly skilled persons, offering
programmes in new and emerging technologies.

Growth of Software Export

1291. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:-

(a) whether the Government of Gujarat has submitted
a proposal to the Union Government seeking assistance
for the growth of software export from the Stales;

(b) it so, the details thereof; and

(c) the decision taken by the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) The Government of Gujarat had submitted the
proposal to establish Software Technology Park (STP)
centres in Surat, Rajkot, Bhavnagar and Jamanagar to
the Union Government for growth of software export form
the State.

(c) Union Government had agreed to the setting up
of STP Centre at Surat. For the remaining three STP.
Centres, proposals will be considered after review of the
performance of the Center already approved for Surat.

Report of Technical Advisory Committee

1292. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI MADHU GOUD YASKHI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Technical Advisory Committee for
Secondary Agriculture activities has submitted its report
to the Government;
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(b) if so, the details thereof;

(c) whether the Government has implemented any of
the recommendations made by the said Commitiee; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No, Sir.

(b) N.A.

(c) N.A.

(d) N.A.

[Translation)

Centrally Sponsored Schemes

1293. SHRI BHANU PRATAP SINGH VERMA: Will
the Minister ot AGRICULTURE be pleased to state:

DECEMBER 10, 2008

lo Questions 300

(a) the details of the new Centrally Sponsored
Schemes being implemenled in the country, State-wisc,
including Uttar Pradesh for agriculture development during
the last three years and the current year,

(b) the details of the achievements made undor theso
schemes during the said period, State-wise; and

(c) the details of the funds allocated and spent on
these schemes during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Five new Centrally Sponsored Schemes namely (i)
National Horticulture Mission; (ii) Micro Irrigation; (iii)
Support to State Extension Programme for Extension
Reforms; (iv) National Bamboo Mission; (v) National Food
Security Mission are being implomented in the country
since 2005-06 including Uttar Pradesh.

(b) and (c) The siate-wise aciievements, funds
allocated and spent under these schemes are given in
the Statement | to Vi.

Statement |

State-wise amount release and expenditure under National Horticulture Mission
auring 2005-06 and 2006-07

SI.No. State Amount Expend. Amount Expend.
released 2005-06 released 2006-07
in 2005-06 2006-07
1 2 3 4 5 6
1. Andhra Pradesh 4420.96 1781.14 7500.00 7137.47
2. Bihar 3100.00 3.02 3500.00 2403.91
3. Chattisgarh 2367.83 353.96 5500.00 4560.66
4. Goa 315.20 112.91 200.00 182.29
5. Gujarat 3239.28 986.71 2577.03 2623.55
6. Heryana 1050.00 163.00 3480.00 3539.38
7. Jharkhand 3030.00 * 4000.00 2383.52
8. Karnataka 445517 322.72 8448.25 6784.04
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1 2 3 4 5 6
9. Kerala 3533.98 400.14 7959.53 2471.72
10. Madhya Pradesh 2839.77 481.67 4291.75 5135.73
1". Maharashtra* 8260.28 2749.03 14492.65 12999.79
12. Orissa 3611.91 1794.43 4450.00 3286.59
13. Punjab 2868.82 1021.21 1150.00 1736.88
14. Rajasthan 2259.57 1464.30 3837.93 3306.96
16. Tamil Nadu 3891.67 2462.47 6450.00 5816.18
16. Uttar Pradesh 5340.25 537.97 1500.00 3815.45
17. West Bengal 4035.31 3926.34 4600.00 302.75
18. Dadra and Nagar Haveli 0.00
19 Daman Diu 0.00
20. Delhi 300.00 0.00
21. Lakshadweep 63.00
22, Chandigarh 0.00
23. Andaman and Nicobar 85.00 1.22
24, Pondicherry _ 0.00
Total 58620.00 18561.02 84385.14 68688.09
1. HQ/TSG/NHM 3830.00 3800.00 6600.00 6563.00
2. DCCD. Kochi 389.00 388.87
3. DSAD. Calicut 400.00 400.00
4, NCPAH 580.00 456.20
5. NHRDF 550.00 489.75 1277.10 1269.20
6. IFFCO Foundation 115.20 82.60
7. National Bee Board 50.00
8. National Seeds Corpn. 460.00
9. NRC Citrus 102.00 78.14
10. State Farms Corpn. 66.00 21.28
n, NAFED 105.00
Grand Total 63000.00 22850.77 94529.44 77967.38
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SIlo-wiSe amount reMease and espevidiue uider Natons/ Horticuliure Mission
duning 2007-08 and 2008-09 upto 20.10.2008

Sl.No. Status Amount  Expenditure ____Amount Released during 2008-09
Released  2007-09 1st 2nd 3rd 4th, 5th Total
in 200708  GOI & 6th

1 2 3 4 5 6 7 8 9
1. Andhm Pradesh 7836.94 10430.69 2525 9800.00 433144 10463.29
2 Bihar 269.72 311,50 112248 1122.48
3. Chatisgarh 625241 3059.95 0.00
4. Goa 3.19 154.41 5045 50.45
5. Guaal 1954.24 3357.00 £5.92 2000.00 65.91 213183
6.  Haryana 647649 4671.80 59 2500.00 %95 255186
7. Jharkhand 781.00 223964 3000.00 3000.00
8. Kamataka 8571.05 13022.59 32.65 3400.00 104.229 9000.00 12536.88
9. Kerala 6147.73 10106.00 30.64 7400.00 86.654 7517.29
10. Madhya Pradesh 553749 3948.72 0.00
1. Maharashira 13224.97 11058.83 26085 260.85 12500.00 13021.70
12. Onssa 3812.16 2735.58 0.00
13. Punjab 2409.99 1614.18 1248 1248
4. Rejasthen 5673.19 4972.70 198,85 2500.00 198.86 289771
15,  Tami Nadu 8536.82 924822 7688.00 7688.00
16.  Uttar Pradesh 942590 8478.69 29.16 840.11 107927
17. West Bengal 681.82 2722.01 53.60 §3.60 500.00 607.20
8.  Delhi 0.00 87.42 0.00
19.  Lakshdweep 2090 0.00
2. Andaman and Nicober Islands 0.00 0.00
Total 87625.01 95419.93 13016.26 2675456 13914.72 9000.00 64685.54
1, HQITSG/NHB 70.00 79.10 150.00 “o4 1523.13 56639 230356
2 DCCD, Kochi urg “124 406.00 406.00
3. DSAD, Cakcut 357.00 35026 2120 212.00
4, NCPAH 1017.70 520.78 0.00
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1 2 3 4 5 6 7 8 9
5, NHRDF 1040.33 82243 4290 2020
6. #FFCO Foundation 318.39 218.46 185.00 165.00
1. Nationa] Bee Board 10.00 56.26 50.00 50.00
8 National Seeds Corpn. 0.00 2439 316.00 316.00
9. NRC Citrus . 290.00 215.9 234.00 234.00

10. State Fams Corpn 498.35 409.73 282.00 282.00

1. NAFED 0.00 0.00

12 MANAGE 58.12 0.00

Grand Total 9173217 98844.14 1526046 26738.60 16437.85 9566.39 68083.30

Centrally Sponsored Scheme on Micro Imgation (State-wise) Physical & Financial
Parforrmance Upto August, 2008

Siate 200506 200607 200708 200800 (Upto)

Physical tha)  Financial (Rs in Lakh) Phiysical ha) Financial (Rs in laidy) Physical ha)  Financial (Rs in lekh) Physical ha)  Financll (Re in inkh)
Tamgel Achievemont Tamet Achievement Tamol Achievoment Tamet Achievement  Targel Achievemen! Tamget  Achiovement Target  Achievement  Taigot  Achievemient

:_ 2 3 4 5 6 7 8 9 10 " 12 13 " 15 8 ”

Andiva Pradesh 45530 6775 612023 934 193621 91398 1951958  10487.9 46185 114848  5747.76 1455042 132000 78450 30984 673895
Bhat 0 0 0 0 2 0 24821 0 0 mmx 0 2.10 0 4780 0 000
Chattisgerh 0 0 0 0 274 4000 3002886  2%6.2 10063 2083074 78339 175098 20062 435357 0 851.%0
Dethi 0 0 0 0 100 0 LM 0 0 0 0 0 0 0 0 0
Gaa 0 0 0 0 128 ° 8 1213 1 0 08 0 6% 1821 0 0 0
Gularat 16720 5042 218201 70117 1847 24338 33859 3802 45156 43037.10 TM980 523946 100001 10676.37 0.00 196188
Haryana 0 0 0 0 5385 883 4B 2P T215 463219 60419 40889 2514 49299 33N 48512
Jnarkhand 0 0 0 0 3106 0 2% 0 0 s 0 ®sn 0 §70 0 0
Kametaka 2518 0 35841 0 Q737 38850 5675 401427 535177 62212 GEBAS1  TINN6T 280020 6N WeN 1277428
Kerala 25208 0 3200 0 5382 621 6383 0.3 0 WX 0 255 0 0 0 000
Madhya Pradesh U 0 5603 0 7 067 401.16 5162 71120 T0046 8NZ2 W0 2841 00 218319 2N
Maharashina 41856 0 4808.09 0 65188 98825 @79655 1246028 100672 8224 138970 17M207T 200 320 ﬂﬂ‘}ﬁ 613550
Orisss 0 0 0 0 34 1222 442% 19177 1032 306948 10840 201 4000 a0 53 7045
Punjab 4180 0 566.M 0 0 1424 0 R 2209 418738 42106 61302 245 11405 40060 209.02
Raghan 13000 0 106802 0 371 67676 283334 mw; “509  TITIH  JU1N4 200885 20483 1006 0 17501
Tamt Nedu 12850 0 42909 v $402 0 120064 0 1R 781957 200 155091 0 6m 0 10875
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4 5 3 7 8 9 0N 12 13 1 15 16 7
Utiar Pradosh 6910 0 1AM 0 0 188 0 e 0 0o sen 0 0 2%
Wes! Bengal 0 0 0 0 89,0 1956 0 0 0 0 0 0 0 0
NCPAH 41750 0 0 3% 0 8108 000
Transter of 10116 57.00 0o e 000
Technology
Grand Total 2AMS5  MB17 204811 163517 410258 336734 4606688 3505579 301999 4Z7T0B68 41125 4932537 410010 1824846 2658518  23376.085
Details of Funds Released & Expenditure under Extension Reforms Scheme
for the last 3 years (w.e. 2005-06 onwards)
(Rs. in lakh)
SI.No. Name of the State Releases E);penditure Releases Expenditure Releases  Expenditure Release Expenditure
2005-06 200506  2006-07 2006-07  2007-08 2007-08 2008-09  2008-09
(upto (Upto
Sept. 08)  Aug.08)
1 2 3 4 5 6 8 10 1" 12
1. Andhra Pradesh 223.00 142,12 467.00 378.18 2470.64 985.25 0.00 370.49
2. Bihar 176.00 47.47 239.10 181.03 1463.00 1241.96 496.76 285.96
3 Chhattisgarh 125.00 102.44 110.00 131.16 422.24 233.90 0.00 113.78
4. Goa 27.00 3.86 0.00 11.40 18.76 0 0.00 0.00
5. Gujarat 116.00 14.67 194.00 32.75 321 224.00 189.39 67.86
6. Haryana 123.00 13.90 116.00 105.26 285.84 1721 0.00 85.00
7. Himachal Pradesh 122.00 122.00 183.00 218.05 372.75 337.70 224,88 0.00
8. Jammu and Kashmir 104.00 0.00 0.00 3.98 75.56 0.00 0.00
9. Jharkhand 163.00 17.00 157.00 147.91 §57.73 158.22 0.00 22591
10. Karnataka 180.00 0.00 165.00 93.34 339.00 1921 452.00 92.20
1. Kerala 80.00 0.00 117.00 0.00 125.00 24.56 0.00 104.74
12. Maharashtra 231.00 919 283.00 489.23 1283.14 965.96 97347 333.96
13. Madhya Pradesh 200.00 2757 294.00 8599 812.23 505.55 823.75 171.48
14, Onssa 255.00 245.63 419.00 268.37 1233.16 1033.89 887.56 0.00
15, Punjab 159.00 30.08 133.00 100.55 4217.60 306.64 55.86 107.24
16. Rajasthan 231.00 70.50 242.00 181.73 1152.97 879.67 0.00 4467
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1 2 3 4 5 6 8 10 1 12
a
17. Tamil Nadu 128.00 0.00 263.00 124.78 679.14 405.45 0.00 384.59
18. Uttar Pradesh 547.00 442 601.00 488.05 2135.03 1731.63 1586.00 946.42
19, Uttaranchal 149.00 14.72 182.00 90.56 262.25 156.93 0.00 0.00
20. West Bengal 92.00 42.99 193.00 235.11 635.10 547.86 1200.62 0.00
21 Assam 160.00 17.62 0.00 141.38 0.00 0.00 0.00 0.00
22. Arunachal 73.00 25.00 126.00 57.59 142.25 171.09 39.00 87.57
23. Manipur 59.00 §9.00 0.00 0.00 93.58 §3.32 0.00 0.00
24 Nagaland 61.00 61.00 50.00 50.00 0.00 0.00 67.00 0.00
25. Meghalaya 14.00 14.00 0.00 0.00 0.00 0.00 0.00 0.00
26. Mizoram 49.50 34.00 118.60 33.60 46.55 136.75 133.36 0.00
217. Tripura 22.00 2.56 0.00 17.83 94.66 1.61 143.00 0.00
28. Sikkim 39.00 7.95 65.00 64.79 83.09 47.42 0.00 55.24
29. Delhi 16.00 0.00 0.00 0.00 0.00 1.84 0.00 0.00
30. Pondicherry 16.00 0.00 0.00 0.00 20.75 0.00 0.00 23.74
31. Andaman and Nicobar Islands  35.00 0.00 18.00 2.85 11.88 15.29 14.00 11.59
32. Lakshdweep 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
33. Dadra and Nagar Haveli 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
34. Daman and Diu 16.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
35. MANAGE 368.56 40.44 0.00 316.98 300.00 165.97 96.00 100.36
36. DOE 0.00 0.00 1.00 1.00 1.21 1.21 0.38 0.39
Total 4390.06 1270.13 4826.70 404345 15580.76 10771.05 7383.04 3613.19
Statement |l
The State & Year-wise funds released and expenditure under the National Bamboo Mission
(Rs. in lakhs)
Sl.No. States 2006-07 2007-08 2008-09
Rel. Exp. Rel. Exp. Rel. Exp.
1 2 3 4 5 6 7 8
1. Maharashtra 0.00 — 109.78 2683.59 .
2. Guijarat 0.00 - 194.83 179.20 242,23 ’
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1 2 3 4 5 6 7 8
3. Kerala 0.00 —_ 151.00 3.28 48.59 48.59
4. Andhra Pradesh 0.00 - 112.80 21.78 42.65 "
5. Uttaranchal 261.87 261.87 387.00 387.00 147.47 97.47
6. Uttar Pradesh 0.00 - 391.16 214.65 88.88 *
7. Jammu and Kashmir 0.00 - 0.00 - 50.20 *
8. Rajasthan 92.85 92.85 0.00 - 40.00 *
9. Tamil Nadu 0.00 - 258.32 38.30 49.59 .

10. Himachal Pradesh 0.00 - 127.25 56.37 88.08 *

1. Jharkhand 0.00 - 100.00 99.79 131.56 *

12. Karnataka 0.00 - 212.17 82.48 174.25 *

13. Orissa 329.97 316.31 736.72 468.57 65.94 .

14. Chhattisgarh 275.34 275.34 786.98 786.98 310.37 *

15. West Bengal 31.85 13.05 0.00 54.15 *

16. Punjab 0.00 - 395.71 17.12 79.48 *

17. Madhya Pradesh 0.00 - 601.59 95.10 0.00 —

18. Bihar 0.00 - 543.87 3242 000 -

19. Goa 0.00 - 31.00 y 0.00 -

Sub—Total 991.88 959.42 5140.18 2502.82 1897.03 146.06
NE States

20. Assam 1080.31 987.49 601.36 §57.78 440.16 438.88

21. Mizoram 865.45 865.45 1001.97 1001.97 325.27 325.27

22. Meghalaya 508.31 506.04 332.54 292.85 265.28 *

23. Sikkim 429.32 429.32 450.44 376.88 93.84 5.69

24. Tripura 122.16 122.16 646.63 219.24 137.67 .

25. Manipur 647.17 647.17 N2 371.21 313.44 313.44

26. Nagaland 1315.96 1315.96 1484.17 1484.17 829.11 ¢

27. Arunachal Pradesh 15610.35 1510.35 873.60 873.60 196.00 .

Sub—Total 6479.03 6383.94 5761.92 5177.70 2600.77 1083.28
Grand Total 7470.91 7343.36 10902.10 7770.52 4497.80 1229.34

*Expenditure progress report is awaited from these States.
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NFSM—Reloase of funds and amount spent by Ihe Siate duning 2007-08

Total allocation under NFSM during 2007-08 Rs. 398.75 Crore
Release during 2007-08 Rs. 398.73 Crore
(Rs. in Crores)

State Rice Wheat Pulses Pubicity Grand Tot

Amount  Amout  Ungent Amosdt Amot  Unpedt  Amat  Amani  Unped Amont  Amont  Unepend  Amount  Amaunt  Unspent

Reloased UNized  Balnce Releesed Uiized Baiance Roleased hized  Baance Relsased Uized  Balance Acleased Ubized  Balence
Andiva Pradesh 1575 655 520 0000 0000 GO0 2811 1876 935 076 0000 076 4462 2607 1855
Assam 1124 875 249 0000 0000 0000 0000 0000 0000 016 016 0000 1140 850 249
Bihar 263 034 228 2892 1208 1684 338 08 25 138 007 131 3630 1331 2300
Chhattisgarh 441 0000 441 0000 0000 0000 963 196 767 051 019 049 1455 198 1258
Gujarat 0000 0000 0000 480 046 435 226 0 182 031 0000 031 7T 079 658
Haryana 0000 0000 0000 1838 314 1524 215 045 200 062 033 030 215 362 1754
Kamataka 242 076 185 0000 0000 0000 511 111 400 034 034 0000 787 221 586
Madhya Pradesh 0000 0000 0000 2612 609 2003 1694 288 1406 306 0000 306 4812 887 IS
Maharashira 087 033 054 397 328 069 858 337 521 07 04 028 M4 T OM
Orissa 646 208 438 0000 0000 0000 457 1S3 304 031 021 01 134 3B 78
Pujab 0000 0000 0000 3108 2409 718 066 012 054 104 008 106 3288 2429 859
Rajasthan 0000 0000 0000 1501 31 190 853 065 788 105 0 07 245 408 205
Tamdl Nadu 910 090 817 0000 0000 0000 346 051 285 025 025 0000 1281 167 NM
Ultar Pradesh 0000 0000 0000 7079 4648 2431 841 315 526 459 001 458 8370 4964 3418
Wes! Bengal 609 596 014 427 213 2M 186 1M O0R 07 001 077 1300 823 3T
Total 5897 2567 3327 ioa.:u 10086 10268 10385 3649 6716 1598 298 1300 38183 16689 21595
IiPR, Kanpur 0000 0000 0000 0000 00.00 00.00 106 0000 106 0000 0000 00.00 106 0000 1.06
ICRISAT 0000 0000 0000 0000 0000 0000 088 0000 088 0000 0000 0000 088 0000 088
NSC (Seen Minikit-Wheat) 0000 0000 0000 327 327 0000 0000 0000 0000 0000 0000 0000 327 327 00.00
SFCI (Seed Minikat-Wheat) 0000 0000 0000 160 160 160 0000 0000 0000 0000 0000 0000 160 160 00.00
Date of Extension 0000 0000 0000 0000 0000 0000 0000 0000  00.00 1000 1000 0000 1000 1000  00.00

(Pubicity at Central levl)
Grand Total 5897 2567 3327 20821 10573 10263 10559 3649 6000 2698 1298 1300 30873 18035 2178
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Allocation and release of funds under NFSM during 2008-09
(Rs. in crores!

Stale Rice Wheat Puises Publicity Local indative Total Total
Rice Wheat Puises afioc.  amount
Aloc. Release Alloc. Relgase Alloc. Release Alloc. Release Alloc. Release Alloc. Release Alloc. Relvase released
Andiva Pradesh 2640 1182 0000 0000 2038 1447 100 100 592 297 0000 00.00 .5.93 296 6863 3301
Assan 2627 1237 0000 0000 0000 0000 020 020 616 308 0000 0000 0000 0000 3263 1565
Bihar 2157 1498 21N 5§33 1877 1245 0000 0000 758 379 758 379 759 379 9080 444
Chhattisgarh 3151 2080 0000 0000 4843 3106 0000 0000 379 180 0000 0000 379 180 8752 5668
Gujarat 1A 1.4 8.80 1.09 452 170 041 010 269 134 260 134 268 134 25 83
Haryana  * 0000 0000 2059 124 093 0000 0000 0000 0000 0000 265 142 284 143 2721 409
Jharkhand 10.40 832 0000 0000 0000 0000 030 030 237 119 0000 0000 00.00 0000 1307 981
Kamataka 14.65 70'2 0000 0000 1118 317 050 050 474 237 0000 0000 474 237 3N 15.4’3
Kerala 1.69 151 0000 0000 00.00 0000 0000 0000 0000 0000 0000 0000 0000 0000 189 151
Madhya Pradesh 12.36 989 5243 2191 4230 1978 0000 0000 853 426 8S3 427 853 427 13269 6438
Mahamshira 10.32 R 8.31 596 311 18R 183 125 A4 237 474 237 474 237 6650 3836
Orissa 3202 2123 0000 0000 2508 1703 081 070 583 296 0000 0000 593 297 6976 4488
Punjab 00.00 0000 3754 2285 054 0000 0000 0000 0000 0000 356 178 356 178 4519  26.40
Rajasthan 0000 0000 2094 4.85 54 0000 148 075 0000 0000 71 35 11 355 4206 127
Tamil Nadu 7145 2152 0000 00.00 212 0000 05 050 403 202 0000 0000 403 201 4782 2605
Uttar Pradesh 4842 3B 9447 5127 2476 1454 0000 0000 1232 616 1232  6.16 1232  6.16 204.60 123.02
Wes! Bangal 4633 3098 3.00 026  13.00 854 0000 0000 269 134 260 134 269 135 7039 4381
Total 32106 20841 27179 11476 25754 13876 673 530 7149 3574 5207 2600 7648 3825 1057.12 567.24
PR, Kanpur 0000 0000 0000 00.00 1500° 315 315
ICRISAT 0000 0000 0000 0000 161 0.47 047
NSC-Soed Minkit - 0000 . 031 0000  00.00 0.03¢
SFCl-Seed Minkit 00.00 - 0000 0000 00.00 031@
5.5.Cs-Seed Minkit
Other Expenditure at 0.46
Central level
Grand Total 571.68 -

‘There is an outlay of Rs. 15.00 crore (Rs. 10.00 crore, @ Rs. 2 crore each year for strengthening of Breeder Seed Production and
Rs. 5 crore for strengthening of training Infrastructure and organizing training programme) under NFSM-Pulses during 11th Plan period.,

@ Payment of Rs. 31.20 lakhs made to SFCI towards supply of Wheat seed mininkit during 2007-08.
# Payment of Rs. 3.000 lakhes to NSC towards supply of wheat seed minkit during 2007-08.
In addition Rs. 20.00 crore placed at the disposal of Extension Division for media publicity at Central lavel.
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Statement il
State-wise Physical Progress under NHM during 2005-06 to 2007-08

‘Area in Ha.
“*Quantity in No.

Si.No. States Area Coverage®  Rejuvenation Organic IPM° Nursery* PHM" Markets**
Farming*

Tar Ach. Tar  Ach.  Tar  Ach Tar Ach. Toe  Ach. Tar Ach. Tar  Ach.

1 Andva Pradesh 9919036 116.04000 2685000 2664000 585000 11300 6245000 6318800 12200 10500 5700 40800 4200 1400
2 Bhar 1553200 2640740 1336700 20500 100000 22000 650000 628500 4500 14000 300 000 000 000
a, Chhattisgerh 5304500 3280800 460000 000 490000 700000 2630000 2250000 3200 100 700 000 000 0.00
‘ Dehi 1000 1065 000 000 000 000 000 000 40 900 1500 000 000 000
5. Goa 90564 61435 155000 111041 75000 34784 50000 2250 400 1000 000 000 100 000
5. Gujarst 5503400 56,1225 83800 14495 33500 34082 1310200 1553649 8300 4800 3.00 600 100 100
7. Haryana 1631890 1626170 161600 82019 79800 135400 633100 674000 6000 3900 MM 1700 0.00 000
3. Surkhand 2055100 1836700 8500 000 85000 000 55600 000 1700 1200 1200 000 1200 000
9. Kamsieka 8527030 7512578 893200 358400 1341000 5068.40 8580000 14032200 30800  267.00 500 20 70 M40
10 Kerais 632000 4301240 3451680 354381 583900 547700 971800 860022 21900 11000 100 100 200 800
n Madhva Pradesh 3095600 3074248 698500 589375 662300 1037025 2287100 2171400 11800 136.00 100 5400 000 300
2 Maharashin 12670330 17746234 040000 2281647 1451761 490425 35700 2662062 13700 00 300 41100 20 500
13, Orissa 5805600 6093851 673300 130300 130300 190000 54000 255900 000 12900 11000 000 2400 000
", Punisb 1747300 1287623 53900 673760 225000 000 0.00 000 1200 000 300 600 100 1100
15, Rajesthan 4961603 4017963 71800 109768 355000 291925 1114300 2262150 8400 8900 1300 600 400 400
16. Tominedu 9641310 6782054 910100 909003 1091200 1213396 2046800 4100205 5900 15900 000 000 000 000
". Untar Pradesh 4354360 3523654 831000 220688 941600 1977800 946400 781000 16100 5400 16200 1900 100 000
. Wesl Bengal 2849680 2749100 433000 650000 450000 400400 2135000 1745200 21800 18800 7600 5700 7300 000
19 Andamen and Nicober 3400 2000 500 000 000 000 000 000 20 000 000 000 000 000
b Lakshadweep 000 000 000  00C 000 000 000 000 800 000 (1] 000 00 000
Total B06.427.92 881.640.20 16446968 12094077 89.40061 7427787 334000 4001338 204200 162600  THO0 100000 2000 7000

IPM—integrated Pest Management
PHM—Post Harvest Management
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Statement IV
Progress of Farmer Orented Aclivities Under Extension Reforrn (ATMA) Scheme
Farmer Oriented Activities (2005-06)
Si.No. State Expo-Visit Training Demo. Kisan Melas Total FIGs
M F M F M F M F M F  Mobilized
1. Andhra Pradesh 441 13 3635 1651 323 93 5879 1621 10278 3478
2. Bihar 0 0
3 Chhattisgarh 20 4 133 45 600 12 56 37 809 198
4. Goa 59 0 370 230 209 4 441 247 1079 481
5. Gujarat 37 0 0 0 0 0 0 0 37 0
6. Haryana 645 167 2278 547 325 64 6055 372 9303 1150
7. Himachal Pradesh 245 105 1400 700 600 400 4350 3000 6595 4205
8. Jharkhand 300 90 3484 1476 148 44 400 150 4332 1760
9. Kamataka 2 0 15 390 35 5 3000 1000 3152 1395
10. Madhya Pradesh 107 0 LYAR 155 0 0 6431 500 8249 655
" Maharashtra 0 0 198 6 0 0 0 0 198 6
12, Orissa 160 0 450 2000 4030 420 35000 30000 39640 32420
13. Punjab 281 19 2400 938 2954 410 2286 9 7921 1406
14. Rajasthan 490 76 1430 390 52 20 3650 1152 5622 1638
15. Tamil Nadu 0 0
16. Uttaranchal 125 22 120 5 0 0 159 83 404 10
17. Uttar Pradesh 0 0
18. West Bengal 8 0 0 0 0 0 0 0 8 0
19. Arunachal Pradesh 0 0 147 168 175 420 0 0 322 588
20. Manipur 60 20 550 150 0 0 0 0 610 170
21, Mizoram 0 0 0 0 60 30 0 0 60 30
2. Nagaland 0 0
2. Andaman and Nicobar 26 4 0 0 0 0 0 0 26 4
24. Jammu and Kashmir 0 0
Grant total 3006 620 18421 8851 9511 2052 67707 38171 49694 0

FIGS—Fammers Interest Groups
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Statement V
Farmer Orented Aclivivies (2006-07)
Sl.No. State Expo-Visit Training Demo. Kisan Melas Total FiGs
M F M F M F M F M F  Mobilized
1. Andhra Pradesh 1483 34 15072 8414 2647 1057 22404 13896 41606 23701 M
2. Bihar 240 120 5445 2930 380 130 6085 3180 143
3. Chhattisgarh 292 53 - 3541 987 14500 5100 26985 11743 45318 17883 1294
4. Goa 116 7% 47 303 1667 458 2530 837 §
5. Gujarat 219 137 1228 T4 570 190 “7 150 2525 1201 200
6. Haryana 325 64 605 167 278 547 6055 370 9263 1148 LX)
7. Himachal Pradesh 580 260 3052 1558 1340 610 11300 8750 16272 1!178 325
8. Jharkhand 1931 619 6370 2140 1005 335 4236 2604 13542 5698 221
9. Kamataka 63 215 979 1267 12
10. Madhya Pradesh 792 152 5912 1140 568 92 20441 LY ama3 8156 875
1. Maharashira 15343 1897 640 10 4632 976 264422 98880 285037 101763 n
12. Orissa 600 400 3300 4465 80000 40000 60000 22500 143900 67365 1365
13. Punjab 3530 741 14932 4808 7083 217 282 16926 50816 24692 160
14. Rajasthan 2068 n 5212 2170 235 757 26138 8972 35774 12636 418
15, Tamil Nadu 456 294 1869 1001 e 378 338 ‘12t 35 1794 18
16. Uttaranchal 150 60 1652 682 606 236 3778 1782 6163 2760 3%
17. Uttar Pradesh 2496 624 12947 23 4090 355 44010 20032 63543 24434 482
18. West Bengal 100 40 170 210 188 61 22390 13620 22848 13931 54
19. Arunachal Pradesh 504 26 380 120 884 3%
20. Manipur 205 85 1600 1250 §50 350 0 0 2355 1685 0
21, Mizoram 110 20 950 200 80 0 0 0 1140 20 200
Nagaland 55 3 3527 1210 560 Pl 9256 aon 13398 8451 "
Andaman and Nicobar 1080 862 350 250 588 62 2018 1574 60
A Jammu and Kashmir 2 2 10
5 Sikkim 259 m 1138 487 294 126 1750 750 3441 1474 30
26 Jammu and Kashmir 2449 428 s 1250 666 M 8097 2172 18949 4361 0
Grant fotal 33944 7285 99446 40607 128161 54967 558283 233508 819834 336457 6497

M=Number of male farmers,

F=Number of female farmers.
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Statement Vi
Farmer Orianted Activities (2007-08)
Updated 22.10.08

SINo. . State Expo-Vist Training Demo. Kisan Melas Total FiGs  Fam
M F M F M F M F M F Mobize  Schools

1. Andhra Pradesh 1635 552 43032 21413 3126 1659 22005 13554 69628  aN78 4“2 207
2 Bihar 1034 516 26016 11151 36 108 41892 1805 68258 20831 736 200
3 Chhattisgarh 1428 596 1361 668 165 75 20016 RN 28170 4681 T2
4 Goa 0 0 504 218 0 0 250 150 754 366 0 0
5. Gujarat 1566 1051 3408 1842 5051 1611 20171 21503 6309 26007 813 k']
8. Haryana 651 %5 an 547 324 64 6055 310 8308 1246 Q s
1. Himachal Pradesh 760 430 2295 1340 1400 70 1200 7130 15725 9600 297 52
8. Jnarkhand 645 207 1428 412 1400 0 1155 385 4628 1004 130 9
8. Kamataka 760 430 2285 1340 8930 26 1270 0 23285 11570 81 0
10. Madhya Pradesh 5800 1326 26654 5741 Ky )| %4 57415 9821 99663 18683 150 575
1. Maharashim 15932 0025 39162 16814 1863 28 1977 5807 74934 20004 1318 0
12 Orissa 13900 3200 254000 346300 10000 3507 94539 218 372439 353225 12
12 Punjab 4507 703 23682 3644 19871 2954 25261 3701 73321 11002 am 2
W, Rajasthan 6138 915 48438 23997 134411 52359 22367 6389 211344 83660 147 96
15, TamA Nady 167 514 6057 2053 10439 4263 30064 29115 47927 36845 357 b4]
16. Uttaranchal 1524 27 10643 346 1674 485 9657 4841 23408 9348 98 0
1 Uttar Pradesh 5808 1922 90993 11519 24623 2027 102217 3412 234842 51880 1598 an
18, West Bengal - — 18080 4520 79151 19788 11201 2434 97232 24308 12 442
19, Assam 85 4 504 218 0 0 0 0 569 20 142
20. Arunachal Pradesh 0 0 112
21. Manipur 3 199 568 24 102 L) 180 68 1229 617 130 2
2 Mizoram Y] 7 206 160 an 150 M3 1655 4340 1972 153 0
3. Nagaland 28 155 3240 9680 750 1000 1383 1354 5621 12189 45 30
24, Andaman Nicchar 100 20 1120 0 0 60 1500 685 2810 1005 10 0
2. Sikkim 0 0 15 84 340 60 1590 685 1845 829 5 1
26. Jamimu pu Kashmr: 25 25 50 0 0
2. Kerala 1041 510 502 2% 0
2. Tripura 0 0 0 0 0 0 0 0 0 7845 0 2085
Total 2007:03 64094 19353 606204 463037 308991 04158 513483 1714885 1473890  TSP243 15537 5312

M=Number of male farmers, F=Number of female farmers.
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Farmers oriented activities (2008-09—upto September, 2008)

®Updated 21.10.08

SINo. S Expo-Visi Training Demo. Kisan Melas Tote AiGs  Fam
M F M F M F M F " F Moblized Schools
1. Aadhm Pradesh 0 0 0 0 0 0 0 0 0 2 0 13
2 Bhar 6221 1085 107817 16618 504 18 8535 19705 1901 M2 20 10
3 Chhatisgerh 0 0 0 0 0 0 0 0 0 0 0 0
«  Goa 0 0 0 0 0 0 0 0 0 0 0 0
5. Gusal 0 0 0 0 0 0 0 0 0 0 0 0
6. Hayna 0 0 0, 0 0 0 0 0 0 0 0 0
7. Hmachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0
8 Jharkhand %3 109 625 2 545 0 0 0 5B W 0 ‘
9 Kamataka 365 1300 4869 1700 40844 18671 8983 4188 5831 25427 a 0
10, Madhya Pradesh 2883 %3 81 840 15N W05 Te61 63812 ST €S540 108 108
1", Maharashira 18891 7560 59335 25478 4396 1000 25394 10896 108016 4504 0 0
) Orissa 0 0 0 0 0 0 0 0 0 0 0 0
13, Puniab 513 M e e 2 61 M W 1 A% 0 0
n Rajasihan Clj 85 430 11668 5% 0 S0 201 1046 14004 6 0
15, Tamh Nadu 1640 70 5285 310 343 959 60400 2678 U0 T ) »
16 Unaranchal 0 0 0 0 0 0 0 0 0 0 0 0
17 Uttar Pradash 29164 0 4833 0 I 0 13% 0 0 0 0o ™
18. West Bengal 0 0 0 0 0 0 0 0 0 0 0
19 Assam 0 0 0 0 0 0 0 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0
2 Manipur 0 0 0 0 0 0 0 0 0 0
2 Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
8 Nagaiand 200 1200 7400  SB00 4538 90 5500 21000 635 20080 0 0
u Andaman and Nicobar 0 0 2 2 7 0 M8 S 243 S 0 4
Sikdm 0 0 0 0 0 0 0 0 0 0 5 0
Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0
2. Kerala 0 0 0 0 0 0 0 0 0 0 0 0
®. Puducheny 0 0 760 % 10 0 & M 2 2 3 0
Total (2008-09) G287 12251 3678 6713 100280 2250  7TA4S31 15004 1110916 253015 1572 WM

* Information awaited from rest of the States.
M=Number of male farmers, F= Number of female farmers.
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The State-wise Physical Achievement (major components) duning 2006-07 and 2007-08 made

under the National Bamboo Mission

SI.No.

States Plantation Training of Nurseries (in nos.)
(in ha) Famers
(in nos.)
1. Maharashtra 600 191
2. Gujarat 1060 255
3. Kerala * . ¢
4. Andhra Pradesh 119 41 4*
5. Uttaranchal 3038 1200 15
6. Uttar Pradesh 1226 75 14
7. Jammu . and Kashmir . . .
8. Rajasthan . 887 36
9. Tamil Nadu 110 450 2
10. Himachal Pradesh 346 130 4
1. Jharkhand 5§50 * 8
12. Kamataka 1635 26 *
13. Orissa 3970 9 116
14. Chhattisgarh 4364 850 83
15. West Bengal 40 * 5
16. Punjab * * *
17. . Madhya Pradesh y * *
18. Bihar * * *
19. Goa * * *
Sub-Total 17058 3914 296
NE States
20. Assam 5080 2425 20
21. Mizoram 10556 1280 126
22 Meghalaya 4090 240 16
23. Sikkim 1436 805 69
24. Tripura 1200 3150 67
25. Manipur 5000 1200 84
26. Nagaland 13032 3022 86
27. Arunachal Pradesh 15220 3135 98
Sub Total 55614 168357 586
Grand Total 72672 18271 862

*Progress report is awaited from these States, during current year (2008-09). Physical progress report is also awalted.
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Physical and Financial progress report of NFSM for the Year 2007-08

State: Andhra Pradesh

to Questions 330

Rice (Rs. in lakh)
Si.No. Intervantions Unit Physical Financial
Achievements Achievements
1 2 3 4 5
1. Demo. on Improve. Practices Nos. 2172.00 54.30
2. Demo. on (SRI) Nos. 3405.00 41.32
3. Demo. on Hybrid Rice Technology Nos. 288.00 8.64
4. Prod. of Hybrid Rice Seed. Qtis. 0.00 0.00
5. Distribu. of Hyb. Rice Seed Qtis. 0.00 0.00
6. Distribution of HYVs Seeds. Qtls. 750.00 3.75
7. Incentive for Micro-Nutrients. Ha 44408.00 222.04
8. Incentive for Liming in Soils. Ha 0.00 0.00
9. Conoweeder and other Farm Imp Nos. 87.00 1.06
10. P.P. Chemical & bio-agents. Ha 4000.00 20.00
1. Farmers Trainings (FFS) Nos 238.00 40.46
12. Miscellaneous district Level No. 11.00 11.53
(b) Miscellaneous State Level 1.00 0.93
Video conemcing 250.85
13. Local Initiatives 0.00
654.68
Pulses
1. Purch. of Breeder Seed from ICAR Qtis. 0.00 0.00
2. Prod. of Found. and Certified seeds Qtis. 0.00 0.00
3. Drstribution of Certitied Seed Qtis. 88333.00 1060.00
4. Strength. of Certification Agency. - 0.00 0.00
5. Distribution of Lime/Gypsum. Ha 0.00 0.00
6. Distribution of Micronutrients. Ha 1253.00 9.40
7. Ha 25000.00 187.50

integrated Pest Management (IPM)
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1 2 3 4 5
8. Distribution of Sprinkler Sets. Ha 156.00 .11.69
9. Training on pattern of FFS. Nos. 0.00 219.91
(ii) State level Trainings for Trainers. Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 0.00 10.40
(b) Miscellaneous State level No. 0.00 0.00
1. Local initiatives 377.50
Total 1876.40
Physical and Financial progress report of NFSM for the Year 2007-08
(Rs. in lakhs)
State: Assam
Si.No. Components Allocation Exp.
1. NFSM-Rice 1151.060 259.46
2. Publicity 16.600 15.60
3. Local Initiative 0.000 0.00
) Total 1166.660 275.06
Rice
Sl.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improv. Practices Nos. 1000.00 25.00
2. Demo. on (SRI) Nos. 200.00 6.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4, Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. Of Hyb. Rice Seed. Qtls. 40.50 0.81
6. Distribution of HYVs Seeds. Qtis. 17500.00 87.50
7. Incentive for Micro-Nutrients. Ha 1000.00 5.00
8. Incentive for Liming in Soils. Ha 5000.00 25.00
9. Conoweeder and other Farm Imp Nos. 0.00 0.00
10. P.P. Chemical & bio-agents. Ha 0.00 0.00
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1 2 3 4 5
1. Fammers Trainings (FFS) Nos. 80.00 13.60
12. Miscellaneous district Level No. 13.00 82.88
(b) Miscellaneous State Level No. 1.00 13.87
13. Local Initiative 0.00
Total 259.46
Physical and Financial progress report of NFSM for the Year 2007-08
(Rs. in lakhs)
SIL.No. Components Allocation Exp.
1. NFSM-Rice 262.555 34.46
2. Pulses 338.000 81.61
3. Wheat 2891.780 1207.88
4. Publicity 138.000 7.08
Total 3630.335 1331.02
Rice
SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improv. Practices Nos. 697.00 15.00
2, Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4, Prod. of hybrid Rice Seed. Qtis. 0.00 0.00
5. Distribu. of Hyb. Rice Seed. Qtls. 0.00 0.00
6. Distribution of HYVs Seeds. Qtis. 634.00 3.18
7. Incentive for Micro-Nutrients. Ha. 1654.00 8.27
8. Incentive for Liming in Soils. Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos 0.00 0.00
10. P.P. Chemical & bio-agents. Ha 0.00 0.00
11. Farmers Trainings (FFS) Nos. 96.00 7.68
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o Questions 336

2

3 4 5

12 Miscellaneous district Level No. 18.00 0.33
(b) Miscelianeous State Level No. 1.00 0.00

Puises
1. Purch. of Breeder Seed from ICAR Qtis 140.00 7.57,
2. Prod. of Found and Certified seeds Qtls. 0.00 7.39
3. Distribution of Certified Seed. Qtis. 200.00 2.40
4. Strength. of Certification Agency 0.00 25.00
5. Distribution of Lime/Gypsum. Ha 0.00 16.09
6. Distribution of Micronutrients. Ha 2449.00 0.00
7. Integrated Pest Management (IPM). Ha 2818.77 21.14
8. Distribution of Sprinkler Sets. Ha 12.00 0.93
9. Training on pattern of FFS. Nos. 0.00 0.00
(i) State Level Trainings for trainers. Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 13.00 1.09
(b) Miscellaneous State Level No. 0.00 0.00
Total 81.61

Wheat
1. Demo. on Improv. Practices Nos. 24079.00 297.11
2. Seed distribution Nos. 593412.00 296.71
3. incentive for Micro-Nutrients Nos. 23243.00 116.21
4. Incentive for Gypsum Qtls. 0.00 0.00
5. Zero till seed drill Machine Qtls. 91.00 13.65
6. Distribution of Rotavator Qtls. 70.00 21.65
7. Distribution of Diesel Pumpset Ha. 3586.00 358.60
8. Farmers Trainings (FFS) Nos. 1427.00 87.50
9. Miscellaneous district Level No. 25.00 6.10
(b) Miscellaneous State Level 1.00 11.00

Total

1207.88




337

Whitten Answers AGRAHAYANA 19, 1930 (Saks)

Physical and Financial progress report of NFSM for the Year 2007-08

State: Chhattisgarh

to Ouestions 338

(Rs. in lakhs)
SI.No. Components Allocation Exp.
1. NFSM-Rice 441.250 0.00
2. Pulses 963.000 195.52
3. Publicity 51.000 1.90
Total 1455.250 197.52
Rice
SlI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 )
1. Demo. on Improve Practices Nos. 0.00 0.00
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4. Prod. of Hybrid Rice Seed. Qts. 0.00 0.00
5. Distribution of Hyb. Rice Seed. Qtis. 0.00 0.00
6. Distribution of HYVs Seeds. Qtis. 0.00 0.00
7. Incentive for Micro-Nutrients. Ha 0.00 0.00
8. Incentive for Liming in Soils. Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos. 0.00 0.00
10. P.P. Chemical & bio-agents. Ha 0.00 0.00
1. Farmers Trainings (FFS) Nos. 0.00 0.00
12. Miscellaneous district Level No. 0.00 0.00
(b) Misellaneous State Level 0.00 0.00
Pulses
1. Purch. of Breeder Seed from ICAR. Qtis. 52.46 217
2. Prod. of Found and Certified seeds Qtis. 2310.70 16.07
3. Distribution of Certified Seed. Qtis. 2053.92 21.60
4, Strength: of Certification Agency. - 0.00 0.00
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1 2 3 4 5
5. Distribution of Lime/Gypsum Ha 21730.80 36.55
6. Distribution of Micronutrients. Ha 21730.80 36.55
7. Integrated Pest Management (IPM) Ha 13024.20 73.26
8. Distribution of Sprinkler Sets. Ha 253.00 217
9. Training on pattern ot FFS. Nos. 0.00 0.00
(ii) State Level Trainings for Trainers. Nos. 0.00 0.00
10. Miscellaneous (a) District level Nos. 8.00 7.27
(b) Miscellaneous State Level 0.00 0.00
Total 195.62

Physical and Financial progress report of NFSM for the Year 2007-08

State: Gujarat

(Rs. in lakhs)

SI.No. Components Allocation Exp.

1. NFSM-Rice 0.000 0.00

2. Pulses 226.000 33.77

3. Wheat 480.250 45.64

4. Publicity 31.000 0.00

Total 737.250 79.41 )

Rice

Si.No. Intervantions Unit Physical Financial
Achiev. Achiev.

1 2 3 4 5

1. Demo. on Improv. Practices Nos. 0.00 0.00

2. Demo. on (SRI) Nos. 0.00 0.00

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00

4, Prod. of Hybrid Rice Seed. Qtis. 0.00 0.00

5. Distribn. of Hyb. Rice Seed. Qtis. 0.00 0.00

6. Distribution of HYVs Seeds. Qtls. 0.00 0.00
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1 2 3 4 5
- 7. Incentive for Micro-Nutrients. Ha 0.00 0.00
8. Incentive for Liming in Soils Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos. 0.00 0.00
10. P.P. Chemical & bio-agents Ha 0.00 0.00
11, Famers Trainings (FFS) Nos. 0.00 0.00
12 Miscellaneous district Level No. 0.00 0.00
(b) Miscellaneous State Level 0.00 0.00
Puises
1. Purch. of Breeder Seed from ICAR. Qtls. 0.00 0.00
2. Prod. of Found and Certified seeds Qtls. 0.00 0.00
3. Distribution of Certitied Seed Qtis. 1746.00 20.92
4. Strength of Certification Agency - 0.00 0.00
5. Distribution of Lime/Gypsum Ha 1400.00 9.81
6. Distribution of Micronutrients Ha 0.00 0.00
7. Integrated Pest Management (IPM) Ha 725.00 3.04
8. Distribution of Sprinkler Sets Ha 0.00 0.00
9. Training on pattern of FFS Nos. 0.00 0.00
(i) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District Level No. 0.00 0.00
(b) Miscellaneous State Level No. 0.00 0.00
1. Local Initiatives
Total 33.77
Wheat
1. Demo. on Improv. Practices Nos. 700.00 9.27
2. Seed distribution Nos. 2127.08 10.80
3. Incentive for Micro-Nutrients Nos. 0.00 0.00
4. Incentive tor Gypsum Qtis. 0.00 0.00
5. Zero till seed dril Machine Qtis. 0.00 0.00
6. Distribution of Rotavator Qtis. 75.00 22.50
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to Questions 344

2 3 4 5
7. Distribution of Diesel Pumpset Ha 0.00 0.00
8. Farmers Trainings (FFS) Nos. 22.00 2.84
9. Miscellaneous district Level No. 4.00 0.23
(b) Miscellaneous State Level 1.00 0.00
Total 45.64
Physical and Financial progress report of NFSM for the Year 2007-08
(Rs. in lakhs)
SI.No. Components Allocation Exp.
1. Pulses 215.000 14.76
2. Wheat 1874.110 314.07
3. Publicity 62.400 32.67
| Total 2151.510 361.50
Puises
Sl.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Purch. of Breeder Seed from ICAR Qtis. 0.00 0.00
2. Prod. of Found and Certified seeds Qtis. 5§52.00 5.52
3. Distribution of Certified Seed Qtis. 95.00 1.22
4, Strength. of Certification Agency - 1.00 2.93
5. Distribution of Lime/Gypsum Ha 0.00 0.00
6. Distribution of Micronutrients Ha 100.00 0.24
7. Integrated Pest Management (IPM) Ha 0.00 0.00
8. Distribution of Sprinkler Sets Ha. 24.00 3.70
9. Training on pattém of FFS Nos. 25.00 0.79
(i) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District Level No. 5.00 0.36
(b) Miscellaneous State Level No. 0.00 0.00

Total

14.76
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1 2 3 4 5
Wheat
1. Demo on Improv. Practices Nos. 2284.00 35.91
2. Seed distribution Nos. . 750.00 3.76
3. Incentive for Micro-Nutrients. Nos. | 1191.00 3.17
4 Incentive for Gypsum Qtls. 120.00 0.26
5. Zero till seed drill Machine Qtis. 397.00 65.42
6. Distribution of Rotavator Qtis. 667.00 186.00
7. Distribution of Diesel Pumpset Ha 0.00 0.00
8. Farmers Trainings (FFS) Nos. 120.00 14.34
9. Miscellaneous district Level No. 7.00 3.46
(b) Miscellaneous State Level 1.00 2.76
10. Local initiatives 0.00
Total 314.07
Physical and Financial progress report of NFSM for the year 2007-08
(Rs. in lakhs)
Si.No. Components Allocation Exp.
1. NFSM-Rice 0.000 0.00
2. Publicity 0.000 0.00
Total 0.000 0.00
Rice
Si.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improve. Practices Nos. 0.00 0.00
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos 0.00 0.00
4. Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. ot Hyb. Rice Seed. Qtis. 0.00 0.00
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1 2 3 4 5
6. Distrib'ution of HYVs Seeds. Qtls 0.00 0.00
7. Incentive for Micro-Nutrients. Ha 0.00 0:00
8. Incentive for Liming in Soils. Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos. 0.00 0.00
10. P.P. Chemical and bio-agents. Ha 0.00 0.00
1. Farmers Trainings (FFS) Nos. 0.00 0.00
12. Miscellaneous district Level No. 0.00 0.00
(b) Miscellaneous State level 0.00 0.00
0.00 0.00
Scheme not implemented
Physical and Financial progress report of NFSM for the year 2007-08
State: Kamataka
(Rs. in lakhs)
SI.No. Components Allocation Exp.
1. NFSM-Rice 241.690 76.34
2. Pulses 511.000 110.6Q
3. Publicity 34.000 34.00
Total 786.690 220.94
Rice
SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo on Improv. Practices Nos. 180.00 2.80
2. Demo on (SRI) Nos. 60.00 1.24
3. Damo on Hybrid Rice Technology Nos. 31.00 0.86
4. Prod. of Hybrid Rice Seed. Nos. 0.00 0.00
5. Distribu. Of Hyb. Rice Seed. Qtls. 0.00 0.00
6. Distribution of HYVs Seeds. Qtis. 0.00 0.00
7. Incentive ot Micro-Nutrients. Ha 270.00 1.35
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1 2 3 4 5
8. Incentive for Liming in Soils. Ha 476.00 2.38
9. Conoweeder and other Farm Imp. Nos. 15.00 0.16
10. P.P Chemical & bio-agents. Ha 127.00 0.63
1. Farmers Trainings (FFS) Nos. 2.00 0.29
12. Miscellaneous district Level No. 7.00 0.09
(b) Miscellaneous State Level 1.00 12.50
13. Strength. of KSSC Ltd., 54.05
Total 76.34
Pulses
1. Purch. of Breeder Seed from ICAR Qtls. 0.00 0.00
2. Prod. of Found and Certified seeds Qtls. 0.00 0.00
3. Distribution of Certified Seed Qtls. 347.00 0.20
4, Strength of Certification Agency - 1.00 10.00
5. Distribution of Lime/Gypsum Ha 0.00 0.00
6. Distribution of Micronutrients Ha 0.00 0.00
7. Integrated Pest Management (IPM) Ha 0.00 0.00
8. Distribution of Sprinkler Sets Ha 0.00 0.00
9. Training on patiern of FFS Nos. 0.00 0.00
(ii) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 13.00 0.00
(b) Miscellaneous State Level No. 0.00 12.50
Strength. of KSSC Ltd. 87.90
Total 110.60
Physical and Financial progress report for NFSM for the Year 2007-08
State: Kerala
(Rs. in lakhs)
S..No. Components Allocation Exp.
1. NFSM-Rice - 0.000 0.00
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to Questions 352

Rice
SlL.No. Intervantions Unit Physical Financiake
Achiev. Achiey,
1. Demo. on Improve Practices Nos. 0.00 Q.00
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4. Prod. of Hybrid Rice Seed Qtls. 0.00 0.00
5. Distribution of Hyb. Rice Seed Qtis. 0.00 0.00
6. _ Distribution of HVYs Seeds Qtis. 0.00 0.00
7. Incentive for Micro-Nutrients Ha 0.00 0.00
8. Incentive for Liming in Soils Ha 0.00 0.00
9. Conoweeder and other Farm Imp Nos. 0.00 0.00
10. P.P Chemical & bio-agents Ha 0.00 0.00
11. Farmers Trainings (FFS) Nos. 0.00 0.00
12. Miscellaneous district Level No. 0.00 0.00
__ (b) Miscellaneous State Level 0.00 0.00
0.00 0.00
Scheme not implemented.
Physical and Financial progress report of NFSM for the Year 2007-08
State: Madhya Pradesh (Rs. In lakhs)
SI.No. Components Allocation Exp.
1. NFSM-Rice 0.00 0.00
2. Pulses 1694.000 288.02
3. Wheat 2647.495 609.43
4. Publicity 303.000 0.00
. Total 4647.495 897.45
Rice
| SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improve Practices Nos. 0.00 0.00
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
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1 2 3 4 5
. a Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. of Hyb. Ricg Seed Qtis. 0.00 0.00
6. Distribution of HYVs Seed Qtis. 0.00 0.00
7. Incentive for Micro—Nutrienfs Ha 0.00 0.00
8. Incentive for Liming in Soils Ha 0.00 0.00
9. Conoweeder and other Farm Imp Nos. 0.00 0.00
10. P.P. Chemical & bio-agents. Ha. 0.00 0.00
11. Farmers Trainings (FFS) Nos. 0.00 0.00
12. Miscellaneous district level No 0.00 0.00
(b) Miscellaneous State Level 0.00 0.00
Pulses
1. Purch. of Breeder Seed trom ICAR. Qtls. 132.00 0.46
2. Prod. of Found and Certified seeds Qtls. 17522.00 45.52
3. Distribution of Certified Seed. Qtis. 23313.00 98.97
4. Strength. of Certification Agency. - 1.00 0.00
5. Distribution of Lime/Gypsum. Ha 9225.00 22.21
6. Distribution of Micronutrients. Ha 9222.00 . 22.00
7. Integrated Pest Management (IPM) Ha 17427.00 40.85
8. Distribution of Sprinkler Sets Ha 3270.00 52.61
9. Training on pattern of FFS. Nos. 10.00 0.33
(ii) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District Level No. 20.00 5.27
(b) Miscellaneous State Level No. 0.00
Total 288.02
Wheat
1. Demo. on Improve Practices Nos. 8231.00 114.34
2. Seed distribution Nos. 65182.00 204.42
3. Incentive for Micro-Nutrients. Nos. 17407.00 53.24
4. Incentive for Gypsum Qtls. 3844.90 8.32
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o Questions 356

1 2 3 4 5
5. Zero till seed drill Machine Qtis. 37.00 2.08
6. Distribution of Rotavator Qtls. 210.00 40.50
7. Distribution of Diesel Pumpsel Ha 1666.00 117.60
8. Farmers trainings (FFS) Nos. 303.00 4123
9. Miscellaneous district Level No. 30.00 20.38
(b) Miscellaneous State Level 1.00 1.32
10. Local initiatives 0.00
Total 609.43
Physical and Financial progress report of NFSM for the Year 2007-08
State: Maharashtra
(Rs. in lakhs)
SLLNo.  Components Aliocation Exp.
1. NFSM-Rice 87.280 32.93
2. Pulses 858.000 337.24
3. Wheat 397.010 327.94
4, Publicity 72.000 43.73
Total 1414.290 741.84
Rice
Si.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improve Practices Nos. 530.00 13.25
2. Demo. on (SRI) Nos. 0.00 0.00
a Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4 Prod. ot Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. of Hyb. Rice Seed. Qtis. 0.00 0.00
6. Dustribution of HYVs Seeds. Qtis. 705.60 3.53
7 incentive tor Micor-Nutrients. Ha 0.00

0.00
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1 2 3 4 3
. 8. Incentive for Liming in Soils Ha 0.00 0.00
9. Conoweeder and other Farm Imp Nos. 0.00 0.00
10. P.P. Chemical & bio-agents Ha 0.00 0.00
1. Farmers Trainings (FFS) Nos. 96.00 16.15
12. Miscellaneous district level No. 6.00 0.00
(b) Miscellaneous State Level 1.00 0.00
32.93
Puises
1. Purch. of Breeder Seed from ICAR Qtis. 1959.00 1.09
2. Prod. of Found. and Certified seeds Qtls. 3089.00 21.90
3. Distribution of Certified Seed Qtls. 7018.00 74.67
4. Strength of Certification Agency - 0.00 10.00
S. Distribution of Lime/Gypsum Ha 14226.00 86.35
6. Distribution of Miscronutrients Ha 0.00 2.93
7. integrated Pest Management (IPM) Ha 9165.00 53.75
8. Distribution of Sprinkler Sets Ha 0.00° 0.00
9. Training on pattern of FFS Nos. 305.00 19.90
10. Miscellaneous (a) District level No. 0.00 0.00
(b) Miscellaneous State Level No. 18700 12.30
Local initiatives 54.34
;otal 337.24
Wheat
1. Demo. on Improve Praclices Nos. 6013.00 111.82
2. Seed distribution Nos. 27948.00 139.26
3. Incentive for Micro-Nutrients Nos. 1875.00 8.37
4. Incentive for Gypsum Qtis. 0.00 0.00
5. Zero till seed drill Machine Qtis. 28.00 3.32
6. Distribution of Rotavator Qtis. 61.00 16.20
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1 2 3 4 5
7. Distribution of Diesel Pumpset Ha 0.00 0.00
8. Farmers Trainings (FFS) Nos. 157.00 23.82
9. Miscellaneous district Level No. 8.00 24.15
(b) Miscellaneous State Level 1.00 0.00
10. Local initiatives 0.00
Total 327.94
Physical and Financial progress report of NFSM for the Year 2007-08
State: Orissa
(Rs. in lakhs)
Si.No. Components Allocation Exp.
. NFSM-Rice 645.860 207.68
2, Pulses 456.760 153.24
3. Publicity 31.000 20.50
Total 1133.620 381.42
Rice
Si.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improve Practices Nos. 500.00 12.50
2. Demo. on (SRI) Nos. 200.00 6.00
3. Demo. on Hybrid Rice Technology Nos. 21.00 0.63
4. Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribn. of Hyb. Rice Seed. Qtls. 0.00 0.00
6. Distribution of HYVs Seeds. Qtis. 148.40 0.74
7. Incentive for Micro-Nutrients. Ha 14.00 0.07
8. Incentive for Liming in Soils. Ha 10000.00 50.00
9, Conoweeder and other Farm Imp. Nos. 2000.00 60.00
10. P.P. Chemical & bio-agents. Ha 6000.00 30.00
1. Farmers Trainings (FFS) Nos. 70.00 11.90
12. Miscellaneous district Level No. 15.00 21.97
(b) Miscellaneous State Level 1.00 13.87

Total

207.68
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1 2 3 4 5
Pulses
1. Purch. of Breeder Seed from ICAR Quis. 0.00 0.00
2. Prod. of Found. and Certitied seeds Qtls. 192.00 1.92
a3, Distribution of Certified Seed Qtls. 265.47 3.19
4. Strength. ot Certification Agency 0.00 10.00
5. Distribution of Lime/Gypsum Ha 17000.00 45.50
6. Distribution of Micronutrients Ha 4000.00 10.32
7. Integrated Pest Management (IPM) Ha 6000.00 45.00
8. Distribution of Sprinkier Sets Ha 225.00 16.88
9. Training on pattern of FFS Nos. 0.00 0.00
(i) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 10.00 20.43
(b) Miscellaneous State Level No. 0.00 0.00
- Total 153.24
Physrcal and Financial progress report of NFSM for the Year 2007-08
(Rs. in lakhs)
State: Punjab
SI..No. Components Allocation Exp.
1. Pulses 66.000 11.80
2. Wheat 3108.330 2409.39
3. Publicity 114.000 7.68
Total 3288.330 2428.97
Pulses
SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Purch. of Breeder Seed from ICAR. Qtis. 0.00 0.00
t2. Prod. of Found. and Certitied seeds Qtis. 0.00 0.00
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1 2 3 4 5
3. Distribution of Certified Seed Qtis. 600.00 7.20
4. Strength. of Certification Agency - 0.00 0.00
5. Distribution of Lime/Gypsum Ha 0.00 0.00
6. Distribution of Micronutrients Ha 0.00 0.00
7. Integrated Pest Management (IPM) Ha 0.00 0.00
8. Distribution of Sprinkier Sets Ha 0.00 0.00
9. Training on pattern of FFS Nos. 0.00 0.00
(ii) State level Traings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) Districh level No. 5.00 4.70
(b) Miscellaneous State Level No. 0.00 0.00
Total 11.90
Wheat o
1. Demo. on Improve Practices Nos. 37000.00 603.46
2. Seed distribution Nos. 126262.00 631.26
3. Incentive for Micro-Nutrients. Nos. 60000.00 300.00
4. Incentive for Gypsum. Qtis. 0.00 0.00
5.. Zero till seed drill Machine Qtls. 1178.00 147.38
6. Distribution of Rotavator Qltls. 2266.00 679.80
7. 'Distfibution of Diesel Pumpset Ha 0.00 0.00
8. Farmers Trainings (FFS) Nos. 220.00 35.00
9, Miscellaneous district Level No. 7.00 10.50
(b) Miscellaneous State Level 1.00 2.00
Total 2409.39
Physical and Financial progress report of NFSM for the Year 2007-08
State: Rajasthan
(Rs. in lakhs)
SINo  Components Allocation Exp. -
1. Wheat 15.04.180 311.27
2. Pulses 853.000 64.59
3. Publicity 105.000 32.14
Total 2462.180 408.00
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Puises
51.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1. Purch. of Breeder Seed from ICAR Qtls. 26.00 0.00
2. Prod. of Found. and Centified sceds Qtls. 860.00 0.00
3. Distribution of Certified Seed Qtls. 3662.00 13.00
4. Strength of Certitication Agency - 0.00 0.00
5. Distribution of Lime/Gypsum Ha 3077.00 7.71
6. Distribution of Micronutrients Ha 2568.00 5.31
7. Integrated Pest Management (IPM) Ha 25.00 2.30
8. Distribution of Sprinkier Sets Ha 0.00 0.00
9, Training on pattem of FFS Nos. 0.00 248
(i) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 15.00 0.27
(b) Miscellaneous State Level No. 0.00 0.00
Local initiatives 33.52
Total 65.59
Wheat
1. Demo. on Improv. Practices Nos. 3975.00 5§3.13
2. Seed distribution Nos. 36601.00 113.76
3. Incentive for Micro-Nutrients Nos. 13188.00 24.01
4 Incentive for Gypsum Qtis. 3968.00 30.44
5. Zero till seed drill Machine Qtls. 979.00 77.29
6. Distribution of Rotavator Qtis. 7.00 2.10
7. Distribution of Diesel Pumpset Ha 0.00 0.00
8. Farmers Trainings (FFS) Nos. 65.00 6.59
9. Miscellaneous district Level No. 15.00 264
(b) Miscelianeous State Level 1.00 0.04
10. Local initiatives 127
311.27

Total
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(Rs. in lakhs)
Si.No. Components Allocation Exp.
1. NFSM-Rice 917.353 90.48
2. Pulses 444.470 61.23
3. Publicity 25.000 25.00
Total 1386.823 166.70
Rice
SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
1 2 3 4 5
1. Demo. on Improve Practices Nos. 160.00 1.75
2, Demo. on (SRI) Nos. 84.00 2.52
3. Demo. on Hybrid Rice Technology Nos. 100.00 3.00
4. Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. Of Hyb. Rice Seed. Qtis. 0.00 0.00
6. Distribution of HYVs Seeds Qtls. 1980.00 9.50
7. Incentive for Micro-Nutrients. Ha 3185.60 13.20
8. Incentive for Liming In Soils. Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos. 2330.00 56.40
10. P.P. Chemical & bio-agents. Ha 490.00 2.45
1. Farmers Trainings (FFS) Nos. 8.00 136
12. Miscellaneous district Level No. 5.00 0.30
(b) Miscellaneous State Level 1.00 0.00
Local Initiatives 0.00
Total 90.48
Pulses
1. Purch. of Breeder Seed from ICAR. Qtls. 0.00 0.00
2. Prod. ot Found. and Certified seeds Qtis. 691.50 7.13
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| 2 3 4 5
..'3. Distribution of Certified Seed. Qtis. 585.65 7.03
. Sirength. of Certification Agency. - 0.00 0.00
5. Distribution of Lime/Gypsum. Ha 2010.45 13.31
6. Distribution of Micronutrients. Ha 1642.40 5.68
7. integrated Pest Management (IPM). Ha 1710.67 10.80
8. Distribution of Sprinkier Sets. Ha 75.00 5.60
9. Training on pattern of FFS. Nos. 0.00 0.15
(li) State Level Trainings for Trainers. Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 12.00 1.62
(b) Miscellaneous State Level No. 0.00 0.00
1, Local Initiatives 0.00
Total 61.23
° Physical and Financial progress report of NFSM for the Year 2007-08
State: Uttar Pradesh
Rs. in lakhs)
SI.No.  Components Allocation Exp.
1. NFSM-Rice 0.000 0.00
2. Wheat 7079.035 4648.33
3 Pulses 841.025 314.83
4. Publicity 459.000 0.97
Total 8379.060 4964.14
Rice
SI.No. Intervantions Unit Physical Financial
Achiev. Achiev.
'1 2 3 4 5
1. Demo. on Improve Practices Nos. 0.00 0.00
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00
4. Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
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1 2 3 4 5
5. Distribu. of Hyby. Rice Seed Qtls. 0.00 0.00
6. Distribution of HYVs Seeds Qtls. 0.00 0.00
7. Incentive for Micro-Nutrients Ha 0.00 0.00
8. Incentive for Liming in Soils Ha 0.00 0.00
9. Conoweeder and other Farm Imp. Nos. 0.00 0.00
10. P.P. Chemical & bio-agents Ha 0.00 0.00
1. Farmers Trainings (FFS) Nos. 0.00 0.00
12. Miscellaneous district Level No. 0.00 0.00
(b) Miscellaneous State Level 0.00 0.00
Pulses
1. Purch. of Breeder Seed from ICAR. Qtis. 16.00 0.20
2. Prod. of Found and Certified seeds Qtls. 95.00 0.96
3. Distribution of Certified Seed. Qtis. 6709.00 79.91
4. Strength. ot Certification Agency - 1.00 0.00
5. Distribution of Lime/Gypsum. Ha 0.00 168.00
6. Distribution of Micrnutrients. Ha 1980.00 23.25
7. Integrated Pest Management (IPM) Ha 3108.00 5.83
8. Distribution of Sprinkler Sets. Ha 298.00 23.33
9. Training on pattern of FFS. Nos. 2.00 8.30
(i) State Level Trainings for Trainers. Nos. 0.00 0.00
10. Miscellaneous (a) District Level No. 19.00 5.06
(b) Miscellaneous State level No. 0.00 0.00
Total 314.83
Wheat
1. Demo. on Improve Practices Nos. 15832.00 244.89
2. Seed distribution Nos. 637438.00 3076.35
3. Incentive for Micro-Nutrients. Nos. 21770.00 124.98
4, Incentive for Gypsum, Qtis. 0.00 760.00
5. Zero till seed drill Machine Qtls. 363.00 43.40
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3 4 5

6. Distribution of Rotavator Qtls. 290.00 84.87
7. ' Distribution of Diesel Pumpset Ha 2308.00 213.52
8. Farmers Trainings (FFS) Nos. 558.00 74.55
9. Miscellaneous district Level No. 38.00 25.77

(b) Miscellaneous State level 1.00 0.00

Total 4648.33

Physical and Financial progress report of NFSM for the Year 2007-08
State: West Bengal
(Rs. in lakhs)

SI.No. Components Allocation Exp.
1. NFSM-Rice 608.747 594.60
2. Wheat 727.110 215.24
3. Pulses 186.000 114.00
4. Publicity 78.000 0.64

Total 1699.857 922.48
Rice
SI.No. Intervantions Unit Physical Financial

Achiev. Achiev.

1 2 3 4 5
1. Demo on Improve Practices Nos. 1390.00 34.48
2. Demo. on (SRI) Nos. 0.00 0.00
3. Demo. on Hybrid Rice Technology Nos. 500.00 15.00
4 Prod. of Hybrid Rice Seed. Qtls. 0.00 0.00
5. Distribu. Of Hyb. Rice Seed. Qtis. 80.84 1.62
6. Distribution of HYVs Seeds. Qtls. 0.00 0.00
7. Incentive for Micro-Nutrients. Ha 41700.00 208.50
8. incentive for Liming in Soils. Ha 30000.00 150.00
9. Conoweeder and other Farm Imp. Nos. 1500.00 45.00
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1 2 3 4 5
10. PP Chemical & bio-agents Ha 13900.00 65.50
1. Farmers Trainings (FFS) Nos. 139.00 23.63
12. Miscellaneous district Level No. 8.00 50.88
(b) Miscellaneous State Level 1.00 0.00
Total 594.60
Pulses
1. Purch. of Breeder Seed from ICAR Qtls. 0.00 0.00
2. Prod. of Found. and Certified seeds Qtis. 1000.00 10.00
3. Distribution of Certified Seed Qtls. 4167.00 50.00
4, Strength. of Certification Agency - 0.00 0.00
5. Distribution of Lime/Gypsum Ha 0.00 0.00
6. Distribution of Micronutrients Ha 2000.00 10.00
7. Integrated Pest Management (IPM) Ha 1200.00 9.00
8. Distribution of Sprinkler Sets Ha 133.00 10.00
9. Training on pattern of FFS Nos. 0.00 0.00
(i) State Level Trainings for Trainers Nos. 0.00 0.00
10. Miscellaneous (a) District level No. 5.00 25.00
(b) Miscellaneous State Level No. 0.00 0.00
Total 114.00
Wheat
1. Demo. on Improve Practices Nos. 0.00 0.00
2. Seed distribution Nos. 0.00 0.00
3. Incentive for Micro-Nutrients Nos. 24300.00 121.50
4. Incentive for Gypsum Qtls. 0.00 0.00
5. Zero till seed drill Machine Qtls. 50.00 7.50
6. Distribution of Rotavator Qtis. 20.00 6.00
7. Distribution of Diesel Pumpset Ha 500.00 50.00
8. Farmers Trainings (FFS) Nos. 16.00 2.72
9. Mscellaneous district Level No. 4.00 25.52
(b) Miscellaneous State Level 1.00 0.00
10. Local initiatives 0.00

Total

213.24
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Telecom Advisory Committees in MTNL and BSNL

1294. SHRI RASHEED MASOOD: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the total number of Telecom Advisory Committees
(TACs) constituted in the Mahanagar Telephone Nigam
Limited (MTNL) and Bharat Sanchar Nigam Limited
(BSNL);

(b) the number of meetings held by the said
Committees during the last three years;

(c) whether complaints from some public
representatives have been received against the said
organisations for failure to convene requisite number of
ineetings of the said Committees;

(d) if so, the details thereof and the action taken
against those held responsible in this regard; and

(e) the steps taken/being taken to check recurrence
of such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) A total of 357
Telecom Advisory Committees (TACs) have been
constituted in Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL).

(b) 1134 meetings of TACs were held during the last
three years.

(c) Yes, Sir.

(d) and (e) The following types of complaints were
received for not conducting TAC meetings:

* Non-conductance of meetings of Telecom
Advisory Committee (TAC) twice a year.

+ Non-intimation and short notice of TAC meetings.

Instructions/guidelines have been once again issued
by MTNL/BSNL to their subordinate units to hold TAC
meetings as per guidelines preferably when Parliament/
State.

Assembly is not in session. Instructions have also
been issued by BSNL to ensure that all TAC Members
are informed about the date, time and venue of the TAC
meeting well in advance.
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[English]
increase In Rice Production

1295. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Food and Agriculture Organisation
(FAO) of the UNO in its first forecast for the year 2008
has indicated an increase in the world production of rice
by 1.8 per cent;

(b) it so, the details thereof, and
(c) the details of the estimates made for India?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) and (b) Yes, Sir. Food and Agriculture Organisation
(FAO) of the UNO expects world production of paddy to
increase by 1.8 percent in 2008, assuming normal weather
conditions. The expected increase in paddy production is
mainly attributable to increase in its production in countries
indicated in the table below:

Country Paddy Production Increase (%)
(Million Tonnes)
(2007 2008
(Estimated) (Forecast)
Bagladesh 40.7 42.5 4.4
China 185.5 188.5 1.6
India 141.1 142.5 1.0
Indonesia 57.1 58.3 2.1
Myanmar 31.8 32.0 1.6
Philppines 16.7 17.5 4.8
Brazil 1.3 12.1 7.1
World 649.7 661.3 1.8

(c) As per the FAO, the production of paddy in India
is estimated at 142.5 million tonnes in 2008-09, which is
1.4 million tonnes higher than the production of 141.1
million tonnes during 2007-08.
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New Defence Production Units

1296. SHRI JUAL ORAM: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government proposes to set up new
defence production units during the Eleventh Defence
Plan; and

(b) if so, the details thereof, State-wise and location-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) There is no
proposal at present to set up a new Defence production
unit during the 11th Defence Plan.

(b) Does not arise.
[Translation]

Expansion and Development of
Mobile Telephones Service

1297. SHRI TUKARAM GANPAT RAO RENGE PATIL:
Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the population and the area covered under Mobile
Telephone service in the country including Maharashtra;

(b) the details of the proposals under consideration
of the Government regarding expansion and development
of Mobile Telephone service in the country including
Maharashtra; and

(c) the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR!I JYOTIRADITYA M. SCINDIA): (a) to (c) Sir, 297
Licenses tor providing mobile telephone service in various
parts of the country have been issued till date which
include 13 in Maharashtra service area and 12 licenses
in Mumbai service area. For the purpose of providing
mobile services, the country is divided into 22 service
areas encompassing entire geographical coverage and
population. As on 30th September, 2008, the total number
of mobile phones working in the country are 31,53,11,901
which included 2,50,47,312 mobile subscribers in
Maharashtra service area and 1,58,07,209 mobile phones
in Mumbai service area. As on 30.09.2008, the All india
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mobile phone teledensity in Maharashtra service area is
27.60% and in Mumbai service area 79.92%. As per the
terms and conditions of the Mobile Service Licenses, the
licenses have to cover atleast 10% of the district
Headquarters (DHQs) in the first year and 50% of the
District Headquarters within three years of effective date
of Licence. The licensee is permitted to cover any other
town in a district in lieu of the District Headquarters. The
choice of district Headquartertowns to be covered and
further expansion beyond 50% District headquarterstowns
lies with the Licensee depending on their business
decision. There is no requirement of mandatory coverage
of rural areas.

[English]
Target for Export of Textlies

1298. SHRI L. RAJAGOPAL: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has fixed any target for
export of textiles during 2008-09; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes,
Sir. The Government has fixed the target for export of
textiles during 2008-09 at 20% over the actual
performance in 2007-08. The export of textiles and clothing
aggregated to US$ 21.46 billion in 2007-08, and the target
in real terms for the current year is thus fixed at US $
25.75 billion.

[Translation]
Vacant Posts in Postal Department

1299. SHRI AVINASH RAlI KHANNA: Will the Minister
of COMMUNICATIONS AND INFORMATION

" TECHNOLOGY be pleased to state:

(a) whether some posts of various categories are
lying vacant in the Department of Posts;

(b) if so, the details thereof, category-wise and the
reasons therefor; and

(c) the steps taken/being taken by the Goveinment
to fill up all the vacant posts?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) The category-wise vacant posts in the Department
of Posts is as under:-

Group ‘A Group ‘8" Group ‘C' Group ‘D' Total

101 2053 36759 8400 47313

The posts are lying vacant as filling up of direct
recruitment vacancies is a time consuming process as
certain prescribed pre-requisite procedure have to be
followed before resorting to direct recruitment in any grade
such as approval of Screening committee, clearance from
the surplus cell, reporting of vacancies to Union Public
Service Commission/Staft Selection Commission,
conducting examination by the various nodal agencies,
veritication of character and antecedents of persons
recommended for appointment etc. The posts are also
lying vacant for the reason that either the vacancies have
become available recently or the nominations of
candidates for direct recruitment are awaited from Union
Public Service Commission/Staff Selection Commission or
officers ordered to be promoted are in the process of
taking over the charge.

(c) The vacant posts are either to be filled up by
promotion or by direct recruitment according to the
provisions contained in the relevant Recruitment Rules.
The Departmental Promotion Committee meetings are
being held regularly to fill up the vacancies by promotion.
Departmental Examinations are also being held as per
schedule to fill up promotional posts wherever
Departmental Examinations are being also being held as
per schedule to fill up promotional posts wherever
Departmental Examinations are prescribed. The direct
recruitment are being filled up as per the policy laid down
by the Government.

Stock of Foodgrains and Agro Products

1300. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of AGRICULTURE be pleased to state:

(a) the stocks of foodgrains and other agro-products
at present, State-wise and crop-wise;

(b) the details of said stocks held by the Government
and private companies, separately; and
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(c) the details of the above stocks held for more
than three years?

THE MINISTER OF STATE IN THE MINISTRY ©F
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) The information is being collected and will be laid
on the Table of the House.

[English]
Postage Stamps

1301. SHRI G.M. SIDDESWARA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the role of postage stamps in publicising Indian
heritage in the world through philately, and

(b) the details of the commemorative postage stamps/
mail materials issued during the last two years and the
current year depicting past glory of India?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Indian Postage
Stamps provide a kaleidoscopic glimpse of our historical
and natural heritage and the rich diversity of our culture
and traditions. Covering a wide range of themes, the
stamps also commemorate important national and
International events, the contributions of renowned
personalities and institutions and our achievements in
various fields like sports, arts, science and technology
etc. These stamps are very popular among philatelists as
well as common public.

Diversity of Indian culture, heritage. Nature etc, is
depicted on commemorative/Definitive postage stamps.
The publicity is given by organizing Philately festivals,
Philately exhibitions, holding philately Quiz, seminar etc.
Philately exhibitions are held in abroad where India post
participate and sale its stamps and through these philately
exhibitions wide publicity spread of Indian culture heritage
and its glory.

(b) Commemorative postage stamps/mail materials
issued during the past two years and current year is as
under:-

Year 2006
1. Indo-Cyprus Joint Issue

2. Kurinji
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3. The Vellore Mutiny 1806 6. Landmark Bridges of India
4.‘ Indo-Mongolia Joint Issue (a) Howrah Bridge
5. Endangred Brids of India (b) Mahatma Gandhi Sethu
6. Himalayan Lakes (c) Pamban Bridge
(a) State Lake-Arunachal Pradesh (d) Vidyasagar Sethu
(b) Chandratal-Himachal Pradesh 7. Centenary of Satyagraha
(c) Roop Kund Lake-pttaranchal 8. Platinum Jubilee of Air Force
(d) Changu Lake-Sikkim 9. 4 GR-150 Years of Raising
(e) Tsomo Riri Lake-Ladakh, Jammu and 10. Snows Basilica Church
Kashmir
Year 2008

7. 150 Years of Field Post Office

-

. . A
8. Sandalwood (Fragrance Stamp) Endemic Butterflies of Andman and Nicobar

2. Civil Services Day
Year 2007
Tata Steel
1. Fragrance of Roses
Jasmine (Fragrance Stamp)
(a) Bhim
Indo-China Joint Issue
(b) Delhi Princes

o o0 W

Aldabra Giant Tortoise
(c) Jawahar
7. Gamas of XXIX Olympiad
(d) Neelam
8. Festivals of India
2. Fairs of India
(a) Dusshara
(a) Goa Carnival
(b) Diwali
(b) Pushkar Fair
(c) Durgapuja
(c) Sonepur Mela
9. Commonwealth Youth Games at Pune

(d) Boul Festival
10. Post Office

w

2550 Years of Mahaparniravana ot Buddha
11. Commonwealth Games 2010 Welcome to Delhi

4. National Parks of India

Mobile Number Portability
(a) Mudumalai, Tamil Nadu

1302. SHRI E.G. SUGAVANAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(c) Bandipur, Kamataka be pleased to state:

(b) Pernyar, Kerala,

(d) Kaziranga, Assam (a) whether the Government has any proposal to
(e) Bandhavgarh, Madhya Pradesh introduce Mobile Number portability (MNP) in the country;
. y ,

5. 150th Anniversary of First War of Independence (b) if so, the details thereof;
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(c) the time by which it is likely to be introduced;

(d) whether the Government propose to extend this
facility to all parts of the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (e) Yes, Sir.
Government has decided to introduce Mobile Number
Portability (MNP) in each intra Licensed Service Area of
the country. On 1st August, 2008, Government has issued
the Guidelines for award of MNP service licence(s). As
per the guidelines, MNP is to be implemented in all ‘Metro’
and Category ‘A’ service areas within six months of the
award of the licence and in rest of the service areas
within one year of the award of the licence.

Payment by Sugar Milis

1303. SHRI M. APPADURAI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether many sugar mills in the country are not
paying the price for sugarcane as fixed by the
Government and delaying the harvest/lifting of sugarcane
from the fields causing losses to the farmers;

(b) if so, the details thereot and the reasons therefore;
and

(c) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) The Central Government, in exercise
of the powers conferred by the Sugarcane (Control) Order,
1966, fixes the Statutory Minimum Price (SMP) of
sugarcane payable by sugar factories to sugarcane
farmers for the sugarcane supplies by them in a season.
It has received no report either about non-payment of
SMP of sugarcane or about sugar factories delaying the
harvesting/lifting of sugarcane from the fields.

(c) Does not arise.
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Bisalpur Irrigation Project

1304. SHRI SUBHASH MAHARIA: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government of Rajasthan has sent
any proposal to the Union Government to include Bisalpur
Irrigation Project under the Central Command Area
Development Scheme; and

(b) if so, the reaction of the Govemment therseto?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) Yes, Sir, the Government of India
has included Bisalpur Irrigation Project for implementation
under Command Area Development and Water
Management (CADWM) Programme.

Marine Fisheries

1305. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether any study has been conducted by the
Government to find the impact of elimate change on
marine fisheries; and

(b) if so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir. The Central Marine Fisheries Research Institute
(CMFRI), Kochi under the Indian Council of Agricultural
Research (ICAR) is conducting studies on the impact of
cliimate change on marine fisheries through the ICAR
Network Project on ‘Impact, Adaptation and Vuinerability
of Indian Agriculture to Climate Change'.

(b) The following observations have been made under
this study:-

e Any conspicous reduction in fish catch has not
been noticed.

* Extension of northern boundary of major marine
fishes such as oil sardine and Indian Mackerel
has been detected with the rise in sea water
temperature indicating that these fishes have
extended their territory from the coastal waters
of Kerala and Kamataka to Maharashtra and
Guijarat.
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* The spawning season of threadfin bream is
observed to be shifting more towards cooler
months with the rise in sea water tempreature.

e Abundance of plankton is also observed to be
shifting more towards cooler months with the
rise in sea water temperature. Frequent
bleaching of corals with the rise in sea water
temperature.

* Frequent bleaching of corals with the rise in
sea water temperature will affect the coral reefs
that will indirectly affect the reef-dependent
fisheries.

Production of Sugar

1306. SHRI P.S. GADHAVI:
SHRI MUNSHI' RAM:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantum of sugar produced by the Co-
operative and Public Sector sugar mills during each of
the last three years and the current year separately;

(b) the quantum of sugar imported and exported by
the Government during the said period alongwith the
foreign exchange spent on the said import; and

(c) the quantum of sugar proposed to be exported
during the ensuing sugar season?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The total quantum of sugar produced by the
Co-operative and Public Sector sugar mills during 2005-
06, 2006-07 and 2007-08 sugar years (upto 22nd Sept.,
2008) are as follows:-

(Qty. in lac tons)

Sugar year (October-September) Cooperative Public

2005-06 90.14 10.39
2006-07 132.12 14.78
200708 (upto 22nd Sept., 08) 130.41 177

The current sugar year 2008-09 has started on 1st
October, 2008. Information pertaining to sugar produced
in the month of October, 2008 is not available.
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(b) The Central Government has not imported or
exported sugar during the last three sugar years on its
account.

(c) As the Central Government in 2008-09 sugar
season does not arise.

[Translation]
Facilities to Gallantry Award Winners

1307. SHRI HARIKEWAL PRASAD:
SHRI SHAILENDRA KUMAR:
SHRI V.K. THUMMAR:

Will the Minister of DEFENCE be pleased to state:

J(a) the number of persons to whom gallantry awards
have been given during the last three years;

(b) whether the tamilies of the recipients of gallantry
awards have complained regarding non-providing of
facilities under the awards;

(c) if so, the details thereof and the reasons therefor;
(d) the reaction of the Government thereto;

(e) whether the Government proposes to hike the
allowances to the families of the recipients in view of the
Report of Sixth Central Pay Commission for the
employees; and

(f) if so, the details thereof?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):

(a) to (f) The number of persons to whom gallantry awards
have been given during last three years is as under:

2006 - 221
2007 -_ 255
2008 — 265

Disposal of the representations/grievances of the
gallantry awardees and their families, as and when
received, is a continuous process within the Ministry of
Defence by coordinating with the concerned authorities
for timely redressal of their grievances. The monetary
allowance attached to various gallantry awards has been
increased by 100% by the Government of India with effect
from the 14th May, 2008.
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[English]
Visit of Defence Minister to USA

1308. SHRIMAT! JAYAPRADA:
SHRI MOHAN SINGH:
SHRI C.K. CHANDRAPPAN:
SHRI GURUDAS DASGUPTA:
SHRI ASADUDDIN OWAISI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Minister of Defence had recently
visited USA and held discussions with his counterpart on
issues of defence procurement; and

(b) if so, the details thereof including the areas of
cooperation agreed to during the discussions?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) Yes, Sir. A delegation led by Raksha Mantri visited
USA between 07-10 September 2008 in response to an
invitation extended by Dr. Robert Gates, US Secretary of
Defence during his visit to India in February 2008.

(b) During the meeting between RM and Secretary
Gates, ongoing defence cooperation matters were
discussed.

[Trans/ation]
Production of Flowers

1309. DR. DHIRENDRA AGARWAL:

SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI ANURAG SINGH THAKUR:

Will the Minister of AGRICULTURE be pleased to
state:
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(a) the details of production of fiowers recorded in
the country during the last three years and the current
year, State-wige;

(b) the funds provided by the Union Government for
the purpose during the said period, State-wise; and

(c) the steps taken by the Government to increase
production of flowers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) The State-wise details of production of flowers
recorded in the country during the last three years is at
Statement-1.

(b) The funds provided by the Union Government for
the purpose during the said period State-wise is at
Statement II.

(c) The Govemnment of India is implementing two
Centrally Sponsored Schemes viz., National Horticulture
Mission and Technology Mission on Integrated
Development of Horticuiture in North Eastern States,
Sikkim, Uttaranchal, J&K and Himachal Pradesh (TMNE)
and is providing financial assistance for the development
of horticulture crops including flowers. Assistance is also
provided for creating infrastructure facilities such has
nurseries, community tanks, installation of drip system,
tissue culture units, protected cultivation, vermi-compost
units etc. which help in improving production and
productivity of flower crops.

Statement |

The State-wise details of production of flowers recorded in the country auning the last three years

A=Area in 000’ha
P (loose flowers)= Production in 000" MT
P (Cut flowers)=Production in (lakh nos)

State/UT's Year (2005-06) Year (2006-07) Year (2007-08)
Flowers Flowers Flowers
A P A P A P
Loose Cut Loose Cut Loose Cut
1 . 2 3 4 6 7 8 9 10
Andaman & Nicobar Island 0.008 2537 0.006 2.540 0.006 2.540

Andhra Pradesh 17.607 88.806 67.070

21.664 116.238 65.870 23.520 126.264 67.820
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1 2 3 4 5 6 7 8 9. 10
Bihar 0.200 2.300 10.600 0.200 2.300 10.600 0.200 2.300 10.600
Chhattisgarh 1.551 3.302 ,2.030 7.839 2233 8.623

Daman & Diu 0.002 0.007 0.002 0.007 0.002 0.007

Delhi 5.500 5.670  1038.200 5.500 5700  1038.000 5.500 5.700 1038.00
Gujarat 7.118 42,182  4392.000 8417 49.500  5063.000 8.417 49.500  5063.000
Haryana 5.400 26300 622300  622.700 5.648 52.149  1404.040 64.547  1150.000
Himachal Pradesh 0.407 3.010 434.350 0.584 3.630 530.750 0.584 3.630 §30.750
Jammu and Kaghmir 0.332 1.343  217.900 0.330 1.342 218.000 0.330 1.342 218.000
Kamataka 21.100 156.200  5239.000 21.692 161.055  5284.000 22.342 160.124  5550.000
Madhya Pradesh 3.667 2.000 2.496 1.400 3.815 2.000
Maharashtra 9.436 56.078  3410.000 14.760 88.900  4774.000 16.744 69.452  5728.000
Manipur 0.500 0.701 0.500 0.701 0.500 0.701

Mizoram 0.036 0.000 17.964 0.042 0.000 30.910 0.045 0.000 36.587
Nagaland 0.000 0.000 0.000 0.000 0.000 0.000 0.019 - 0.000 16.500
Orissa 0.590 1.795 129.640 0.590 1.795 120.640 0.580 1.785 129.640
Pondicherry 0.475 2.669 0.326 2,672 0.326 2672

Punjab 0.800 4.100 1.000 5.600 1.000 5.600

Rajasthan 3.008 2.285 4.290 6.616 4.290 6.175

Sikkim 0.103 33.100 0.120 33.800 0.120 33.800
Tamil Nadu 24.750 202.000 26.730 218.057 21.179 226.779

Uttar Pradesh 8.250 12.180  3668.000 8.392 12341 3746.000 8.407 12359  3752.000
Uttranchal 0.558 0.358 575.000 0.710 0.461 1229.736 0.900 0.697  1455.450
West Bengal 17.886 42292  9347.900 18.560 43.680 12966.000 18.700 44.170  13100.000
Total 129.182 655.548  29205.961 144.589 781,983 36526.886 152.069 803.437 37882.687

Source: National Horticulture Board
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(Rs. In lakhs)
2005-06 2006-07 2007-08
1 2 3

Andman and Nicobar Islands —_ 2.61 —
Andhra Pradesh 39.60 280.08 146.50
Arunachal Pradesh 208.00 169.00 182.00
Assam 114.40 125.00 325.00
Bihar 9.96 460.11 -
Chhattisgarh 39.86 186.00 149.18
Delhi - 34.32 -
Goa 2.97 7.43 -
Gujarat 382.34 321.79 99.91
Haryana 186.45 120.91 218.63
Himachal Pradesh 52.00 66.65 40.30
Jammu and Kashmir 39.00 78.00 89.50
Jharkhand 158.20 92.00 34.13
Karnataka 240.89 562.94 683.14
Kerala 10.50 38.27 34.98
Madhya Pradesh 58.00 242.00 240.63
Maharashtra 243.80 716.56 490.00
Manipur 164.84 124.15 41.60
Meghalaya 163.15 494.00 197.60
Mizoram 370.89 279.50 156.00
Nagaland 134.94 312.00 377.00
Orissa 532.15 197.80 327.16
Punjab 76.36 - 45.51

133.08 70.95

Rajasthan 105.61
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1 2 3

Sikkim 324.22 403.00 534.00
Tamil Nadu 96.36 249.47 307.73
Tripura 158.60 78.00 265.13
Uttar Pradesh 410.05 —_ 810.96
Uttarakhand 39.00 87.05 12.25
West Bengal 255.72 301.72 104.55
Total 4617.86 6163.42 5984.34
[(English/ Andhra Pradesh

Losses to Cotton Crop

1310. SHRI NAND KUMAR SAl:
SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Cotton Crop has been adversely affected
by early rains and floods in various parts of the country
during the current season;

(b) if so, whether the Government has made any
assessment to evaluate the loss suffered to cotton crops
in the country;

(c) it so, the details thereof, State-wise; and

(d) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) to (d) As per information received from cotton growing
State. There is no production loss to the cotton crops
due to early rains and floods in various parts of the
country during the current season except in the State of
Andhra Pradesh, Kamtaka, Maharashtra and Gujarat.

The details as per the assessment made by these
State are as under:

The cotton area with a production loss of more than
50% is reported to be 26314 hectare affecting 53219
small & marginal and 2434 other farmers.

Karnataka

The cotton area to the extent of 14282.12 hectare is
affected with an estimated financial loss of Rs. 7.764
crores. Farmers were advised to drain out the excess
water and also to top dress the crop with urea for the
recovery of the affected crop.

Maharashtra

The cotton area of 1588.64 hectare has been
affecting due to heavy rains and floods during July and
August 2008.

Gujarat

The cotton area of 1.26 lakh hectare has been
affecting due to rains and flood in the State.

Besides advisories given to farmers to mitigate losses,
the Government has aiso taken other remedial steps in
this regard. The affected small & marginal and other
farmers whose cotton crop suffered with a production
loss of more then 50% are entitied for relief from Calamity
Relief Funds (CRF) as per the norms and conditions of
the Scheme. The farmers are also entitled for
compensation under National Agricultural Insurance
Scheme (NAIS) who have ensured their cotton crop
against natural calamities.
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Rural Godowns

1311. SHRI PARSURAM MAJHI:
SHRI JUAL ORAM:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the norms prescribed for construction of rural
godowns,

(b) whether the said norms are being strictly followed
in the construction of new godowns;

(c) it not, the reasons therefor;

(d) the total number of rural godowns in the country
alongwith the number of godowns built during Tenth Plan
Period, State-wise; and

(e) the number of godowns proposed to be
constructed during the Eleventh Plan alongwith the funds
allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The Operational Guidelines of the Central Sector scheme
of Construction/Renovation of Rural Godowns being
implemented by the Ministry of Agriculture provide that
the Rural Godowns built under the scheme shall be
structurally sound on account of engineering considerations
and functionally suitable to store the agricultural produce.
The general conditions for scientific construction are as
follows:

(i) The construction of godown shall be as per
Central Public Works Department/State Public
Works Department specifications or any other
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standard specifications laid down in this behalf.
The godown shall be properly ventilated, shall
have well fitted doors, windows and ventilators
and shall be waterproof (control of miosture from
floor, walls and roof etc.)

(i) The godown structure shall have protection from
rodents.

(i) The godown shall have protection from birds
(windows/ventilators with jali).

(iv) The openings of godown such as doors,
windows etc. shall be designed in such a
manner that the godown can be seled for
effective fumigation etc.

(v) The godown complex shall have an easy
approach road, pucca internal roads, proper
drainage, arrangements for effective control
against fire and theft and also have
arrangements for easy loading and unloading of
stocks.

(b) and (c) The construction norms prescribed under
the above scheme are strictly followed. Before release of
the final subsidy, a Joint Monitoring Committee consisting
of members from the funding bamk, National Bank for
Agriculture and Rural Development (NABARD) and
Directorate of Marketing and Inspection, Faridabad
physically verifies the status of rural godown constructed
under the scheme in comparison the norms prescribed in
operational guidelines of the scheme.

(d) 14368 rural godown projects having a capacity of
182.18 lakh MTs have been sanctioned all over the
country by NABARD/National Cooperative Development
Cooperation. A statement indicating the State-wise
progress is enclosed.

(e) A target for creation of 90 lakh MT capacity with
a Central allocation of Rs. 450 crores has been approved
during X! Plan.

Statement

Statement showing Frogress of Rural Godown Scheme

(Position as on 31.03.2007)

Sanctioned by Sanctioned by NCOC Sanctioned by NCDC Total
NABARD (New) (Renovation)
1 2 3 4 5 6(3t5
Si.No. State No. of Capacity Capacty  No. of Capacty in ~ No. of Capacity in
projcts  in tonnes n tonnes  projects fonnes projects tonnes
1. Andhra Pradesh 627 2573709 10300 51 4750 735 2588759
0 0 0 1 945

2, Arunachal Pradesh 1 945




399 Whitten Answers DECEMBER 10, 2008 to Questons 400

1 2 3 4 5 6(31t5)
3. Assam 119 147688 1 650 0 0 120 148338
4. Bihar 13 48267 277 28750 2 500 292 77517
5.  Chhatisgarh 181 650797 64 257500 0 0 245 808297
6. Guijarat 1836 586543 32 93600 19 19000 1887 699143
7. Haryana 169 1274857 74 11300 104 230917 347 1517074
8. Himachal Pradesh 0 0 31 3600 0 0 31 3600
9. Jammu and Kashmir 1 100 1 1950 0 0 2 2050
10. Karnataka 1150 962317 51 19050 2 240 1203 981607
1". Kerala 23 16346 34 10400 8 1570 65 28316
12.  Madhya Pradesh 895 1754858 165 93050 120 72616 1180 1920524
13. Maharashtra 1298 1452352 32 178500 129 261300 1459 1892152
14. Meghalaya 2 9600 34 3450 3 300 39 13350
15.  Nagaland 1 4000 4 700 0 0 5 4700
16.  Orissa 44 375053 0 0 0 0 177 375053
17. Punjab 3256 3165049 14 1790 213 771950 3483 3938789
18.  Rajasthan 198 199070 131 65050 116 11600 445 275720
19.  Tamil Nadu 46 129949 99 36450 185 26950 330 193349
20.  Uttar Pradesh 146 975470 90 179100 693 955468 929 2110038
21, Uttarakhand 45 97447 22 17950 4 186800 Ia) 133997
22.  West Bengal 1208 448233 91 9100 15 2350 1314 459683
23. UTs 0 0 01 4000 0 0 1 4000
24. NAFED 0 0 06 30800 0 0 6 30800
25. NCCF 0 0 01 10000 0 0 1 10000
Total 11392 14772650 1312 1067040 1664 2378111 14368 18217801

Expenditure on Transportation of Foodgrains transportation of foodgrains to storage godowns and from

thereto the distribution centres;

(b) if so, the details thereof during each of the last
three years;

1312. SHRI FRANCIS FANTHOME: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(c) whether the foodgrains are also reported to have

(a) whether heavy expenditure is incurred on been lost during transportation and storage;
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(d) if so, the total quantity and value of foodgrains
so lost during the said period; and

(e) the measures taken by the Government to check
such wasteful expenditure and loss of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) The expenditure incurred by FCI on
transportation of foodgrains during last three years is as
under:-

Year Expenditure (Rs. in crores)
2005-06 2644.44
2006-07 3002.12
2007-08 3147.42
(c) Yes.

(d) The quantity and value of foodgrains lost during
the last three years is as under:-

Transit Losses

Value of loss
(Rs. in crores)

Year Loss of Quantity
(in lakh tonnes)

2005-06 1.51 143.00
2006-07 1.26 130.09
2007-08 1.15 135.79

Storage Losses

Value of loss
(Rs. in crores)

Year Loss of Quantity
(in lakh tonnes)

2005-06 1.17 133.87
2006-07 1.36 152.84
2007-08 1.30 163.00

(e) A number of measures have been taken by FCI
to reduce the transit and storage losses. The details are
given in the Statement.
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Statement

Steps Taken to Reduce/Contain Storage
and Transit Losses

. Physical measures like installation of barbed wire

fencing of the boundary walls, provision of street
lights for illumination of godowns and proper
locking of the sheds are taken to secure the
godowns.

Security staff of FC| as well as other Agencies
like Home Guards, Special Police Officers are
deployed for safety of the stocks.

Deployment of Central Industrial Security Force
and State Armed Police has been done at some
depots/godowns, which are vulnerable.

Security Inspections as well as surprise checks
of the Depots are conducted from time to time
at various levels to detect and plug the security
lapses.

Adoption of 50 kg packing in a phased manner
to avoid use of hooks.

Double line machine stitching of bags.

Periodical prophylactic and curative treatment of
stocks, as prescribed.

Streamining of procedure and documentation for
transparency and accountability in operations at
each level.

Special Squad checking at selected rail-heads,
transshipment and diestination/dispatch centres.

Identification of vuinerable points.

inspection of Depots by Senior Officers of the
HQs Executive Directors (Zone)/General
Managers (Region)/Area Managers.

Inspection and monitoring of calibration of weigh-
bridges.

Maintaining priority list for issue of stocks
observing the FIFO principle.

Proper weighment and accounting at the time
of receipt and issue.

Undertaking pre monsoon fumigation.

Improvement in dunnage material.
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17. Movement of foodgrains from one place to
another by safe means i.e. normally covered

wagons elc.

18. Ensuring proper quality checking of foodgrains
at the time of procurement.

19. Ensuring that all FCI owned godowns are
constructed and maintained on scientific lines
for storage of foodgrains.

20. For controlling transit losses in movement of
foodgrains by rail, there is involvement of third
private party (Insurance Agency) whose
representatives checks the quantity of stocks
before dispatch by Rail and also after unloading
from the wagons upto weighment of stocks at
the time of taking over of such stocks by
receiving ends. Therefore, the chances of
pilferage during transit have been reduced.

21. Providing escorts while transporting foodgrains
from Depot to Rail head & vice-versa.

22. Transter of officials whose integrity is found
doubtful as per existing instructions.

Besides above, the following other preventing
measures are being taken for reducing storage and transit
losses:

(a) Component-wise analysis of storage losses, i.e.
losses occurring due to loss of moisture/theft
and pilferage/other reasons.

(b) Detailed analysis of transit losses for identification
of areas of improvements.
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(c) Analysis of reasons leading to delay in carrying
out investigations in storage and transit losses.

(d) Monitoring/reviewing of storage and transit losses
at higher levels in the FCl Headquarters in
consultation of Chief Vigilance Officer.

[Translation]
Setting up of Rural Telephone ?changu

1313. SHRI GIRIDHARI YADAV: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has set up rural
telephone exchanges in the country including in the State
of Bihar;

(b) it so, the details thereof during the last three
years and the current year State-wise; and

(c) the total number of applications for telephone
connections in the waiting list in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) A statement indicating Circle-wise detalils of rural
telephone exchanges set up in thé country including in
the State of Bihar during the last three years and the
currert year are given Statement |.

(c) A statement indicating Circle-wise number of total
applications for telephone connections in the waiting list
in the country are given in Statement II.

Statement |

Circlo-wise detalls of rural telephone exchanges sét up in the country Including in the
State of Bihar during the last three years and the current year

Si.No. Name of circle 2005-06 2008-07 2007-08 1.4.2008 to Sept. 08
1 2 3 4 5 6

1. Andman and Nicobar — -_ 1 -

2. Andhra Pradesh 173 41 254 35

3. Assam 1
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1 2 3 4 5 6
4. Bihar 6 27 16 2
5. Chhattisgarh — — _ _
6. Gujarat — —_ —_ 3
7. Haryana 1 54 50 -
8. Himachal Pradesh 29 35 49 20
9. Jammu and Kashmir 2 6 -— —
10. Jharkhand 7 3 — —
1. Karnataka 18 _ -— -—
12 Kerala 12 16 1 2
13. Madhya Pradesh - —_ -— —
14. Mahatashtra. 6 — —_ —
15. Nonh-‘—East-—l 1 48 7 8
16. North East—il 1 4 6 -_
17. Orissa 3 -_ 5 -
18. Punjab 1 —_ —_ -
19. Rajasthan - - - -
20.  Tamilnadu - - 3 -
21.  Uttaranchal - 1 1 -
22, Utter Pradesh (E) - 1 8 1
23. Utter Pradesh(W) - - - -
24, West Bengal - 10 - -
25. Kolkatta - - - -
26.  Chennai 81 4 ! -
342 250 402 73
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Sl. No. State 2005-08
1. Andman and Nicobar 108
2. Andhra Pradesh 2661
3. Assam 187
4. Bihar 34030
5. Chhattisgarh 11
6. Quijarat 2535
7. Haryana 1332
8. Himachal Pradesh 9203
9. Jammu and Kashmir 3126

10. Jharkhand 48

1. Karnataka 16454

12. Kerala 23203

13. Madhya Pradesh 1908

14. Maharasghtra 18043

186. North-East-| 80

16. North East-ll 76

17. Orissa 2782

18. Punjab 161

19. Rajasthan 3082

20.  Tamilnadu 7768

21, Uttaranchal 69

22. Utter Pradesh (E) 9217

23.  Utter Pradesh (W) 82

24. West Bengal 34308

25. Kolkatta 0

26. Chennai 0

Total 171444
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[English]
Management of EPF

1314. SHRI BASU DEB ACHARIA: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether some Trade Unions have opposed the
decision of Board of Employees’ Provident Fund
Organisation to appoint some fund management
companies to manage the employees provident fund; and

(b) it so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) Representations have been
received from Trade unions opposing selection of Asset
Management Companies as Portfolio Managers of EPF
Funds.

In order to have greater efficiency and lower cost of
fund management and for optimization of retums on
investment of PF money, Central Board of Trustees (CBT)
of Employees’ Provident Fund, in its 181% meeting held
on 24.1.2008 gave its approval for appointment of more
than one fund manager and EPFO began a detailed
exercise for it. The Selection of the Portiolio Managers
has been done through an objective, fair and transparent
process and was duly approved by the Central Board of
Trustees, EPFO in its Special Meeting held on 29.7.2008.
Formal Portfolio Management Agreement has been
entered into with the selected portfolio managers and
they have started managing the fund, from 17.9.2008
onwards.

[Translation]
Plantation of Paim Trees

1316. SHRI HANSRAJ G. AHIR:
SHRI GANESH SINGH:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Govemment proposes to promote

plantation of paim trees keeping in view the expenditure
being incurred on import of edible oils;
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(b) it so, whether advance quality seeds and
seedlings are being developed to suit the Indian climatic
conditions and also there is any proposal to promote
plantation of palm trees on suitable land on sea shores;
and

(c) #f so, the details of the steps taken/to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) In order to augment the domestic availability of edible
oils, Government of India is already implementing a
Centrally Sponsored Integrated Scheme of Oilseeds,
Pulses, Oil Paim and Maize (ISOPOM) for increasing area
under oil palm cultivation in 10 States which have potential
to grow oil palm in the country.

(b) and (c) National Research Centre for Qil Palm
(NRC-OP) of India Council of Agricultural Research has
developed high yielding hybrids which are suitable for oil
palm growing areas. However, the cultivation of oil palm
is not recommended for sandy and saline soils of sea
shores. Tha NRC-OP also distributes the progenies of
suitable planting material.

Beside this , the Government of India also provides
assistance to the States for planting material, cultivation
inputs, drip irrigation system, diesel pump set, training,
demonstration etc under ISOPOM.

Coverage of Rashtriya Swasthya Bima Yojana

1316. SHRI SHAILENDRA KUMAR:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKH!:
SHRI S.K. KHARVENTHAN:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the salient features of the Rashtriya Swasthya
Bima Yojana;

(b) the names of the States where the scheme is
being currently implemented:

(c) the time by which the said scheme is proposed
to be extended to other States; and
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(d) the number of labourers working in the
unorganised sector to whom smart cards have been
issued alongwith the number of cards issued since its
inception, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) The salient features of the Rashtriya
Swasthya Bima Yojana are as under:

(i) All the BPL families in the unorganized sector
to be covered in five years under the scheme
starting from 2008-09, all the States opting for
the scheme.

(i) Government of India to contribute 75% of the
annual premium and State Government to
contribute 25% in case of State in North East
and Jammu and Kashmir, the premium will be
shared in the ratio of 90:10 Administrative Cost
to be borne by the State Governments.

(i) Cashless health insurance cover of Rs. 30,000/-
to a family of five trough smart card.

(iv) All pre-existing diseases to be covered.

(v) Hospitalisation expenses, taking care of the most
of the ilinesses with as least exclusions as
possible.

(vi) Transportation cost of Rs. 100/- per visit with
an overall limit of Rs. 1000/- per annum.

(b) to (d) Till 22.10.2008, 18 States and one Union
Territory have initiated the process to implement the
scheme. Out of these 18 States, 12 States have started
issuing smart cards. A statement indicating the number
of beneficiaries and smart cards issued in 12 States
enclosed.

Statement

Number of Beneficianes and Sman Cards /ssued

SINo. lame of the Number of Smart cards
State/UTs beneficiaries issued

1 2 3 4

1. Bihar 101500 20300

2. Delhi 198185 39637

3 Gujarat 719925 143985
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1 2 3 4
4. Haryana 737920 147584
5. Himachal Pradesh 10175 2035
6. Jharkhand 13000 2600
7. Kerala 15640 3128
8. Maharashtra 4520 904
9. Punjab 105155 21031
10. Rajasthan 600616 120123
1. Tamil Nadu 25500 5100
12. Uttar Pradesh 21060 4212
Totai 2553195 510639
[English]

Mobile Phone Service in Flights

1317. SHRI HARIBHAU RATHOD: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has received requests
from the Private Airlines for allowing Mobile Services in
the Aircraft during flights; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! JYOTIRADITYA M. SCINDIA): (a) and (b) Yes, Sir.
The Government received requests from few Private
Airlines i.e. M/s Spiceject Limited, M/s Jet Airways (India)
Limited and M/s Telenor Mobile Aviation for allowing
Mobile Services in the Aircraft during flights. However, no
permission was granted to any of the private airlines.

[Translation]
Deal for Sale of ALH Dhruv

1318. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government has signed a deal for
export of Advanced Light helicopter (ALH) ‘Dhruv’ to
Ecuador;
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(b) it so, the details thereof, and

(c) the total number of Helicopters likely to be
exported as per the said deal?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) to (c) HAL has
signed a contract on Sth August, 2008 for supply of 7
Advanced Light helicopter ‘Dhruv' to Ecuador.

[English]
Norms for Toy Industry

1319. SHRI UDAY SINGH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Union Government has set up a
committee to frame safety standards compatible with the
stringent EN-71 norms applicable in Europe for the
domestic toy industry;

(b) if so, the details thereof;

(c) whether the manufacturers have failed to comply
with the norms of standards recently issued by Bureau
of Indian Standards (BIS);

(d) if so, the details thereof and reasons therefor;
and

(e) the steps taken/proposed to be taken to ensure
compliance of the said standards and production of toys
which are not harmful for children?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No
Sir.

(b) Does not arise.

(c) to (e) Bureau of Indian Standards (BIS) has
formulated four Indian Standards prescribing safety
requirements for toys relating to their mechanical and
physical properites, flammability requirements, maximum
acceptable levels of certain elements and electric toys.
Three of these Indian Standards are technically equivalent
to the first three parts of EN-71 nbrms. Indian standards
are voluntary in nature. Since BIS has not granted any
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Cettification Licence for toys against these Indians
Standards, it can not enforce them against manutfactures
of toys. However, Ministry of Micro, Small and Medium
Enterprises have set up facilities for testing of toys as
per Indian Standards at its Testing Centres at New Delhi
and Mumbai.

Casualities of Soldiers at High Altitudes

1320. SHRI S.K. KHARVENTHAN: Will the Minister
of DEFENCE be pleased to state:

(a) whether there have been some casualties of
soldiers serving at the high altitudes;

(b) if so, the details thereof for the last three years
and the reasons therefor; and

(c) the action taken by the Government to prevent
the casualties and also to provide congenial atmosphere
to the soldiers working at high altitudes?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) Data of casualties of soldiers serving at high
altitudes is not maintained separately. The reasons for
fatal casualties at high altitudes are due to enemy action,
environmental causes, accidents, high altitude related
illness etc. Action taken by the Government include
providing congenial atmosphere for troops working at high
altitudes in terms of habital infrastructure, clothing, ration
and welfare measures, training and acclimatization, special
medical care etc.

Charges on Spectrum

1321. SHRIMATI MANEKA GANDH!: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to charge the
mobile phone service providers for the spectrum given to
these mobile phone companies;

(b) if so, the details thereof;

(c) the amount on spectrum proposed to be charged
from the mobile phone companies;

(d) whether the charging of this amount from the
service providers will result in increased mobile charges

for the subscribers; and
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(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (c) Yes Sir.
Presently the Mobile Phone service ‘providers are paying
spectrum charges based on percentage share of their
Adjusted Gross Revenue (AGR) are given below.

Amount of spectrum allotted % of AGR
(In MHza)

UP to 4.4 2%
Up to 6.2 3%

Up to 10 4%
Up to 125 5%
Beyond 12.5 6%

The spectrum charges are reviewed from time to
time, taking into account various relevant aspects.

(d) and (e) No Sir.
National Rainfed Area Authority

1322. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government proposes to provide more
automony to the National Rainfed Area Authority in order
to make its functioning more effective;

(b) if so, the details thereof; and

(c) the time by which a decision is likely to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) to (c) To provide more atuonomy to the National
Rainfed Area Authority (NRAA), the Chief Executive Officer
(CEO) has been declared as a Head of the Department
in the Department of Agricutture and Cooperation. NRAA
has also been delegated with enhanced tinancial powers
under the provisions of O.M.No. 1/7 E-ll (A)/2008 dated
30th May, 2008 of the Department of Expenditure, Ministry
of Finance, Government of India.
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Prices of Fruits and Vegetables

1323. SHRI PRABHUNATH SINGH: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there is an alarming rise in the prices of
fruits and vegetables in the country recently;

(b) it so, the reasons therefor, and

(c) the steps taken to control the prices?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) and (b) The movement of monthly Wholesale Prices
Index (WPI1) for fruits and vegetables frbm January, 2008
to September, 2008, is given below. This shows that the
fruits and vegetables prices have fluctuated during this
period. WPI for fruits increased from January 2008 to
May 2008 and than declined in June 2008 and
subsequently increased. WPI for Vegetables indicates an
increasing trend from January 2008 to July 2008 and
subsequently stated declining.

Monthly Wholesale Price Index for Vegetables and Fruits from January-September 2008

(Base: 1993-94=100)

January Feburary March

. May June July August September

Fruits 250.2 259.1 269.3

Vegetables 186.8 181.6 203.0

282.0 242.4 2443 265.0 297.2

223.5 240.5 259.8 241.9 240.0

Source: Office of the Economic Adviser, Ministry of Commerce & Industry.

Prices of fruits and vegetables fluctuate depending
upon the availability and demand. Prices also decrease
with the new arrivals in the market.

(c) Some of the measure taken to contain the price
rise are regular monitoring of prices exports and
implementation of Market Intervention Scheme by
Govemment of India for horticultural produce through its
agencies.

Disease in Coconut

1324. SHRI P. KARUNAKARAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the coconut plantations are severely
affected by Bud Root disease in all parts of Kerala;

(b) it so, the details thereof;

(c) whether any study has been conducted by any
agency to assess the extent of crop loss;

(d) #f so, the details thereof; and

(e) the programme formulated by the Government to
assist the farmers in the distressed areas?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Severe infestation of bud rot disease in coconut
plantations has been reported in hilly tracts of Kozhikode,
Kannur and Kassaragod districts of northern Kerala. Low
incidence of disease was reported in Wayanad, Palakkad
and Malappuram districts.

(c) and (d) No detailed study has been conducted to
assess the extent of crop loss. However a committee
constituted by Indian Council of Agricultural Research
(ICAR) with members from Cental Plantation Crop
Research Institute (CPCRI), Kerala Agricultural University
and Coconut Development Board visited the bud rot
affected areas during the month of March, 2008 and
assessed the status of the disease and recommended
remedial measures for its control. The committee reported
that the intensity of fungal disease is high in hilly tracts
due to the prevalence of high humidity.

(e) During the year 2005-06 to 2007-08 the Coconut
Development Board sanctioned financial assistance of Rs.
3.22 crore for adoption of Integrated Nutrients
Management and Integrated pest Management packages
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for disease management in 1,650 hectares in Kozhikode
district.

The Board has also sanctioned a project to CPCRI
during the current year under Technology Mission on
Coconut at a total cost of Rs. 18.27 lakh to demonstrate
the integrated disease management strategy for control
of bud rot disease in endemic areas.

Further the ongoing programme of the Board, namely,
‘Integrated Farming in coconut holdings for productivity
improvement’ is being implemented in 2,162 hectares, on
cluster basis with farmer participation in bud rot disease
affected areas of Kozhikode, Kannur and Kasaragod
districts to demonstrate the efficacy of scientific
management in improving plant health and thereby to
control the recurring incidence of bud rot in the area with
a tinancial allocation of Rs. 3.3 crore. Implementation of
the scheme in contiguous areas on cluster basis ensures
timely adoption of disease management practices.

Disease in Rice Crops

1325. SHRI REWATI RAMAN SINGH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the rice crops in East Asia are being
damaged by an insect known as the Brown Plant Hopper;

(b) it so, the details thereof;

(c) whether the Government has examined the
possibility of the insect reaching India and damaging the
rice crop in the country;, and

(d) if so, the steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) to (c) Yes, Sir. Brown Plant Hopper is an insect pest
of paddy in rice growing countries of Eastern Asia.
Recently, as per survey report received from State
Department of Agriculture and Central Integrated Pest
Management Centres, moderate to severe incidence of
Brown Plan Hopper has been reported from Haryana
and trace to moderate incidence from isolated fields of
Kerala.
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(d) Under the Integrated Pest Management (IPM)
programme, the Govemment of India has established 31
Central IPM Centres in 28 States and one UT for pest/
disease monitoring, production and release of bio-control
agents/bio-pesticides, conservation of bio-control agents
and human resource development in IPM by imparting
training to agriculture/horticulture extension officers and
farmers at grass root level by organizing Farmers' Field
Schools (FFSs). The basic aim of FFS is to train the
farmers on the latest IPM technology so that they are
able to take decisions in pest management operations.
Under the scheme, so far Directorate of Plant Protection
Quarantine and Storage (DPPQ&S), Department of
Agriculture & Cooperation has organized 11,299 FFSs
wherein 46,750 agriculture/horticulture extension officers
and 3,40,356 farmers in different States/UTs have been
trained on latest IPM technology in various crops including
6,302 FFSs in rice IPM wherein 23,872 extension
functionaries and 1,88,209 farmers have been trained.
Also, IPM package of practices for pest/disease
management in rice and other 76 major crops have been
developed in collaboration with State Department of
Agriculture/Horticulture/ICAR Institutions/State Agriculture
Universities which have been circulated to all States/UTs
and have been posted on Directorate's website
www.dacnet.nic.in/ppin for the use by extension
functionaries and the farmers The Brown Plant Hopper
can be managed by judicious use of nitrogenous fertilizers,
conservation of important natural enemies like spiders,
mirid bugs etc., continuous monitoring of the crop and
timely insecticidal intervention. The Government of
Haryana has issued a press note advising the farmers to
undertake spraying of recommended pesticides and
launched campaign to control the pest.

Allocation of Spectrum

1326. SHRI AJOY CHARABORTY: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the criteria being adopted by the Government for
allocating spectrum to existing private Global System for .
Mobile Communications (GSM) operators in the country:
and

(b) the action plan formulated for allocation of
additiohal spectrum to the said GSM operators?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) The initial
spectrum is allotted to the GSM operators in accordance
with the relevant provisions of their Service License
Agreement. With growth of service and increased
subscriber base, additional spectrum is allotted, taking
into account the subscriber based eligibility criteria,
justification and subject to availability of spectrum in a
telecom service area. The existing subscriber based
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criteria for allotment of additional spectrum has been
issued on 17.01.2008, a copy of which is enclosed.

In continuation of the orders dated 09.01.2008 relating
to subscriber base criteria for allotment of GSM spectrum,
the following subscriber based criteria, in line with TRAI
recommendations shall be followed, as an interim
meas.re.

Service Area Subscriber base* (in Lakh) Supported by GSM spectrum in MHz. (eligibility for allotment of next step)
2X 2X 2X X 2X 2X 2X 2 2X 2X 2X
44 6.2 72 8.2 9.2 10.2 1.2 12.2 13.2 14.2 159

Metro Service Areas 5 15 18 21 26 32 40 48 57 65

Telecom Circles as 8 30 41 53 68 82 90 98 107 116

Service Area

Category

IAD & Oal

52 62 70 78 87 96

Category ‘C’ circles 6 20 3 42

@ Present upper limit for spectrum allotment.

* These are the figures of active subscribers (VLR)
averaged over a month. In addition, peak traffic,
averaged over a month should be 40 milli-Erdangs
per active subscriber in the criteria.

* The spectrum allotment is subject to availability
of spectrum.

* The active subscribers and peak traffic averaged
over a month (for a minimum of 40m Erlangs
per subscriber) in the Visitor Locator Register
(VLR) would be taken into account for this
purpose.

* The revenue share for spectrum charges, as
per orders in this regard, would apply on the
AGR for the complete service area.

* This comes into force with immediate effect.
Theft of Mobile Sets

1327. SHRI ADHIR CHOWDHURY: Will the Minister
of COMMUNICATIONS AND ° INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Mahanagar Telephone Nigam Limited
has prepared a Special Instrument Tracking System to
prevent the theft of Mobile sets in the country;

(b) it so, the details thereof; and

(c) the time by which it is likely to be implemented
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. Lost
Mobile Tracking System/applications is available in MTNL
for GPRS enabled mobile subscriber to prevent the theft
of mobile sets.

(b) LMTS (lost Mobile Tracking System) is a
comprehensive & intelligible tool proven to significantly
reduce the theft & maintain the system integrity. It assists
the mobile owner to trace the missing mobile. It is a
software application, which after installation in mobile
phones, helps user to keep track of his/her mobile phone
in event of mobile phone is loststolen.

The application informs the user about any change
in SIM of his/her mobile phone number via SMS on
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alternate mobile number and e-mail format on any e-mail
ID provided by user. The SMS and e-mail sent has the
new mobile number of stolen/lost mobile handset. Thus,
it helps for tracking the mobile phone.

(c) Already implemented in MTNL.
Compensation to Familles of Soldiers

1328. SHRI B. MAHTAB: Will the Minister of
DEFENCE be pleased to state:

(a) whether there is no uniformity in payment of
compensation to the families of solders killed or wounded
in various counter insurgency operations of the Army;

(b) if so, the details thereof and the reasons therefor;
and

(c) the action taken to bring about uniformity in the
compensation package?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (a) There is
uniformity in payment of Central Government
compensation to the killed and wounded in various counter
insurgency operations in the Army.

(b) Does not arise.
(c) Does not arise.
implementation of NeGP

1329. SHRIMATI JHANS! LAKSHMI BOTCHA:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of COMMUNICATION AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has not been able to
achieve the desired level of efficiency in the National
e-Governance Plan in the country;

(b) it so, the reasons therefor,

(c) whether the Government has any plan to
implement the project at the Centre;
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(d) if so, whether the Department of Information
Technology has formulated a comprehensive capacity
building scheme for National e-Governance Plan;

(e) if so, the details thereof,

(f) whether the Government has approved Mission
Mode Projects proposal submitted by the State
Government of Kerala during the last year, and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) The
Government has approved the National e-Governance
Plan (NeGP) in May, 2008. The NeGP today has 27
Mission Mode Projects (MMPs) covering Central and State
Governments. The details of the MMPs are enclosed as
Statement |. The concerned lines Ministries are
responsible for setting the overall objectives of each MMP
including the targeted efficiencies of the concemed MMPs
and are being consistently monitored against the same.

(c) Yes, Sir. These Projects are categorized as
Central, State and Integrated MMPs and are implemented _
at Central, State and local levels. The details are given ™
in Statement II. T

(d) and (e) Yes, Sir. The Capacity Building Scheme
(CB) has been approved with an outlay of Rs. 313 crore
for a period of three years. The scheme envisions a
Setting-up of State e-governance Mission Team (SeMT),
(b) Imparting of specialized training, (c)-Strengthening of
Training Institutions in States & (d) Setting up of a central
Capacity Building Management Cell for coordination and
implementation of the scheme. The detailed guidelines
for the Scheme are available at www.mit.gov.in.

(f) and (g) Detailed Project Report for 7 State and
State specific Mission Mode Projects (MMP) were received
from Government of kerala during the previous year. As
per the approval accorded by the Government for NeGP,
DIT has not been mandated for sanctioning roll out of
State MMP proposals where the nodal Department is not
the DIT. However, the Project proposals of Kerala for
State Data Centre Scheme, the Common Service Centre
and the State Wide Area Network schemes, the pilot
project fore-District and the CB Scheme, which are
implemented by the DIT, have already been approved.
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Statement |
List of Approved Mission Mode FProject (MMFs)
Table-/: Mission Mode Projects Central Government Category

Sli.No. Projects Line Ministry/Department Responsible

1. Income Tax Ministry of Finance/Central Board of Direct Tax

2. Passport Visa &

Immigration Ministry of External Affairs/Ministry of Home Affairs

3. MCA21 Ministry of Company Affairs

4, Insurance Deptt. of Banking

5. National Citizen Database Ministry of Home Affairs/Registrar General of India (RGI)
6. Central Excise Department of Revenue/Central Board of . Excise & Custom
7. Pensions Deptt. of Pensions & Pensioners welfare & Deptt. of Expenditure
8. Banking Deptt. of Banking
9. e-Office Department of Administrative Reforms & Public Grievances

Statement Il
Tabie-// Mission Mode Profects State Government Category

Sl.No. Projects Line Ministry/Department Responsibte

1. Land Records Ministry of Rural Development

2. Road Transport Ministry of Road Transport & Highway

3. Property Registration Department of Land Resources

4. Agriculture Department of Agriculture & Cooperation

5. . Treasuries Ministry of Finance

6. Municipalities Ministry of Urban Development and Poverty Alleviation

7. Gram Panchayats Ministry of Panchayati Raj

8. Commercial Taxes Ministry of Finance

9. Police (UTs initially) Ministry of Home affairs

10. Employment Exchanges Ministry of Labour & Employment

1.

e-District

Department of Information Technology (DIT)
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Table /li: Mission Mode Projects Intsgrated Services Category

SI.No. Projects Line Ministry/Department Responsible

1. ED! (E-Commerce) Ministry of Commerce & Industry/Department of Commerce
2. E-Biz Department of iIndustrial Policy & PromotionvDIT

3. Common Services Centres DIT

4. India Portal DIT & DAR&PG

5. EG Gateway DIT

6. E-Courts Department of Justice, Ministry of Home Affairs

7. E-Procurement Ministry of Commerce & Industry/DGS&D

Losses Due to Breach of Kosi River

1330. SHRI NIKHIL KUMAR:
SHRI VIJOY KRISHNA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the breach of Kosi river has caused
extensive damage to agricultural land and crops in the
affected States in the recent past;

(b) it so, whether the Government has sent any team
to the affected areas to ascertain the losses to agriculture
crops etc;

(c) if so, the details thereof;

(d) whether the Government proposes to draw any
plans for agricultural development in the flood prone areas;
and

(e) it so, the details thereof including the details
regarding central assistance for restoration of farming land
affected by the recent floods?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir.

(b) and (c) A High Level Central Team was constituted
and the Team visited the flood affected areas in Bihar on

27th September, 2008, with a view to assess the situation
and to make necessary recommendations regarding
assistance required by the State Govermment and steps
required to be taken for rehabilitation of agriculture in
State.

(d) and (e) Further action is being taken,
Moblie Towers in Cantonment Areas

1331. SHRI GIRDHAR! LAL BHARGAVA: Will the
Minister of DEFENCE be pleased to state:

(a) whether there is poor reception of celiular phones
in the cantonment areas due to absence of mobile towers;

(b) if so, the details thereof alongwith proposal, if
any, to install mobile towers in the said areas to improve
the working of cellular phones; and

(c) the security aspects considered in this regard?

THE MINISTER QF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) With a view to improve the coverage and quality
of the communication services in the Cantonment areas,
policy guidelines relating to provision of Defence land to
Communication Operators to construct Shared
Communication Towers and other Infrastructure to extend
Communication Network to Cantonments have been
issued by the Ministry of Defence. It has been decided
that the Public Sector and Independent Infrastructure
Providers (IP-1), who have been granted licence by the
Department of Telecommunications (DoT) to build, operate
& maintain various services, such as Unified Access
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Services, Basic Services & Cellular Mobile Services, etc,
may be considered for allotment of Defence land on lease
hold basis, to lay to Optical Fibre Cables and set up/
construct shared communication towers on Defence land
at cantonment areas on certain terms and conditions.
Government have also duly considered security aspects
while formulating policy guidelines.

Railway Reservation Through Post Offices

1332. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has introduced the
facilities of railway reservation through Post Offices in
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the country including Doda and Punch Districts of Jammu
and Kashmb,

(b) if so, the details thereof, State-wise;

(c) whether the Government proposes to introduce
similar facilities in the remaining Post Offices of the
country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) This facility is available in the following Post
Offices across the country:

Sl.No. Name of State Name of Post Office
1 2 3
1. Assam Mangaldoi HPO
2. Kamlabari PO
3. Goa CC Oras PO
4, Gujarat Ahwa (Dang) PO
5. Haryana DLF Galleria PO Gurgaon
6. Sector-8 P,O Panchkula
7. Udyog Vihar, PO Gurgaon
8. Jharkhand B. Deoghar H.O.
9. Mango P.O.
10. Jammu and Kashmir Doda P.O
1. Poonch P.O
12 Karnataka Nawanagar P.O
13. Ravishankar Ashram, Udaypura PO
14. S.G.S. Ashram PO, Mysore
15. Maharashtra Dahisar PO
16. Rajasthan Pushkar S.O
17. Tamil Nadu Sriperumbudur PO
18. Uttar Pradesh Gorakh Nath Mandir, PO Gorakshpur
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1 2 3
19. Knowledge Park PO Ghaziabad
20. Kavinagar PO Ghaziabad
21. Indira Puram Shipra Suncity, PO Noida
Total 11 States 21 Post Offices
(c) Yes, Sir. (b) it so, the details thereof and the action taken

(d) The Post Offices will be selected mutually by
Ministry of Railways and Department of Posts, based on
the public demand and business potential.

[Translation/

insurance Claims for Victims of Accidents in
Agriculture Sector

1333. SHRI RAMDAS ATHAWALE: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there is any scheme for providing
compensation of insurance claim to the victims of
accidents in the agriculture sector;

(b) if so, the details thereof, and

(c) the number of such victims provided compensation
during the last two years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No, Sir.

(b) and (c) Do not arise.

“Establishment of Independent Regulatory
Authority”

1334. SHRI AJIT JOGI: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to establish
an Independent Regulatory Authority for the organized
and unorganized sectors to regulate efficiency parameters,
formulate training programmes and implement them; and

thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) No, Sir. There is no proposal
to establish an independent regulatory authority under
consideration of the Government. National Council of
Vocational Training has been in existence since 1956
and discharging the functions of policy formulation, setting
of standards, development and revision of course curricula,
trade testing, certification and accreditation of Vocational
training institutions in the country. There is, therefore, no
need to set up another régulatory authority.

[English]

Regulation of Foreign Companies in
Telecom Sector

1335. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI MADHU GOUD YASKHI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has identified
telecommunications as a strategic sector after the recent
terror attacks in the country;

(b) if so, the details thereof;

(c) whether the Government has any proposal to
regulate and ascertain the credentials of foreign telecom
companies and individuals who are making investment in
India Telecom companies; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
Telecommunication Sector is already regarded as sensitive
sector for Foreign Direct Investment from national security
angle. The Government while raising Foreign Direct
Investment ceiling from 49% to 74% has notified vide
Press Note No. 3 (2007 series) dated 19th April, 2007,
a number of measures including security conditions which
are now part of license conditions to be compiled by all
licensees irrespective of FDI.

The Government is working for setting up of
Centralized Lawful Interception and Monitoring System for
carrying out interception and monitoring from a centralized
location as parnt of project “Centre for Communication,
Securily Research and Monitoring”. The Government is
also working on setting up of dedicated and fully secured
communications nelwork for defence and security related
requirements of the country.

[Translation]
Public Telephones Under Bharat Nirman Programme

1336. SHRI BHANU PRATAP SINGH VERMA:
SHRI RASHEED MASOOD:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has formulated any policy
for providing Public Telephones in villages in the country
under Bharat Nirman Programme.

(b) if so, the details thereof;

(c) whether private telephone companies are not
ready to provide telephone facilities in the rural areas;

(d) whether the Government is evolving any action
plan to persuade private telephone companies for
providing telephones in the Villages;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Under
Bharat Nirman Programme, Government has formulated
a Policy to provide to public telephones in all villages
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having populations more than 100 but excluding those
lying in thick forest areas/naxallite affected areas with
subsidy support from Universal Service lying in thick forest
areas/naxallite affected areas with subsidy support from
Universal Service lying in thick forest areas/naxallite
affected with subsidy support from Universal Service
Obligation Fund (USOF). For this purpose, USOF has
entered into an agreement with Bharat Sanchar Nigam
Limited (BSNL) in November, 2004 to provide 66,822
Village Public Telephones (VPTs). Out of these, BSNL
has provided 55,081 VPTs as on 31st August, 2008.

(c) to (f) As per present policy of Unified Access
Service Licences (UASL), there is no roll out obligation
for Private Basic Operators (PBSOs) to provide telephones
in rural areas. However, USO Fund is being extensively
deployed for providing subsidy support to increase the
penetration of telecom services in rural areas. Apart from
BSNL, PBSOs are also participarting in various schemes
for provision of telecom faciiities in rural areas under
subsidy support of USOF through bidding process.

[English)
impiementation of e-District Project

1337. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to implement
e-district project in the country;

(b) if so, the details thereof;, and

(c) the total number of districts covered in the country
under the said project including Andhra Pradesh, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) The
Government of India is currently assisting States in
implementing pilot e-District Projects in 35 Districts of 14
States in the country. No decision has been taken by the
Government to implement the e-District Project in all

Districts of the country.

(c) The pilot project as on 1.10.2008 is being
implemented in 14 States and covers 35 Districts. The
detail of the same are at Statement. e-District Pilot Project
is not being implemented in any of the District of Andhra
Pradesh.
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Statement

e-District Project

Sl.No. State Pilots (s) No. of. Districts Name of Districts
Approved
1. Uttar Pradesh March 2006 6 Rae Bareli, Sitapur, Gorakhpur,
Sultanpur, Gautam Budh Nagar &
Gazhibad
2. Assam March 2006 2 Goalpara & Sonitpur
3. Punjab March 2008 2 Kapurthala & Nawanshahr
4, Madhya Pradesh March 2008 2+3 indore, Sagar, Gwalior, Guna and
Shivpuri
5. Bihar Feb 2008 3 Aurangabad, Nalanda & Madhubani
6. Haryana March 2008 1 Rohtak
7. Kerala March 2008 2 Kannur & Palakkad
8. Tamil Nadu Feb 2008 5 Ariyalur, Coimbatore, Krishnagiri
Perambalur & Tiruvarur
9. West Bengal March 2008 2 Bankura & & Jalpaiguri
10. Jharkhand March 2008 1 Ranchi
11. Maharashtra March 2008 3 Nagpur, Latur & Pune
12. Uttarakhand March 2008 1 Pauri
13. Orissa March 2008 1 Ganjam
14. Mizoram March 2008 1 Aizawl

Setting up of Indian Council of Veterinary
Research Institute

1338. SHRI DUSHYANT SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the proposal to set up an Indian Council
of Veterinary Research Institute has been pending with
the Government for a long time;

(b) if so, the stage at which the proposal is pending;
and

(c) the steps taken to implement the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) There
is no proposal under consideration with the Government
for setting up of an Indian Council of Veterinary Research
Institute.

(b) and (c) Do not arise.
Agricultural Production

1339. SHRI VIJOY KIRSHNA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the projects undertaken to encourage
the production of agricultural products other than wheat,
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rice and cotton during the last three years and the current
year,

(b) the extent of increase in gross as well as per
hectare production as a result of these efforts, State-wise
and crop-wise;

(c) whether the Government proposes to set up
councils in each State on the lines of the Indian Council
of Agricultural Research; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
To encourage the production of Coarse Cereals, Oilseeds,
Pulses, Sugarcane and Jute, the following Centrally
Sponsored Schemes are implemented in the country
during the last three years and current year.

(i) Integrated Cereals Development Programme in
Coarse Cereals Based Corpping System Areas
(ICDP-Coarse Cereals) under Marcro
Management Mode of Agriculture.

(i) Integrated Scheme of Oilseeds, Pulses, Oilpaim
and Maize (ISOPOM).
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(iii) Sustainable Development of Sugarcane Based
Cropping System Areas (SUBACS) under Macro
Management Mode of Agriculture; and

(iv) Mini Mission-ll of Jute Technology Mission.

Under these schemes, assistance is provided for
various inputs like seeds, agriculture implements, water
saving devices, integrated pest management, transfer of
crop production and plant protection technology through
demonstration and training of farmers and extension
workers etc.

(b) The production and yield of Coarse Cereals,
Oilseeds, Pulses, Sugarcane and Jute in important
states during 2004-05 and 2007-08 are enclosed as
statement-| to V.

(c) and (d) There are already 48 Indian Council of
Agricultural Research (ICAR) Institutes, 5 Bureaux, 12
Project Directorates, 30 National Research Centres, 138
Sub-stations of ICAR Institutes, 77 All india Co-ordinated
Research Projects (AICRPs)/ All India Network Research
projects (AINPs), 563 Krishi Vigyan Kendras (KVKs),
besides 42 State Agricultural Universities and 4 Central
Universities having faculty of Agriculture and 1 Central
Agricultural University. In view of this, there is no proposal
to set up Councils in each state on the lines of ICAR.

Statement |

Proaduction and Yield of Total Coarse Cerseals in important Coarse Cersals growing
States aduring 2004-05 and 2007-08.

Production: Lakh tonnes

Yield: Kg./ha.
Sl.No. State 2004-05 2007-08*
Production Yield Production Yield

1 2 3 4 5 6

1. Andhra Pradesh 27.71 2026 42.71 3311

2. Assam 0.18 662 0.18 643

3. Bihar 15.02 2293 15.156 2161

4, Chhattisgarh 1.89 5§35 2.30 714

5. Gujarat 17.34 1083 20.30 1329
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1 2 3 4 5 6

6. Haryana 8.82 1249 13.59 1763

7. Himachal Pradesh 7.88 2170 7.31 2163

8. Jammu and Kashmir 5.17 1437 4.84 1396

9. Jharkhand 3.24 1291 3.85 1341
10. Karmataka 5§9.77 1630 64.84 1717
1. Kerala 0.09 750 0.04 1333
12, Madhya Pradesh 23.30 1062 21.22 1082
13. Maharashtra 56.97 820 71.28 1135
14. Orissa 1.69 933 2.11 1227
15. Punjab 5.04 2714 5.85 3305
16. Rajasthan 49.56 778 .21 1015
17. Tamil Nadu 868 1054 20.59 1856
18. Uttar Pradesh 33.92 1677 30.23 1456
19. Uttarakhand 3.58 1222 3.49 13683
20. West Bengal 1.62 2443 3.00 2679
21. All India 334.65 1153 407.26 1418

‘Fourth Advance Estimate

Statement I

Proauction and Yield of Total Oilseeds in important Total Oilseeds growing
States during 2004-05 and 2007-08.

Production: Lakh tonnes

Yield: Kg./ha
SI.No. State 2004-05 2007-08°
Production Yield Production Yield
1 2 3 4 5 6
1. Andhra Pradesh 22.09 757 33.09 1259
2. Assam 1.47 529 1.32 500
3. Bihar 1.17 887 1.31 949
426 1.75 574

4, Chhattisgarh 1.24
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1 2 3 4 5 6

5. Gujarat 29.87 990 47.47 1593
6. Haryana 8.40 1176 6.48 1214
7. Himachal Pradesh 0.12 632 0.07 438
8. Jammu and Kashmir 1.24 1125 0.40 825
9. Jharkhand 0.07 241 0.67 6540
10. Karnataka 16.70 587 14.57 852
1. Kerala 0.02 782 0.03 750
12. Madhya Pradesh 47.98 833 53.54 856
13. Maharashtra 27.44 817 48.58 1279
14, Orissa 1.79 568 1.99 594
15. Punjab 1.00 1088 0.73 1237
16. Rajasthan 55.41 1079 43.41 1086
17. Tamil Nadu 10.61 1483 14.33 1657
18. Uttar Pradesh 9.52 861 10.24 943
19. Uttarakhand 0.38 927 0.30 1000
20. West Bengal 6.83 964 6.70 954
21. —;l-l India 243.53 885 288.25 1086

*Fourth Advance Estiinate

Statement Il
Proaduction and Yield of Total Pulses in important Total Pulses growing States dunng 2004-05 and 2007-08

Production: Lakh tonnes

Yield: Kg./ha.
Sl.No. State 2004-05 2007-08°
Production Yield Production Yield
1 2 3 4 5 6
1. Andhra Pradesh 10.19 565 17.49 823
2. Assam 0.61 : 571 0.67 558

3. Bihar 4.67 710 4.90 788
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1 2 3 4 5 ]
4. Chhattisgarh 3.68 395 5.35 588
5. Gujarat 4.79 675 8.01 812
6. Haryana 1.46 793 1.71 961 _
7. Himachal Pradesh 0.18 560 0.31 1000
8. Jammu and Kashmir 0.15 492 0.21 467
9. Jharkhand 1.60 586 2.96 753
10. Kamataka 7.92 376 12.18 513
n. Kerala 0.03 853 0.04 800
12. Madhya Pradesh 34.29 759 24.21 602
13. Maharashtra 16.64 492 31.26 776
14. Ofissa 2.50 388 4.77 563
15. Punjab 0.32 801 0.25 781
16. Rajasthan 13.37 375 16.26 398
17. Tamil Nadu 245 410 2.61 358
18. Uttar Pradesh 23.75 847 15.44 745
19 Uttarakhand 0.28 622 0.51 797
20. West Bengal 1.67 740 2.19 747
21. All India 131.30 577 151.12 635

‘Fourth Advance Estimate

Statement IV

Production and Yield of Sugarcane in important Sugarcane growing States during 2004-05 and 2007-08

Production: Lakh tonnes

Yield: Kg./ha.
Si.No. State 2004-05 2007-08°
Production Yield Production Yield
1 2 3 4 5 6
1. Andhra Pradesh 157.39 74948 202.54 82000
8.84 36983 9.48 37920

2. Assam
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1 2 3 4 5 6
3. Bihar 41.12 39460 40.83 34311
4. Gujarat 145.70 74072 168.50 81010
5. Haryana 80.60 62000 88.60 63286
6. Himachal Pradesh 0.62 21345 0.59 19667
7. Jharkhand 1.42 36308 1.50 25000
8. Karnataka 142.76 80202 24464 82649
9. Kerala 2.83 94333 2.18 108000
10. Madhya Pradesh 21.48 40914 31.80 42400
1. Maharashtra 204.75 63914 805.99 74080
12. Orissa 8.60 55838 10.69 53450
13. Punjab 51.70 60116 67.00 60360
14. Rajasthan 2.76 48526 5.94 59400
16. Tamil Nadu 233.96 100845 383.46 108938
16. Uttar Pradesh 1187.15 60733 1246.65 §7212
17. Uttarakhand 64.41 60196 76.86 61984
18. West Bengal 10.33 66231 13.49 R 79353
All India 2370.88 64752 3403.37 67531

*Fourth Advance Estimate

Statement V
Production and Yield of Jute in import Jute growing Stales dunng 2004-05 and 2007-08

Production: Lakh Bales

Yield: Kg./Ha.

Si.No. State 2004-05 2007-08"
Production Yield Production Yield
1. Assam 4.10 1274 6.57 1971
2. Bihar 10.56 1414 12.51 17.19
3. Orissa 0.41 1476 0.09 270
4. West Bengal 78.53 2484 82.16 2424
All India 93.99 2186 101.82 2246

‘Fourth Advance Estimate
**Production in Lakh bales of 180 kgs. each.
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Irrigation Projects

1340. SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRIMATI JAYABEN B. THAKKAR:
SHRI JASUBHAI DHANABHAI BARAD:;
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the details of grants provided and utilised for
upgradation, development and revival of Irrigation Projects
under Accelerated Irrigation Benefits Programme in various
States including Karnataka and Gujarat during the last
three years and the current year, State-wise and year-
wise;

(b) the foreign assistance, if any, received for the
said purpose during the said period, State-wise and year-
wise; and
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to Questions 446

(c) the funds sanctioned for the new lIrrigation Projects
during the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV). (a) The State-wise details of grants released
under the Accelerated Irrigation Benefits Programme
(AIBP) during the last three years and current year are
given in Statement-|.

The next installment of the grant under AIBP is
released only on furnishing utilization certificate of grant
released earlier as per guidelines of the AIBP.

(b) The details of the schemes approved during the
last three years for implementation by the States with
foreign assistance is given in Statement-Il.

(c) The state wise details of grant released for the
new irrigation projects during the current year are given
in Statement-lil.

Statement |

State-wise detalls of Central assistance released under the AIBP dunng 2005-06 to 2008-09

Sl.No. State Amount
2005-06 2006-07 2007-08 2008-09
Grant Grant Grant Grant
1 2 3 4 5 6
1. Andhra Pradesh 311.3815 843.4220 987.7692 422.8200
2. Arunachal Pradesh 18.0000 27.0000 47.1800 7.5700
3. Assam 34.9332 30.2685 77.3380 193.7450
4 Bihar 16.2380 3.2300 62.2400 29.6200
5. Chhattisgarh 7.6645 10.7050 96.9640 51.1900
6. Goa 1.9100 32.4800 15.1100
7. Gujarat 339.6000 121.8885 585.7200 251.9000
8. Haryana 6.0000 3.1700 0.0000 0.0000
9. Himachal Pradesh 30.0785 3.9300 114.0500 0.0000
10. Jammu and kashmir 36.6878 37.7116 198.2251 196.2300
" Jharkhand 5.0370 1.2900 9.2244 3.7200
12, Kamataka 140.7759 160.3729 349.9000 318.0800
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13. Kerala 9.3591 16.6468 0.0000 0.0000
14 Madhya Pradesh 168.0966 48.3100 500.3450 182.8516
15. Maharashtra 167.3822 465.5213 972.2500 851.5000
16. Manipur 75.7035 156.3042 103.9870 97.4600
17. Meghalaya 1.5750 0.7500 1.1600 1.2500
18. Mizoram 9.3150 14,2354 34,3434 28.1600
19. Nagaland 7.9987 10.5085 40.5100 0.0000
20. Orissa 151.3742 133.8846 624.3580 269.4200
21. Punjab 26.3166 13.5000 0.0000
2. Rajasthan 90.2952 11.6000 156.5300 178.6200
2. Sikkim ) 09113 3.3236 3.2400 0.0000
24. Tripura 31.9950 25131 8.1000 16.1600
25. Tamil Nadu 0.0000 0.0000
26. Uttar Pradesh 133.1280 81.8954 150.6800 61.8700
21. Uttarakhand 80.4387 84.7298 265.8500 300.7700
28. West Bengal 0.0287 6.7000 8.9500 22.8100
Total 1900.3142 2301.9722 5445.7051 3510.8566
Statement Il
List of the Externally Assisted Projects Implemented Since 2005
Si.No Funding State Name of Projects Date of Assistance Cumulative
Agency Agreement/ amount in Disbursement
Completion Milion Donor upto 30.9.2008
Currency Million Donor
(Rs. in cores) Currency)
(Rs. in crores)
1 2 3 4 5 6 7
1. World Maharashtra Manarashtra Water 19.8.2005 US$325 US$ 53.384
Bank Sector 31.03.2012 (Rs. 1397.50) Rs. 233.716
improvement {Loan)

Project-LN4796-IN
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1 2 3 4 5 6 7
2. World * Tamil Nadu Tamil Nadu irrgated 12.2.2007 Us$485 US$36.380
Bank Agriculture 31.7.2013 (Rs. 2085.50) Rs. 152.448
Modemisation and {Loan)
Water Bodies
Restoration and
Management Projects
(Cr. No. 4846 (IBRD)
& Cr. No. 4255IN (IDA)
3, World Bank Andhra Pradesh Andhra Pradesh 8.6.2007 US$ 180 US$ 9.682
Community Based 31.12.2012 (Rs. 842.00) Rs. 39.766
Tank Management (Loan)
Project Cr. 4291-IN
& 4857-IN
4, World Bank Karnataka Karnataka 17.1.2008 UsS$ 64 Nil
Community Based 31.1.2012 (Rs. 297.00)
Tank Management (Loan)
Project C. 4872-IN
& 3635--IN
5. ADB Chhattisgarh Chhattisgarh 20.3.2006 US$ 46.108 US$ 3.953
Irrigation 31.3.2013 (Rs. 198.2) Rs. 16.645
Development (Loan)
Sector Project
2159-IND
6. JBIC-JAPAN Andhra Pradesh Andhra Pradesh 30.4.2007 JY 23974 JY 122.728
Irigation and 31.3.2013 (Rs. 960.0) Rs. 4.705
Livelihood (Loan)
Improvement
Project
7. JBIC-Japan Rajasthan Rajasthan Minor 31.3.2005 JY 11565 JY 9.613
Irrigation 31.3.2013 (Rs. 441.0) Rs. 0.340
Improvement
Project
‘ Statement JlI 1 2 3
State-wise details of grant released for new./mgation
Projects oduring 2008-09 under the AIBP 3. Jammu and Kashmir 86.52
(Rs. in Crore) Karnataka 151.63
Si.No. Name of the State Grant released 5. Madhya Pradesh 19.8516
during 2008-08
Total 430.6766

1 2 3
1. Andhra Pradesh 24.30
2. Assam 148.375

Lift trrigation Project in Karnataka

1341. SHRI G.M. SIDDESWARA: Will the Minister of
WATER RESOURCES be pleased to state:
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(a) whether the Government has undertaken
Channagiri Taluk and Tharikere Taluk Ubrane Lift Irrigation
Project;

(b) if so, the present status of the project alongwith
the steps taken by the Union Government to ensure its
speedy completion; and

(c) the time by which 1t is likely to be completed
alongwith estimated cost involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV):. (a) Yes, Sir. The Government of Karnataka has
informed that it has taken up Urbani-Amruthapura Lift
Irrigation Scheme to stablize command areas covering
146 tanks in Tarikere and Chennagiri Taluks.

(b) The project consists of two stages. Stage-l works
amounting to Rs. 27.00 crore (Tendered amount) is taken
up on turn key basis and is nearing completion. Stage I
works amounting to Rs. 70.0 crore (tendered amount)
has also been taken up on key basis and the same is
under progress.

Irrigation being State's subject, the irrigation projects
are planned, executed and prioritized by the stage
governments at their own level.

(c) The estimated cost of Stage-l of the project is
Rs. 36.33 crore and that of Stage-ll is Rs. 55.81 crore.
Both the stages of the project are targeted for completion
during 2008-09 by the Government Karnataka.

Non-Seed Component Money

1342. SHRI SUBHASH MAHARIA: Will the Minister
of AGRICULTURE be pleased to state:

(a) the guidelines for diversion of nonseed component
money to State lovel Committees;

(b) whether these Committees are empowered to
divert the unutilised portion of seed component money to
any other component,

(c) if so, the details thereof;

(d) whether requests have been received from some
States tor change in such guidelines to empower State
Level Committees to allow unlimited diversion of unutilised
non-seed component money as well as seed component
money for other purposes: and
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(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Under Integrated Scheme of Oilseeds, Pulses, Oil Paim
and Maize (ISOPOM) the flexibility for inter component
diversion of funds by the State Governments is permitted
only upto 20% of the funds allocated for non seed
component. There is further flexibility to the States for
introducing innovative measures- or any special component
to the extent of 10% of financial allocation. However,
these changes can only be proposed with the approval
of the State Department of Agriculture, and are to be
approved by the State Level Sanctioning Committee.

(b) and (c) Diversion of funds from seed component
to non-seed component is allowed only with the prior
approval of the Government of Iindia.

(d) No, Sir.
(e) Question does not arise.
Revision of Rentals for Godowns

1343. SHRI L. RAJAGOPAL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Food Corporation of India recently
held meetings with the State Warehousing Corporations
of various States including Andhra Pradesh for revision
of the rental rates for Godowns;

(b) if so, the details and outcome thereof; and

(c) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c) Yes, Sir. A meeting of the Committee
on claims pertaining to payment of godown rent to State
Warehousing Corporations (SWCs) for godowns taken on
hire .rom private parties under Seven Year Guaranlee
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Scheme was held on 25.8.2008 under the Chairmanship
of Executive Director (Traffic) FCI and attended by the
President, National Association of Warehousing
Corporations, Hyderabad, Managing Directors of State
Warehousing Corporation, Andhra Pradesh, Haryana and
Punjab and other concerned officers. During discussions,
no unanimity could be arrived at on the issues. Opinion
of Ministry of Law has also been sought.

[Translation]
Blackmarketing of Essential Commodities

1344. SHRI HARIKEWAL PRASAD:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:
SHRI UDAY SINGH:
SHRI ADHIR CHOWDHURY:

Will the Minister of CONSUMER ‘AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether black-marketing, hoarding and shortage
of essential commodities in Public Distribution System
(PDS) have been identified as the major causes for
shortage and price rise of these commodities;

(b) if so, whether the Government has directed the
States to check black-marketing and hoarding of the
essential commodities and to ensure adequate supply of
these items through PDS; and

(c) if so, the details thereof and the action taken
thereon indicating number of raids conducted in this regard
and action taken against those found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c) The TPDS is operated under the joint
responsibility of the Central Government and the State/
UT Governments. The Government of India carries out
procurement of foodgrains for the TPDS, their storage,
transportation and allocation to the States/UTs. The
responsibilities for allocation of foodgrains within the
concerned State/UT, identification of eligible BPL & AAY
families based on estimates of Planning Commission and

Under Essential Commodities Act, 1955:
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issuance of ration cards to them and supervision of
distribution of allocated foodgrains to eligible ration card
holders through the FPS rest with the State/UT
Governments. During 2002-03 to 2008-09, there was no
shortage in allocation of foodgrains to State/UT
Government for its distribution amonst BPL and AAY
beneficiaries under TPDS.

All the State/UT Governments are required to submit
monthly reports to the Central Government indicating the
action taken under the provisions of the Essential
Commodities Act, 1955 and the Prevention of Black-
marketing and Maintenance of Supplies of Essential
Commodities Act, 1980. The Central Government is also
regularly monitoring action being taken by various States/
UTs under the aforementioned two Acts. Directions have
been given to States/UTs from time to time to take
necessary action under both the Acts to prevent hoarding
and black-marketing. State/Union Territories have also
been advised strengthen their enforcement machinery to
prevent malpractices in stocking and distribution of
essential commodities and taken necessary action against
the unscrupulous persong indulging in their hoarding and
black-marketing.

In order to stablize the prices of Essential
Commodities partisularly wheat and pulses, the
Government, by Central Order notified on 29.08.2006
under the Essential Commodities Act, 1955 authorized
the State Governments to prescribe stock holding limits
on wheat & pulses for a period of six months, which has
been further extended upto 30.04.2009. Similar orders
have been issued on 07.04.2008 in respect of edible
oils, edible oilseeds and rice for a period of one year
and on 27.08.2008 in respect of paddy upto 30.04.2009.
By virtue of these orders the State Governments/UT
Administrations have been empowered to take effective
action to prevent hoarding of stock of these items to
ensure their availability to the common peopie at
reasonable prices.

The action taken by States/Union Territories under
the Essential Commodities Act, 1955 and prevention of
Black-marketing and Maintenance of Supplies of Essential
Commodities Act, 1980 to check hoarding and black-
marketing of essential commodities during the current year
2008 (upto 21.10.2008) as per reports received from them
is summarized as under:

No. of Raids No. of Persons No. of Persons No. of Persons Value of goods
Arrested Prosecuted Convicted Confiscated (In Rs. Lakhs)
193678 4792 4069 775 4743.53




455 Written Answers

Under the Prevention of Black-marketing and
Maintenance of Supplies of Essential Commodities Act,
1980.

Detention orders have been passed in 117 cases
during 2008 upto 21.10.2008.

[English]
Cess from Sugar Factories
1345. SHRI NAND KUMAR SAl:
SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has been collecting cess
from sugar factories under the Sugar Cess Act, 1982;

(b) if so, the details of funds collected during the
last three years and the current year, year-wise;

(c) whether the funds allocated for development of
sugar factories has been fully utilized during the said
period,;

(d) if so, the details thereof;

(o) if not, the reasons therefor, and

() the steps taken by the Government for optimum
utilization of such funds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) Yes, Sir.

(b) Year Amount of Cess collected
(Rs. in Lakh)
2005-06 11214.50
2006-07 21600.01
2007-08 26370.28
2008-09 25187.00 (upto August, 2008)

(c) and (d) Scheme-wise position of funds allocated
and disbursed is given in the statement.

(e) Non-utilisation of funds during the past years was
primarily due to the failure of tactories to furnish adequate
security for the SDF loans and delay in completion of
necessary documentation by the sugar factories for
disbursement Further, for ethanol plants non-utilisation is
algo attributable to uncertain market of ethanol resulting
in lesser number of applications by the sugar factories
than expected.

(f) In order to ensure optimum utilization of allocated
funds the Govemment have taken remedial measures like
amending the Sugar Development Fund Rules, 1983 in
respect of fumishing bank guarantee as security and
permitting the sugar factories to create charge on their
assets, compulsory belending of ethanol with petrol has
been raised from 5% to 10% to improve demand for
ethanol, fixing reduced time limits for the sugar factories
for availing the sanctioned loans and laying down of
bench-marks to decide the nature of security in advance.

Statement
(Rs. in crores)
2005-06 2006-07 200708 2008-09

SI.No. Name of the Scheme Budgetary  Amount  Budgetary  Amount  Budgetary  Amount Budgetary  Amount
1, Cane Development 25.00 16.21 25.00 14.81 25.00 5.06 25.00 6.50
2. Modemusation/Rehabilitation 100.00 36.96 125.00 86.46 125.00 125.00 150.00 117.91
3 Bagasse based Cogeneration 100.00 62.73 120.00 92.02 150.00 160.00 150.00 128.50
4 Production of Ethanol 75.00 19.48 30.00 2.28 30.00 8.36 30.00 10.59

Total 300.00 135.38 300.00 195.57 330.00 288.42 355.00 263.50
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Export of Textiles

1346. SHRI PARSURAM MAJHL: Will the Minister of
TEXTILES be pleased to state:

(a) the quantum and value of textiles exported to
various countries during each of the last three years and
the current year, country-wise;

(b) whether the Government proposes to increase
the export of textiles to the United States of America
(USA) as demand of Indian made textile goods has
increased in that country;
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(c) if so, the detalls thereof alongwith the steps taken
by the Government in this regard; and

(d) the target fixed for the export of textiles to USA
in 2008-09?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Value-
wise textiles & clothing exported by India to ten major
countries during each of the last three calendar years,
and the first two months of the current year, is tabulated
below:-

(In millions of US$)

Name of the countries 2005 2006 2007 2008 (january-Febuary)
1. United States 4493 4854 4627 897
2. United Kingdom 1337 1371 1581 284
3. Germany 1072 1142 1271 259
4. United Arab Emirates 1016 1064 1260 121
5. China 284 752 986 322
6. Italy 786 901 883 179
7. France 779 851 865 182
8. Turkey 264 320 651 102
9. Spain 558 568 5§55 126
10. Netherlands 358 442 453 99

(Source: Global Trade Information System)

The quantity-wise data is available in various
denominations of units like pieces, metreage, weight etc.
depending on the commodity exported and cannot be
indicated as a single unit for any country.

(b) The Government have taken several steps to
increase the export of textiles in all the countries including
the United States of America.

(c) Apart from taking steps to assist Indian textiles
industry in enhancing their export competitiveness, product
quality, delivery mechanism, infrastructure needs etc., the
Government provides support for market development,
studies, buyer-seller meets etc.

(d) &xport targets recommended by the Government
are commodity-wise and are not country specific.

Difference in Prices

1347. SHRI FRANCIS FANTHOME:
SHRI RAGHUVEER SINGH KOSHAL.

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the difference per kilogram between existing
wholesale and retail prices of essential commodities in
the metropolitan cities.
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(b) whether any guidelines have been issued in
relation to maximum permissible difference between
wholesale and retail prices of essential commodities;

(c) it so, the details thereof, and

(d) if not, the manner in which the Government
monitors the prices including the retail prices of essential
commodities?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The
per kilogram difference between existing wholesale and
retail prices of essential commodities as monitored by
this Department is given at Statement.

(b) There are no guidelines issued in relation to the
maximum permissible difference between wholesale and
retail prices ol essential commodities. The wholesale/retail
prices are largely determined by the market forces.
Difference in consumer price and whole sale price of
produce of food grains is mainly due to (i) transportation
.and handling costs (ii) packaging and other marketing
expenses at retail, (iii) retailers mark-up and (iv) various
laxes levied by different State Governments e.g. octroi
duty. The gap between wholesale and retail prices is
tound to be generally within limits with respect to essential
commodities.

(c) In view of above, does not arise.

(d) Government closely monitors the wholesale/retail
prices of select essential commodities at select centres.
The Price Monitoring Cell (PMC) is entrusted, inter-alia,
with the task of monitoring of the prices of select essential
commodities in the country viz., rice, wheat, atta, gram
dal, tur/arhar dal, urad dal, moong, dal, masoor dal, tea,
milk, sugar, vanaspati, mustard oil, groundnut oil, potato,
onion and salt, based on the information received from
the State Food and Civil Supplies Departments.
Information on Retail Prices is received on daily basis
from 27 centres of the country. Similarly, information on
Wholesale Prices is received from 37 centres of the
country on weekly basis. Any variation, especially an
increase in prices at the wholesale/retail level, is
immediately taken note of and the State Food and Civil
Supplies Department concerned i1s contacted for details
thereof. The prevailing price situation as well as other
tactors which impact on prices, both in domestic and
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international markets are studied and brought to the notice
of high level committees, such as Committee of
Secretaries (COS), Cabinet Committee on Prices (CCP),
through agenda notes prepared for their meetings, for
appropriate action at the policy level.

Statement

Ministry of Consumer Afiairs, Food and Public
Distribution Department of Consumer Aff&irs
(Price Monitoning Cell)

Variation in wholesale and refail prices of Essential
Commodities in Metros (as on 8.10.08)

Commodity/ Retail Prices Wholesale Prices  Variation
Centre (Rs./Kg.) (Rs.Xg.)

1 2 3 4
Rice

Chennai 17.00 16.00 1.00
Delhi 22.00 17.00 5.00
Kolkata 14.00 13.00 1.00
Mumbai 17.00 16.00 1.00
Wheat

Chennai 17.00 16.60 0.50
Delhi 13.00 10.90 2.10
Kolkata NT NT -
Mumbai 17.00 13.00 4.00
Atta

Chennai 20.00 17.38 2.62
Delhi 14.00 11.28 2.72
Kolkata 14.00 12.50 1.50
Mumbai 17.50 15.00 2.50
Gram

Chennai 38.00 35.00 3.00
Delhi 37.00 30.00 7.00
Kolkata 34.00 33.00 1.00
Mumbai 39.00 34.00 5.00
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3 4 1 2 3 4

Tur Milk 0.00
Chennai 48.00 45.00 3.00 Chennai 18.00 NR —
Delhi 50.00 43.50 6.50 Delhi 21.00 NR —_—
Kolkata 45.00 41.50 350 Kolkata 22.00 NR -
Mumbai 48.00 44.00 4.00 Mumbai 20.00 NR —_
Sugar Potato
Chennai 20.00 18.80 1.20 Chennai 10.00 8.00 2.00
Delhi 20.00 19.50 0.50 Delhi 13.00 9.00 4.00
Kolkata 21.00 19.20 1.80 Kolkata 5.00 4.00 1.00
Mumbai 19.50 18.10 1.40 Mumbai 9.00 8.00 1.00
Groundnut Oil Onion
Chennai 72.00 62.00 10.00 Chennai 10.00 8.00 2.00
Delhi 118.00 103.00 15.00 Delhi 14.00 7.50 6.50
Kolkata 80.00 76.00 14.00 Kolkata 10.00 9.00 1.00
Mumbai 95.00 85.33 9.67 Mumbai 11.00 7.50 3.50
Mustard Oil Source: State Civil Supplies Department

NR-Not Reported
Chennai NT NT — Nt-Not Traded
Delhi 80.00 80.00 0.00 Guidelines for 3G and Broadband Wireless
Kolkata 80.00 73.00 7.00 Access Auction
Mumbai 80.00 79.00 1.00 1348. SHRI BASU DEB ACHARIA: Will the Minister

of COMMUNICATIONS AND INFORMATION
Vanaspati TECHNOLOGY be pleased to state:
Chennai 68.00 66.00 2.00 (a) whether the Inter-Ministerlal Committoe headed
Delhi 62.00 56.00 6.00 by Member (Finance) Telecom has chalked out the design

and formulated guidelines for 3G and broadband wireless
Kolkata 58.00 49.00 9.00 access auction in the country;
Mumbai 62.00 51.00 11.00 (b) if so, the details thereof;
Tea (Loose) .

(c) whether the Government has also estimated the

Chennai NR NR - total amount of revenue proceeds expected there from;
Delhi 134.00 125.00 9.00 (d) if so, the details thereof, and
Kolkata 100.00 80.00 20.00 (e) the action takervbeing taken by the Govemnment
Mumbai 144.00 130.00 14.00 in this regard?
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(b) whether any guidelines have been issued in
relation to maximum permissible difference between
wholesale and retail prices of essential commodities;

(c) if so, the details thereof, and

(d) if not, the manner in which the Government
monitors the prices including the retail prices of essential
commodities?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The
per kilogram difference between existing wholesale and
retail prices of essential commodities as monitored by
this Department is given at Statement.

(b) There are no guidelines issued in relation to the
maximum permissible difference between wholesale and
retail prices of essential commodities. The wholesale/retail
prices are largely determined by the market forces.
Ditference in consumer price and whole sale price of
produce of food grains is mainly due to (i) transportation
.and handling costs (ii) packaging and other marketing
expenses at retail, (iii) retailers mark-up and (iv) various
ltaxes levied by ditferent State Governments e.g. octroi
duty. The gap between wholesale and retail prices is
tound to be generally within limits with respect to essential
commodities.

(c) In view of above, does not arise.

(d) Government closely monitors the wholesale/retail
prices of select essential commodities at select centres.
The Price Monitoring Cell (PMC) is entrusted, inter-alia,
with the task of monitoring of the prices of select essential
commodities in the country viz., rice, wheat, atta, gram
dal, tur/arhar dal, urad dal, moong, dal, masoor dal, tea,
milk, sugar, vanaspati, mustard oil, groundnut oil, potato,
onion and salt, based on the information received from
the State Food and Civil Supplies Departments.
Intformation on Retail Prices is received on daily basis
from 27 centres of the country. Similarly, information on
Wholesale Prices is received from 37 centres of the
country on weekly basis. Any variation, especially an
increase in prices at the wholesale/retail level, is
immediately taken note of and the State Food and Civil
Supplies Department concerned I1s contacted for details
thereof. The prevailing price situation as well as other
tactors which impact on prices, both in domestic and
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international markets are studied and brought to the notice
of high level committees, such as Committee of
Secretaries (COS), Cabinet Committee on Prices (CCP),
through agenda notes prepared for their meetings, for
appropriate action at the policy level.

Statement

Ministry of Consumer Affairs, Food and Public
Distribution Department of Consumer Affairs
(Price Monitoring Céll)

Variation in wholesale and retail prices of Essential
Commodities in Metros (as on 8.710.08)

Commodity/ Retail Prices Wholesale Prices  Variation
Centre (Rs./Kg.) (Rs./Kg.)

1 2 3 4
Rice

Chennai 17.00 16.00 1.00
Delhi 22.00 17.00 56.00
Kolkata 14.00 13.00 1.00
Mumbai 17.00 16.00 1.00
Wheat

Chennai 17.00 16.50 0.50
Delhi 13.00 10.90 2.10
Kolkata NT NT -
Mumbai 17.00 13.00 4.00
Atta

Chennai 20.00 17.38 2.62
Delhi 14.00 11.28 2.72
Kolkata 14.00 12.50 1.50
Mumbai 17.50 15.00 2.50
Gram

Chennai 38.00 35.00 3.00
Delhi 37.00 30.00 7.00
Kolkata 34.00 33.00 1.00
Mumbai 39.00 34.00 5.00




461 Whitten Answers AGRAHAYANA 19, 1930 (Saka) to Questions 462
1 2 3 4 1 2 3 4
Tur Milk 0.00
Chennai 48.00 45.00 3.00 Chennai 18.00 NR -—
Delhi 50.00 43.50 6.50 Delhi 21.00 NR —
Kolkata 45.00 41.50 3.50 Kolkata 22.00 NR -
Mumbai 48.00 44.00 4.00 Mumbai 20.00 NR —_
Sugar Potato
Chennai 20.00 18.80 1.20 Chennai 10.00 8.00 2.00
Delhi 20.00 19.50 0.50 Delhi 13.00 9.00 4.00
Kolkata 21.00 19.20 1.80 Kolkata 5.00 4.00 1.00
Mumbai 19.50 18.10 1.40 Mumbai 9.00 8.00 1.00
Groundnut Ol Onion
Chennai 72.00 62.00 10.00 Chennali 10.00 8.00 2.00
Delhi 118.00 103.00 15.00 Delhi 14.00 7.50 6.50
Kolkata 90.00 76.00 14.00 Kolkata 10.00 9.00 1.00
Mumbai 95.00 85.33 9.67 Mumbeai 11.00 7.50 3.50
Mustard Oil Source: State Civil Supplies Department
NR-Not Reported
Chennal NT NT - Nt-Not Traded
Delhi 80.00 80.00 0.00 Guidelines for 3G and Broadband Wireless
Kolkata 80.00 73.00 7.00 Access Auction
Mumbai 80.00 79.00 1.00 1348. SHRI BASU DEB ACHARIA: Will the Minister
of COMMUNICATIONS AND INFORMATION
Vanaspati TECHNOLOGY be pleased to state:
Chennai 68.00 66.00 200 (a) whether the Inter-Ministerial Committoe headed
Delhi 62.00 56.00 6.00 by Member (Finance) Telecom has chalked out the design
and formulated guidelines for 3G and broadband wireless
Kolkata 58.00 49.00 9.00 access auction in the country;
Mumbai 62.00 51.00 11.00 (b) if s0, the details thereof;
Tea (Loose
( ) (c) whether the Government has also estimated the
Chennai NR NR - total amount of revenue proceeds expected there from;
Delhi 134.00 125.00 9.00 (d) if so, the details thereof; and
.00
Kolkata 100.00 80.00 20 (e) the action taken/being taken by the Government
Mumbai 144.00 130.00 14.00 in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Yes, Sir.
The Government has announced detailed guidelines for
auction and allotment of spectrum for 3G & Broadband
Wireless Access (BWA) Telecom Services, on 01.08.08
and certain amendments on 11.09.08, which inter-alia
include procedure for auction.

The licences would be granted through a controlled
simultaneous ascending e-auction to the successtful bidder.
With a view to select a specialised agency for conducting
e-auction and also to guide and supervise the process of
auction, an inter-ministerial committee has been set up
under the Chaimanship of Member (Finance), Department
of Telecom. M/S N.M. Rothschild & Sons (India) Pvt Ltd,
Mumbai has selected auctioning of 3G & BWA spectrum.

(c) to (e) As per these guidelines the reserve price
for Pan-india licence for 2X5MHz (3G) and 20 MHz for
BWA services is Rs. 2020/cr and Rs. 1010/cr respectively.

[Transiation]
Permission to Foreign Firms for Fishing

1349. SHRI HANSRAJ G. AHIR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether foreign firms have been given permission
for fishing in the territorial waters of the country;

(b) if so, the details thereof alongwith the names of
the foreign firms;

(c) whether any regulations have been formulated
for grant of deep-sea fishing permit to the foreign firms;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No,
Sir.

(b) Does not arise.

(c) Yes, Sir.
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(d) The Maritimes Zones of India (MZI) Act, 1981
and the Rules framed thereunder deal with regulation of
foreign fishing vessels. However, as per the Government
policy adopted in 1996, no foreign firms have been
granted permission for fishing in the Indian Exclusive
Economic Zone.

[English/
Procurement of LCA

1350. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Indian Air Force (IAF) proposes to
place orders for procurement of Light Combat Aircraft
Tejas from Hindustan Aeronautics Limited;

(b) if so, the details thereof?

(c) whether the IAF has evaluated the load capacity
and other technical specifications of the aircraft; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) The Indian Air Force has placed an order in
March 2006 for the procurement of 20 Tejas Light Combat
Aircraft from HAL at a cost of Rs. 2701.70 Crores.

(c) and (d) IAF is in the process of evaluating the
load capacity and other technical specifications of the
aircraft through flight tests and the aircraft would be
inducted in phases.

Rotten Foodgrains

1351. SHRI PRABHUNATH SINGH: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the number of starvation deaths reported in the
country during the last three years and the current year,
State-wise and year-wise;

(b) the total quantum of rotten foodgrains including
rice and wheat lying in Food Corporation of India godowns
at present and the manner in which the same is proposed
to be disposed of;

(c) whether any study has been conducted to
ascertain the reasons for foodgrains becoming unfit for
human consumption; and
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(d) it so, the detaits thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No incident of starvation death has been
reported by any State/Union Territory Government during
last three years and current year.

(b) As reported by Food Corporation of India (FCI),
no rotten foodgrains are there in FCI godowns at present.
However, as on 01.10.2008, a quantity of 0.749 Lakh
Metric Tons damaged foodgrrains was in the godowns of
FCI, which has accrued due to various reasons such as
cyclones, floods and acceptance of some quantities below
specifications and movement to other regions.

The disposal of damaged foodgrains is through the
process of tender/auction and the above quantities are
under process of disposal as per procedure for disposal
of damaged foodgrains.

(c) and (d) Various Research Organizations such as
CIPHET, Ludhiana, PAU, Ludhiana, IGMR!, Hapur and
CFTRI, Mysore have been entrusted to undertake studies
by FCI on various aspects of preservation of foodgrains.
Based on such scientific research, guidelines have been
formulated and are under implementation to preserve
stocks of foodgrains with the FCI.

Establishment of National Frequency
Management Board

1352. SHRI AJOY CHAKRABORTY: Will the Minister
of COMMUNICATIONS AND ‘INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
has recommended for establishing a National Frequency
Management Board to prepare a comprehensive spectrum
policy in the country;

(b) it so, the details thereot, and

(c) the time by which this Board is likely to be
constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes. Sir. The
Telecom Regulatory Autnhority of India (TRAI) in its
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recommendations dated the 27th September 2006 on
“Allocation and Pricing Spectrum for 3G and Broadband
Wireless Access Services” among others had
recommended for establishing a National Frequency
Management Board (NFMB).

(b) and (c) However, Ministry of Communications and
IT is of the view that, since a high power, Secretary
level committee, known as “Wireless Planning Coordination
Committee” (WPCC) already exists and various significant
issues including comprehensive spectrum policy can be
formulated by this committee, instead of establishing the
National Frequency Management Board.

[Translation/
Godowns of FCl

1353. SHRI RAMDAS ATHWALE: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the total number and capacity of the godowns in
the country alongwith the total quantity of foodgrains
stored therein, State-wise;

(b) whether the said capacity is sufficient to meet
the storage needs of the country;

(c) if so, the details thereof, State-wise;

(d) whether many godowns including those in the
backward areas of the country are in a dilapidated
condition; and

(e) if so, the details thereof and the steps taken to
improve their condition and construct new godowns?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The State-wise number of godowns, storage
capacity and stocks stored therein as on 31.08.2008 with
Food Corporation of India is given in the enclosed
statement.

(b) and (c) At the macro level storage capacity
available with FCI 1s presently sufficient to meet its storage
requirement. At the micro level wherever storage gap are
there, they are fulfilled by construction of godowns under
Plan Scheme or by hiring capacities from CWC, SWC or
Private Sectors.
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(d) No Sir. No godown of FCI, including godowns in Code 607-1971 and are being maintained periodically for

the backward areas are in the dilapidated condition. All their proper upkeep.
godowns are being constructed scientifically as per IS! (e) Does not arise.
Statement

The State-wise number of Godowns, Slorage Capaclly and
Stocks Position as on 31.08.2008.

Zone SI.No. RegionUT Storage Capacity Number Stocks Utiz. Vacant
(In lac MTs) of Held %age Space
Coversd Cap Total Depots In lac mt (in lac MTs)
(Open) (provisional)

1 2 3 4 5 6 7 8 9 10
East 1. Bihar 5.43 0 5.43 49 4.48 a3 0.95
2. Jharkhand 1.19 0 1.19 18 0.83 70 0.36
3 Orissa 6.77 0 6.77 76 4.61 68 218
4 West Bengal 10.15 0 10.15 40 N 76 2.4
5. Sikkim (A} 0 0.11 2 0.09 82 0.02
Total (E Zone) 23.65 0 23.65 185 17.72 75 §.83
N.E. 6. Assam 2,64 0 2.64 32 1.79 68 0.85
7. Arunachal Pradesh 0.20 0 0.20 8 0.14 70 0.06
8. Meghalaya 0.26 0 0.26 ] 0.16 62 0.10
9. Mizoram 0.23 0 0.23 6 0.11 48 0.12
10. Tripura 0.48 0 0.48 7 0.38 1L 0.10
" Manipur 0.20 0 0.20 3 0.04 20 0.18
12, Nagaland 0.30 0 0.30 5 0.22 73 0.08
Total (N.E.Z) 431 0 43 67 2.84 66 147
North 13. Delhi 3.36 0.34 3.70 10 3.02 82 0.68
14, Haryana 20.22 319 2341 136 19.08 82 433
15. Himachal Pradesh 0.25 0 0.25 17 0.18 72 0.07
16. Jammu and Kashmir 1.28 0 1.28 24 0.74 58 0.54
17. Punjab 51.60 6.33 57.93 334 35.34 61 22.59
18. Chandigarh 1.03 0.09 1.12 16 0.82 1K) 0.30

18. Rajasthan 8.83 1.69 10.52 " 121 69 3
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1 2 3 4 5 6 7 8 9 10
20. Uttar Pradesh 22.08 4.35 26.43 153 17.13 65 9.30
21. Uttranchal 1.2 0.15 1.35 23 0.82 61 0.53
Total (N.Z) 109.85 16.14 125.99 830 84.34 67 41.65
South 2, Andhra Pradesh 31.63 1.97 33.60 130 19.55 58 14.05
23. Andaman and Nicobar 0.07 0 0.07 1 0.03 43 0.04
24, Kerala Am 0.92 5.69 48 3.16 56 253
25. Tamil Nadu 741 0.58 7.99 28 6.60 83 1.39
26. Pondicheny 049 0.10 0.59 8 0.30 51 0.29
Total (S.Z) 49.54 3.78 §3.32 244 34.03 64 19.29
West 27. Gujarat 6.23 1.28 7.51 4 6.69 89 0.82
28. Dadar and Nagar Haveli 0 0 0 0 0 0 0
29. Lakshadweep 0 0 0 0 0 0 0
30. Maharashtra 15.60 1.18 16,78 62 9.03 54 7.75
31. Goa 0.15 0 0.15 1 0.09 60 0.06
32 Madhya Pradesh 8.52 0.25 8.m 136 791 90 0.88
Chhatisgarh 5.92 0 5.92 44 287 48 3.05
Total (W.Z) 36.42 2n 39.13 287 26.59 68 1254
Grand Total 3.1 2263 246.40 1613 165.52 67 80.88

Export of Handicrafts

1354. SHRI AJIT JOGI: Will the Minister of TEXTILES
be pleased to state:

(a) the quantity and value of handicrafts exported
during each of the last three years and the current year,
Country-wise;

(b) the target fixed and success achieved for
handicarafts exports during the said period, country-wise;

(c) whether there is good demand of Bastar
handicrafts abroad; and

(d) it so, the details thereof alongwith the steps taken
by the Goverment to promote the production and export
of Bastar handicrafts?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
quantity-wise export data is not maintained. However, the
value of handicraft exported during each of the last three
years, country-wise is as under:-

(Rupees in Crore)

Country 200506 (Prov)  2006-07 (Prov)  2007-08 (Prov.)
1 2 3 4
Australia 238.44 an.n 210.78
Canada 450.25 538.19 430.85
France 815.78 805.72 673.91
Germany 1526.50 1725.90 1366.14
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1 2 3 4
laty 476.40 608.31 476.13
Japan 423.86 482.93 386.04
Netheriand 416.63 537.07 446.28
Saudi Arabia 352.53 455.96 356.95
Switzeriand 229.89 266.63 205.77
USA 4462.76 5419.99 4507.51
UK 1669.55 1927.24 1506.52
Other countries 3664.28 4248.43 3415.17
Total 14526.85 17288.14 14012.05

The country-wise export data on handicrafts for the
current financial year i.e. 2008-09 is not available.
However, the total export of handicraft from the country
for the period April-September 2008 is to the tune of Rs.
4504.83 crore.

(b) The target fixed and success achieved for
handicrafts exports during the said period is as under:-

Rs. in crore
Year Target Achievement
2005-06 14000.00 14526.85
2006-07 16500.00 17288.14
2007-08 21000.00 14012.05
2008-09 17950.00 4504.83 (April-Sept.,

2008-09)

The country-wise targets are not fixed for export of
handicrafts.

(c) and (d) Yes, Sir. There is a good demand of
Bastar handicraft particularly dhokara and wood catving
crafts. The action taken by the Government to promote
the production and export of handicrafts including that of
Bastar handicrafts include: implementation of Human
Resources Development Scheme; Design and Technology
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Upgradation Scheme; Baba Saheb Ambedkar Hastshilp
Vikas Yojana (AHVY) for integrated development of
selected craft clusters; participation in exhibitions/fairs
abroad; organizing Buyer-Seller Meets in india and abroad;
organising Indian Handicrafts and Gifts Fairs twice a year;
organzing thematic/stand alon® exhibitions & Workshop/
Seminar for packaging and export procedure management,
etc.

[English]
National Project on Organic Farming

1355. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the scheme National Project on Organic
Faming is under implementation since October, 2004;

(b) if so, the details of the major components of the
scheme; and

(c) the major achievements made under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir.

(b) The Major components of the scheme are:

(i) Capacity building for promotion of organic
farming through service providers.

(i) Financial assistance Yor setting of production
units of fruit/vegetable waste compost units, bio-
fertilizer production units and vermiculture
hatcheries through National Bank for Agriculture
and Rural Devetopment (MABARD) as credit
linked back ended subsidy.

(iii) Creating awareness through trainings, field
demonstrations and publicity through print and
electronic media.

(iv) Market Development, certification & promotion.
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(c) Major achievements under the scheme have been given in statement.

Statement

Major-Achievements under the scheme—~National Project on Organic Farming (NPOF).

(Unit in Numbers)

Component 10th Plan 11th Plan (2007-08)

1. Capacity building through Service Providers 308 147
2. Setting up of:—

(a) FruitVegetable waste compost units 15 11

(b) Biofertilizer production units. 24 19

(c) Vermiculture Hatcheries 521 572
3. Training programmes 1848 2300
4, Field demonstrations 4358 2118

Apart from above achievements, a number of seminars/workshops have been organized under the scheme.

Seed Village

1356. SHRI DUSHYANT SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government proposes to set up Seed
Villages in every State;

(b) if so, the number of Seed Villages set up as on
date State-wise;

(c) the steps taken by the Seed Villages to produce
quality seeds; and

(d) the details of central assistance extended to these
Seed Villages to boost seed production during last three
years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The Government of India under its Scheme “Development
and Strengthening Infrastructure Facllities for Production
and Distribution of Quality Seeds” provides assistance for
establishing seed villages in all States/Union Territories.

(b) to (d) Foundation seed/certified seed is distributed
at 50% cost to farmers in seed villages. Training is given
to farmers on seed production and seed technology in
three stages viz. (i) one day training at the time of sowing
on seed production techniques, isolation distance sowing
practices and other agronomic practices to be followed
for the given crop (i) second one day training during
flowering stage to identify “off” types rogues and removal
of these plants from seed plot, plant protection measures
and harvesting methods (iii) third one day training after
harvest for seed cleaning, grading, treating, packing and
storage. The details of central assistance extended to
these seed villages to boost seed production during last
three years and the current year is at Statement.
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Statement
Destails of Year-wise Funds Released for Seed Village Programme

(Amount Rs. in Lakh)

SLNo. Name of Siale 2005-06 2006-07 20708 200800

Amount  Number of Seed Oty of  Amount Mumberof Seed Qfy.of  Amount MNumberol  Ov.ol  Amout MNumberof Seed OV, of
Rosasa) Vikage Proposed Seeds  Reloasad Vlago Proposed  Seeds  Released Soed Vlage Seed producsd Releassd Vikage Proposed  Seeds

10 be developed  produced lo be developed/ procuced Proposed b b (Ot) © be developed Produced
developed Geveloped  (Qls) developed/developed developed  (Os)
1 2 3 4 5 6 7 8 9 10 1" 12 1 "
1. Andhra Pradesh 350.000 509 172632 500000 3487 891539 622.756 5145 1456648 - 2410 999884
2. Assam 4672 6 1296 4.287 25 5694  800.000 1191 798770 - - -
3 Aunachal Pradesh - - - - - - - - - 1829 8 -
4. Bihar 32.921 103 12683  3.8%7 - -  171.266 228 26300 225.236 658 -
5. Chhattisgarh - - — 21000 282 72761 370135 - - - 1925
6. Gujarat - - - - - — 217424 615 137261  301.611 1100 -
7. Himachal Pradesh 4270 7 - 431 12 - 20292 - - - 37 -
8. Haryana - - - — 15723 - - - — 49,000 135 -
3. Jammu and Kashmir 7.000 14 6000 0258 1 620 143.058 22 - 201.252 480 -
10. Kamataka 15,643 38 5055 19.492 223 13815 177.562 683 127589 32311 7] -
1. Kerala - - - - - - 10620 - - - 100 -
12. Madh;a Pradesh 462.918 - ~— 100.000 607 154590 - 1089 — 394080 1456 -
13. Maharashtra 79.200 - - - 40 8415 - 54 8609 - - -
1. Mizoram - - - 3580 39 6772 40.800 9% 2850 - - -
15. Manipur - - - 9970 86 - 201.7% 2390 - - -
16. Orissa 44.748 343 50080 77409 160 250, 313.995 1816 — 522541 212 -
17. Punjab 29.750 140 50000  11.550 50 24000 131.040 593 215000 188.300 450 -
18, Rajasthan 2616 19 6016 53245 2108 93 126.868 349 1810 - - -
19. Sikkim - -~ - 10.355 13 - - - — 18684 28 -

20 Tamil Nadu 203.007 17 4935 199746 3039 8269500  400.000 480 — 65246 300 -
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1 2 3 4 5 6 7 8 9 10 " 12 13 "
2. Tripura 30.000 - - 0.191 - —  78.240 450 - - - -
2. Uttar Pradesh 209.070 503 227250 277.673 543 287470  808.051 2083 581426 1298.306 14056 -
23 Uttarakhand - - - - - - - - - 30.380 162 -
24. West Bengal 1.178 2 500 36.676 61 1844  25.846 14 - 0.232 1 -
Total 1476.993 1701 536457 1349.368 10776 9737363 4657.743 18498 33,5663 3329.758 26562 989884

Textiles Research Centre

1357. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of TEXTILES be pleased to state:

(a) whether the Union Government proposes to
establish more textiles research centres in the country on
the lines of Ahmedabad Textile Industry’'s Research
Association;

(b) if so, the details thereof, State-wise; and

(c) the time by which said centres are likely to be
established?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir.

(b) and (c) Do not arise.
Arjun Battle Tank

1358. SHRI L. RAJAGOPAL: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Army has rejected the Arjun Battle
Tank as it failed to meet the minimum operation
requirements of the Army; and

(b) it so, the details thereot and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir. Army
has not rejected the Arjun Battle Tank. Army has
suggested certain improvements and modifications on the
basis of obgservation during Accelerated Usage cum

Reliability Trial (AUCRT) and Extended AUCRT of Main
Battle Tank Arjun.

(b) Does not arise.
Integrated Pest Management

1359. SHRI PARSURAM MAJHI: Will the Ministor of
AGRICULTURE be pleased to state:

(a) whether integrated Pest Management Programme
is being implemented in various States of the country
including Orissa;

(b) if so, the details thereof, State-wise;

(c) the total area of land brought under the said
programme so far; and

(d) the number of districts in the Kalahandi Bolangir
Koraput (KBK) region of Orissa covered under the
programme?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes, Sir. Government of India has adopted
Integrated Pest Management (IPM) as the cardinal
principle of plant protection. Government has established
31 Central Integrated Pest management Centres in 28
States and one Union Territory under the scheme
“Strengthening and Modemization of Pest Management
Approach in India”. The mandate of these Centres is
pest/disease monitoring, production and release of bio-
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control agents/bio-pesticides, conservation of bio-control
agents and human resource development in IPM by
imparting training to agriculture/horticulture extension
officers and farmers at grass root level through Farmers
Field Schools (FFSs). Basic aim of FFSs is to train the
farmers on the latest IPM technology. Under the scheme
so far 11,299 FFSs have been organized wherein 46,750
agriculture/horticulture extension officers and 3,40,356
farmers in different States/UTs including Orissa, have been
trained on latest IPM technology in various crops. IPM
packages of practices for pest/disease management in
77 major crops have been developed, circulated to all
States/Uts and posted on www.dacnet.nic.in/ppin for use
by extension functionaries and farmers.

Government of India also provides grants-in-aid to
States/UTs/NGOs for setting up facilities for production of
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biocontrol agents @ Rs. 5 lakh per NGO per bio-
laboratory. The State-wise details of achievements in IPM
are given at the Statement.

(c) The area covered under pest monitoring since
1994-95 to 2007-08 through implementation of IPM is
108.99 lakh hectares in ditferent crops and 26181.4 million
biocontrol agents have been r